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 Puesday,  July  10,  979/Asudha  19,

 3907  (Saka)

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 {Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Location  of  New  Steel  Plants

 +
 *22.  SHRI  RAGAVALU  MOHANA-

 RANGAM:
 SHRI  ८  N.  VISVANATHAN:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  final  formulationg  regard-
 ing  setting  up  of  new  steel  plants;
 and

 (b)  the  particulars  of  location  of
 the  new  plants,  their  capacity  and
 the  time  frame  for  commencement  of
 operations?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  An  investment  decision  for
 the  setting  up  of  «u  Steel  Plant  at
 Visakhapatnam  at  an  estimated  cost
 of  Rs.  2256  crores  with  liquid  steel
 capacity  of  about  3.4  million  tonnes
 per  annum  has  recently  been  taken.
 Government  are  also  examining  the
 possibility  of  setting  up  some  more
 steel  plants  on  port  based  locations
 like  Mangalore,  Paradeep  and  Hal-
 dia.  A  study  has  heen  commissioned
 by  Steel  Authority  of  India  Limited
 (SAIL)  to  compute  the  comparative
 input  costs  for  these  locations.  Simul-
 taneously,  discussions  are  also  being
 7466  LS—I.

 ~  2
 held  with  interested  foreign'**  parties
 for  the  setting  up  of  these  plants.
 Only  after  the  studies  undertaken  by
 SAIL  are  concluded  and  the  credit
 terms  are  settled,  Government  would
 be  in  a  position  to  take  a  view  in  the
 matter.

 SHRI  RAGAVALU  MOHANARAN-
 GAM:  It  has  been  stated  by  the  hon.
 Minister  that  some  of  the  foreign
 parties  also  are  very  much  interested
 m  setting  up  steel  plants  in  our  coun-
 try.  I  want  to  know  exactly  which
 are  the  countries  that  have  come  for-
 ward  to  set  up  new  plants  and  where
 they  want  to  set  up.

 SHRI  BIJU  PATNAIK:  It  will  not
 be  in  the  interest  of  the  steel  plants
 or  of  general  interest  to  give  the
 names  of  every  party  or  whatever
 they  have  given.  It  is  a  matter  still
 under  negotiation.  If  something  75
 accepted  by  the  Government,  I  will
 be  only  too  pleased  to  announce  it
 in  the  House.

 SHRI  RAGAVALU  MOHANARAN-
 GAM.  He  has  said  that  some  of  the
 foreign  parties,  foreign  countries,  are
 very  much  interested  in  setting  up
 steel  plants  in  ‘our  ccuntry.  I  want
 to  know  exactly  the  names  of  those
 foreign  countries  and  where  they
 want  to  set  up.

 MR.  SPEAKER:  He  says  that  it  is
 under  negotiation.

 SHRI  C.  N.  VISVANATHAN:  May
 I  know  from  the  hon  Minister  how
 many  years  it  will  take,  whether  there
 is  any  time  bound  programme,  for
 starting  the  Visakhapatnam  Plant?

 SHRI  BIJU  PATNAIK:  The  pre-
 sent  arrangement  is  that,from  the
 time  the  final  DPR  is  ready  and  the
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 work  has  begun  on  the  foundations,
 it  shoulg  take  36  monthg  to  produce
 the  first  molten  iron  and  48  months
 for-finished-xteel  of  the  First  Stage,
 and  within  two  years  thereof,  the
 Gil  capaciy,  of  3.4  million  tonnes  of
 Rgglten  iron  and  about  three  million
 fonnes  of  finished  steel  is  being  en-+
 Yisaged
 &  ’
 wSHRI  DARUR  PULLAIAH:  May
 I  know  from  the  hon.  Minister  when
 the  Vijayanagaram  Steel  Plant  as
 @aing  to  bé  Started?  About  10,000
 acres  of  land  have  been  acqwred  and
 dhe  land  is  being  fenced.  What  is
 the  Government  going  to  do  with  that
 land’

 SHRI  BIJU  PATNAIK:  There  is
 HO  proopsal  of  starting  a  Plant  at
 Vijayanagaram  at  present.

 News  Item  Captioned  ‘Bogus  Units
 a  Cerner  Steel  Quota’

 +
 i  #23  SHRI  P.  K  KODIYAN:

 i  SHRI  SAMAR  MUKHERJEE:
 ~»  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government's  attention
 hag  been  drawn  to  the  news  item
 appearing  in  Business  Standard  dated

 June  7,  979  captioning  ‘Bogus  umt+
 corner  steel  quota’:  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  to  uncarth  such  bogug  units
 and  {o  prevent  such  cases  in  future?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)-  (a)
 Yes  Sir  Presumably  the  veference
 is  to  the  news  item  which  appeared
 in  the  issue  of  Business  Standard
 @ated  June  7,  979

 (0)  The  news  item  quoted  a  sno-
 -kesman  of  the  Federation  of  A-so-
 iations  of  Smal!  and  Rural  Indus-
 tries  as  alleging  that  there  are  rough-
 jy  200  bogus  small  and  rural  unit:
 receiving  allotment  of  steel  items  in
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 Haryana  of  which  500  are  in  Gur-
 gaon  District  alone.

 The  Regional  Iron  and  Steel  Con-
 troller  had  contacted  the  President
 and  the  General  Secretary  of  the
 Faridabad  Small  Industries  Associa-
 tion  who  have  been  cited  in  the  news
 items  as  urging  prosecution  of  bogus
 steel  users;  and  requested  them  to
 communicate  the  names  of  bogus
 units  in  order  to  enable  further  action
 to  be  taken.  No  reply  has  been  re-
 ceived  from  them.  Independently
 the  Regional  Iron  and  Steel  Con-
 troller  hag  carried  out  the  inspection
 of  60  steel  using  units  in  Haryana
 during  the  period  from  September,
 3978  upto  now.  As  a  result  of  these
 imspections  despatches  to  28  units
 (6  in  the  medium  sector  and  22  in
 the  small  scale  sector)  were  suspend-
 ed  pending  investigation  Out  of
 these  Il  units  (3  in  the  medium  sec-
 tor  and  8  in  the  small  scale  sector)
 have  been  debarred  from  getting  fur-
 ther  supplies  after  completion  of  in-
 vestigation  Investigations  in  res-
 pect  of  the  remaining  17  are  still  in
 progress  In  none  of  these  cases  was
 the  unit  found  to  be  a  bogus  one  but
 action  was  taken  for  mis-utilisation
 of  the  material  as  against  the  Iron  &
 Steel  contro]  order

 SHRI  ए  K.  KODIYAN:  May  I  know
 whether  his  Ministry  has  contacted
 the  State  Government  in  order  to  find
 out  whether  there  is  any  truth  in
 the  allegation  that  bogus  units  are
 cornering  this  scarce  material  be-
 cause  I  find  from  the  paper  report
 that  the  President  of  the  Haryana
 Small  Scale  Industries  Association  had
 submitted  a  list  of  200  bogus  units
 to  the  Haryana  State  Industries  Min-
 ister  and  the  former  Industries  Min-
 ister,  Mr.  Mangal  Sein  was  reported
 to  have  ordered  a  probe  into  these
 allegations,  but,  later  on  somehow
 that  probe  did  not  take  place  There-
 fore,  [  would  hike  to  know  whether,  in
 order  to  have  an  independent  inves-
 tigation,  the  Centre  has  contacted  the
 State  Government  and,  if  that  is  not
 done,  even  at  this  stage  will  that
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 be  done  that  is,  contacting  the  State
 Government  and  carrying  out  an  in-
 dependent  investation  into  this  alle-
 gation?

 SHRI  BIJU  PATNAIK:  The  hon.
 Member  perhaps  knows  that  it  is  the
 State  Government  which  issues  the
 licences  for  the  small  and  medium
 units  and  not  the  Steel  Ministry.
 When  the  complaint  was  brought  to
 the  notice  of  the  Government  through
 newspapers  as  far  back  as  4th  Feb-
 ruary  1979,  the  Regional  Iron  &  Steel
 Controller  wrote  to  the  President  of
 that  Association  asking  for  a  copy  of
 the  list  to  enable  him  to  take  appro-
 priate  action.  Unfortunately,  till  to-
 day  no  list  has  been  furnished  by  this
 Association  But  the  Regional  Iron
 &  Steel  Controller  under  the  Iron
 and  Steel  Control  Order  suo  motu
 took  action  which  I  have  already
 stated  in  my  reply.

 SHRI  P  K  KODIYAN:  I  am  sorry
 my  question  has  not  been  answered.

 MR.  SPEAKER:  His  question  is:
 have  you  informed  the  State  Govern-
 ment  about  this  matter  and  taken
 their  assistance

 SHRI  BIJU  PATNAIK:  The  Con-
 troller  automatically  goes  to  the
 State  Government’s  Director  of  In-
 dustries

 SHRI  P.  K.  KODIYAN:  Su,  it  ts
 alleged  that  the  staff  of  the  Sales
 stock  yard  at  Faridabad  have  rejected
 as  bad  steel  items  which  are  in  good
 condition  and  these  rejected  items
 find  their  way  to  Delhi  and  these  are
 sold  to  the  manufacturing  units  at
 double  the  price  of  Grade  I  steel
 items,  I  want  to  know  whether  Gov-
 ernment  has  made  any  investigation
 into  this  allegation  or  not.

 SHRI  BIJU  PATNAIK:  It  is  not
 possible  because  all  these  allocations
 to  the  small  scale  industries  are  made
 by  the  yard  directly  under  the  direc-
 tion  of  the  Director  of  Industries  of
 State  Government.

 ASADHA  1g,  90]  (SAKA)  Oral  Answers  6
 So,  what  the  hon.  Member  sug-

 gests  is  just  not  possible.
 SHRI  SAMAR  MUKHERJEE:  Sir, the  newspaper  cutting  is  with  me.

 Here  it  is  stated—the  question  re-
 fers  to  the  news  item  in  Business
 Standard  of  7th  June  to  which  you
 Just  now  replied—that  all  these  com-
 panies  have  got  themselves  register-
 ed  in  the  Cell,  that  is,  under  the  Cen-
 tral  Government.  So,  the  Minister's
 reply  38  very  evasive.  There  are
 roughly  1,200  bogus  small  and  rural
 units  registered  with  the  SAIL  and
 the  Haryana  State  Small  Industries
 and  Export  Corporation  is  also  under
 SAIL  It  is  also  registered.  So,
 there  is  no  scope  of  escaping  the  name.
 Secondly,  it  3s  also  stated:

 “The  President  and  General  Se-
 cietary  of  the  Faridabad  Small  In-
 dustries  Association  (FSIA)  respec-
 tively,  Mr.  H.  L.  Pakhtoon  and  Mr.
 K.  L.  Kathuria  claim  to  have  been
 vainly  urging  the  State  and  Cen-
 tral  Governments  to  prosecute  bo~
 gus  steel  users.  Mr.  Pakhtoon  had
 once  filed  an  affidavit  and  submit-
 ted  a  list  of  nearly  200  fake  steel
 users  of  Faridabad  and  Ballabhgarh
 areas,  to  the  former  Industries
 Minister,  Dr  Manga)  Sein.”

 An  affidavit  has  been  submitted  also.
 So,  this  reply  is  most  evasive  that
 we  have  got  no  list  of  these  bogus/
 fake  firms.

 Sir,  it  is  also  reported:
 “An  intriguing  aspect  is  that  the

 steel-users  are  required  to  submit
 certified  copies  of  the  Income  tax
 clearance  certificates  and  the  latest
 copy  of  the  Sales  Tax  Returns.  How
 do  the  bogus  units  manage  to  pro-
 cure  copies  of  these  documents?”

 So  this  racketing  is  going  on.  That
 is  the  reason  why  the  Minister  should
 give  a  very  clear  reply  88  to  whether
 Government  is  interested  to  stop  this
 racketing  or  not.  That  is  why  a
 thorough  enquiry  is  essentiel.  That
 is  why  I  am  asking  the  Minister  whe-
 ther  he  is  prepared  to  go  for  a
 thorough  probe  by  going  deep  into
 the  complaints.
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 SHRI  BIJU  PATNAIK:  I  think  the
 hon.  Member  did  not  hear  the  first
 Part  of  my  reply.  There  is  some
 mews  item  and  you  have  read  out  that
 from  the  newspapers.  Some  of  the
 mews  is  faulty,  The  Small  Scale  In-
 dustries  Association  have  made  this
 complaint.  But  when  the  Regional
 Controller  wrote  to  the  President  of
 the  Association  asking  for  the  list  of
 the  defaulters  ag  early  as  4th  Feb-
 ruary  1979,  no  reply  has  come  from
 him  as  yet.  I  would  tke  the  hon.
 Member  to  ensure  that  the  so-called
 President  or  Secretary  or  whoever  he
 18,  gives  the  reply  instead  of  going
 to  the  newspapers  so  that  Govern-
 ment  can  investigate  into  it.  Even  so,
 suo  moto  the  Regional  Controller  had
 investigated  into  it  and,  as  stated  ear-
 lier,  to  nearly  22  firms,  we  have
 stopped  the  supply  of  materials  be-
 cause  of  misuse.  (Interruptions.)

 SHRI  RAJ  KRISHNA  DAWN:  Sir,
 the  hon.  Minister  has  stated  in  his
 answer  that  in  none  of  the  cases  any
 एड  unit  was  found  to  be  bogus.  But
 action  was  taken  for  misutilisation  of
 the  materials.  I  want  to  know  whe-
 ther  misutilisation  is  more  serious
 than  bogus....because  bogus  has  no
 right  to  collect  materials  from  any
 government  but  those  where  there  is
 mis-utilisation,  they  are  collecting
 materials  from  you  and  you  are  sanc-
 tioning  them  the  quota.  I  would  like
 to  know  from  the  hon’ble  Minister
 what  does  he  mean  by  mis-utilisation
 as  it  seems  to  be  a  vague  term?

 SHRI  BIJU  PATNAIK:  When  you
 and  [  are  not  registered  with  the
 State  government  as  manufacturers
 then  it  will  be  considered  ag  bogus
 but  when  you  and  I  are  registered
 producers  under  the  Small  Scale  In-
 dustries  Corporation  of  the  Haryana
 State  Government  and  on  that  basis
 we  get  a  certain  quota  on  the  recom-
 mendation  of  the  Small  Scale  Indus-
 ¢ries  Corporation  and  instead  of  utilis-
 ing  that  material  for  production  we
 sell it  in  the  biack-market  that  is  mis.
 utilisation.  The  firm  exists  and  is  re-
 gistered’  with  the  State  Government.
 Our  wilting  to  the  State  government
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 has  yieldeg  no  results  for  the  last  two
 years,  Suo  moto  we  have  taken  cer-
 tain  steps  but  if  the  Haryana  govern-
 ment  cooperates  with  us  we  will  be
 able  to  take  more  effective  steps.

 पंजाब  स्माल-स्केल  यूनिट्स
 करने  वाले  है,  क्योकि  उन्हें  स्टील  ठीक  कुंग से
 नही  मिल  रहा  है।  जो  स्टील  मिलता  है  उसमें

 SHRI  BIJU  PATNAIK:  The  ques-
 tion  is  in  respect  of  Haryana  and
 not  Punjab.

 चोधरी  अलवोर  सिह  :  सवाल  यह  है  कि
 बोगस  डीलसे  की  वजह  से  हइण्डस्ट्री  सफर  कर
 रही  है।  इस  लिए  मंत्री  महोदय  को  इस  के  बारे
 में  लेटेस्ट  इन्फर्मेशन  भी  रखनी  चाहिए  थी--कक्‍्या
 पंजाब  वाले  हडसाल  कर  रखे  है  ?

 SHRI  BIJU  PATNAIK:  It  is  true
 that  many  of  these  registered  s0-
 called  producers  registered  under  the
 Industries  Department  of  the  States
 are  mis-utilising  the  steel,  that  is,
 instead  of  producing  they  are  selling
 in  the  black-market  Therefore,  I
 have  asked  the  Controller  to  make
 an  intensive  survey  but  in  many
 places  like  Haryana  and  Punjab  we
 have  not  had  much  assistance  from
 the  State  machinery.

 MR.  SPEAKER:  Now,  we  take  up
 the  next  question,  viz,  Q  No.  24.  I
 link  this  question  with  Q  Nos.  30  and
 37  as  they  are  all  connected  questions.

 Setting  up  of  T.V.  Stations  at
 Ahmedabad  and  other  Places

 *24.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  any  concrete  steps
 have  been  taken  further  in  the  mat-
 ter  of  setting  up  of  a  T.V.  station
 each  in  Ahmedabag  (Gujarat),  Ban-~
 galore  (Karnataka)  and  Trivandrum
 (Kerala);
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 by  if  w,  what  are  they  and  with
 what  remults  80  far;

 (c)  whether  Government  have
 taken  a  final  decision  to  locate  the
 3.V.  Station  at  Ahmedabad  instead
 of  at  Gandhinagar  in  Gujarat:

 (da)  4f  not,  the  reason,  therefor;
 and

 ,

 (e)  when  are  the  above-mentioned
 three  new  T.V,  stations  likely  to
 start  functioning?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (b).  Sites  for
 the  TV  stations  at  Trivandrum  and
 Bangalore  have  been  selected  finally
 rnd  the  State  Governments  have  been
 approached  for  transfer  of  these  sites
 १0  Doordarshan.  A  site  for  the  TV
 station  at  Ahmedabad  has  also  been
 selected  and  clearance  fur  Jocating
 *he  TV  studio  and  transmitter  at  this
 site  has  been  sought  from  the  con-
 cerned  authorities.

 (c)  and  (da).  It  is  proposed  to  locate
 the  TV  station  at  Ahmedabad  as
 Gandhinagar  is  not  considered  suit-
 ible.

 (९)  The  three  TV  stations  are  like-
 Sy  to  start  functioning  in  the  last
 year  of  the  Sixth  Plan  (1982-88),

 Setting  up  of  more  T.V.  Relay  Centres
 in  U.P.

 *30.  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  setting  up  of  some  more  T.V.
 relay  centres  in  Uttar  Pradesh;  if  so,

 the  details  thereof;  and

 (b)  the  places  where  and  the  period
 within  which  these  centreg  are  likely
 to  be  set  up?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L,  K.
 ADVANI):  (a)  and  (b).  It  is  pro-
 posed  to  set  up  a  TV  relay  centre  at
 Varanasi  during  the  cutrent  Plan

 ASADHA  19,  90  (SAKA)  Oral  Answers  0

 period  (978—88),  This  relay  centre
 will  be  equipped  with  a  0  KW  trans-
 mitter  and  a  50  metre  tower  which
 will  provide  coverage  to  an  area  of
 18,000  sq.  km.  and  a  population  of
 72.4  lakhs,  It  will  relay  the  pro-
 grammes  of  the  TV  centre  at  Luck~
 now.

 Establishment  of  T.V.  Relay  Station
 for  Goa

 *37.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 cided  to  establish  a  T.V.  relay  station
 for  Goa:

 (0)  if  go,  when  will  it  be  estab-
 lished;  and

 (c)  steps  taken  in  this  regard?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  to  (०).  It  is  proposed.
 to  set  up  a  TV  Relay  transmitter  at
 Panaji  during  the  current  plan  periotl
 (978—83).  A  site  has  been  selected

 for  the  purpose  at  Altinho  hil.  The
 State  Government  has  been  approa~
 ched  for  acquisition  and  transfer  of
 this  land  to  Doordarshan

 PROF.  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  I  hope  I  can  say  this
 on  behalf  of  the  people  of  Gujarat
 and  particularly  the  people  of  Ahme~
 dabad  that  we  are  happy  that  the  TV
 Centre  is  after  all  going  to  be  set  up
 in  Gujarat,  that  is,  in  Ahmedabad.

 May  I  know  whether  like  Bangalore
 and  Trivandrum,  the  site  at  Ahmeda-
 bad  has  been  finally  ‘selected’?

 I  say  this  because,  in  respect  of
 Bangalore  and  ‘Trivandrum,  it  has
 been  said  that  the  site  has  been
 ‘finally  selected’  whereas  in  the  case
 of  Ahmedabad,  it  is  stated  that  it  is
 ‘selected’.  So,  I  want  to  know  whe-
 ther  it  is  ‘finally  selected’.  I  would
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 like  to  know  about  the  actual  loca-
 tion,  and  when  that  site  will  actually
 be  transferred  tg  Doordarshan.

 SHRI  L,  K.  ADVANI:  There  3s  no
 need  to  read  any  difference  between
 the  words  ‘finally  selected’  and  the
 word  ‘selected’.

 The  selection  is  final  so  far  as  we
 are  concerned.  But,  I  am  sure,  the
 hon.  Member  would  appreciate  that
 where  jt  is  a  private  sitc,  the  acqui-
 sition  proceedings  etc.  have  to  be
 gone  through  and  we  cannot  comple-
 tely  finalise  them  today  itself.  That  is
 the  position.  But  I  do  not  think  that
 there  would  be  any  difficulty  so  far
 as  this  matter  is  concerned  We  have
 selected  the  place  near  Thaltej  area
 in  Ahmedabad  Actual  clearance
 would  be  got  from  the  Standing  Ad-
 viso:y  Committee  for  Frequency  Allo-
 cations,  which  includes  the  represen-
 tatives  of  the  Mirustry  of  Communi-
 cations,  Civil  Aviation  and  all  that.
 And  informally  we  understand  that
 there  would  be  no  difficulty  in  this
 matter.

 PROF.  P.  G.  MAVALANKAR:  With
 reference  to  the  latter  part  of  the
 answer  given  to  my  first  supplemen-
 tary,  I  only  hope  that  the  processes
 and  procedures  which  he  hag  men-
 tioned  will  not  act  as  further  obsta-
 cles  to  delay  the  process  of  the  set-
 ting  up  of  a  TV  Station  in  Ahmeda-
 bad.  In  answer  to  part  (c)  of  the
 question  he  has  said  this:

 The  three  TV  stations  ae  likely
 to  start  functioning  in  the  last  year
 of  the  Sixth  Plan  (982-83).’

 Therefore,  my  question  is  this.  The
 last  year  of  the  Sixth  Plan  is  1982-
 83.  But  why  should  there  be  such
 a  delay?  I  say  this  because,  Mr.  Spea-
 ker,  kindly  see  this.  We  are  at  pres-
 ent  in  1979-80.  There  are  three  more
 years  to  go  to  reach  1982-83.  That
 means,  a  delay  of  4  years,  by  which
 time  all  of  us  may  not  be  in  this  Par-
 Jiament  as  there  will  be  elections  in
 1982.  My  plea  is  that  the  Janta  Gov-
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 ernment  should  make  this  a  concrete
 reality  before  their  term  is  over.  Sir,
 I  am  assuming  that  the  present  Janata
 Government,  in  spite  of  the  No-con-
 fidence  Motion  or  otherwise,  will
 continue  in  tact  in  power  upto  982
 and  hence  this  question.  My  last
 point  is  this.  The  Minister's  assurance
 is  tagged  on  with  plan  projects.
 Therefore  this  questich  arises  now.  He
 say»  ‘Last  year  of  the  Plan  period.’
 Supposing  for  any  reason  the  plan
 targets  and  projects  are  delayed,  what
 would  that  mean?  Would  that  meari
 that  automatically  the  setting  up  of
 the  TV  Station  will  also  get  further
 tlelayed?

 SHRI  L.  K.  ADVANI:  Sir,  I  am
 sure  that  the  hon.  Member  himself
 knows  all  the  answers  to  these  ques-
 tuuuns.  When  a_  certain  schedule  is
 projected,  it  38  done  on  the  basis  of
 past  experien’e.  On  the  basis  of
 past  experience  in  regard  to  setting
 up  of  T.V_  stations,  the  average  time
 taken  is  approximately  about  36  to
 42  months  from  the  date  of  acquisi-
 tion  of  the  site  and  all  that.

 An  HON.  MEMBER:  Why  don’t
 you  invoke  emergency  provisions?

 PROF.  P.  6.  MAVALANKAR:  You
 should  improve  upon  the  past  exe-
 perience.

 SHRI  L.  K.  ADVANI:  I  would  like
 to  expedite  the  whole  process  and  to
 amprove  upon  it.  But  the  answer  that
 I  have  given  is  on  the  basis  of  a  788०
 listic  appraisal  taking  cognisance  of
 all  the  factors

 aft  शलेख  कुमार  शर्मा  :  उत्तर  प्रदेश  के
 विशाल  क्षेत्र  भौर  जनसख्या  को  देखते  हुए  झन
 तक  वहाँ पर  केवल  लखनऊ  में  टी  थी  सेंटर  की
 स्थापना  की  गई  है।  इसके  अतिरिबत  मसूरी  में
 एक  टी  वी  रिले  केन्द्र  की  स्थापना की  गई  है
 माननीय  मंत्री  जी  ने  उत्तर  मे  कहा है  कि  भ्रागामी
 पाँच  वर्षों  में  वाराणसी  में  एक  रिस
 सेंटर  स्थापित  करने  का  प्रस्ताव  है।  बरेली  क्षेत्र
 के  संसद्‌  सदस्य  और  वहा  की  जनता  के  द्वार

 4



 13  एव  Answers

 करने  पर  विचार  करेंगे  भौर  जो  वाराणसी  में
 शोक  स्थापित  होने  वाला  है  यह  कब  तक  स्थापित
 ही  जाएगा।

 ह  लाल  कृष्ण  शाइवाणो  :  उत्तर  प्रदेश  एक
 बढ़ा  प्रदेश  है  भौर  उसकी  जनसब्या  भी

 ्  है।  इस  कारण  से  उसकी  भपेक्षाएं  भी
 भ्रधिक  हैं।  यह  धात  सही  है।  किन्तु  माननीय
 सदस्य  को  इस  बात  की  जानकारी  होगी  कि  देश
 में  ऐसे  भी  प्रदेश  है  जहा  पर  एक  भी  टी  वी
 सेंटर  नहीं  है।  इत  सब  बातों  को  ध्यान  में  रख
 कर  ही  लखनऊ  में  टी  वी  सेंटर  भौर

 ष  ह र्लि  सेंटर  को  स्थापना  की  गयी  है।  मुझे
 है  कि  ये  सेंटर्स  पर्याप्त  मात्ना  मे  वहा  की  जनता
 की  सेवा  कर  सकेंगे।  वाराणसी  में  छठी  योजना
 में  जो  केन्द्र  स्थापित  होने  वाला  है,  मुझे  उम्मीद
 है  कि  वह  भी  छठी  योजना  के  अन्तिम  वर्ष  से
 पहले  ही  अपना  बाम  पुरा  कर  लेगा।

 शो  राजेग्द  कुमार  शर्मा  :  मैने  पहले  ही  प्रश्न
 में  पूछा  भा  कि  वया  बरेली  में  भी  टी  वी  रिलि
 सेन्टर  की  स्थापना  करते  का  कोई  विचार  है  या
 नही  ?

 श्री  लाल  कृष्ण  आहयाणोी  :  बरली  में  केन्द्र
 स्थापित  करने  का  कोई  प्रस्ताव  नहीं  है।

 SHRI  EDUARDO  FALEIRO:  Sir,
 the  reply  says:  “It  is  proposed  to  set
 up  a  TV  Relay  transmitter  at  Panaji
 during  the  current  Plan  period  (978—
 83)”  May  I  know,  through  you,  from
 the  hon.  Minister—as  this  is  going  to
 be  a  Relay  TV  Station—from  which
 Station  it  is  going  to  relay  the  pro-
 grammes?  I  would  Like  to  know  also
 this  information  as  to  when  the  State
 Government  was  approached  for  ace
 quisition  and  transfer  of  necessary
 Jand  for  this  purpose.

 SHRI  L.  K.  ADVANI:  This  relay
 centre  at  Panaji  will  be  relayang  pro-
 grammes  put  out  from  the  Bombay
 TV  Centre.  It  is  only  recently  that
 the  site  has  been  selected  and  the
 Slate  Government  has  been  approa-
 ched.  I  do  not  have  with  me  the
 date  as  to  when  the  State  Government
 has  been  approached.  If  notice  is
 given,  I  will  collect  the  information
 and  give  the  same.

 SHRI  EDUARDO  FALEIRO:  Mr.
 Speaker,  Sir,  it  is  very  good  that  the
 Minister  is  having  so  many  stations
 and  expanding  TV  network  in  the
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 country.  But  then  TV  is  a  double
 edged  weapon.  It  is  a  powerful  men dium  of  education,  Then  it  is  also
 said  that  it  is  an  idiot  box.  While  it
 has  been  viewed,  the  brain  complete-
 ly  stops  and  it  absorbs  entirely  what-
 ever  the  TV  gives.  I  would  like  to
 know  m  this  context  that  since  these
 stations  which  are  proposed  are  to
 go  to  a  large  extent  to  the  rural  areas,
 what  is  the  rural  bias  that  the  Gov-
 ernment  have  in  mind  in  respect  of
 these  stations?  Apart  from  merely
 having  entertainment,  it  will  not  serve
 any  purpose.  I  would  like  to  know
 whether  they  are  also  going  to  have
 programmes  of  interest  to  the  rygal
 people  regarding  health,  agricultyre, sanitation  and  sp  on  Will  the  hon.
 Minister  give  some  indications  on
 these  lines?  vi

 SHRI  L  K.  ADVANI:  J  appreciate
 the  points  raised  and  in  fact  this  has
 been  very  much  in  our  mind.  The
 experience  of  other  countries,  parti-
 ewuly  of  Western  countries,  should
 be  something  from  which  we  could
 profit  and  make  television  really  an
 instrument  not  only  of  entertainment
 but  also  of  education  and  rural  ex-
 tension.  The  hon.  Member  may  be
 aware  that  several  TV  centres  are
 keyed  only  to  rural  biased  program-
 mes,

 SHRI  B.  RACHAIAH:  Every  time
 the  hon.  Minister,  whenever  he  visits
 Bangalore,  gives  an  assurance  to  the
 public  that  Bangalore  will  have  TV
 centre  soon.  But  from  today’s  reply
 I  am  taken  aback  and  I  do  not  know
 why  there  is  so  much  of  delay  in  the
 installation  of  a  TV  Centre  at  Ban-
 galore.  He  has  already  mentioned
 that  a  site  has  been  selected  and  the
 State  Government  has  given  the  land.
 Now,  I  would  like  to  know  whether
 the  Minister  is  gomg  to  implement
 the  assurance  that  he  gives  every  tyme
 when  he  visits  Bangalore.

 SHRI  L.  K.  ADVANI:  I  am  as  keen
 as  the  hon.  Member  ig  to  gee  that  the
 Bangalore  TV  station  starts  relaying
 programmes  at  the  earliest,  but  on
 the  basis  of  experience  that  we  have
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 had  fill  now,  ¥  have  indicated  the  time
 taken  to  complete  the  various  forma-
 lities  to  acquire  the  transmitters  etc.

 SHRI  B.  P.  MANDAL:  I  would  like
 to  know  from  the  hon  Minister  the
 policy  which  the  Government  is  fol-
 lowing.  Why  is  it  that  whereas  in
 several  States,  the  State  capitals  have
 not  been  provided  with  TV  centres,
 in  some  other  States,  more  than  one
 TV  Centre  or  relay  station  have  been
 provided?  Secondly,  when  a  TV  sta-
 tion  is  provided  in  a  State,  why  is  ४६
 provided  in  some  other  place  instead
 of  the  State  capital,  for  instance  in
 Bihar  instead  of  having  it  at  Patna,
 it  has  been  put  up  at  Muzaffarpur?

 SHRI  Ll.  छू.  ADVANI:  There  are
 two  aspects  of  the  question,  |  may
 mention  that  we  had  contemplated
 that  during  the  6th  Plan,  we  should
 be  able  to  set  up  TV  centres  in  all
 the  State  capitals  but  constraints  of
 resources  made  this  impossible.  The
 Planning  Commission  suggested  that
 we  confine  ourselves  to  three  Stations
 only  in  State  capitals.  Therefore,  we
 selected  one  each  in  Trivandrum,
 Bangalore  and  Ahmedabad.

 The  second  question  is.  why  even
 though  there  is  no  station  at  the  State
 capital,  a  station  has  been  put  up  at
 some  other  place  like  Muzzafarpur
 or  Raipur.  This  is  because  as  part
 of  the  SITE  continuity  scheme,  sites
 were  selected  which  were  intended  to
 serve  rural  areas  only,  not  the  urban
 areas  and  my  own  feeling  is  that
 where  a  place  like  Jaipur  has  been
 selected  for  a  site  continuity  pro-
 gramme,  the  choice  has  not  been  good.
 The  stations  at  Muzzafarpur,  Sam-
 balpur  or  Raipur  are  all  intended  to
 serve  mainly  the  rural  areas  because
 the  programmes  are  rural  biased.

 I  may  mention  further  that  deci-
 sions  about  these  locations  were  not
 taken  by  this  Government  but  by  the
 earlier  Government.

 -
 PROF.  R.  K  AMIN:  After  the  TV

 station  is  established  at  Ahmedabad
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 or  Gandhinagar,  will  you  kindly  see
 that  by  establishing  relay  stations,  the
 entire  Gujarat  is  covered  by  the  pro.
 grammes?

 SHRI  L.  K.  ADVANI:  That  can
 only  be  a  subsequent  programme  of
 expansion.  The  present  programme
 that  I  have  indicated  is  under  the  6th
 Plan  and  Ahmedabad  is  the  only  place
 where  we  propose  to  have  a_  full-
 fledged  TV  station.

 SHRI  HITENDRA  DESAI:  What
 will  be  the  coverage  of  area  from
 Ahmedabad  Station?

 SHRI  L.  K.  ADVANI:  This  TV  cen-
 tre  will  be  able  to  serve  an  area  of
 18,000  sq.  kms  and  a  population  of
 48.3  lakhs.  The  number  of  villages
 that  would  be  served  apart  from  the
 Ahmedabad  city  would  be  1,818.....
 (Interruptions)

 SHRIMATI  PARVATHI  XKRISH-
 NAN:  The  P&T  Department  is  putting
 up  between  different  stations  various
 networks  of  microwave,  for  instance
 from  Madras  to  Ernakulam  is  the
 hon.  Minister  aware  that  where  the
 network  is  there,  where  the  big  pilot
 schemes  are  there,  a  small  mechanical
 device  added  to  it  would  enable  them
 to  get  the  TV  programme  from  the
 major  centre?  Will  the  Minister  have
 this  examined—because,  for  example,
 from  the  Madras-Ernakulam  net
 work,  you  will  be  able  to  provide  ह 4
 services  to  a  very  large  section,  ie.
 from  the  tower  that  is  coming  up  in
 Tiruppattur,  in  Salem  and  in  Coim-
 batore?  I  would  like  to  know  whe-
 ther  the  Minister  will  take  this  very
 seriously,  have  it  examined  and  8688
 that  the  rural  areas  in  those  parts  get
 the  benefit  of  TV,  while  we  wait  and
 wait  for  the  relay  stations  many  yeats
 later.

 SHRI  L.  K.  ADVANI:  I  am  aware
 of  the  possibilities  of  a  link-up  on
 the  basis  of  the  micro-links  provided
 by  the  tele-communication  system;
 put  there  too,  if  TV  is  to  serve  ७४
 ६  medium  of  extension  and  educa-
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 tion,  it  will  not  be  disirable  to  tele-
 vise  programmes  from  a  long  dis-
 tance,  and  in  languages  which  are
 net  understood......  (Interruptions)
 Even  after  that,  the  setting  up  of  a
 transmitter  costs.  It  may  not  cost  as
 much  as  a  full-fledged  पूष  centre;  but
 it  does  cost.  Even  a  relay  centre,
 based  on  the  linkages  provided  by  the
 miero-wave  link  of  the  telecommuni-
 cation  system  costs.  At  the  moment,
 constraints  on  the  resources  do  not
 make  it  possible  for  us  to  expand  the
 ‘TV  network  far  more  than  what  we
 have  envisaged.

 at  छवि  तम  पर्ल :.  में  मंत्री  महोदब  से
 जानना  चाहता  हूं  जैसा  झभी  मंत्री  जी  ने  बतावा
 था  कि  छठी  योजना  में  राज्यों  की  राजधानियों
 में  टेलीविजन  केन्द्र  स्थापित  करेंगे,  तो  क्‍या  ल्
 चिछटे  राज्य  हैं  जहां  हरिजन,  झादिवासी  रहते
 हैं  ऐसे  राज्यों  में  भोर  खास  कर  मध्य  भ्रदेश मे
 ग्वासियर  में  जहां  से  प्रस्ताव  भी  भेजा  है  हा
 पर  ही०.  वी०  केन्द्र  की  स्थापना  को  प्राथमिकता
 देंगे  ?

 यी  लाल  कृष्ण  शाइवाजी  :  शालियर  के
 लिए  इस  समय  कोर  प्रस्ताव  सही  ह

 हट
 राम धर्पेल :  भोपाल  के  बारे  में

 नमी  कृष्ण  झाइवाणी  भोपाल  के  चिए.
 मैंने  पहले  बताया  हमारी  इच्छा  थी  कि  हम
 सकें  1  लेकिन  योजना  भायोग  के  साथ  बहस  करने

 निष्कर्ष  कि  केवल  नई  हीन
 शाजधानियां  ली  जा  झौर  उनमें  ट्रिवेद्रम

 झौर  प्रहमदाबाद  के  बारे  में  निर्णय  किया
 |

 सरकार  की  महू  जो

 -
 मोजना  है,  या  केवल  शहरों  में  ही

 मी  लाल  कृष्ण  श्राइ्याणो  इन
 भी  विचार  में  रखा  जाएगा  जब  इसके  ढी
 स्कीम  होगी।
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 Promotion  of  Defence  Personae!
 +

 *26.  SHRI  M.  RAM  GOPAL
 REDDY:

 DR,  P.  V.  PERIASAMY:
 Will  the  DEPUTY  PRIME  MINIS-

 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  Government  have
 framed  any  scheme  for  the  promotion
 of  defence  personnel;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  and  (9).
 The  Government  have  taken  the  fol-
 lowing  decisions  to  improve  the  career
 prospects  of  Defence  personnel  and
 also  to  reduce  congestion  in  certain
 ranks.

 (i)  One  out  of  every  five  jawans  in
 the  Army  will  be  given  the  honorary
 rank  of  Naik  in  the  last  year  of  his
 service,

 (it)  It  hag  been  decided  to  substan-
 tially  improve  the  promotion  pros-
 pects  of  Naib  Subedars  to  Subedars

 (iii)  Promotional  avenues  will  be
 Significantly  expanded  for  experienc-
 ed  and  promising  jawans,  sailorg  and
 airmen  to  rise  from  the  level  of  a
 jawan,  NCO  or  JCO  and  equivalent
 ranks  in  the  other  services  io  the  rank
 of  a  commissioned  officer  of  the  Army,
 the  Navy  and  the  Air  Force.

 (iv)  Further  improvements  are  being
 made  in  the  existing  avenues  and
 quantum  for  promotion  from  one
 Jevel  to  another  in  the  category  of
 jawans,  airmen  and  sailors

 (v)  With  a  view  to  deal  with  the
 problem  of  stagnation  which  has  sur-
 faceq  at  the  levels  of  Majors  in  the
 Army  and  Sq,  Leaders  in  the  Air
 Force,  over  200  posts  of  Majors  and
 Sq,  Leaders  are  being  upgradeq  tv

 the  rank  of  Lt.  Cols.  and  Wing-Com-
 manders
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 SHRI  M,  RAM  GOPAL  REDDY:
 Mr,  Speaker,  Sir,  I  want  to  know  on
 what  date  the  governmett  has  taken
 this  decision  and  from  what  date  how
 many  people,  army  personnel  have
 been  promoted.

 PROF.  SHER  SINGH;  I  cannot
 say  off-hand,  but  these  decisions  have
 been  announced  recently,  I  cannot
 tell  you  the  exact  date,  but  I  think
 they  were  announced  only  in  the  last
 month;  in  June,  we  had  decided  about
 i.

 SHRI  M  RAM  GOPAL  REDDY:
 I  want  to  know  exactly  how  many
 persons  are  going  to  be  bentfitted  by
 this  arrangement—changing  from
 one  level  to  another.  How  much
 monetary  benefit  they  are  going  to
 get?  Whether  these  concessions  have
 saisfied  the  army  men,  whether  he
 has  consulted  the  Chiets  of  the  three
 Staff  and  whether  they  said  that  this
 arrangement  is  Satistactory  to  the
 army  men,

 "PROF,  SHER  SINGH:  All  the
 Chiefs  have  been  consulted.  In  tact,
 it  33  in  consultation  with  them  that
 all  these  decisions  have  been  taken,
 and  they  informed  that  the  jawans
 are  satisfied.

 DR,  KARAN  SINGH,  While  these
 decisions  regarding  semority,  pros-
 pects  for  promotion  are  welcome,  is
 the  government  sware  that—apart
 from  the  lack  of  promotional  pros-
 pects,  another  aspect  which  is’  dis-
 turbing  the  Defence  Forces,  particu-
 larly  the  senior  ranks  is  the  feeling
 that  their  general  seniority  and
 other  things  vis-a-vis  police  and  the
 civil  administration  have  moved
 against  them  over  the  last  several
 decades,  There  is  a  feeling  that  the
 seniority  of  the  army  officers  vis-a-
 vis  paralle]  ranks  in  the  police  and
 civil  administration  has  been  chang-
 ing  to  their  disadvantage  over  the
 last  two  decades,  This  is  the  point
 which  is  causing  concern  and  dissatis-
 action  among  them,  Will  the  hon.  Min-
 ister  be  kind  enough  to  tell  us
 whether  government  is  aware  of  this
 fact  and  they  are  also  looking  into  it?
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 PROF,  SHER  SINGH:  I  don't
 think  the  seniority  given  to  police
 officers  has  affected  them  in  any  way.
 But  some  such  complaints  about  their
 status  have  been  received  and  these
 are  being  examined,

 आोकबर लाल  गप्त :.  अध्यक्ष  महीदग,
 माननीय  मल्ली  जी  ने  जवाब  दिया  है,  मैं  उसके
 लिए  उनको  बधाई  देना  चाहता  हूं  ।  मेरा  सबाल
 यह  है  कि  जो  कदम  आपने  उठाये  हैं,  उसकी

 डुलग
 इम्पलीकेशन  एक  साल  में  कितनी

 गे

 दूसरे  क्या  झापको  मालस  है  कि  जवातो  में
 43  हजार  लोग  फौज  में  ऐसे  हूँ  जिनको  बटमन
 कहा  जाता  है  और  उनसे  यह  काम  लिया  जाता
 है  कि  वह  झाफिसरस  के  जूते  और  पेटी  पालिश
 करें?  क्‍या  आप  उस  प्रथा  को  खत्म  करेगे,  क्योकि
 इसके  लिए  भी  बहुत  र्जिटमैंट  जवानों  में  है?

 ह. (  शेर  सिह  मानतीय  सदस्य  का  इशारा
 शायद  पआ्लार्डडलीज  की  शोर  है।

 श्री  कंवर  लाल  गुप्त  They  ace  calles
 batmen.

 श्ो०  शेर  सह  *  go  लोगो  की  जिनकी  अपनी

 ह!
 निर्धारित  है,  श्ररतिरिकत  काम  लेने  वाले

 हर  तरीका  से  उनकी  झावश्यकताओं  की  पूर्ति
 कर  देते  है  ऐसा  भी  होता  है  ता  भी  यह  ठीक
 नही  है।  लेकिन  जो  डयूटी  के  अलावा  काम  लिया
 जाता  है,  उसके  बारें  मे  हिदायत  दी  गई  है  कि
 जो  जिसकी  ड्यूटी  नहीं  है,  उससे  वह  काम  नहीं
 लिया  जाये  1

 SHRI  KANWAR  LAL  GUPTA:
 My  question  is  specific.  These  43,000
 jawans  who  were  recruited  are  being
 utilized  to  polish  the  shoes  of  the
 officers.  Will  you  stop  this  practice?

 ज्ो०् शेर सिह: शेर  सिह:  मैने  निवेदन  किया  कि  जो
 जिसकी  डयटोी  है,  उसके  झलावा  कोई  काम  उनसे
 नही  लिया  जायेगा,  यह  हिंदायत  भेज  दी  गई  है

 MR.  SPEAKER:  We  go  to  the
 next  question—question  No,  27.

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU)  PATNAITK):
 Before  I  am  called  to  answer  this
 question,  I,  submit  I  have  to  make
 a  correction  in  reply  to  question  23.
 While  replying  to  that  question.  I
 referred  to  Press  reports  ard  men-
 tioneg  the  date  4th  February,  it
 should  be  corrected  as  4th  June.
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 इस्पात  के  उत्पादन  में  कटौती  दौर  इस्पात  को
 झाजश्यक्ता  पूरी  करने  के  लिये  उसका  प्रायात

 27  भरी  राम  चिलाल  पासवान:  क्या  दृस्यात
 झोर  wen  मंत्री  यह  बताने  को  कृपा  करेगे  कि

 (क)  क्‍या  बर्य  i979-80  में  इस्पात  के
 उत्पादन  में  झाठ  प्रशिततत  कटौती  लागू  कर  दो  गई
 है;

 बे
 क्या  यह  सच  है  कि  कमी  पूरी  करने  के  लिये

 इस  वर्ष  लगभग  22  लाख  टन  इस्पात  का  धायात  किया
 जा  रहा  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  वर्ष  977-78  में
 जब  इस्पात  फालतु  था  तब  उस  का  प्रारक्षित  भडार
 जमा  नहीं  किया  गया  था  भौर  झब  प्रधिक  मूल्यो  पर
 इस्पात  का  आयात  कर  पभ्रारक्षित  भण्डार  बनाये  जा

 (घ)  कया  गत  दो  वर्षों  में  इस्पात  के  थोक  और
 खुदरा  मूल्यों  में  भारी  वृद्धि  हुई  है,  श्रीर

 (ह)  यदि  हां,  तो  क्‍या  इस  का  सामान्य  मूल्य
 बृद्धि  प९  प्रतिकूल  प्रभाव  नही  पड़ेगा  ?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)
 (a)  to  (e),  A  statement  75  laié  on
 the  Table  of  the  House.

 Statement

 (a)  An  8  per  cent  cut  was  imposed
 on  the  rate  of  coke  oven  pushing  in
 the  integrated  Steel  plants  from  Ist
 April  1979.  The  actual  reduction  was
 however  higher  varying  between  4
 per  cent  to  47  per  cent  between  April
 and  June,  979  due  to  low  avail-
 ability  of  coking  coal.  This  has
 affected  steel  production  considera-
 bly.  The  cut  will  be  restoreq  as
 soon  as  coking  coal  stocks  at  the  steel
 plants  reach  a  safe  level,

 (9)  It  is  estimated  that  Stee]  Au-
 thority  of  India  Ltd,  would  import
 about  20  lakh  tonnes  of  steel  in
 1979-80.  This  will  include  canalised
 items  as  well  ag  impurts  under  buffer
 scheme,

 (c)  The  decision  to  unport  certain
 categories  of  steel  as  “buffer  stock”
 was  taken  in  June,  ‘1978,  when  short-
 ages  started  developing  in  these
 categories  due  to  a  sudden  spurt  in
 demand  and  shortfalls  in  planned
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 indigenous  production.  The  intention
 Wag  not  to  hold  these  in  stock  but  to
 take  advance  action  for  import  with-
 out  waiting  for  indents  so  that  the
 requirements  of  high  priority  consu-
 mers  could  be  met  with  minimum
 delay.  There  was  no  need  for  such
 buffer  stock  imports  whan  there  were
 adequate  stocks  with  the  main  pro-
 aiccrs,

 (d)  and  (e),  There  has  been  a
 certain  rise  in  prices  of  sttel  as  व  re-
 sult  of  price  increase  allowed  in  978
 and  1979,  In  determining  the  in-
 crease  in  prices,  the  pussible  mmpac.
 on  general  price  level  is  taken  inlo
 account  fully  and  it  was  considered
 that  the  impact  would  not  be  signi-
 fieant.

 ओ  राम  बिलास  पासवान  :  इस्पात  मतालय  ने
 i978  %  कोयले  का  प्रायात  किया  था  ।  जब  उस  ने

 कोयले  का  सफिशेंट  झायात  कर  लिया,  तो  फिर  इस्पात
 के  उत्पादन  में  8  प्रतिशत  की  वटौती  क्यों  की  जा
 रही  है  ?  यदि  मत्री  महोदय  यह  समझते  हैं  कि  कोयले
 का  ायात  कम  किया  गया  था,  तो  इस  बारे  में  पहले  हीः
 हिसाब  क्यो  नहीं  लगा  लिग्रा  गया  था  ?

 SHRI  BIJJU  PATNAIK:  I  think
 the  hon,  Member  has  askeg  a  ques-
 tion  which  hag  no  bearing  on_  this.

 IT  announced  in  the  fast  session  of  the
 Lok  Sabha  that  not  sufficient  coking
 coal  was  available  at  the  steel  plant
 and  because  of  the  coming  monsoon
 we  have  to  build  up  certain  stucks
 without  which  irreparable  damage
 would  be  done  to  the  last  furnace.  In
 answer  to  the  question  I  have  said
 that  we  were  forced  ty  cut  it  down
 further,  We  are  trying  with  the
 all  the  other  departments  connected
 with  the  infrastucture  development
 to  ensure  that  sufficient  stock  of  coal
 is  arranged.  Even  the  imported
 coal,  about  a  million  tonnes,  was  held
 up  because  there  was.  strike  in
 Australia  and  Canada;  it  was  held  up
 for  two  months.  By  and  large  the
 position  at  the  moment  is  grim.

 ster  चिलास  पासवाल  :  भ्रध्यक्ष  महोदय,
 मैं  ने  भ्रपने  पहले  प्रश्न  में  कहा  है  कि  इस्पात  मंत्रालय ने ने
 978  4  कोयले  का  भ्रायात  किया  था,  मगर  भ्रब  इस्पात

 के  उत्पादन में  8  प्रतिशत  की  कटौतो  की  जा  रही  है  ।
 मैं  ने  यह  पूछा  है  कि  क्या  सरकार  ने  वह  झायात  सोच
 समझ  कर  ्लौर  हिसाब  लगा  कर  क्रिया  था  या  नहीं  ।
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 wre  उस  ने  हिसाब  तगा  कर  झावात  किया
 |+ यो  इस्पात  के  उत्पादग  में  मह  कटौती  करने  की

 ने  झाती  ny  मंत्री  महोदय  ने  इस  शरन  का  स्पष्ट  उत्तर
 नहीं  दिया  ।

 क्या  मद्द  सत्म  है  कि  i977-78  में  जब  इस्पात
 फालतू  था,  तब  सरकार  ने  उस  का  बफर  ढाक  नहीं
 बनाया  शौर  झाज  जब  उस  की  कमी  है,  तो  वह  बफर
 स्टाक  बना  रही  है?  में  यह  जानना  चाहता  कि  उस
 समय  सरकार  को  अफर  स्टाक  बसाने  में  क्या  दिक्कत
 थी  1

 SHRI  BIJU  PATNAIK:  If  the  hon.
 Member  heg  asked  me  this  question
 about  one  and  half  years  back,  it
 weulg  have  had  some  validity.  No-
 body  plants  on  hind-sight;  hind-sight
 38  welcome  but  it  is  not  useful  here
 At  that  time  there  was  surplus
 stock,  unsold  stock  and  we  were  ex-
 porting  one  million  tonnes.  World
 iecession  was  there  in  steel  therefor
 the  question  was  how  ito  dispose  that
 of,  To  say,  now  that  we  shoulg  have
 held  back  that  for  two  yeais  as  buffer
 ftock  and  that  we  should  have  know
 that  the  cut  will  be  made  20  per  cent
 anstead  of  7  per  cent  is  something
 which  probably  a  clairevoyant
 can  do,  but  not  the  ministry
 cr  the  planning  commission,  As  I
 said  earlier,  the  import  of  coal  whic:
 was  planned  hag  also  not  arrived  in
 time  because  there  was  a  strike  in
 the  Australian  coal  fields.  We  have
 90  handling  equipment  in  our  ports
 and  it  is  all  done  by  head  loading
 Therefore,  one  30,000  tones  ship
 takes  thirty  days  for  unloading  in
 Paradip  and  in  Haldia  the  better
 managed  Bangal  labour  takes  more
 than  sixty  days.  I  think  Shri
 Samar  Babu  is  listening  to  my  com-
 ments  that  is  the  position  of  the
 country’s  ports  in  this  zone,  Ali
 these  factors  plus  not  sufficient  pro-
 duction  of  coking  coal  have  beer
 contributory  causes.

 SHRI  VINODBHAI  B,  SHETH  Go-
 vernment  has  taken  a  decision  to
 ywmport  old  sh'ps  from  abroad  with  a
 view  to  scrap  them  and  meet  the  re-
 quirements  of  steel.  I  should  lik.
 ‘o  knew  whether  government  will
 allow  such  ships  which  aja  bought
 as  seray  to.  be  used  for  shipping  pur-
 Poses  if  they  are  technically  approved,
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 for  two  or  there  years  before  they
 are  actually  scrapped?  Secondly,
 will  the  government  import  thermal
 plants  against  the  export  of  ion
 ore  in  order  to  meet  the  requirement
 of  steel  in  the  country,  as  iron  ore  is
 ordinarily  available  in  the  country?
 To  sum  up,  there  are  two  pdints
 the  scrapping  of  the  ships  after  three
 years  use  and  secondly  to  allow  im-
 port  of  thermal  plant  or  other  equip-
 ments  against  export  of  iron  ore  te
 foreign  countries,

 SHRI  BIJU  PATNAIK:  This  is
 another  question,  But,  nevertheless,
 whether  it  is  a  power  plant,  whether
 it  suits  us  or  not,  that  has  to  be
 considered  technologically  and  priee-
 wise  There  is  no  difficulty  in  export
 of  iron  ore  upto  a  certain  extent
 without  further  mvestment,  In  fact
 We  have  been  negotiating  with  cer-
 tain  countries  for  this  purpose,  but
 we  have  so  far  not  found  it  fruithal,

 ba  od
 Changing  of  Norms  of  Film

 Censorship
 |

 *28,  SHRI  CHITTA  BASU:
 SHRI  S.  R.  DAMANT:

 Will  the  Minister  of  INFORMIA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  Government  have
 under  consideration  any  proposal  te

 bring  about  q  basic  change  in  the
 norms  of  film  censorship;  and

 (b)  if  so,  the  salient  features  of
 the  proposal?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of
 the  House.

 Statement

 The  basic  principles  for  the  guid-
 an:e  of  the  Central  Board  of  Film
 Censors  in  certifying  films  for  public
 exhibition  in  India  are  laid  down  in
 Section  ‘§B(1)  of  the  Cmematograph
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 Act,  1952,  Broadly  a  film  shall  not
 be  certified  for  public  exhibition  by
 the  Boarg  if  the  film  or  part  of  it  is
 against  the  interest  of  the  security
 ef  State,  friendly  relations  with
 foreign  States,  public  order,  decency
 or  morality  or  involves  defamation
 or  contempt  of  court  or  ig  likely  to
 incite  the  commission  of  any  offence.
 Within  the  ambit  of  these  broad  pro-
 visions,  detailed  guidelines  have  been
 issueqg  by  the  Government  to  the
 Board  from  time  to  time,  The  guide-
 lines  issued  in  960  remained  opera-
 tive  until  ‘1978,  A  comprehensive
 review  was  Made  with  a  view  to
 enunciating  the  guidelines  in  such  a
 manner  that  the  concepts  behind
 censorship  are  comprehended  as  a
 whole  and  not  in  bits  and  parts.  The
 recommendations  contained  in  the
 Report  of  the  Enquiry  Committee  on
 Film  Censorship  ang  the  views  ex-
 pressed  by  the  film  industry  and  the
 Central  Board  of  Film  Censors  were
 noted  and  new  guidelines  were  issued
 in  January,  ‘1978,  The  new  ‘,uidelines
 are  simple  and  are  aimeg  to  ensure
 that  the  medium  of  film  remains
 sensitive  to  the  values  and  standards
 of  society,  that  artistic  expression  and
 creative  freedom  are  not  unduly  res-
 tricted  ang  that  censorship  is  respon-
 sive  to  5००४)  change.

 2.  The  new  guidelines  are  as
 under:

 (ly)  The
 gplectives

 of  film  cen-
 sorship  will  to  ensure  that—

 (a)  the  medium  of  film  remains
 responsible  ang  sensitive  to  the
 values  and  standards  of  society;

 (b)  artistic  expression  and
 creative  freedom  are  not  unduly
 curbed;  and

 (c)  censorship  is  responsive  to
 social  change.

 (2)  In  pursuance  of  the  above
 objectives,  the  80870  of  Films  Cen-
 sors  shall  ensure  that—

 (i)  anti-social  activities  such
 as  violence  are  not  glorifieq  or
 justified;
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 qi)  the  modus  operand:  of
 criminals  or  other  visuals  07
 words  likely  to  incite  the  com-
 mission  of  any  offence,  are  not
 depicted;

 (iii)  pointless  or  avoidable
 scenes  of  violence,  cruelty  and
 horror  are  not  shown;

 (iii-a)  Scenes  which,  have  the
 effect  of  justifying  or  glorifying
 drinking  are  not  shown;

 (iv)  human  sensibilities  are  not
 offended  by  vulgarity,  obscenity
 ang  depravity;

 (v)  visuals  or  words  contem-
 ptuous  of  ratial,  religious  or
 other  groups  are  not  presented;

 (vi)  the  sovereignty  and  in-
 tegrity  of  India  is  not  called  in
 question.

 (vii)  the  security  of  the  State
 is  not  jeopardised  or  endangered;

 (viii)  friendly  relations  with
 foreign  States  are  not  strained;

 (ix)  public  order  is  not
 endangered;

 (x)  visuals  or  words  involv-
 ing  defamation  or  contempt  of
 court  are  not  presented.

 (3)  The  Board  of  Film  Censors
 shall  also  ensure  that  the  film—

 (i)  is  judged  in  its  entirety
 from  the  point  of  view  of  its
 overall  impact;  and

 (ii)  ६  examined  in  the  light  of
 contemporary  standards  of  the
 country  and  the  people  to  which
 the  film  relates,

 3,  The  Guidelinese  having  been
 revised  only  last  year,  Government
 has  at  present  no  proposal  to  bring
 about  any  change  in  the  norms  set  out
 above.

 SHRI,  CHITTA  BASU:  In  the
 statement  the  hon,  Minister  has  said—

 “Broadly  a  film  shall  not  be  cer-
 tificated  for  public  exhibition  by  the
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 Board  if  the  film  or  part  of  it  is
 against  the  interest  of  the  security
 of  State,  friendly  relations  with
 foreign  States,  public  order,  de-
 cency  or  morality  or  involves  de-
 famation  or  contempt  of  court  or
 is  likely  to  incite  the  commission  of
 any  Offence.”

 May  I  know  from  the  non,  Minister
 whether  he  is  aware  of  the  fact  that
 in  spite  of  these  guidelines  or  norms
 the  films  which  are  crime  and  sex
 biased  are  proliferating.  If  that  is  so,
 whether  there  is  any  provision  of  not
 certifying  any  exhibition  of  the  film  of
 such  a  nature.  If  so,  whether  any
 such  certification  "has  been  rejected
 during  the  past  few  years  on  this
 ground,

 SHRI  I.  K.  ADVANI:  I  would  like
 to  clarify  in  this  regard  that  even
 though  very  clear  guidelines  have
 been  issued  to  the  Censor  Boarg  and
 to  the  Censor  panels  and  they  are
 trying  to  implement  it  very  precisely,
 very  thoroughly,  there  have  been  pro-
 blems  arising  out  of  certain  court  inter-
 pretations  of  what  is  a  reasonable
 restriction.  After  all,  censorship  of  films
 derives  its  authority  and  sanction  from
 the  reasonable  restriction,  phrase  in
 Article  19,  Only  lately  a  horrer  film
 wag  refused  ६  certificate  and  when  7
 went  to  the  court,  the  court  held  that
 with  the  cuts  that  the  producer  was
 willing  to  undergo,  after  that  there
 should  be  no  objection,  The  Censor
 Board,  because  of  the  court  decision
 and  directions,  had  to  give  a  céertifi-
 cate,  The  Censor  Board  itself  was
 inclined  tn  de-certify  the  film  comp-
 letely.  It  was  not  willing  to  accept
 the  film  on  the  basis  of  those  cuts,
 So,  the  guidelines  as  well  as  the  law
 are  the  constraints  under  which  the
 Censor  Boarg  functions  On  cur
 own  We  have  been  trying  to  sec  that
 vulgarity,  obscenity  are  curbed  and
 violence  and  horror  and  such  =  influ-
 ences  that  affect  badly  the  younger
 generations  particularly  are  curbed,
 This  i,  the  approach.

 SHRI  CHITTA  BASU  It  also  refers
 to  the  two  sets  of  guidelines.  One
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 is  of  960  and  another  is  of  1978,  The
 hon.  Minister  claims  that  the  guide-
 lines  of  960  remained  unchanged  till
 1978.  May  I  know  from  the  hon,
 Minister,  the  guidelines  which  have
 been  accepteg  in  the  year  978  are
 to  what  extent  different  from  those
 of  49602  Would  the  hon.  Minister
 be  kind  enough  to  give  8  compara-
 tive  analysis  of  the  two  sets  of
 guidclines—-960  and  ‘1978?  Left  to
 me  I  would  say,  the  screen  did  not
 reflect  any  difference  from  1960  80
 1978,

 SHRI  L,  K  ADVANI:  On  an
 earlier  occasion,  as  far  as  I  recall,  2
 hag  given  to  the  House  both  the  sets.
 But  if  the  set  of  guidelines  issued  in
 960  are  tu  be  laid  on  the  Table,  I
 am  willing  to  place  it  on  the  Table.
 They  are  claborate,  very  elaborate,
 whereag  the  498  guidelines  are  com-
 pact  and  concise.  These  guidelines
 were  drawn  up  after  consultation  with
 the  Censor  Board  itself  The  new
 Censor  Board  was  constituted  in  De-
 cember,  977  and  they  were  asked  to
 undertake  an  exercise  and  make  re-
 commendations  to  the  Government  as
 to  what  the  guidelines  should  be.
 With  some  minor  alterations  in  the
 draft  they  had  proposed,  these  guide-
 lines  had  been  issued

 SHRI  5.  R  DAMANI:  May  I  know
 whether  after  these  guidelines  had
 been  introduced,  the  Minister  has
 seen  any  film  to  ascertain  the  effect  of
 these  guidelines?  The  words  used  in
 the  guidelines  are  so  vague  that  they
 are  not  going  to  affect  the  violence  in
 the  films  and  it  is  continuing.  There-
 fore,  I  would  like  to  know  if  the
 Minister  has  personal  experience  in
 this  regard  so  far  as  the  effectiveness
 of  the  guidelines  is  concerned?  Secon-
 diy,  if  the  guidelincs  are  not  being
 effective,  will  Government  consider
 taking  over  the  distribution  system  so
 that  such  films  are  not  being  produc-
 ed  because  it  is  affecting  the  morale
 of  the  public?

 SHRI  L.  K.  ADVANI:  The  hon.
 member  has  made  @  very  valid  ‘point,
 though  I  would  say  that  it  woulg  not
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 be  possible  for  me  to  see  a  few  films
 and  decide  just  on  that  basis.  What
 hag  been  done  is,  at  the  initiative  of
 the  Censor  Board  itself,  the  Institute
 of  Mass  Communication  has  been  re-
 quested  to  undertake  a  systematic
 survey  of  the  impact  that  the  changed
 guidelines  have  had  and  the  response
 of  the  audiences  tp  the  changes.

 SHRI  S.  R.  DAMANI:  My  second
 question  has  not  been  answered,  whe
 ther  Government  will  take  over  the
 distribution  system  if  the  guidelines
 are  not  being  effective?

 SHRI  L.  K.  ADVANI:  It  does  not
 arise  from  this  question  on  censorship.

 SHRI  VASANT  SATHE:  In  his  en-
 thusiasm  for  preserving  the  culture
 and  samskriti,  1s  it  a  fact  that  in  one
 of  the  guidelines  it  has  been  stated
 that  when  swimming  scenes  are  to  be
 shown,  the  censors  must  see  to  it  that
 women  are  not  clad  in  a  manner
 which  according  to  the  guidelines
 would  be  objectionable?

 SHRI  L.  K.  ADVANI:  In  the  state.
 ment  that  I  had  laid  on  the  Table
 of  the  House,  the  hon.  member  would
 see  that  there  is  no  specific  reference
 of  this  kind  except  saying.

 “visuals  or  words  contemptuous
 of  racial,  religious  or  other  groups
 are  not  presented;

 human  sensibilities  are  not  offen-
 ded  by  vulgarity,  obscenity  and  de-
 pravity.”

 This  is  the  guideline  that  has  been
 issued.

 क्री  चला  शेखर  सिह:  माननीय  मती  जी  ने  कहा  है
 कि  कुछ  गाइडलाइन्ज  978 में  i  की  गई  थी,  लेकित
 अर्ज  बढ़ता  गया,  ज्यों  ज्यों  दवा  की  ।  ज्यों  ज्यों  मंत्री  महोदय
 गाइडलाइनज  ईणश  करते  जा  रहे  हैं,  त्यों  त्यों  फिल्मों  के
 जरिये  भ्रपराधी  मनोवृत्ति  बढ़ती  जा  रही  है  शौर  भ्रपराध
 भी  बढते  जा  रहे  हैं  v

 eaten:  कसि
 की

 बीत  बह मंत्री  हुए  सत्यम्‌  शिवम्‌  सुन्दरम,
 चल  रही  हैं।  गाइडलाइन्ज  भी  ईशू  हो  रही  हैं  भौर  उस
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 पर  भी  ऐसी  फिल्में  फार  एडल्ट  सिख  कर  चलाई  जा
 रही  है।  क्या मंत्री  महोदय  कोई  ऐसा  रास्ता  निकालने  की
 कोशिश  करेंगे  कि  सेंसर  बोर्ड  की  तरफ  से  ऐसी  फिल्मों  के
 दिखाये  जाने  पर  रोक  लग  सके  ?

 शी  लाल  कृष्ण  क्‍्रक्‍ाइवाजों  :  मेने  पहले  बताया  था कि  यदि  ऐसी  कोई  फिल्म
 दू  दु

 जो  भ्रश्लील  है,
 तो  ऐसी  फिल्‍मों  को  रोकने  के  लिये  दिये गये  हैं  i सैंसर  बोर्ड  फिल्‍मों  के  स्लेक्शन  में  काफी  सावधानी
 बरतता  है  भौर  जहां  कोई  गलती  होती  है  उस  को
 दुरुस्त  करा  देता  है  ।

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 POWER  SHORTAGE  IN  THE  STATES

 *21,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news-item  captioned
 5.  day  power  cut  for  industries  in
 Maharashtra”  published  in  the  Hin-
 dustan  Times  (New  Delhi  edition}

 of  l7th  June,  1979;
 (b)  whether  such  power  shortage

 has  also  effected  domestic  and  indus-
 trial  units  in  the  other  States  and
 Union  Territories  in  the  country,

 (c)  what  ig  the  State-wise  require-
 ment  of  power  and  the  availability
 thereof;  and

 (d)  what  measures  have  been
 taken  or  are  proposed  *o  be  taken  to
 ensure  adequate  supply  to  all  the
 States  and  the  Union  Territories  in
 the  country?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN).  (a)
 The  Government  is  aware  of  this  news
 item.

 Maharashtra  State  Electricity  Board
 notified  the  power  cuts  with  effect
 from  l7th  June,  979  when  hydel  ge-
 neration  hag  to  be  reduced  drastically
 as  a  result  of  depletion  of  hydro  re-
 gervoirs  due  to  delay  in  monsoons.
 These  cuts  were  withdrawn  partly  and
 restrictions  relaxed  in  stages  with
 effect  from  22nd  June,  79,  even  though
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 the  total  of  hydel  ang  thermal  ge-
 neration  remained  practically  at  the
 same  level  as  at  which  the  restriction
 hag  been  introduced.

 (9)  Power  supply  position  in  the
 country,  by  and  large,  is  satisfactory.
 However,  some  power  shortages  are
 being  experienced  in  the  State/Union
 Territories  of  Madhya  Pradesh,  Maha-
 rashtra,  Goa,  Karnataka,  Bihar,  West
 Bengal,  Assam,  Tripura  ang  Nagaland.
 Bven  in  these  States/Union  Territories
 while  domestic  units  are  generally
 not  affected,  endeavours  are  made
 to  supply  power  to  essential  consu-
 mers  and  industries  according  to
 graded  system  of  priorities  for  such
 consumers.

 (c)  A  statement  showing  the  State/
 system-wise  anticipateg  energy  re-
 quirements,  anticipated  energy  sup-
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 ply  anq  shortages  for  the  month  of
 July,  ‘1979,  is  enclosed.

 (d)  A  number  of  steps  have  been
 taken  to  improve  power  availability
 in  the  country.  These  measures  in-
 clude:

 (i)  addition  of  about  8500  MW  of
 new  generating  capacity  during  the

 period  ‘1978-83,  of  which  about  3000
 MW  has  already  been  commissioned
 during  1978-79.

 (ii)  maximising  generation  from
 the  existing  installed  capacity,

 (iii)  integrated  operation  of
 various  power  systems  for  optimis.
 ing  hydro-thermal  mix.

 (iv)  transfer  of  powe,  from  sur-
 plus  to  deficit  areas  etc.

 (v)  Monitoring  of  coal  stocks  at
 thermal  power  stations  and  ensuring
 availability  of  coal.

 Statement

 State/systemewnse  anticepated  power  supply  position  for  the  month  of  July,  979

 Anticipated  Ant  ted  Sh
 Region/State  Sysicin  fequircment  suppl

 cia
 ५)

 ह

 Gwh/day  Gwh/day  Surplus  (+)

 l  2  5  4

 NORTHERN  REGION

 Haryana  9  35  ०  55
 ‘Himachal  Pradesh  i  cluding  BSI  ©  Bo  द  Bo
 Jamunu  and  Kasimit  2  09  209
 Punjab  70  00  585  (—}o  85
 Rajasthan  70  40  r0  40
 Uttar  Pradesh  40  55  27  36  (3  79

 पता  7  75  7  79
 Chandigarh  o  6  v  64
 Nangal  Fertilizer  2  35  ४  35

 Toras.  82  go  78°86  (—)4  04
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 WESTERN  REGION

 Gujarat  ?  नि  20°6I  20  67

 Madhya  Pradesh  .  75  29  73  23  (—)2  06

 Maharashtra.  :  ?  49  77  47  32  7  )8  45
 Goa,  0°90  ©  75  (—  jo  75

 ‘Tora  :  86  57  35  97  (—)10  66

 SOUTHERN  REGION

 Andhra  Pradesh  मु  16  ४2  16°  22

 Karnataka  :  हे  है  47  49  i8  67  (—)2  82

 Kerala  8-26  8  26

 ‘Tami]  Nadu  +  मु  है  3°08  gi  ०08

 Pondicherry  ०4०  ०  4०

 TotaL  7  :  77  45  74  63  (—)2  82

 EASTERN  REGION

 Bihar  मु  मु  9  20  8  39  (—)o-go

 West  Bengal  है  हे  मु  A710  75  70  (—)r  40

 D.  ४.  (१.  हु  मन  74  00  ह क  50  (le  50

 Orissa  =  yg  30  9  70

 Torar  49  4°  44  60  (—)4  80

 NORTH-LASTERN  REGION  3  52  2  74  (—  Jo  78

 ALL  INDIA  ही  299°  84  276  74  (—)23  70

 re  LS—2.
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 'एलशोहल - मिश्रित  पेट्रोल  का  उपयोग

 29.  शी  सुत्यजय  प्रसाद  :
 श्री  पी०  राजगोपाल  नायडू  :

 या  पेट्रोलियम,  रसायस  औौर  उर्वरक  मंत्री  यह
 बनाने  की  कृपा  करेगे  कि

 (क)  क्‍या  मद्यनिषेध  के  उत्तरोत्तर  लागू  किये
 जाने  के  फलस्वरूप  चीनी  मिलो  में  उत्पादित  एल्कोहल
 की  मांग  में  गिरावट  की  संभावना  को  देखते  हुए  मोटर
 गाड़ियों  में  एल्कोहल  मिश्रित  पेट्रोल  के  उपयोग  का
 प्रयोग  किया  जायेगा  तथा  ऐसे  मिश्रण  का  सर्वोत्तम
 फार्मूला  तैयार  कर  लिये  जाने  के  पश्चात्‌  एल्कोहल

 द
 पेट्रोल  पम्पो  पर  कब  तक  मिलना  शुरू  हो  जायेगा;

 ्र

 (@)  उन  स्थानों  के  नाम  क्‍या  है  जहां  पेट्रोलियम
 से  बने  प्रन्य  इंधन  तेलो  जैसे  एल्कोहल  मिश्रित  पेवराइन
 के  साथ  उक्त  मिश्रण  के  उपयोग  का  भी  प्रयोग  किया
 गया  तथा  उस  प्रयोग  के  क्‍या  परिणाम  निकले  हैँ  ?

 पेट्रोलियम,  रसायन  पौर  उर्वरक  मंत्री  (श्री  हेमवती
 सग्दन  बहुगुणा)  :  (क)  इस  मत्लालय  मे
 मोटर  स्थ्रिट  (पेट्रोल)  के  साथ  मिश्रण  कर  के  एल्कोहल
 के  ईंधन  के  रूप  में  प्रयोग  की  जाच  करने  के  लिये  एक
 अन्तर  विभागीय  सर्मिति  की  स्थापना  की  है।  समिति  की
 ई  बेठक  हो  चुकी  है  श्रौर  समिति  की  रिपोट  शीघ्र
 प्राप्त  हाने  की  राशा  है  -  सर्माव  का  रिपोर्ट  प्रस्तुत
 होने  गर  ॥ल्कोहल  की  पंट्रोल  के  साथ  मिश्रण  की  योजना
 बनाई  जाएगी  1

 (ख)  हमारे  देश  मे  इस  समय  पावरीन  का
 विपणन  नहीं  हाता  अत  एल्कॉोहल  पावरीन  ब्लैद
 तयार  करने  हेतु  विचार  नहीं  किया  गया  हैं  tT

 Treatment  of  Shri  Satyajit  Ray  at
 Cannes  International  Film  Fes-

 tival

 *3]  SHR]  5  S  SOMANI:

 SHRI  SUDHIR  GHOSAL;

 Will  the  Minster  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  how  far  it  is  a  fact  that  the
 eminent  Fiim  Star  Shri  Satyajit  Ray
 hag  been  insulteq  by  the  authorities
 of  the  Cannes  International  Film
 Festival  and  he  resigned  from  the
 jury  im  protest;  and
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 (b)  if  so,  what  are  the  full  facts  in
 this  regard?

 THe  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  (a)  and  (b).  Ac-
 cording  to  the  information  available
 with  the  Government,  Shri  Satyajit
 Ray  was  offereg  jurorship  for  the
 Cannes  International  Film  Festival,
 979  by  the  festival  authorities,  direct.
 He  was  offered  air  fare  and  hospita.
 lity  for  himself  and  only  hospitality
 for  his  wife.  Shri  Satyajit  Ray  ac-
 cepted  these  terms.  In  due  course,  he
 received  air  ticket  of  economy  class.
 He  wrote  back  to  the  festival  authori-
 ties  that  all  major  festivals  offered
 first-class  to  jurors  and  their  wives,
 and  as  a_  protest  against  the  dis-
 criminatory  treatment  meted  out  to
 him,  he  resigned  from  the  jurorship.
 Although  the  festival  authorities
 subsequently  offered  him  Ist  class  air
 passage,  he  declined  to  accept  the
 offer

 Import  of  Scientific  Equipment  for
 loag  despatch  Centres

 *32  SHRI  K  RAMAMURTHY:  Will
 the  Minister  of  ENERGY  he  pleased
 to  state:

 (a)  whether  the  inordinate  delay
 in  getting  the  needed  scientific  equip-
 ment  for  the  Load  Despatch  Centres
 has  defeated  the  purpose  for  which
 they  have  been  set  up:

 (b)  whether  calling  for  short  ten-
 ders  would  not  help  Government  in
 getting  the  equipment  expeditiously;

 ang

 (c)  if  so,  when  ig  thig  likely  tg  be
 done?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 and  (b).  No,  Sir.  The  procurement
 of  equipment  for  the  Regional  Load
 Despatch  Centres  is  being  financeg  by
 the  IDA.  The  equipment  for  Region-
 al  Loaq  Despatch  Centres  are  of  an

 %
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 extremely  sophisticated  nature  involv-
 ing  telemetery,  data  processing  equrp-
 meni,  system  diagiam  board,  load
 frequency  control  equipment  and
 other  ancilualy  equipment.  As  these
 welie  being  installeq  in  the  country  al.
 most  for  the  first  tame  and  iequired
 a  high  degree  of  expertise,  it  has
 taken  some  time  fo:  the  Cential  Elec.
 tricity  Authority,  with  the  assistance
 of  expert  consultants  to  frame  the
 specifications  which  have  been  ap-
 proved  by  the  IDA  Thc  _procure-
 ment  of  equipment  for  these  regional
 load  despatch  centres  has  to  be  done
 Op  the  basis  of  global  tenders  in  ac-
 cordance  with  the  procedures  pres-
 cribeq  by  the  World  Bank  The  ap-
 proval  of  the  IDA  has  been  received
 in  respect  of  the  recommendations  for
 the  placement  of  orders  for  Northern
 Regional  Electricity  Board  which  will
 now  need  necessary  approvals  in  the
 government  The  recommendations
 of  the  CEA  in  respect  of  equipment
 for  the  Western  Regional  Electricity
 Board  and  Eastern  Regiona]  Flectri-
 city  Board  have  been  sent  to  IDA  for
 approval

 Ag  a  first  step  towards  establish-
 ment  of  regional  load  despatch  cen-
 tres,  interrm  loag  despatch  centres
 have  been  established  in  the  various
 regions  The  interrm  1egional  load
 despatch  centres  have  assisted  in  the
 operation  of  power  systems  on  a  re-
 gional  basis  with  consequent  benefits
 such  as  maintaining  common  spinning
 reserve  preparation  of  maintenance
 schedule  for  generation  units  and
 trunk  transmission  lines  on  a  region-
 al  basis  The  interim  loaq  despatch
 centre,  have  helped  in  providing
 emergency  assistance  and  in  the  shar-
 ing  of  surplus  power  in  the  region
 In  the  Southern  Region  a  permanent
 Regional  Load  Desnatch  Centre  has
 been  established  with  modern  teleme-
 tery  equipment  under  the  IDA  Credit
 Thus  integrated  operation  of  regional
 systems  is  alreadv  existing  ang  further
 equipment  to  be  financed  under  IDA
 would  add  to  the  sophistication  and
 efficiency  of  the  operations

 (c)  Doeg  not  arise.
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 Removal  of  Dr.  G.  Ramaswamy  from
 service

 *33  SHRI  K  MALLANNA
 SHRI  SHANKERSINHJI

 VAGHELA:
 Will  the  Ministe;  of  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS  be
 pleased  ty  state

 (a)  whethe:  it  is  a  fact  that  Dr
 G  Ramaswamy,  Member  ot  Oul  and
 Natural  Gas  Commission  (ONGC)  has
 been  iecently  removed  from  service;
 and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  Yes,
 Sur.

 (b)  It  came  to  the  notice  of  the
 Government  that  while  camping  at
 London,  Dr  G  Ramaswamy,  Member
 (Offshore),  Oil  and  Natural  Gas  Com-
 mission  addressed  a  letter  to  a  foreign
 government  with  which  he  enclosed  a
 copy  of  the  letter  written  by  him  to
 the  Chauman  of  Multmational  Oil
 Company  In  the  letter  Dr  Rama-
 swamy  adversely  commenteg  on  the
 performance  of  the  World  Bank  in  the
 matter  of  financing  exploration  risk
 ventures  of  ol  importing  developing
 countries  In  particular,  he  commen-
 ted  that  regarding  exploration  risk
 financing,  the  application  of  the  policy
 of  the  World  Bank  is  pursued  wrong-
 ly  As  an  instance,  he  asked  why  the
 World  Bank  is  so  Keen  to  take  up  a
 project  in  India  for  offshore  explora-
 tion  in  which  other  Multinational
 Companies  have  shown  interest  Dr.
 Ramaswamy  thus  worked  against  the
 flow  of  Wor'd  Bank  assistance  to  India
 in  the  ficid  of  oi!  and  gas  resources  and
 directlv  vin’ated  the  poliev  of  the
 Government  of  India  of  which  policy
 he  asa  member  of  the  ONGC  was
 fully  aware  at  the  relovant  time  =  This
 corresnondence  with  a  foreign  multi-
 national  ol  enmparw  and  a_  foreign
 government  was  made  without  the
 knowledge  or  authorisation  of  the
 ONGC  or  of  the  Government  on  such
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 a  matter  of  high  policy  on  which  Gov-
 ernment  have  already  taken  decisions,
 constitutes  an  act  prejudicial  to  the
 interests  of  the  ONGC  and  of  the
 country  and  grave  misconduct  on  his
 part.  Dr.  Ramaswamy’s  appointment
 as  a  Member  of  the  Oi]  ang  Natural
 Gas  Commission  was  thereupon  ter-
 minated  and  he  was  removed  from
 the  office  of  Member  ONGC  on  ac.
 count  of  his  failure  to  carry  out  his
 duties  satisfactorily  in  terms  of  the
 proviso  to  Section  5(l)  of  the  ONGC
 Act,  959  reaq  with  Rule  7(b)  of  the
 Oil  and  Natural  Gas  Commission
 Rules,  1960,

 Price  of  Petrol]  and  Petrolenm
 Products

 *34.  SHRI  KANWAR  LAL  GUPTA:
 SHRI  V.  ARUNACHALAM:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  much  price  of  petrol  and
 petroleum  products  hag  been  increas-
 ed  in  the  last  two  years;

 (b)  whether  Government  propose
 to  make  any  further  price  increase
 im  the  aforesaiq  products;  and
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 (c)  what  will  be  the  financial
 implications  if  no  further  price  in-
 crease  ig  made?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  A
 statement  js  laid  on  the  Table  of  the
 Sabha.  The  increases  have  been  due
 to  revision  of  excise  duties.

 (b)  Various  proposals  are  under
 consideration  of  the  Government  to
 meet  the  situation  arising  out  of  the
 recent  decisions  of  the  Organisation  of
 Petroleum  Exporting  Countries
 (OPEC)  to  increase  the  prices  of  im-
 ported  crude  oil  and  the  consequent
 increases  in  the  prices  of  deficit  im-
 ported  petroleum  products.

 (९)  According  to  current  estimates
 of  crude  oil  ang  products  during  1979-
 80,  the  extra  burden  on  the  oi]  indus.
 try  as  a  result  of  the  OPEC  decisions,
 as  on  date  would  be  about  Rs.  7200
 crores  compared  to  the  rates  as  on  3lst
 December,  978  for  the  import  of
 game  quantities.
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 Views  Expressed  by  I:.  Gen.  Gill  on
 Sensitive  Issue  of  a  Political  Nature

 *35.  SIIRI  C.  K.  CHANDRAPPAN:
 SHRI  M,  KALYANASUNDA-

 RAM:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state.

 (a;  whether  it  is  a  fact  that  Lt.  Gen,
 Gill,  Geneial  Officer  Commanding-in-

 Chief  of  the  Western  Command,  has
 written  in  news-paper  expressing
 highly  objectionable  pokitical  views
 which  are  contradictory  even  to  our
 Government’s  policy,

 (b)  the  details  thereof  ang  reaction
 thereto,

 (c)  whether  this  ts  permigsible;
 (d)  if  not,  what  action  the  Govern-

 ment  ha,  taken  against  thig  official;
 (e)  whether  in  this  connection  a

 write-up  appeared  in  New  Age
 Weekly)  dated  June  3,  979  caption-

 ed  “Ex-Major  Exposes—Double  Stan-
 dards  about  Lt.  Gen  Gull”  has  been
 brought  to  the  notice  of  the  Govern-
 ment;  and

 (f)  if  so,  reaction  thereto?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  to
 (da).  Government  were  disturbed  to
 find  confirmation  that  Lt.  Gen,  Gill  did
 write  th.s  letter  which  wag  not  only
 violation  of  prescribed  Conduct  Rules
 for  serving  officers  of  the  Army,  but
 also  an  instance  for  impropriety  as
 well  as  indiscretion  not  expected  from
 a  General  Officer.  Ordinarily,  Gov.
 ernment  woulg  have  taken  a  serious
 notice  @f  such  misconduct.  However,
 in  the  present  case,  since  the  General
 Officer  himself  realised  his  mistake
 and  expressed  regret  for  his  action  ang
 was  due  to  retire  from  service  in
 the  next  few  days,  it  was  decided  to
 convey  severe  displeasure  of  the  Gov-
 ernment,  which  has  since  been  con-
 veyed  to  Lt.  Gen,  I.  S.  Gill.
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 (e)  ang  (f).  Government  have
 secn  the  Presg  reports.  The  case  of
 the  officer  mentioned  in  the  report  is
 different  im  circumstances  from  that
 of  Lt.  Gen  I.  5.  Gill.  The  officer  meg.
 tioned  in  the  report  was  tried  by
 Court  Martial  under  the  Army  Act  for
 (a)  making  impropcr  aspersions  and
 msmuations  against  higher  authori-
 ties;  and  (b)  omitting  to  tender  evi-
 dence  when  directed  to  do  so

 Extraction  of  L.P.G.  from  Bombay
 High

 "36.  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleaseg  to  state:

 (a)  progress  achieved  so  far  with
 regard  to  extraction  of  LPG  from
 Bombay  High;

 (b)  whether  Government  have
 examined  that  the  extraction  of  LPG,
 a  substitute  of  Kerosene,  will  save
 foreign  exchange  which  ig  at  present
 being  spent  on  the  import  of  the

 item:  and

 (c)  if  so,  assessment  by  Govern-
 ment  of  total  quantity  of  LPG  to  be
 extracted  and  foreign  exchange  to  be
 saved  as  a  result  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)  The
 process  design  for  the  Gas  Fractiona-
 tion  Plant  to  produce  LPG  has  been
 completed.  The  purchase  of  equip-
 ment  and  the  site  construction  work
 at  Uran  (Maharashtra)  are  in  pro.
 gress.  The  Gas  Fractionation  Plant  is
 planned  to  be  completed  in  May  1980.

 (b)  While  taking  a  decision  about
 the  capacity  of  the  Gas  Fractionation
 Plant,  etc.,  in  ‘1978,  this  aspect  wae
 also  examined,

 (c)  By  processing  a  mixture  of  as-
 sociated  and  free  gas  (50:50)  at  the
 rate  of  4  million  cubic  metres  per  day,
 the  LPG  recoverable  would  be  about,
 1,738,670  tonnes  per  annum  This  could
 help  avoid  import  of  about  2  lakhs
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 tonnes,  of  Kerosene  value  at  about  Rs.
 50  cores  in  foreign  exchange  at  pre-
 July,  i979  prices.

 Violation  of  Indian  Tertitory  by
 Pakistan

 *38.  SHR]  VIJAY  KUMAR  MAL.
 HOTRA,  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  bce  pleased  to  state:

 (a)  how  many  times  Pakistan  has
 violateqd  Indian  Territory  after
 February,  1979;  and

 (b)  action  being  taken  by  Gevern-
 ment  of  India  in  this  regard?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHR!  JAGJIVAN  RAM):  (a)  Dur.
 ing  the  period  Ist  March,  979  to  2nd
 Julv,  ‘1979,  there  have  been  5  intru-
 sions  of  a  mimor  nature  and  of  no  par-
 ticular  significance  and  19  firing  inci-
 dents,  by  Pakistani  forces  This  ex-
 cludes  intrusions  by  civilians,  There
 werie  also  3  instances  of  air-space  vi0-
 Jation  by  Pakistani  aircraft.

 (b)  Such  incidents,  which  are  not
 uncormon,  are  sought  to  be  resolved
 at  local  levels  through  Flag  Meetings
 between  Sector  Commanders.  Air-
 Space  violations  are  taken  up  through
 diplomatic  channels.

 Supply  of  Pig  iron  to  Agra  region

 *39.  SHRI  SHAMBHU  NATH  CHA-
 YURVEDI:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleated  to
 state:

 (०)  whether  supply  of  98  iron  for
 Azia  region  has  been  halveq  =  since
 the  beginning  of  this  year.  thereLy
 seriously  affecting  the  production  of
 the  foundry  industry,  which  is  the
 second  largest  in  the  country  and
 earner  of  foreign  exchange;  and

 (9)  have  similar  cuts  been  imposed
 in  cther  regions;  if  not.  why  Agra
 alone  has  been  singled  out  for  such
 eurta:lments?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  Supplv  of  pig  iron  during
 the  current  vear  has  been  below  the
 planned  level  mainly  gn  account  of
 fall  in  production  due  to  difficulties  in
 availability  of  coal  and  power  leading
 to  shut  down  of  some  of  the  blast  fur-
 naces  at  Bokaro  and  Bhilai  Steel
 Plants  However,  taking  into  account
 the  overall  availabilty  of  pig  iron  for
 sale,  despatches  tg  Agra  region  dur-
 ing  the  period  January—June  979
 compared  well  with  the  other  regions,
 As  against  the  demand  of  72,000  ton-
 nes,  42,900  tonnes  were  despatched  to
 Agra  regin,  which  works  out  59  per
 cent,  which  is  better  than  many  other
 regions.

 Commercial  advertisements  over
 ATR,  ang  T.V.

 *40.  SHRI  K.  T.|  KOSALRAM.  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  the  reasons  for  restricting  and
 rejecting  commercial  advertisements
 over  All  India  Radio  and  Television
 from  Ist  of  May,  979  onwards;

 (b)  the  extent  of  loss  of  revenues
 to  the  Government  on  this  score;

 (c)  whether  there  ig  to  proposal
 to  have  a  separate  channel  for  com-
 mercials  over  the  Television;  ang

 (d)  whether  this  would  be  imple-
 mented  shortly  so  that  commercial
 advertisements  do  not  get  depleted?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Neither  AIR
 nor  Doordarshan  has  restricted  com-
 mercial  adveretisements  from  Ist  May,
 1979.  Doordarshan,  however,  has  is.
 sued  a  circular  to  advertising  agen-
 cies  on  9th  May,  979  proposing  cer-
 tain  ceilings  on  the  time  which  could
 be  booked  by  an  advertising  agency
 with  each  programme  and  imposing  a
 limitation  on  the  duration  of  each  spot
 advertisement,  with  effect  from  Ist
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 January  1980.  The  objective  ig  to
 distribute  the  limited  time  available
 among  advertisers/agenciegs  as  equit-,
 ably  as  possible.

 (b)  The  proposals  of  Doordarshan
 will  not  affect  the  present  level  of
 revenue  from  commercials.

 (c)  No,  Sir.

 (d)  Doeg  not  arise.

 Coal  accumulation  at  Pit  Headg

 20i.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 ig  a  heavy  coal  accumulation  at  pit
 heads;

 (b)  if  so,  what  is  the  quantity  of
 coa]  at  pit  heads  during  the  last  three
 months;

 (c)  whether  it  is  g  fact  that  the
 coal  has  not  been  supplied  to  the
 small  industry  units  during  the  last
 six  months  resulting  in  low  produc-
 tion;

 (a)  if  go,
 therefor;  and

 what  are  the  reasons

 (९)  what  remedial  stepg  are  being
 taken  to  expedite  the  supply  of  coal  to
 small  units?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA).  (a)  and
 (b).  The  pit  head  stocks  were  of  the
 order  of  the  4.75  million  tonnes  at
 the  end  of  1978-79,  The  provisional
 stock  position  during  the  last  three
 months  were  as  under:

 i4°  34  million  tonnes Ason  वनतन१
 As  on  अनीनफ१  ग557  million  tonnes

 As  on  17-79,  वग एम  million  tonnes

 (c)  and  (d),  There  were  some  re-
 ports  about  shortage  of  coal  with
 wmall  consumers  which  are  given
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 lower  priority  for  movement  of  coal
 by  rail.

 (e)  The  present  level  of  production
 and  the  pit  head  stocks  are  adequate
 to  meet  the  requirements  of  the  small
 units.  Close  coordination  is  maintain-
 eq  with  the  Railways  for  improvement
 in  wagon  supply.  The  coal  companies
 are  making  road  releaseg  to  the  spon-
 sored  consumers  (on  request)  to  make
 up  the  shortfall  in  rai]  despatches,

 Restriction  on  use  of  high  speed  diesel
 Oi]  in  West  Bengal

 202.  SHRI  SHAMBHU  NATH  CHA.
 TURVEDI:  Will  the  Minister  of  PET.
 ROLEUM.,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  io  state.

 (a)  whether  any  restrictions  have
 been  placed  by  Government  on  the
 use  of  High  Speed  Diesel  Oil  by  the
 captive  power  plants  installieq  by  the
 private  industries  in  West  Bengal;

 (b)  if  so,  since  when  and  the
 reasons  therefor  and  for  how  long;

 (c)  whether  this  has  caused  consi-
 derable  hardship  to  these  industries
 and  considerably  affected  their  pro-
 duction;  and

 (d)  if  so,  the  steps  which  Govern.
 ment  propose  to  take  to  provide
 necessary  relicf  to  them  in  this  be-
 half?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  (a)  No,
 Sir.  However,  in  view  of  very  high
 growth  rate  of  consumption  of  diesel
 oil  and  other  petroleum  products,  use
 of  diese]  oi]  for  power  generation  is
 being  alloweg  within  the  constrainte
 of  overall  availability  ang  subject  to
 priorities  indicated  by  the  State  Gov-
 ernment.  This  had  to  be  done  in  view
 of  increasingly  difficult  availability  of
 petroleum  products  in  the  internation-
 al  market  and  rising  cost  of  the  same.

 (b)  Already  covereg  in  the  reply  to
 part  (a).

 (c)  No  information  is  available  with
 the  Ministry  of  Petroleum,  Chemicals
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 anq  Fertilizers.  Since  April,  79,  oil
 industry  supplied  diesel  oil  to  the  ex-
 tent  possible  for  captive  powers  gene-
 rating  units  to  industries  who  were
 issued  permits  by  the  West  Bengal
 Government.

 (d)  Does  not  arise  in  view  of  rep-
 lies  given  above.

 झमरेली  शम्बर  ध्ाफ  कासस  द्वारा  भ्रभ्यावेवन

 203.  श्री  धर्म  सिह  भाई  पटेल:  क्‍या  सूचना
 और  प्रसारण  मंत्नी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  अ्मरेली  सम्बर  अाफ  कामसं,  भ्रमरेली
 से  दिनांक  6  मई,  979  का  एक  प्रभ्यावेदन  प्राप्त

 1“  ि
 जिस  में  लालवदार  गांव  में  सुहम  तरगे  और

 हलीविजन  टावर  स्थापित  करने  का  भ्रनरोधॉकिया  गया
 है,  जिस  से  सौराष्ट्र  क्षेत्र  को  टेलीविजन
 सुविधायें  उपलब्ध  की  जा  सके  ,

 जन  सम्बन्धी

 (ख)  यदि  हा,  तो  इस  म  की  गई  मांगों  का
 रवरूप  क्‍या  है;  भर

 (ग)  सौराष्ट्र  को टैलीविजन  सम्बन्धी
 सुविधायें प्रदान  करनकी  माग  कब  और  कैसे  स्वीकार की  जायगी

 सूचना  और  प्रसारण  मंत्री  (श्री  लालकृष्ण  आडवाणी  yt
 (क)  और  (ख  )  अमरेली  में  दूरदर्शन  रिले  केन्द्र  स्थापित
 करने  के  लिये  श्रमरेली  चैम्बर  झ्ाफ  कामर्स  से  दिनांक
 10 मर,  $979  यय  अन्‍्णवेदन  प्राप्त  हुआ  था
 जिस  से  अम्बई  दूरदर्शन  सेवा  का  माइक्रोवेव  सबंध  के
 माध्यम  गे  सौराप्ट्र  और  कच्छ  क्षेत्र  मे  विस्तार  किया
 जा  सके  ny

 (ग)  वित्त  ससाधनों  की  कमी  और  दूरदर्शन  के
 विस्तार  के  लिए  दी  गई  झल्प  प्राथमिकता  के  कारण
 चालू  पंचवर्षीय  योजना  (i978-83)  मे  सौराष्ट्र
 में  भ्रमरेली  मे  दूरदर्शन  रिले  केन्द्र  स्थापित  करने  का  कोई
 प्रस्ताव  नहीं  है  t

 Formulation  of  a  “Rolling  Plan”  by
 ON.G.C.

 204  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  has  formulated  a
 “Rolling  Plan”  for  conducting  oil  and
 natural  gac  explorations  in  Tripura
 during  the  next  five  years;  and
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 (b)  if  go,  the  details  of  the  rolling
 plan,  its  out-lay  and  the  areas  pro-
 posed  to  be  covered  thereunder?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA).  (a)
 Yes,  Sir.  The  Oil  and  Natural  Gas
 Commission  has  formulated  a  Rolling
 Plan  for  the  5  years  (1978-79  to
 1982-83)  for  oil  exploration  in  both
 onland  and  offshore  areas  of  the  coun-
 try  Trspura  area  is  included  in  the
 onland  part.

 (b)  In  April  978  when  the  Rolling
 Plan  ior  5  ‘ears  commenced,  ONGC
 was  drilling  three  wells  in  Tripura
 aica,  vic  Baramura-2,  Baramura-3  and
 Baramura-4  Two  more  wells  were
 spudded  during  this  year,  one  at
 Gojalia-l  on  20-11-1978  and  the  other
 BRMC  at  Baramura_  structure  on
 l]  ‘11-1979,  One  more  well  on  Roahia
 structure  is  likely  to  be  spuddel  dur-
 ing  the  year  1979-80,

 The  Reilng  Plan  envisages  depioy-
 ment  of  3  geological  field  parties  in  the
 year  1978-79  and  4  geoingical  fieli  par-
 lies  cich  vear  tiom  the  year  (979  80
 in  Tripura-Cachar-Mizoram  area  One
 experimental  seismic  party  will  aiso  be
 deployed  throughout  the  Five  Year  Plan
 period.

 8  well,  are  to  be  drilled  during  the
 Five  Year  Plan  period  in  Tripura  with
 a  metreage  0९4  47,000  Out  of  these  8
 wells,  3  wells  have  been  completed  in
 1979-80,  viz.  Baramura-2,  Baramura-3

 and  Baramura  4  The  latter  two  have
 not  discovered  any  commercial  hyaro-
 carbons  and  the  Barmura  2  is  under
 testing.  The  total  tentative  nnancial
 outlay  for  the  surveys  and  exploratory
 drilang  during  the  5  year  Plan  period
 in  Tripura  is  about  Rs  46  crores.

 About  9  firm  locations  have  been
 releaseq  for  drilling  in  Tripura  area
 during  the  Plan  period  on  the  Bara-
 mura,  Rokhia,  Batchia,  Tulamura,  At-
 harmura  ang  Tichna  structures.  These
 locations  however,  will  have  to  be  re-
 vieweq  depending  upon  the  results
 obtained  from  the  wells  which  are
 being  drilled  at  present.
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 Stone  Cancer  Afflicting  Taj  Mahal

 205  SHRI  G  8  TOMURA:  Wil  tne
 Munister  of  PETROLEUM,  CLIEMiC  ALS
 AND  FERTILIZERS  be  plersed  to
 state:

 fa)  whether  the  attention  of  |  Gov-
 ernment  hag  been  drawn  to  g  news-
 Paper  repo;  that  appeared  in  the
 Times  of  India  of  June  8,  979  that  the
 Stone  Cancer  afflicting  Taj  Mahul  ४8
 showing  sure  sign,  of  proliferation;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  Hi.  N  BAHUGUNA)  (a)
 Yes,  Sir.

 (b)  and  (c)  It  was  stated,  Ab  the
 Press  Report  that  the  stone  cancer
 afflicting  Taj  Mahal  is  showing  some
 signs  of  proliferation  and  thal  :ecert
 findings  are  clear  on  the  existing  level
 of  pollutien  caused  by  the  local  found
 ries,  railway  shunting  yard  and  the
 thermal  power  stations  to  the  Taj
 Government  are  keenly  aware  of  the
 possible  danger  posed  to  the  Taj  Maha:
 by  gascous  pollutants  emitted  by  the
 industrial  units,  power  plants  and  Rial-
 way  marshalling  yard  in  and  around
 Agra.

 Government  had  appointed  a  Com-
 mittee  of  Experts  to  go  into  the  likely
 impact  on  the  Taj  of  the  Mathura
 Refinery,  and  guide  the  Refinery  pro-
 ject  authorities  in  planning  and  imple
 menting  effective  pollution  control
 measures.  The  report  of  the  Com-
 mittee  has  already  been  placed  before
 the  House.  Apart  from  a  number  of
 anti  pollution  measures  to  be  adopted
 by  the  Mathura  Refinery,  the  Com-
 mittee  has  also  made  certain  recom-
 mendations  such  as  reiceation  of  cer-
 tain  industries  presently  located  in
 Agra,  phasing  out  the  thermal  power
 plants,  replacement  of  coal  fired  loco.
 motives  hy  diesel  locomotives  in  the
 marshalling  yard  etc  at  Agra  Ciov-
 ernment’s  decision  en  the  Repurt  of
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 the  Committee  is  expected  to  ve  Iuhen
 shortly.

 The  Government  ure  dete:mined
 to  do  all  in  their  vower  to  prote.’  this
 great  monument  fiom  sufferng  any
 damage  due  to  industrial  pelution,
 irrespective  of  tne  cost  entailed

 Irregularities  with  regard  to  distribu-
 tion  of  Steel  py  Stockyards

 206  SIR]  MADIIAVRAO  SCINDIA:
 Will  the  Minster  ot  STEEL  AND
 MINES  he  pleased  to  state

 (a)  whether  some  irregularities
 with  regard  to  distribution  of  steel
 by  the  Stockyards  at  various  places
 including  one  at  Bhopaj  during  last
 one  year  were  brought  to  the  notice
 of  Government;

 (b)  if  so,  detail,  thereof;  and

 (c)  action  taken  or  proposed  to  be
 taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MiNES
 (SHRI  KARIA  MUNDA)  (a)  to  (c).
 The  intormation  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 Instructions  to  Ministries  to  curtail
 consumption  of  Petrol

 207  SHRI  JANARDHANA  POOJARY:
 Will  the  Minster  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state.

 (a)  whether  Government  have
 issued  any  instructiong  to  curtail  the
 consumption  of  petrol]  in  the  Minis~
 tries;  and

 (b)  ४  so,  monthly  consumption  of
 petrol  in  the  various  Ministries  of  the
 Central  Government  during  Jan.-
 March  and  April-June,  19797

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTIL:ZERS
 (SHRI  UW.  N.  BAHUGUNA).  (a)
 Yes,  Sir.
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 (b)  The  requisite  infermation  S
 being  collected  trom  the  Munistries/
 Departments  of  the  Central  Goveru-
 ment  and  will  be  laid  on  the  Labe  of
 the  Sabha.

 Memo.  by  CIV  Canteen  Employees
 Union,  Ahmadnagar

 208.  SHRI  R.  K.  MHALGI:  Will  the
 DEPUTY  PRIME  MINISTER  «ND
 MINISTER  OF  DEFENCE  be  pleased  to
 state:

 (a)  whether  Government  have
 received  any  memorandum  from  the
 CIV.  Cavilian  Employees’  Union,
 Ahmadnagar  (Maharashtra)  in  Nov-
 ember,  977  and  March,  979  demand-
 ing  the  revision  of  pay  scales  of
 clerical  cadre  by  drawing  attention  of
 Government  to  the  anomaly  in  pay
 fixation  in  Third  Pay  Commission;

 (b)  if  so,  the  exact  demands  made
 in  the  memorandum;  and

 (e)  what  action  Government  have
 taken  so  far  or  propose  to  take  in
 this  regard?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (c).  Although
 these  memoranda  have  not  been  1c
 ceived  by  the  Government,  the  Union
 has  been  representing  to  the  Controller
 of  Inspection  (Vehicles),  Ahmednagar
 as  well  as  the  Director  General  of
 Inspection  about  some  anomolies  in  the
 scales  of  pay  of  clerical  cadres  which
 are  based  on  the  recommendations  of
 the  Third  Pay  Commission.  The
 matter  also  figured  in  the  last  meeting
 of  the  JCM  III  of  the  DGI  held  in  May,
 1979.  Since  the  problem  is  not  peculiar
 to  the  Directorate  General  of  Inspec-
 tion  and  relates  to  cther  Departments
 of  the  Government  as  well,  the  Union
 and  the  staff  side  of  the  JCM  III  have
 been  advised  by  the  DGI  to  take  up  the
 matter,  if  so  desired,  in  the  National
 Council  of  the  JCM.
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 Setting  up  of  Port  Based  Steel  Plant
 at  Paradip,  Orissa

 209.  SHRL  GIRIDHAR  GOMANGO.
 Will  the  Munister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  measures  taken  by  his
 Ministry  to  establish  a  port  based  steel
 piant  at  Paradip,  Orissa;

 (b)  muitiative  taken  by  Government
 of  Orissn  so  far  for  early  starting  of
 the  plant  at  Paradip;

 (९)  the  main  features  of  the  project
 report  and  dccision  taken  by  the
 Government  of  India  on  the  report;
 and

 (d)  when  the  investment  decision  is
 Ukely  to  be  taken  by  his  Ministry  on
 this  proposed  stee]  plant?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK).  (a)
 As  part  of  the  cverall  development  pro-
 gramme  tor  enhancement  ol  the  cana-
 city  in  the  steel  industry,  Goveniment
 have  been  considering  the  feasiil.ty
 ot  settling  up  port  based  steel  plunts,
 one  possible  site  being  Paradeep  <A
 study  has  been  commissioned  by  Steel
 Authority  of  India  Limited  (SAIL)  to
 compute  the  comparative  input  costs
 for  the  different  port  locations.  Simul-
 taneously,  discussions  are  also  being
 held  with  interested  foreign  parties  for
 financial  assistance  for  the  setting  up of  port-based  steel  plants.  >

 (b)  In  a  recent  communicatio.  ta
 the  Union  Minister  of  Steel  and  Mines, Chief  Minister  of  Orissa  has  inter  alia
 confirmed  the  availability  of  about
 11,000  acres  of  land  in  Paradeep  fur  the
 setting  up  of  the  steel  plant  and  also
 drawn  attention  to  the  already  develop-
 ed  infrastructure  in  the  form  ot  ade-
 quate  rail,  road  and  port  facilities,  easy
 availability  of  water  and  power  etc.
 at  and  around  Paradeep

 (c)  No  project  report  has  yet  Leen
 commissioned.

 (ay  Any  investment  decision  on  the
 setting  up  cf  the  second  por!  based
 steel  plant  will  have  to  be  based  on
 techno-economic  considerations  and  can
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 be  only  after  these  considerations  are
 met  to  the  satisfaction  of  the  Govern-
 ment,

 Read  joining  East  and  West  Kandivli

 210.  SERIMATI  MRINAIL  GORE:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  te.  state:

 (a)  whether  Government  are  aware
 of  tne  fact  that  a  new  building  has
 been  constructed  by  the  Department
 which  blocks  the  development  plan
 road  joining  east  and  west  Kandivli
 (Bombay);

 (b)  is  it  a  fact  that  inspite  of
 repeated  objections  and  serious  letters
 froi..  sity  engineer  of  Bombay  Muni-
 cipal  Corporation  the  officers  refused
 to  tuke  cognisance  of  the  objections;
 and

 (c)  if  7  38  true  will  the  Ministrv
 ry  to  rectify  the  situation  by  co-
 ‘perating  with  B.M.C  to  have  a  new

 road  by  the  side  of  the  building?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  QF  DEFENCE  (SHRI
 JAGJIVAN  RAM)  (a)  and  (b).  Yes,
 Sir.  ‘There  are  three  buildings  which
 are  wearing  completion  on  the  cunal
 bank  in  the  Kandivh  COD,  Bombay.
 The  consfruction  of  these  buildin  »  was
 administratively  approved:in  1972,  दावते
 the  actua!  work  started  in  I977,  No
 notice  was  ever  received  from  the
 Bomhay  Municipal  Corperation  nri0:  to
 the  commencement  of  the  construction
 indicating  any  proposed  development
 in  the  area.  Further,  no  provisivr  ¢x-
 isted  at  that  time  which  required  that
 permission  from  the  Ccrporation
 authorities  tor  construction  of  Defence
 puildings.  should  be  obtained.  The
 local  Defence  authorities  were  inform-
 ed  by  the  Bombay  Municipal  Corpora-
 tion  in  May  978  regarding  the  develop-
 ment  plans  of  the  Corporation.  By  this
 time,  the  work  had  progressed  con-
 siderably.

 (c)  This  jssue  can  pe  examined  in
 consultation  with  the  BM.C,  for  re-
 solving  it
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 हिन्दुस्तान  एरोमाटिक्स  लिसिठेड  में  हड़ताल

 2b  थी  इयारा  शाक्य  :  कया  उप  प्रधान
 संत्री तथा  सि  मत्री  यह  बताने  की  कृपा  करेंगे कि  :

 ह
 (=)  क्या  हिन्दुस्तन  एरोनाटिक्स  लि०  के

 कर्मचारियों  ने  22  मई,  1979,  को  अपनी  मांगों  के

 न
 में  एक  दिन  की  सांकेतिक  हड़ताल  की  थी;

 र

 अ
 (ख)  यदि  हा,  तो  इस  सबंध  में  सरकार  ने  क्‍या

 गर्यवाही  को  है  तथा  उसके  कमंचारिथों  की  मांगें
 क्या  है?  ¢

 रक्षा  मंत्रालय a  ate  परमाण  ऊर्जा,  इलेक्ट्रोगिक्स,
 विज्ञान  तथा  प्रौद्योगिकी  ह... अ  प्रन्तरिक्ष  विभागों  में
 राज्य  संत्रो  प्रो०  शेर  सह):  (क)  और  (ख).
 हिन्दुस्तान  एयरानाटिक्स  लिमिटेड  की  मान्यताप्राप्त
 यूनियनों  ने  प्रन्य  बातो  के  साथ  साथ  यह  माग  की  थी
 की  हिन्दुस्तान  एयरोनाटिक्स  की  कानपुर  और  लखनऊ फैक्टरियो  की  कर्मचारी  यूनियनों  के  कुछ  कार्यकर्ताओरो
 के  तिरुद्ध  निलम्बन  प्रौर  बर्खास्तगी  के  आदेश  रह  कर
 दिये  जाये  ।  मान्यताप्राप्त  यूनियनों  से  विचार-विमर्श
 के  दौरान  हिन्दुस्तान  एयरानाटिक्स  के  श्रध्यक्ष  ने  इन
 मामलों  के  पुनरीक्षण  की  बात  मान  ली  थी  और  भपना
 निर्णय  30  मई,  ०7१  तक  देन  को  कहा  था  परन्तु
 यूनियनों  ने  यह  झआ्लाश्वासन  देने  की  माग  रखी  कि  इन
 मामलो  में  कोई  सख्त  सजा  न  दी  जाये  tT  af  प्रबधको
 ने  उस  पूर्व  शर्त  का  मजर  नहीं  किया  उसलिए  इन  यूनियनों
 ने  विचार  विमर्शों  से  अलग  हाने  का  एक  एक  तरफा
 निर्णय  ले  लिया  और  22R7 1979  को  एक  दिन  की
 सार्कंतिक  हडताल  कर  दी  ।

 उसी  बीच  संबंधित  7र्भवारियों  ने  सह  मामला
 राज्य  कन्सीलिएशन  तत्र  $  पास  भेज  दिया  tT  aa  मामला
 समझौते  के  लिए  शेष  पड़ा  है  1

 Confirmation  of  Group  ‘C’  Employees

 2i2  SHRI  CHANDAN  SINGH:  Will
 the  Minister  of  ENERGY  be  pleased  to
 lay  a  statement  showing:

 (a)  whether  it  is  a  fact  that
 Group  ‘C’  employees  appointed  in
 3979  and  onwards  have  not  so  far
 been  declared  permanent;

 (b)  if  not,  reasons  therefor;  and

 (c)  what  action  has  been  taken/
 is  being  taken  by  the  Ministry  ia
 this  regard?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  Yes,  Sir.
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 (b)  and  (c).  A  statement  showing
 the  permanent  Group  ‘C’  posts  against
 which  officials  have  not  been  made  per-
 manent,  together  with  reasons  therefor
 and  the  action  taketi7being  taken  ir
 this  regard,  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-45-96/79

 Agreement  between  Soviet  Union  ard
 India  for  supply  of  Crude

 214,  SHRI  N.  K.  SHEJWALKAR
 Will  the  Minister  of  PETROI.EUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (2)  what  are  the  terms  and  con@:-
 tions  in  brief  of  the  USSR  for  tie
 supply  of  Crude  to  India,  during  the
 next  three  years;

 (b)  what  will  be  the  prices  im  terms
 of  U.S.  Dollars  per  barrel;

 (c)  whether  the  Russian  Crude  is
 cheaper  than  that  of  O.P.E.C.  Member
 Countries;

 (d)  if  so,  to  what  extent;  and

 (e)  at  what  price  India  is  purchas-
 ing  Crude  from  Russia,  as  well  as
 that  of  O.P.E.C.  Member  Countries?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA).  (a)
 A  long  term  agreement  betwen  India
 and  the  Soviet  Union  envisages  import
 of  a  total  quantity  of  5.5  million  tonnes
 of  crude  ०  from  USS.R.  during
 977—-80,  comprising  supplies  to  the
 extent  of  l  millon  tonnes  dumn,  i977
 and  at  the  rate  of  3.5  millon  jo  mes
 per  annum  during  the  remiinng
 period.  Crude  Oi]  contracts  -overing
 supplies  during  each  calendar  year  are,
 however,  negotiated  on  an  annual
 basis.

 (b)  to  (e).  It  would  not  be  in  the
 commercial  interest  of  Indian  Oil  Cor-
 Poration  as  also  contrary  to  inter-
 national  practices  to  disclose  further
 details.
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 Import  of  Fertilizers  py  Foreign
 Equity  holding  Companies

 215.  SHRI  GANANATH  PRADHAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  te  state:

 (a)  the  quantity  and  value  of  ferti-
 hizers  ut.d  pesticides  imported  by
 foreign  equity  holding  companies
 operating  in  India;

 (b)  whether  these  companies  are
 required  to  supply  half  of  the  impor-
 ted  fertilizers  and  pesticides  tu  co-
 operatives  on  no  profit  basis  for  public
 distribution;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 to  (c).  No  Foreign  Company  is  allowed
 to  import  Fertilizers.

 Information  regarding  Pesticides  is
 being  collected  and  will  be  Jaid  on  the
 Table  of  the  House.

 Shortage  of  Petroleum  Products

 2i6.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to,  state:

 (a)  whether  it  is  a  fact  that  there
 is  an  acute  shortage  of  petroleum  and
 petroleum  products  in  various  parts
 of  the  country  during  the  past  six
 months;

 (b)  if  go,  furnish  details  of  cities/
 township,  State-wise,  where  the
 problem  was  reported  to  be  acute  for
 quite  soretame,  and  the  steps  takin
 to  ensure  reevlur  supply  of  petro-
 leum  products;

 (c)  whether  Government  are
 considering  a  proposal  {o  control/
 rationalise  the  supply  of  petrol  and
 other  fuel  products  in  short  supply;
 and

 (d)  if  so,  details  of  proposal  under
 consideration/finalised?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  Hh  N.  BAHUGUNA):  (a)
 The  tatle  below  indicates  the  sales  of
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 major  petroleum  products  from
 January—May,  1979,  vis-a-vis  sales
 during  the  same  period  in  978:—

 (Figures  in  000  Tonnes)

 January-May
 Product  %Nanation

 978  Lg7y

 Motor  Spit  (Petrol)  615°4  646  ७  50

 Kerosene  75555  bob:  8  33

 High  Specd  Diese}  Out  3520-7,  4027  5  5  4

 Light  Diesel  Qul  52I°b  547  8  ao

 Furnace  ot]  3628  4  i8o4  r0  8

 Cooking  gas  768°  wit  rs

 Inspite  of  the  fact  that  the  saves  of
 these  products  during  January-~May,
 ‘1y7y,  have  been  more  than  those  in  the
 corresponding  period  of  the  preveious
 year,  in  certain  parts  of  the  country
 temporary  shorlaves  were  e¢aperienced
 during  the  test  huls  of  this  year.  This
 was  mainly  due  to  the  fast  rate  ता
 growth  of  the  demand  for  these  pro-
 ducts  parhcalaly  desel  and  firuace
 oul,  at  a  time  when  availanild,  of
 petroleum  products  hus  becom  Me
 creasingly  dificult  im  the  international
 market

 (hy)  It  a  uot  possible  to  |  farnich
 such  detuls  with  reference  to  Cities
 Towns  vn}  Stetes  All  offorts  sre
 beng  made  to  ensure  adequate  avon:
 bilty  ef  petroleum  products  at  the
 feeding  locet  ons.  Close  haisv:  is
 being  maintamed  with  the  Railways  to
 ensure  ampoved  movement  ot  prio-
 ducts.  State  Level  Coordinators  tren,
 among  il  companies  have  been  ap
 pointed  to  maintain  clore  laison  with
 the  State  Civ]  Supply  Authorities  with
 a  view  ‘to  ensure  equitable  distributior.
 of  the  available  products.  In  addition,
 Distriet  Level  Coordinators  for  each

 revenue  district  or  group  of  districts
 are  also  being  appointed  for  similar
 purpose  The  State  Governmer  ts
 have  been  requested  to  ensure  equi-
 taple  distribution  of  the  =  preducts
 avallable  and  to  take  stern  action
 against  anti-social  clements  indulging
 in  black-marketing  and  other  =  mal-
 practices.

 (९)  It  is  the  intention  of  the  Govern-
 ment  to  bring  about  an  overall  reduc-
 lion  in  the  consumption  of  petrol.
 Union  Ministries/Departments,  as  also
 the  State  Governments  and  Union
 Territory  Administrations,  have  been
 advised  to  effect  a  5  per  cent  reduce
 tion  yn  the  ,consumption  of  petrol
 during  1979-80  cver  that  in  the  year
 978  79  The  State  Governments  have
 been  informed  that  it  may  not  be  possi-
 ble  to  sunply  petroleum  products  at  a
 level  higher  than  5  per  cent  over  the
 sales  last  vear.  They  have  alsu  heen
 requested  to  evolve  regulatory
 measures  to  ensure  equitable  di-tribu-
 tion  cf  available  products  and  to  lay
 down  inter-sectoral  priorities.

 (d)  Already  answered  in  reply  to
 part  (९)  above.
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 Views  of  Ministry  of  Health  on
 Advertisement  of  Refreshing  Cola

 2L7  SHRI  DALPAT  SINGH
 PARASTE  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 he  pleused  to  state:

 (a)  on  what  date  did  the  Ministry
 of  Information  and  Broadcasting
 communicate  to  the  Ministry  of  Health
 their  views  on  the  query  raised  by
 Ministry  of  Health  on  the  advertise-
 ment  vis-a-vis  the  Code  for  Com-
 mercial  Advertising;  and

 (hy  did  AIR  on  its  own  delete  the
 phrase  ‘Refreshing  Cola’  without
 getting  prior  consent  from  the  adver-
 tise!  on  its  agency?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 J  ™  ADVANI):  (ay  The  de.  807  re
 gaiding  deletion  of  the  words  ‘Re-
 freshing  Cola’  from  the  advertisement
 ef  ‘Thums  Vy"  over  radio  and  TV  was
 intimated  to  the  Ministry  of  Health  on
 ‘16-12-78,

 (b)  No,  Sir.

 Advertisement  of  ‘Refreshing  Cola’
 on  T.V.

 2i8.  SHRIS.S.  DAS  Will  the  Mins-
 ter  of  INFORMATION  &  SROAD-
 CASTING  be  pleased  to  state:

 (a)  on  whut  date  did  Doordarshan
 write  to  the  advertiser  o;  its  agency
 that  the  T.V.  advertisement  with
 ‘Refreshing  Cola’  shoulq  be  altered
 or  else  it  will  be  discontinued;  and

 (b)  on  what  date  did  AIR  write  to
 the  advertiser  or  its  avency  that  the
 advertisement  with  the  ‘Refreshing  Cola
 should  be  altered  or  else  it  wil]  be
 discontinued?

 THE  MINISTER  OF  INFORMA-
 TION  &  BROADtUASTING  (SIIRI
 L.  K.  ADVANI):  (a)  and  (bh).  Door-
 darshan  wrote  to  the  advertising
 agency  concerned  on  ‘18-12-78  advising
 it  to  delete  the  words  ‘Refreshing  Cola’
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 from  the  advertisement  of  ‘Thums
 Up’.  AIR  wrote  to  the  same  agency
 on  28-ii-78.

 Lower  Lagyap  Hydel  Project
 2l9.  SHRI  CHNATRA  BAHADUR

 CHHETRI.  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whethe-  Government  are  aware
 that  there  has  been  excessive  delay
 in  completion  of  Lower  Lagyap  Hydel
 Project;  and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN).  (a)
 and  (b).  The  Project  was  due  for  com-
 missioning  on  31-12-1978.  Due  to  un-
 certain  and  difficull  geolog  cal  condi-
 tions  resulting  in  landslides  causing
 dislocation  in  communicat  ons,  the
 timely  execution  of  the  Project  has
 been  hampered.  However,  ali  the
 works  of  the  Project  on  the  T.S  Water
 Conductor,  the  Penstock  and  the
 Power  Ilouse  were  completed  by  2ist
 and  22nd  June,  1979,  and  tests  preli-
 minary  to  commercial  operation  arc  in
 progress.

 Silent  Valley  Project
 220.  SHRI  D  D.  DESAI:  Will  the

 Minister  of  ENERGY  he  pleaseu  to
 state:

 (a)  whether  Kerala  Government
 had  been  allowed  to  proceed  with  tne
 Silent  Valley  Project  despite  the
 protest  of  the  Department  of  Science
 &  Technology;

 (b)  7  so,  whether  the  project  is
 likely  to  affect  the  ecology  of  the
 place,

 (५)  whether  the  —  environmental
 experts  have  strongly  protested
 against  it;  and

 (d)  if  so,  the  Governments’  reacticn
 thereto?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACTIANDRAN)  (४)
 to  (d).  Environmental  experts  have
 expressed  their  fears  regarding  the
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 adverse  impact  on  the  area,  in  the
 event  of  the  Project  being  takei  up
 for  execution.  After  detailed  exami-
 nation  by  experts,  adequate  safe-
 guards  for  protection  of  the  ecology
 and  environment  were  proposed.  The
 State  Government  has  accepte?  the
 recommendaticns  and  enactei  a
 special  Legislation  to  ensure  that  these
 safeguards  are  implemented.  In  the
 light  of  these  considerations,  the  P:une
 Munister  has  written  to  the  Chief
 Minister  of  Kerala  indicating  thit  the
 work  on  this  Project  can  be  com-
 menced,

 समाचारपत्रों  के परिचालन  में  वि
 222.  थी  बोलत  राम  सारण  :  क्या  सूचना  जौर

 असारण  मत्री  यह  बताने  की  क्रपा  करेंगे  कि

 (क)  वर्तमान  सरकार  के  भत्ता  में  झाने  के  बाद
 शत  दो-वर्षों  क ेदौरान  ऐसे  कौन  कौन  से  दैनिक  समाचार-
 पत्र  हैं  जिन  का  दैनिक  परिचालन  डेढ  गुना  भ्रथवा
 इस  से  भ्राधक  बढ  गया  है,

 (ख)  इन  समाचारपत्रों  द्वारा  रखी  गई  मुद्रण

 द्
 का  किस्म  (टाहप)  क्‍या  है  भौर  उन  की  क्षमता

 क्‍या  है;

 (ग)  क्‍या  कुछ  समाचारपतों  की  मुद्रण  क्षमता
 उन के  द्वारा  दर्शाए  गए  परिचालन  के  झआकडो  में  बहुत
 कम  है;  शौर

 ड
 (घ)  यदि  हा,  तो  ऐसे  समाचारपत्नों  के नाम  क्या
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 सूचना  झोर  प्रसारण  मंत्री  1६  लाल  कृष्ण
 झाडबाणी)  :  क)  भारत  के  ममाचारपत्नो  के  रजिस्ट्रार
 को  कार्यालय  में  उपलब्ध  रिकार्ड  के  अनुसार  देश  मे  60
 दैनिक  समाघारपत्न  हैं  जिन  की  प्रसार  सख्या  गत  दो
 ब्षों  के  दोरान  id  गुना  या  उस  से  भ्रधिक  बढ़  गई  है
 इन  के  नाम  सलग्नविवरण-।  में  दिए  गए  है।

 (ख)  इन  ७०  समाचारपत्नों  में  से  जिन  की
 प्रसार  सख्या  id  गुणा  या  इस  ह: क  रया  बढ़  गई  है
 केवल  9  समाचारपत्नों  दे  गत  7-8  वर्षो  बे  दौरान
 मुद्रण  यत्नों  के  लिये  आवेदन  किया  था  ।  इन  के  नाम
 सलग्न  विवरण-]]  मे  दिए  गए  है  ।  जहा  तक  इन
 9  समाचारपत्नों  की  क्षमता  का  सम्बन्ध  है,  इनमें  से
 7  समाचारपत्नो  के  पास  एक  या  आधिक  तेज  गाते  वाली
 झायातित  राटरी  मशीन  है  जिन  की  गति  प्रति  घटा
 30,000  और  60,000  प्रतियो  के  बीच

 होने  का  अनुमान  है  |  इन  में  से  कुछ  की  मुद्रण  क्षमता
 एक  बार  में  2 पृष्ठ  की  है।  शेष  दो  समाचारपत्नों
 के  पास  सिलेडर  भौर  फ्लैट  बैड  टाइप  के  मुद्रणालय  हैं
 निन  की  क्षमता  प्रति  घटा  3,000  और  4,000
 प्रतियों  के  बीच  होने  का  भ्रनुमान  है  ।

 शेष  41  समाचास्पत्रत्न  सम्भवतया  भ्रपना  मुद्रण
 कार्य  प्राइवेट  मुद्रणालय  के  माध्यम  से  करवाते  है,  इसलिए
 इन  समाचारपत्रों  क ेपास  उपलब्ध  मुद्रणालयों  की  किस्म
 और  उन  की  क्षमता  सम्बन्धी  सूचना  समाचा  रपत्नों
 के  रजिस्ट्रार  के  कार्यालय  मे  उपलब्ध  नही  है  ।

 (ग)  जी,  नहीं  1  जहा  तक  परिशिष्ट-2  में  उल्लि-
 खित  i9  समाचारपत्नो  का  सम्बन्ध  है,  उन  की  मुद्रण
 क्षमता  उन  की  वर्तमान  वधित  प्रसार  सख्या  को  पूरा
 करने  के  लिए  पर्याप्त  होने  की  उम्मीद  है

 (घ)  प्रश्न  नहीं  उठता  ।

 जिचरण  —I

 क्रम  ममाचारपत्रो  के  नाम,  उनकी  भाषा  और  प्रकाशन  स्थान
 ब्हं०

 I

 श  प्रदेश

 l.  oe  ज्योति,  लेलग,  विजपवाडा
 2.  हक्‍बा५,  द,  हैदराबाद

 असम
 3.  नूतन  प्रसमिया,  भसमी,  गोहाटी

 गुजरात
 4.  गुजरात  समाचार,  गुजराती  ,  सूरत

 प्रसार  सख्या

 i976  4977  i978
 7

 34,५५७  45,265  54,263
 4695  3,023  2,900

 1,620  2,401  2,978

 8,943  (10,673  ‘16,157
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 कर्शाटक

 5.  मैसूर  प्रभा,  कन्नड,  हुबली  4,739  5,445  7,042
 6.  नागरिक,  कलड,  गदग  दि  1,560  1,684  22,437
 7.  नेताजी,  कन्नड,  हुबली  |  6,091  8,035  9,427
 8.  संयुक्त  भारत,  कननड,  बगलौर  T,090  1,500  1,608
 8.  कर्नाटक  मलयाली,  मलयालम  बगलौर  दर्पी  1,740  4,513

 i0  कोमालैंड,  मलयालम,  बंगलौर. ..  978  975  1728
 केरल

 ai.  देशाभिसासी,  मलयालम,  कोचीन  3,3I2  27,742  20,553
 9.  दिनब्रत,  मलयालम,  पालचाट  .  1,809  1,950  5,400
 ४३3  बारल,  भषणम  मसतयात्रम,  कोड्रायम  2,282  एन  एस  14,349
 14  'जिदाबाद  सलतानम  कॉट्रायम  :  1,000  1,000  1,300

 मध्य  प्रदेश

 1.  नवभारत  हिन्दी,  स्खावियर  .  4,082  3,9]  3,735
 iG  समय,  हिन्दी,  शहडोल  वि  P  ह ह  4,524  ७०१6
 Wh  स्वदेश,  ्न्दी  हन्दोर  मु  वि  acts  2,  328  9,362
 +५,  स्वदेश,  नदी  स्वालियर  ]  924  4,085  3,873
 ६४५  युग  धर्म,  हिन्श,  जाजपुर  4077  3,49!  7874
 20  दैनिक  मन्य  प्रदण  1रयी,  स्वॉजि+र  डे  2,048  2,060  3,668

 मत्प  राष्ट्र

 24५  रेखा  सन्ध्या  दैनिक,  ्न्दी  नागपुर  2,000  2,006  5,062
 22  अजिया,  मराठी,  श्रौरगाबाद  4,952  6743  9,345,
 23  लोक  मत,  मराठी  नागपुर  दत,५12  32,294  48,084
 24  लोक  विजय,  मराठी,  औरगाबाद  L,948  ,744  3,068
 25  मातूभमि,  मराठी,  भ्रकोता  7,447  9,859  12,263
 26.  प्रभात,  मराटी,  पूना.  3,8  24  5,408  6,903
 427  समाज,  मराटी,  कोत्टापुर  2,381  १,257  5,429
 28  सत्यवादी,  मराठी,  कोल्हापुर  5,820  ७७7३  O11D
 29  नरूण  भारत,  मराठी,  पूना!  हर  हे  30,  298  52,225  57,700

 उडीसा  |
 30.  ब्जातन्त्र  ,  उडिया,  कटक  हे  ‘18,087  28,606  (21,867

 जाब
 31.  पंजाब  केसरी,  हिन्दी,  जलघर  £67,969  1,00,810  1,25,615
 32,  जीत,  पजाब,  जलघर  £28,583  39,055  46,I57
 33  weet  पत्रिका,  पजाबी,  जलधर  वि  19,593  28,144  30,290
 ere  —~

 466  LS—3
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 राजस्थान

 34  दैनिक  तेज,  हिन्दी,  श्रीगंगानगर.  हे  3715  5,083  6,582
 35.  गंगानगर,  पत्रिका,  हिन्दी,  गंगानगर  ड़  3,950  5,100  6,645
 36.  जय  राजस्थान,  हिन्दी,  उदयपुर  4,335  6,658  7,239
 37.  जलते  दीप,  हिन्दी  जोधपुर  7,312  4,362  ‘12,562
 38.  जणगण,  हिन्दी,  जोधपुर  5,000  7,833  ‘11,668
 39.  राजस्थान,  पत्निका,  हिन्दी,  जयपुर  47,281  69,8i5  74,882

 तमिलनाडु
 40  झलाय  झोसाई,  तमिल,  मद्रास  2,0i4  32,487  29,502
 1,  मुरासोली,  तमिल,  मद्रास  वि  29,340  (52,997  44,445
 42  बेल्लोर,  मलई,  मुरासु,  समिल,  बेल्लोर  1,758  ‘5215  4,310

 43.  बिपुरा  वर्षण,  बंगला,  अगरतला  लिपुरा  .  1,932  2,415,  5,79

 उत्तर  प्रदेश

 44.  प्राम  दूत,  हिन्दी,  बस्ती  3,147  10,628  (15,450,
 45.  माइराष्ट्र,  हिन्दी,  मेरठ  4,016  एन  एस  31,288
 46.  मेरठ  समाचार,  हिन्दी,  मेरठ  1,200  2,238  2,754
 47.  नव  समाचार,  पत्रिका,  हिन्दी  भलीगढ़  350  1,200  1,200
 48.  राष्ट्र  सेवा,  हिन्दी,  मेरठ  1,250  2,500  2,500
 49  उजाला,  हिन्दी,  भागरा  694  9i2  1,826

 बकश्चिम  बंगाल

 50.  बिजनेस  स्टैड,  प्रंग्रेजी,  कलकता  8,870  14,250  15,893
 St  अपरूप  लेखा,  हिन्दी,  कलकना  मु  11,023  ‘14,666  20,64I
 52  विवरण,  बगना,  हावड़ा  1,358  1,435,  2,000
 53.  यूग्रांतर,  बगला,  कलकत्ता  1,88,143  2,28,556  2,85,078
 54.  नवीन  प्रभात,  पंजाबी,  कलकत्ता  8,888  ‘11,237,  3,L46

 दिल्ली

 55.  हिन्दुस्तान  टाइम्स,  सायंकालीन  समाचारपत्न,  प्रंग्रेजी  13,420,  22,240  25,537
 56.  इंडियन  एक्सप्रेस,  अंग्रेजी  81,060  1,36,919°  107,599
 57.  भार्रानिग  ईको,  अंग्रेजी  2,789  3,540  4,364
 58.  पब्लिक  भोपीनियन  ट्रेड  (पाट)  नेलेसिज  एण्ड  म्यूज,  77  50  एन  एस
 59.  झाई  पी  ए  संसाद,  हिन्दी  65  00  एन  एस

 समिजोरम

 60  उपूपीटर,  मिजो,  मिजोरम  वि  6  एन  एस  1,250
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 प्रिडिंग  और  कम्पोरजिंग  मशीनरी  वाले  समाजारपतोो  की  सूची

 7

 कम  संख्या  समाचार  पत्र  सगठन  विधायन  प्रिंटिय  मशीनें.  कस्पोलिग

 रोटरी  प्रिंटिंग  अन्य  छोटी  ी
 प्रेय  प्रिंटिंग  मशीने

 2  3  4  5

 |  ा  बिट  लि०,  व्िजयवाडा  (प्राप्न  ज्योति  के  स्वामी  )  I  5

 2  सैस  लोक  प्रकाशन  क0  गुजरात  समाचार  के  प्रकाशक  न  2  ‘4

 3  मैमसे  समृक्‍त  कर्नाटक,  बगलौर  (हुबली)  2  है  -  4  4  2

 4  मैससें  देशाभिमानी,  कोचीन  by  #  >  .  2  a

 5  मैससें  स्वदेश,  इन्दौर  By  %  .  l  3

 6  मैससे  ग्रजन्ता  दैनिक,  श्रौरगाबाद  =  हे  .  3

 7  मैसस  लोकमत,  नागपुर  हि  नं  नं  ज-  t

 8  मैप  मातमूमि,  आअकाना]  .  7  नि  —_  अनुपजब्ध

 9  मैसर्स  तरण  भारत,  पुणे  °  ‘  न  l

 i0  fad  पजाब  केसरी,  जलन्धर  .  A  l  3

 li  अकाली  पत्रिका,  जलन्धर  .  l

 l2  tad  राजस्थान  पत्रिका,  जयपुर  व  .  1  6

 3  मैसर  अलाई  श्रोसाई,  मद्रास  .

 है ह ह  मसुरासोली,  तमिल,  मद्रास  न  ]  2  3

 15.  मैसर्स  हिन्दुस्तान  टाइम्स  लि०  नई  दिल्ली  है  0  36

 26  मसारनिंग  ईको,  नई  दिल्ली  .

 7.  इंडियन  एक्सप्रेस  न्‍्यूजपं पर्स  (बम्बई)  लि,  अम्बई  ,  l  3  37

 i8.  बिजनेस  स्टैंड्स,  कलकत्ता  :  2  32

 4  25 l9  यूुगास्तर,  कलकता  ,
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 Steel  Quota  released  to  M/s  Sekhar
 Tubes  Ltd.  Ghaziabad

 223,  SHRI  K.  LAKKAPPA:
 SHRI  R,  L.  P.  VERMA:

 Wil  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  what  are  the  products  being
 manufactured  by  M/s  Sekhar  Tubes
 Limited,  Ghaziabad;

 (9)  how  much  steel  quota  is  being
 Teleased  by  his  Ministry  to  them
 every  year;

 (९)  detaile  for  the  quota  released
 for  the  last  three  years  and  how  much
 Quantity  wag  utilised  by  the  Company
 for  the  manufacture  of  their  products;

 (d)  whether  his  Ministry  has  receiv-
 ed  complaints  that  the  steel  quota  is
 being  sold  by  them  jn  black  market,
 aud  if  so,  details  thereof  and  action
 proposed  to  he  taken  im  the  matter:
 and

 (e)  af  not,  what  checks  hig  Minis-
 try  has  over  the  company  that  the
 steel  quota  rcleased  by  Government
 is  utilised  fo;  bona  fide  purpose?

 THE  MINISTER  OF  STATE  IN  ‘THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  M/s.
 Sekhar  Tubes  Ltd.  are  engaged  in  the
 manufacture  of  Tubes

 (b)  and  (c),  As  there  is  00  statu-
 tory  control  over  iron  amd  steel,  no
 quota  is  released  by  this  Ministry
 However,  because  of  increased  demand
 during  the  last  year  and  ava.labiLty
 being  limited,  a  system  of  allovation
 ef  HR  coils  and  skelp  to  the  tube
 makers  and  others  was  introduced  with
 effect  from  June  978  so  as  to  ensure
 equitable  distribution.  During  June
 3978  to  June  4979  an  allocation  of  850
 tonnes  of  HR  coils/skelp  was  made  by
 Deptt.  of  Heavy  Industry  and  from
 June  i978  to  March  979  about  36l
 tennes  was  supplied  to  the  firm,  Sup-
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 ples  made  durin,  the  last  three  years
 were  89  under’ —

 1976-77  Nn

 1977-78,  86  Tonnes

 ‘1978-79,  872  Tonnes

 (Provisiona})

 (d)  An  inspection  of  the  unit  was
 conducted  by  the  Regional  Iron  and
 Steel  Controller,  Kanpur  in  February
 this  year,  as  a  result  of  which  supply
 of  non  and  steel  matertal  to  the  narty
 was  suspended  for  a  period  of  three
 months  pending  iurther  mauines  in
 the  matter  Wowever,  the  suspension
 «der  has  been  revokcd  as  the  unit
 wae  not  found  guilty  of  misutilsation

 of  steel

 ce}  In  order  to  check  muisutius  cd  on
 ot  stee]  the  operation  of  Clause  7  of
 the  Iron  and  Steel  (Control)  Order  has
 been  revived  As  mentioned  above;  the
 umt  was  inspected  and  investigation
 conducted  of  {ne  suspected  misitilisa
 thon  of  stecl  But  actually  no  mus-
 ulihsation  was  found  ta  have  taken
 piece

 कोहलगांव  सुपर  तापीय  बिजलीघर  क॑  बारे  में  निर्णय

 22d  डा०  रामजी  सिह  क्या  ऊर्जा  भत्री  यट
 बताने  की  कपा  करेगे  कि

 (+)  बिहार  में  ऊर्जा  संकट  के  कारण  कितने
 मस्कारी  और  गैर-सरकारी  नलकूप  शौर  लघु  उद्योग
 एव  मध्यम  स्तर  के  उद्योग  बन्द  हो  गए  है,

 (ख)  उन  के  परिणाम  स्श्ह्प  प्रति  माह  कुल कितना  नुकसान  हां  रहा  है,

 (ग)  क्‍या  हस  स्थिति  को  ध्यान  में  रखते  हुए
 कोहलगाव  सुपर  तापीय  बिजलीघर  के  बारे  में  शीघ्र  ही
 निर्णय  करने  का  सरकार  का  विचार  है;  और

 (घ)  यदि  हा,  तो कब  तक  झोर  यदि  नहीं,  तो
 इसके  क्या  कारण  है  ?

 ऊर्जा  मंत्री  (श्री  पा०  रामअखब)  :  (क)  यद्यपि
 ऊर्जा-सकट  के  कारण  किसी  लघू  अथवा  मध्यम  उचछोग
 के  बन्द  हो  जाने  को  सूचना  नही  मिली  है  किन्तु  बिजली
 कम  उपलब्ध  होने  के  कारण  उनके  कार्यकरण  पर
 बाशिक  रूप  से  प्रभाव  पडा  है  ।  इसी  प्रकार,  राजकीय
 तथा  निजी  नलकपों  के  लिये  भी  बिजली  की  उपलब्धता
 काफी  कम  करनी  पड़ी  थी  ।
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 (@)  इस  प्रकार  से  बद  हो  जाने  के  कारण  हुई
 किसी  हानि  की  कोई  सूचना  नही  मिली  है  ।  बिजली  की
 कम  सप्लाई  होने  के  कारण  हुई  हानियों  का  मुल्याकन
 करना  कठिन  है  क्योकि  बिजली  की  कम  सप्लाई  के
 झलावा  प्रन्य  अनेक  बातें  ऐसी  हाती  है  जिन  का  प्रभाव
 आौद्योगिक  तथा  कृषि  उत्पादन  पर  पडता  है  t

 (ग)  और  (घ)  983-4  तक  की  श्ररवाध
 के  लिए  बनाए  गए  विद्यत्‌  वार्यत्रम  में  बिहार  राज्य  की
 कई  निर्माणाधीन  और  हाल  में  स्वीकृत  की  गई  परियोजनाएं
 शामित  है  ।  इस  कार्यक्रम  के  सफल  तियान्वयन  से
 त्या  उपलत्ध  क्षमता  के  इष्टतम  समुपसोजन  से  राज्य  में
 बिजली  सप्लाई  की  स्थिति  काफी  सुधर  जाएगी  झौर
 सभावित  माग  इस  से  पर्याप्त  रूप  से  पूरी  हां  जाएगी  |

 विद्युत  आयोजन
 एक  सतत  प्रकिया  है तथा  समय  समय

 कर  विद्युत्‌  कार्यक्रमों  की  समीक्षा  की  जाती  है  तथा  इन्हे
 आगे  बढाया  जाता  है  a  विशिष्ट  समयावधाधि  के  लिए
 इध्टतम  विद्युत  कार्यक्रम  बनने  में  सभी  लए  स्थना  वा
 ध्यान  रखना  पढ़ता  है  ।  कहलगाव  में  एक  बृहत्‌  ताप
 विद्युत  केन्द्र  स्थापित  बरने  की  तकनीकी  तथा  झाधिक
 व्यवहायेता  स्थापित  जरने  के  लिए  शरीर  भ्स्वषण
 करने  भावश्यक  हैं  -  दन  श्रतिरिक्‍्त  अन्वेषणों  के  पूरा
 हा  जाने  और  इस  पॉरियाजना  की  सकतीकी  तथा  ाथिय
 व्यबहायंता  स्थापित  हो  जाने  वे  बाद  ही  एक  उपयुक्त
 समयावधि  के  विद्युत्‌  कायक्रम॒म  कहलगाव  परियोजना
 का  शामिल  करने  पर  विचार  किया  जा  सकता  है  ।

 Abolition  of  Licence  Fee  for  low  coat
 Radios  and  Transistors

 225  SHRI  JAGDISH  PRASAD
 MATHUR

 SHRI  K  A  RAJAN:

 Wall  the  Muuster  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  38  a  fact  that  Gov-
 ernment  are  considering  about  the
 abolition  of  Licence  fee  of  Rs,  7.50
 per  year  on  low  cost  radios  and  tran-
 sistors  and

 (b)  if  80,  what  steps  Government
 have  taken  in  thig  direction  go  far?

 THE  MINISTER  OF  INFORMA-
 FION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI)  (a)  and  (b)  ‘The
 question  of  licence  fee  on  radio  receiv-
 ers,  including  low-cost  sets,  is  under
 consideration.
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 खानों  के  राष्ट्रीयकरण  के  बाद  अ्रमिकों  की  मंजूरी
 में  ष्द्धि

 226.  भ्री  राम  नरेश  कुशवाहा  क्‍या  अर्जा
 मली  यह  बताने  की  कृपा  करेंगे  कि

 क)  कोयला  खानो  के  राष्ट्रीयकरण  से  इज

 श
 की  मजूरी  कितनी  थी  झौर  अब  कितनी  ह,

 (ख)  इन  मे  किन  तारोखों  स  बुद्धि  की  गई
 झौर  क्तिनी  वृद्धि  हुई  ?

 ऊर्जा  मत्रालय  में  राज्य  संती  (श्री  जनेश्वर
 मिथ)  :  (क)  भौर  (खत)  कोयला  उद्याग  मे  समय  समव
 मजदूरों  की

 सुनय  ४
 (अन्य  लाभा  को  छोड

 कर)  का  ब्यौरा  3  आ  3  है  —

 प्रभावी  तारीख  न्यूनतम  मजूदरी  प्रतिमाह

 र्0

 +15-8-1967  63

 3i=}2-i974  344

 I=  1-1975,  424

 ्र
 के  साथ  भ्रभी  हाल  में  किए  गए  एक  अनतिम

 समझौते
 iy

 एक  मजदूर  की
 का

 मजूरी
 I--979  से  र0  ‘512  प्रति  माह  ।  इस  के
 झलावा  i-i-979  के  पहले  भूमि  के  नीचे  काम  करने
 वाले  मजदूरों  को  i0  प्रतिशत  भूमिगत  कार्य  भत्ता
 मिलता  था  दिनांक  i--979  से  यह  भत्ता  बढ़ा
 कर  मूल  मजदूरी  er  5  प्रतिशत  कर  दिया  गया  है

 Implementation  of  prugs  Price
 Control  Order,  799

 227,  SHRIMATI  PARVATHI  KRISH-
 NAN  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 Drug  industry  has  not  been  ready  to
 implement  the  Drugs  Price  Control
 Order,  979  so  far  despite  repeated
 warnings  by  Government;  and

 (b)  2  su,  the  detallg  and  what  ae-
 tion  ig  proposed  to  be  taken  agaistst
 them?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Since
 the  Drugs  (Prices  Control)  Order  979
 is  a  statutory  order  issued  under  the
 provisions  of  the  Essential  Commodities
 Act  ‘1955,  there  is  no  question  of  indus-
 try's  readiness  or  otherwise  to  imple-
 ment  the  order,

 (b)  No  instance  of  any  drug  manu-
 facturing  company  failing  to  comply
 with  the  provisions  of  the  Order  has
 come  to  the  notice  of  the  Government.

 देश  में  विशुत्‌  संकट

 228.  श्री  सुरेख ना झा  सुमन
 श्री  दिलीप  चक्रततों  :
 डा०  विजय  सच्यल  :

 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 दक)  कया  देश  को  इस  समय  गंभीर  fgg  संकट
 का  सामना  करना  पड़  रहा  है  और  बिहार  एवं  पश्चिम
 बंचाल  जैसे  राज्यो  में  रिसानों  एवं  उशोगपतियों  को
 झपने  उत्पादन  में  भारी  हानि  उठानी  पड़  रही  है;

 (छा)  यदि  हां,  तो  इस  बारे  में  तथ्य  [क्या  है;
 और

 (ग)  समस्या  को  हेल  करने  के  लिये  क्या  कदम
 झठाये  जा  रहे  हैं  ?

 ऊर्जा  मंत्री  (भी  पो०  रामचना) :  =  (क)  भौर
 ख)  देश  में

 >  ्
 उत्पादन  क्षमता  की  उपलब्धता  के

 संबंध  में  स्थिति  कुल  मिला  कर  सतोषजनक  है  1  तथापि

 झ्
 विद्युत  उत्पादन  यूनिटो  के  एक  साथ  जबरन  बद

 हो  जाने  के  कारण,  बिहार  भर  पश्चिम  बंगाल  सहित,

 “अ
 राज्यों  मर ेसमय-समय  पर  भिन्न-भिन्न  माता  में  बिजली

 कमी
 महव

 की  जा  रही  है।  गत  वर्ष  की  भपेक्षा
 (1978-79  के  पूरे  वर्ष  में

 ०
 उत्पादन  2  प्रतिशत

 किक  रहा  है।  वर्तमान  वर्ष  की  प्रथम  तिमाही  के  दौरान
 बिद्युत्‌  उत्पादन  5  7  प्रतिशत  अ्रधिक  हुआ  परस्तु
 बह  बद्धि  सम्पूर्ण  देश  में  एक  समान!  नही  हुई  है  t
 waged,  उत्तरी  क्षेत्र  में  विद्युत  उत्पादन  गत  वर्ष
 की  प्रथम  तिमाही  की  ्रपेकषा  2.5  प्रतिशत  कम  हु  ।

 यलपि  बिजली  की  कमी  का  प्रभाव  श्रौधोगिक
 तथा  कृषि  उत्पादन  पर  पडता  है

 र्द्र
 केवल  बिजली

 की  कमी  के  कारण  उद्योग  शौर  कृषि  को  हुई  हानि
 की  मात्रा  निर्धारित  करना  संभव  नहीं  है।  कच्चे  माल की
 उपलब्धता,  भौधोगिक  सम्बन्ध,  धन  की  कभी,  इत्यादि

 जसी  कुछ  व्य  बातें  भी  हैं  जिन  से  प्रौद्योगिक  उत्पादन  पर
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 प्रभाव  पड़ता  है।  इसी  प्रकार  कृषि  उत्पादन  के  मावले  में,
 बीजों  की  उत्तमता,  कीटनाशक  दवाइयों  के
 उबरकों  के  इस्तेमाल,  इत्यादि  जैसी  न्य  बातों  का  भी
 कृषि  पर  प्रभाव  उत्पादन  पड़ता  है  t

 (ग)  राज्यों  में
 बचत

 की  उपलब्धता में

 हे
 कई  उपाय  किये  गये  है  ।  इन  में  ये  शामिल

 री
 गत  दो  ब्षे  की  ग्रवधि  भ्रर्थात्‌  बर्ष  i977-

 78  978—79  में  नई  विद्युत्‌  उत्पादन  क्षमता  में
 5,000  मेंगावाट  तक  की  वृद्धि  का  होना  t

 (i)  वर्तमान  प्रतिष्ठापित  क्षमता  से  अधिकतम
 विश्युत्‌  उत्पादन  करना,

 (iii)  विभिन्न  विद्युत्‌  प्रणालियों  का  सपेकित
 प्रधालस  जिस  से  विद्युत्‌  का  भ्रतर्राज्यीय  भ्रंतरण  हो
 सके;

 (iv)  भल्पावधि  में  महसूस  होने  वाली  कभी
 से  राहत  पाने  के  लिए  गैस  टर्बाइन  सैटो  का  प्रतिष्ठापन  ।

 Caprolactum  Project  of  FACT,  Cochia

 229.  SHRI  M  N.  GOVINDAN
 NAIR.

 SHRI  K.  A.  RAJAN:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  any  decision  hag  been
 taken  on  the  caprolactum  project  of
 Fertilizers  and  Chemicals,  Travan-
 core  Limited,  Cochin,

 (b)  uf  so,  the  detailg  thereof;  and

 (c)  if  the  answer  to  part  (a)  be  in
 negative,  the  present  stage  of  the
 proposal?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  The  examination  of  the  techao-
 economic  feasibility  of  the  proposal  has
 not  yet  been  completed.
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 Pewer  for  Utilising  tranmnission
 Capacity  of  Akashvani,  Imphal

 230.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  full  transmission  capacity  of
 the  Akashvani,  Imphal  is  rarely  used
 due  to  constant  shortage  of  power;

 (b)  if  so,  the  etepg  already  taken
 and  being  taken  to  remove  thig  diffi-
 culty;

 (c)  whether  Government  are  con-
 sidermg  to  have  a  generator  ade-
 quate  for  the  station  to  meet  the
 shortage;  and

 (d)  if  not,  the  alternative  thereto?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  It  is  not  a  fact
 that  the  50  Kilo  Watt  Medium  Wave
 transmitter  at  Imphal  is  rarely  used  on
 full  power,  though  it  is  true  that  on  a
 number  of  occasions  the  transmission
 was  adversely  affected  by  power  fail-
 ure,

 (9)  The  matter  is  being  pursued  with
 Department  of  Electricity,  Manipur.

 (c)  If  is  impractical  and  uneconomi-
 cal  to  have  stand-by  generating  sets
 for  such  high  power  transmitters.

 (9)  The  Department  of  Electricity,
 Manipur  is  likely  to  commission  a  33
 KVA  sub-station  near  the  A.LR,  instal-
 lation.  It  is  hoped  that  continuous  and
 reliable  power  supply  would  be  avail-
 able  with  the  building  of  this  sub-sta-
 tion.

 पतरातु  तापीय  बिजलो  धर  का  कार्य  भ  करना

 232.  थी  झानेश्वर  प्रसाद  यादत्र  :  क्‍या  ऊर्जा
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  बिहार  में  पतरातू  _ तापीय  बिजली
 भर  के  सभी  एकको  ने  जून  के  महीने  में  प्रचानक  काम

 करना  बन्द  कर  विया;
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 (*)  यदि  हां, तो  उस  के  क्या  कारण  है  तथा  कितना
 मुकसान  हमा;  श्लौर

 (7)  भविष्य  में  ऐसी  स्थिति  न  भाने  देने  के  लिए
 क्या  उपाय  करने  का  विचार  है  ?

 ऊर्जा  मंत्री  श्री  पी०  रामचखन)  :  (क)
 झौर  (ख).  पतरातू  ताप  विद्युत  केन्द्र  में  प्रतिष्ठापित
 8  उत्पादन  यूनिटो  में  से,  7]  जून,  979  को  3
 यूनिट  प्रचालित  हो  रहे  थे  भौर  धन्य  पांच  यूबिट तकनीकी  कारणों  से  विभिन्न  तारीखों  से  जबरन  बम्दी
 में  थे।  इस  स्टेशन  के  तीन  चालू  यूनिट  भी,  प्रणाली
 संबंधी  गड़बड़ी  के  कारण,  i679  को  थोड़े
 समय  के  लिये  बन्द  हो  गए  इस  प्रकार  ‘13-679
 को  कुछ  चंटो  के  लिए  इस  केम्त्र  के  सभी  यूनिटो  का
 काम  बन्द  हो  गया  था

 मशीनों  की  हस  प्रकार  की  जबरन  बन्दी  के  कारण
 हुई  हानियो  का  मूल्याकन  कर  सकता  कठिन  है  tv

 (ग)  किसी  प्रणाली  के  समेकित  प्रचालन  में
 इस  अकार  की  धटनाओो

 ्  ह
 को  रोक  सकता

 कठिन  है।  किन्तु  राज्य  का  प्रणालो  झध्ययन
 कार्य  निष्पादन  में  सुधार  ला  देगा  ।

 Allotment  of  steel  to  Kalinga
 Compaies

 232.  SHRI  MUKHTIAR  SINGH
 MALIK;  Will  the  Minister  of  STSEL
 AND  MINES  be  pleased  io  state:

 (a)  what  are  the  criteria  laid  down
 by  the  Stee]  Authority  of  India
 Limited  for  marketing  and  distribu-
 tion  of  steel  in  the  country  to  the
 various  factories  and  re-sellers;

 (b)  the  quantity  of  steel  allotted  by
 SAIL  to  Kalinga  Companies  and  their
 sister  concerns  during  the  penod
 October,  978  to  Junc,  1979,  month-
 wise;  and

 (c)  whether  any  extra  quantity  of
 steel  was  allotted  to  them  prior  to
 the  increase  of  prices  of  stee]  some-
 time  back  and  if  so,  the  quantity
 thereof  and  the  reasons  for  such
 allotment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 The  Steel  Authority  of  India  is  follow-
 ing  the  guidelines  laid  down  by  the
 Joint  Plant  Committee  in  this  regard,
 as  amended/modified  from  time  to  time.
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 (b)  Indigenous  material  supplied  to
 Kalnge  Tubes  month-wise  based  on
 the  Inter-Ministerial  Committee’s  allo-
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 cations  during  the  period  October,  4878
 to  June,  1979,  is  indicated  below:—

 Allocations  Despatches  of  HR  Coils  .o  Kalinga  Tubes  during  October  १9१9  to  June

 NE

 October  ६07
 November,  20  ¢

 December  rg

 January,  to7y
 Eebiuary,  2979
 Marcli,  3979

 Apul,  6974
 Mav  १५79
 Junc,  १979

 2979
 In  tunnes)

 In  addition  to  the  above,  2542  tonnes
 of  HR  coils  have  been  allotted  to  this
 party  from  the  rmports  during  the  pe-
 riod

 (ct)  The  revised  prices  for  steel  were
 given  effect  to  from  6th/7th  April,
 1979,  Due  to  non-supply  /inadequate
 supply  m  ०९४  ४४0  months  and  the  con-
 sequent  backlogs  arising  therefrom,
 subsequent  months,  despatches  made
 were  higher  than  the  allocations  receiv-
 ed  for  the  particular  month

 Resigning  from  M.RT.P.  Commission
 by  Senior  Officials

 233  DR.  BAPU  KALDATE;
 SHRIMATI  MRINAL  GORE:

 Will  the  Mimster  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased

 State

 (a)  whether  xt  33  a  ‘fact  that  a
 number  of  senior  official,  of  the
 MR.T.P  Commission  have  resigned;
 ang

 (d)  if  so,  the  reasons  therefor?

 Allocations  Despatches

 2595

 2104
 aire  3274
 785  2974
 I470  34  3९

 3  Be  f  bo

 973  +$3%
 AA  44

 3779  100°

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S  D  PATIL)  (a)  and  (b)
 Since  the  inception  of  the  M.R.TP
 Commission  in  3970,  one  member  of
 the  Commission  and  one  officer  resigned
 in  1973,  and  another  member  of  the
 Commission  and  one  more  officer  re-
 signed  9)  3976  as  mdicated  below  -—

 (7)  One  Deputy  Director  in  the
 Commission  resigned  on  24th  Janu-
 ary,  973  (afternoon)  to  jom  the
 State  Planning  Institute  of  Uttar
 Pradesh

 (ii)  One  member  of  the  Commus-
 sion  resigned  on  3nrd  November,
 978  (forenoon)  on  health  grounds

 Gu)  One  Jomt  Director  in  the
 Commission  resigned  on  27th  April.
 976  (afternoon)  to  join  as  a  profes-
 sor  of  Law  m  Osmania  University.

 (iv)  One  member  of  the  Commis-
 Sion  resigned  on  28th  August,  976
 (afternoon)  to  join  the  United  Na-
 tions  Development  Fund,
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 Disruption  in  Production  and  Loading
 of  Coal  in  Fifty  Six  Collieries

 234  SHRI  ISHWAR  CHAUDHRY
 Will  the  Minister  of  ENERGY  be  pleas
 ed  to  state

 (a)  whether  it  i9  a  fact  that  plu
 duction  and  loading  of  coal  in  56
 colberies  of  the  Centra]  Coalfields
 Limited  m  Chhota  Nagpur  region
 have  been  disrupted  by  acute
 shortage  of  power  and

 (b)  7  so,  the  reaction  of  Gove!
 ment  thereto?

 LH}  MINISTFR  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISIIRA)  (a)  the  pro-
 @uction  ci  coal  and  loading  im  the  col-
 heryes  of  Central  Coalfields  Ltd  in  the
 Chhota  Nagpur  region  has  been  affect--
 ed  duc  to  short  supply  of  power

 tb)  ‘The  step  taken  to  umprove  the
 powcr  upply  position  are  as  follows

 (3)  Generation  of  power  by  the
 DVC  power  houses  and  Bihar  State
 Electricity  Board  are  attempted  =  to
 he  increased,

 Qi)  The  distribution  is  being  fur
 ther  streamlined  to  ensure  steady
 and  uninterrupted  supplies  of  powet
 to  essential  teeders

 (a)  To  umprove  power  supply  po-
 sition  to  coalfield  BSEB  and
 DVC  are  getting  power  from  the
 power  stations  of  UP  and  Orissa
 and

 (av)  A  close  watch  Is  mamtained
 on  the  powei  supply  position  at  the
 appropriate  level  to  coordinate  bet-
 when  the  different  agencies  involved
 to  ensure  adequate  supply  of  power
 to  collieries

 weet  तारा  उपयोग  में  लाथ  जाने  वाले  कोयले
 के  मूल्यों  में  वद्ध

 235  श्री  शमघारी  शाह्त्रो  :  क्या  ऊर्जा  मंत्री
 यह  बताने  की  कृपा  करेंगे कि  ॥

 )  भट्टो  द्वारा  उपयोग  में  लाये  जाते  बाले  कोयले
 है  ४) क्या

 977  तथा  -  प्रप्रैल,  979  को
 क्या
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 (4)  मूल्यों  में  वृद्धि  करने  के  क्‍या  कारण  है  ,

 (ग)  कया  उपरोक्त  अवधि  के  दौरान  कोबले
 के उत्पादन  में  कमी  हुई  है,  भौर

 (घ)  यदि  हा,  तो  किलनी  और  इस  के  क्या
 कारण  है

 ऊजा  मजालय  में  राज्य  सत्रो  (भो  जमेश्वर  मिथ )
 (%)  ओर (ख  )  हद  भट्टे  जिस  कोयले  का  उपयोग  करण
 हैं  उस  की  ;  प्रप्रैल,  1977  भौर  :  प्रप्रैल,  979  का
 खान  मुहाना  कीमते  वही  थी  जा  तीच  दी  गई  हैं

 इंट  भट्टो  द्वारा  प्रयुक्त  कायल
 की  प्रति  टन  खान  मुहाना
 बीमतें-रायल्टी,  शुल्क  झौर,
 कर  छोड़  कर--  3  झप्रैथ,
 977  झौर  अप्रैल,
 979  की  स्थिति  के  झनुसार

 ह्ध

 ग्रेड  ll  La  ca  59  20

 we  गा।बीस्ने बी  सन  30  (४

 ग्रेड  lL)  स्लैग  49  22

 बिना  ग्रेड  का  आर  0  आए
 एम0  37  ४५

 ग्रेड  जे  73  80  @
 अधिक  नही

 प्रेर  के  63  0  है
 अधिक  नहीं

 (ग)  जो  नहां  t

 (थ)  प्रश्न  नहीं  उठता।

 Development  of  Surveillance  Radar
 by  H.AL  Hyderabad

 236  SHRI  ७  M  BANATWALLA
 Wul  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state

 (a)  whether  Hindustan  Aeronautloe
 Hyderabad  has  recently  developed  am
 Air  Route  Surveillance  Radar  te
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 monitor  Internationa]  Aircraft  flying
 in  the  country’s  air  space  and  at  the
 game  time  to  make  sure  that  domestic
 aircraft  do  not  swerve  from  their
 allotted  puths;

 (b)  if  so,  the  details  thereof;  and

 (c)  expenditure  involveg  therein?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE,  IN
 THE  DEPARTMENTS  OF  ATOMIC
 BNERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF,  SHER  SINGH):  (a)  Yes,  Sir.

 (b)  The  radar  development  project
 ‘was  sponsored  by  the  Electronics  Com-
 mission,  mainly  for  the  use  of  Civil
 Aviation.  The  Radar  will  be  capable
 of  locating  and  detecting  aircraft  upto
 a  distance  of  60  nautical  miles.

 cost  is  Rs (c)  The  development
 6.82  lakhs.

 Visit  of  Defence  Minister  to  Buigaria
 ang  Rumania

 237.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI;

 SHRI  D  AMAT.

 Wil  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  he
 visited  Bulgaria  and  Romania
 recently;  and

 (b)  if  g0,  the  nature  of  discussions
 held  with  them  and  the  results
 thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  Yes,  Sir.  DPM
 (Defence)  paid  an  Official  visit  to  Bul-
 garia  and  Romania  from  28th  May,
 979  to  6th  June,  979  on  an  invitation
 from  the  Defence  Ministers  of  these
 countries,
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 (०)  This  was  primarily  a  goodwill
 visit  during  which  there  was  a  gemeral
 and  fruitful  exchange  of  views  on  sub-
 jects  of  mutual  interest.  A  protocol
 was,  however,  signed  with  Bulgaria  en
 Defence  Production,

 Setting  up  of  Thermal  Power  Station
 in  Madhya  Pradesh

 238,  DR,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  ENERGY  be
 pleased  to  state-

 (a)  whether  after  completion  of
 the  on-going  and  sanctioned  genera-
 tion  projects  in  Madhya  Pradesh
 there  would  not  be  any  further  pro-
 jects  from  which  benefits  would  be
 available  in  respect  of  power  genera-
 tion  heyond  1982-83;

 (b)  has  Madhya  Pradesh  State
 Government  submitted  project  re-
 ports  for  new  projects  and  if  so,  how
 many  project,  reports  for  setting  up
 of  Thermal  Power  Station  submitted
 by  Madhya  Pradesh  are  pending  with
 Government  for  sanction  and  why  the
 same  are  not  being  sanctioned  even
 while  Madhya  Pradesh  is  in  the  grip

 of  acute  power  shortage,  which  is
 likely  to  continue  even  beyond  Sixth
 Plan;  and

 (c)  project-wise  position  in  respect
 of  project  reports  submitted  by
 Madhya  Pradesh?

 THE  MINISTER  OF  ENERGY  (SHRI
 P  RAMACHANDRAN):  (a)  Planning
 for  power  is  a  continuing  process  and
 the  power  programme  is  continuously
 reviewed  to  ensure  its  adequacy  to
 meet  the  projected  demand  from  time
 to  time,  keeping  in  view  the  time  frame
 in  which  the  projects  can  be  completed,
 Presently,  among  the  ongoing  and  sanc-
 tioned  projects,  the  benefits  from  the
 Bodhbhat  H.E.  Project  (4X 125  MW);
 are  expected  in  the  time-frame  988—
 88.
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 (by  and  (c),  The  status  of  the  Pro-
 ject  Reports  for  Thermal  Power  Sta-
 tions  submitted  by  the  Madhya  Pra-
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 desh  Electricity  Board  to  the  Central
 Electricity  Authority  is  indicated  be-
 low

 Picsent  Status Name  of  Project  Capacity  kstimated  Cost

 2

 .  Biskrampur  }  PS  35५2०  MW  Rs.  160  80  crores

 2.  Barsingbpur  IPS  2K  20  MW  Rs.  7653  70  ८0०८५

 3.  Vindby
 _

 (Smgrauli)  =  .2y  500  MW
 TP

 Rs  327  25  celetce

 Department  of  Coal  Fave
 indicated  that  the  qualitiy of  coal  in  this  area  js ol  su

 oti  quality  and
 should  Le  reserve  for
 users  other  than  Thermal
 Power  Station.
 Pradesh  Electricity  Board
 have  been  apprised  of  the
 position.

 There  are  problems  of  coal
 linkage  for  exploiting  the full  potential  of  the  project in  view  of  the  inadequate reserves  in__  the  vicinly and  the  MPEB  have  been
 requested  to  reconsider
 their  proposals.  Clarifica> tion  regarding  civil  workas
 cooling  water  facihitre
 and  transport  of  coal  has been  sought  ficm  MILB

 ~  ‘oat  Link.pe  for  पाल  Froyect 38  still  awaited  Clarth  ca-
 tions  sr  regarding  cooling water  system  and  certain
 other  aspects  are  awaited
 fom  MPEB  It  ह ल  also
 necessary  to  draw  up  an
 optimum  planfor  utilising the  vast  coal  reserves  at
 the  Singiaul:  Coal  Fields

 Proposal  to  have  control  over  LAF.
 Helicopters  by  Army  Headquarters

 239.  SHR]  RUDOLPH  RODRIGUES:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 Army  Headquarterg  have  put  forward
 a  proposal]  to  control  all  LA.F.  heli-
 copters;

 (b)  if  so,  the  basis  of  such  a  pro-
 Powal;

 (c)  what  advantageoug  operational
 effects,  if  any,  such  a  change  of
 contro]  would  have;  and

 (d)  what  decision  has  been  taken
 on  this  gaid-to-be  two  years  old
 proposal?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  No,  Sir,

 (b)  to  (d).  Do  not  arise,
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 Driltings  for  Oi)

 240,  SHRI  A,  BALA  PAJANOR
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  he
 pleased  to  state

 (a)  the  range  and  extent  of  ¢x-
 ploratory  drillings  for  oil  carried  out
 now  in  various  parts  of  the  country
 and  the  prospects  of  discovery  of  new
 deposits;  and

 (b)  the  present  state  of  drilling
 operations  in  Tamil  Nady  region
 particularly  in  Cauvery  basin  and
 the  reasons  why  deeper  dniling
 eannot  be  resorted  to  when  con-
 siderable  deposits  in  that  region  are
 available?

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N.  BAHUGUNA):  (a)  ONGC

 25  presently  carrying  out  exploratory
 drilling  in  the  States  of  Gujarat,  As-
 sam,  Tripura,  West  Bengal,  Uttar  Pra-
 desh  and  Andhra  Pradesh  by  deploying
 32  deep  drilling  rigs.  Besides  these
 on-land  areas  exploratory  drilling  2
 also  being  carried  out  in  the  off-shore
 areas  in  the  Arabian  sea  and  Palk
 straint  by  three  drilling  rigs  The  explo
 ration  work  both  jn  on-shore  and  off
 shore  areas  is  being  undertaken  ac-
 eording  to  geological  priorities  88९९ -
 tained  by  various  studies  and  surveys
 carried  out.  The  exploratory  plans
 formulated  for  the  five  year  period
 starting  from  ‘1978-79,  envisage  direct-
 ing  exploratory  efforts  not  only  in  the
 two  known  ०)  bearing  basins,  namely
 Cambay  and  Assam-Arakan  basins,  but
 also  in  certain  new  areas  in  West  Ben-
 gal  and  coastal  Andhra  Pradesh  which
 876  considered  to  he  prospective  In
 off-shore  areas  exploration  will  be  ev-
 tended  to  east  coast  and  Andaman  off-
 shore  It  1S  proposed  to  increase  pro-
 gressively  the  number  of  rigs  and  also
 the  number  of  geo-exploratory  survev
 parties  to  cover  more  arens

 It  is  planned  {o  prove  about  5  mil-
 छा  tonnes  (65  million  tonnes  from
 On-shore  and  million  tonnes  from
 Off-shore)  of  «  onal  recoverable  re-
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 serves  of  oil/gas  during  the  period
 ‘1978-79  to  1983-84,

 (9)  Presently  no  drilling  is  proposed
 in  the  on-land  Cauvery  basin  area  of
 Tamil  Nadu.  During  1979-80  field  sea~
 son,  it  is  proposed  to  deploy  3  seismic
 parties  in  Tamil  Nadu  to  carry  out
 systematic  surveys  of  the  Ariyalur,
 Pondicherry,  Thanjavur  and  Ramnad
 sutebasins,  to  delineate  prospects  for
 testing  by  exploratory  drilling,  No  evi-
 dence  of  commercial  oil  deposits  has
 been  found  in  the  Tamil  Nadu  Region
 of  Cauvery  Basin  so  far  by  ONGC.
 Only  indications  of  some  non-commer-
 cial  oil  had  been  obtained  from  the  twe
 of  the  wells  drilled  in  Karaikal  area.

 ape  विरोधी  ब्रीर  बाल  विवाह  विरोधी  कामल

 24Le  भ्रो  ओम  प्रकाश  त्यागी
 शी  नरेंद्र  सिह  :

 क्या  चिधि,  श्याय  झोर  कम्पनी  काय  मलो  बह
 बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  गरकार  को  इस  बात  की  जानकारी  है
 के  दहेज-विरोधी  और  बाल-विवाह  विरोधी  कानू  न
 झपना  लक्ष्य  पूरा  करने  में  असफल  रह  हैं

 ख)  यदि  हा,  तो  क्या  सरकार  का  देश  और
 समाज  के  हतार्थ  दानों  कानूनों  को  प्रभागणाली  जनाने
 का  सिन्तार  है

 (ग)  यदि  हा,  ता  हस  दिशा  &  क्या  कार्यवाही  की
 जा  रही  है  ,  और

 (घ)  यदि  नहीं,  तो  उसके  क्‍या  कारण  है  eo

 गह  संत्रालय  तथा  विधि,  न्याय  शौर  कम्पनी
 कार्य  संतरालय  में  राज्य  मंगी  पुश्नी  एस०  डी०
 पाढिल)  (क)  जी  हा  1

 (ख)  और  (ग)  विवाट  की  न्यूनतम  प्राय  स्ल्तिया  के
 मामले  5  से  बढाकर  in  वर्ष  और  ह |  के  मामले
 में  8  से  बढ़ाकर  2)  वर्ष  करने  भौर  बाल  विवाह
 झ्रवरोध  भ्रधिनियम,  igzo  के  अधीन  अपराधों  को
 अन्वेषण  के  रीमित  प्रयोजन  वो  लिए  सज्ेय  बनाते
 के  उद्देश्य  से  वर्ष  178  में  बाल  विवाह  प्रवरोश
 अधिनियम,  929  में  सशोधन  किया  जा  चुका  है  t
 सरकार  दहंज  प्रतिषेध  भ्रधिनियम,  i96:  को
 श्रष्तिक  प्रभावी  बनाने  की  दृष्टि  से  वर्तमान  भधिनियम
 के  स्थान  पर  एक  अन्य  विधान  संसद्‌  सें  झतिश्नीध
 पुर:स्थापित  करने  के  प्रश्न  पर  विचार  कर  रही  है
 इस  विधान  में  भ्रन्य  बातों  के  साथ,  अधिनियम  के
 झधीन  भपराधों  के  लिए,  जो  झन्वेषण  के  सीमित
 जवोजन  के  लिए  संजय  बता  दिए  जाएंगे,  बढ़ी  हुईं
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 शास्तियों  का  उपभंध  होगा  भौर  उस  विधान  का  उद्देश्य
 विवाहों  के  भवसर  पर  फिजूल  अर्ची  और  उपहारों
 के  सप्रदशन  को  रोकना  भी  होगा  ।

 (3)  प्रश्न  ही  नहीं  उठता  t

 Opening  of  coa}  mine  in  Gujarat

 242  SHRI  CHHITU  BHAI]  GAMTI
 Will  the  Minister  of  ENERGY  he  pleac-
 ed  to  stale

 (a)  whethe)  it  is  a  fact  that  Guja-
 rut  Government  has  decided  to  open
 immediately  a  coal  mine  in  the  State
 im  view  of  the  acute  shortage  of  coal
 in  the  State,  and

 (b)  if  so  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISITRA)  (a)  and  (b)
 Soveirnment  of  Gujarat  have  approach-
 «tthe  Central  Government  for  explo
 ation  of  small  and  2solated  deposits  ot

 -oal  occuring  in  Guner  area  of  Kutch
 Distt  ang  Than  and  Khakhatathal
 yeas  of  Surendranagar  District

 This  request  of  the  State  Govern-
 ment  t8  under  considel  ation  of  the  Cer-
 ira)  Government,

 रासायनिक  प्रौदधियो  को  चोरबाजारो

 243,  श्री  रास  श्रवधेष  सिंह  क्या  पेट्रोलियम,
 रसावम  प्रोर  उर्वरक  मत्री  यट  बताने  वी  कपा
 बरेगे  वि

 (+)  क्या  सह  सच  है  कि  ग्रधिकाश  रासायनिक
 ज्ोषधिया  लागत  मूल्य  के  20  गुना,  0  गुना  व  5
 गुना  मूल्य  पर  बेची  जाती  हैं,

 फब)  क्‍या  सरकार  का  विचार  एक  ग्रौषध
 उत्पादन  लागत  जाच  समिति  गठित  करने  का  है  जिसमें
 सरकारी  नया  गैर-सरकारी  प्रतिनिधि  शामिल  हो,  भर

 (4)  क्‍या  सरकार  का  विचार  यह  सुनिश्चत
 करने  का  है  कि  ग्रौधधियों  का  बित्री  मूल्य  उनके  लागत
 मूल्य  से  50  प्रतिशत  से  भ्रध्तिक  नहीं  होना  चाहिए  v

 वेह्रोलियय,  रसायन  धौर  उधरक  मंत्री  (जी
 हेमब्रतो  ननकन  बहुगुणा)  :  (क)  जी,  नहीं  ।
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 (ख)  जी,  नहीं  t

 (ग)  मूल्य  नियत्रित  बल्क  झ्ौषधा  के  मुल्य
 जोषध  (मूल्य  नियत्रण  )  ापण,  979  के  पैरा  (3)
 से  6)  मे  दिए  गये  प्रावधानों  के  झम्सार  निर्धारित
 किए  जाएगे  |

 बरोगी  सेल  शोधक  कारखाने  के  निकट  मोस  क॑
 भंडार  में  श्राग

 244  श्री  युवराज  कपा  पेट्रोलियम,  रसा  बस
 श्ॉर  उबेरक  मतरी  यह  याने की  जप  करेगे  कि  ४

 (क)  क्या  यह  सच  है  कि  बरौनी  तेत  गागाव
 बारखान  के  निकट  माम  भण्डार  मं  आग  लग  जाने  के
 बॉरणागर  बस्तर  लाखों  कपयो  की  मॉम  का  अनेकों
 मशीन  जन  a  रा।  |  गगे  a.  प्रौर

 ग्य  थि  रा  ता  याग  जगन  का  करण  कपा
 +  उमस  हुई  हानि  व  झनुगान  फ्या  हे  तथा  उसके

 जिसे  उत्तरदायी  श्रधिवारी  के  विरुद्ध  बया  कार्रवाई  वी
 गई  हे  तथा  यदि  काई  कारवा  नही  सी  गई  है,  तो  उसक
 कपा  तारण  है  *

 पट्रोलियम,  रसायन  ब्र  उर्वरक्क  मत्रो  (श्री
 हेमवती  सम्दन  बहगुणा)  (व)  और  (ख)  १  मई

 J  73  का  बरीना  शोपनशाता  पे  बारगर  हारपर  गाय
 म न्थित  माम  आहार  गच्डी  मे  आग  वग  ये  माम
 एडर  गथ्ट  प्राप्य  पारियों  के  "५  ny  एसा  समझा
 जाता  2  fe  ear  um  से  भरी  एक  टैंक  2 ज  जारा

 हु  सात  वा  पिघनान  +  लिये  प्रत्यक्ष  आग  क  प्रयोग  से
 मह  झाग  लगी  1  तुछ  झापदियों  द्वारा  श्राग  पक्टन  तथा
 श्रप्रणण  जगाने  वी  सूचना  मिली  है।  क्योति  श्राग  बरॉनो
 आपनणाला  से  बाहर  ग्यान  पर  रोगी  इसतिये  बरौनी
 शाधनशाता  केशा  यर्कारिया  को  जिम्मेदार  ठहराले  का
 प्रश्न  नहा  उठा  ot

 छावनी  का  झधिनियम 1914  का  सशोधन

 245  करी  लक्ष्मोनाशसण  नायक  :  क्या
 उप  प्रधान  सत्रोी  तथा  रक्षा  मत्री  मत्नी  यट  बताने
 करेगे  नि

 (क)  क्‍या  यह  सच  है  कि  छावनी  आधिनियम,
 3924  भ्रब  बिल्कुल  पुराना  हो  गया  है  तथा  क्‍या

 सरकार  का  विचार  इस  सशाधित  करने  का  है  जिसमे
 इसे  वर्तेमाल  परिस्थितियां  में  भ्रधिक  उपयुकत  बनाया
 जा  सके  और

 (ख)  क्या  सरकार  ने  इस  अधिनियम  की  धारा
 3(3)  के  झन्तर्गत  झाठ  तामकित  और  सात  निर्वा-

 चित  सदस्यों  की  वर्तमान  व्यवस्था  के  स्थान  पर  छ
 नामांकित  और  सात  निर्वाचित  सदस्यों  की  व्यवस्था
 करने  के  प्रश्त  पर  बिचार  किया  है  ?
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 उप  प्रधान  मंत्री  तथा  र्ा  मंत्री  (भी  जगजोबन
 दान).  (क)  :  पिछले  कुछ  समय  से  छावती  भ्रधिनियम,
 924  %  संशोधन  करने  का  प्रस्ताव  सरकार  के

 विचाराप्तीन  था  ताकि  स्थानीय  प्रशासन  को  भौर
 अधिक  जनतात़िक  घौर  साथ  ही  छावतियो  को  मगर-
 पालिका  प्रशासन  के  अनुरूप  बनाया  जा  सके  ।

 (ख)  अ्रधिनियम  की  धारा  i3(3)  के  वर्तमान
 प्रावधानों  के  अ्रतर्गत  प्रथम  श्रेणी  के  छावनी  बो्डों  मे
 8  मनोनीत  और  7  निर्वाचित  सदस्य  होते  हैं  -  लेकिन
 कार्यकारी  शनुदेशों  के  जारी  किए  जाने  से  इस  प्रकार
 के  बोर्डो  में  मनानीत  सदस्यों  की  संख्या  एक  मनोनीत  स्थाम
 खाली  रखकर  7  कर  दी  गई  है।  भ्रब  ऐसा  प्रस्ताव
 है  कि  सभी  श्रेणी  के  छावनी  बोर्डो  मे  मनोनीत  तथा
 निर्वातित  सदस्यों  की  संख्या  बराबर  कर  दो  जाए  t
 was  श्रेणी  के  बोर्डों  में  8  निर्वाचित  शौर  8  मनोनीत
 सदस्यों  को  रखने  का  प्रस्ताव  है

 Soaring  price  of  Coal

 246.  SHRI  BIRENDRA  PRASAD:
 Will  the  Minister  of  ENERGY  be  pleas- ed  to  state:

 (a)  whether  it  is  a  fact  that  price
 of  coaj  is  soaring  high  in  the  market; and

 (b)  what  are  the  reasons  for  that
 and  what  steps  Government  propcse
 to  take  to  check  the  soaring  price  of
 coal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA),  (a)  and  (०).
 The  Government  have  not  increased
 the  pit-head  prices  of  coal  since  they
 were  last  revised  on  Ist  July,  1975,  The
 fixation  of  retail  prices  of  coai,  which
 depends  upon  the  grade  of  coal,  dis-
 tance  of  the  consuming  centre  from  the
 coulfield,  mode  of  transport,  whulesal-
 ers’  and  retailers’  margin,  local  taxes
 and  other  levies,  is  done  by  the  State
 Governments  under  the  Essential  Com-
 modities  Act.  Tt  is,  however,  possible
 that  some  unscrupulous  elements  might
 have  taken  advantage  of  temporary
 shortages  at  certain  places  and  raised
 the  retail  prices.  These  are  dealt  with
 according  to  law  by  the  State  Govern-
 ments.
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 Placing  of  Analgin  and  Paracetamel  in
 different  schedules  under  DP.00.

 247,  SHRI  HARI  SHANKAR  MAHA-
 LE:  Will  the  Minister  of  PETROLE-
 UM,  CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  the  basis  on  which  items  like
 Analgin  and  Paracetamol  have  been
 placed  under  different  schedules  un.
 der  D.P.C.O.  1979;

 (b)  whether  both  these  products
 are  therapeutically  similar  in  nature
 and  are  being  partly  imported  and
 partly  manufactured  jin  the  country;
 and

 (c)  if  so,  the  reasons  for  placing
 these  drugs  under  different  schedules
 so  as  to  allow’.  different  mark  upon
 them?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 Drugs  (Prices  Control)  Order  979  pro-
 vides  or  Selective  control  on  the  prices
 of  bulk  drugs  and  formulations  and
 for  this  purpose  three  price  controled
 categories  of  bulk  drugs  and  formula-
 tions  have  been  established,  Highly
 essential  and  life-saving  formulations
 have  been  placed  under  Category-I  and
 Category-II,  Other  essential  formula-
 tions  have  been  placed  under  Category
 Til.  It  is  in  accordance  with  such  ca-
 tegorisation  that  Analgin  has  heen
 placed  under  Category  II  and  Para-
 cetamol  under  Category  IIL.

 (b)  As  per  standard  international
 medical  references,  the  use  of  Analgin
 is  justified  in  serious  or  life  threaten-
 ing  situations  where  no  alternative
 anti-pyretic  is  available  or  suitable
 whereas,  Paracetamol  is  recomemnd-
 ed  for  the  relief  of  milder  types  of
 pain,

 It  is  not  a  fact  that  both  these  pro-
 ducts  are  partly  imported  and  partly
 indigenously  manufactured,  There  are



 93  Written  Answers

 ne  imports  of  Paracetamol.  Analgin
 jmpporta  (actual  and  estimated)  are  as
 fellows  :—

 1976-77  330  tones
 1977-78  ‘15Y  8  tones

 1978-79  Nil
 1979-80  r00  toues

 ६९)  Does  not  arise  in  view  of  the
 answer  to  part  (b)  above,

 Auslication  regarding  Working  Group
 om  Petro-chemical,  from  Government

 of  Maharashtra

 248.  SHRI  दि  G.  HANDE:  Will  the
 Minister  of  PETROLEUM,  CHEMI
 GALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  whether  Government  of  India
 have  received  an  application  regard-
 ing  the  working  group  on  petro-che-
 micals  from  the  Government  of  Maha-
 rashtra;  and

 (b)  if  s0,  what  action  Government
 have  taken  in  the  matter?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N.  BAHUGUNA):  (a)
 and  (b).  The  Government  of  Maha-
 rashtra  has  submitted  a  proposal  for
 setting  up  of  Gas  based  Petro-chemi-
 Cals  Complex.  No  final  decision  has
 yet  been  taken  in  this  regard.

 Work  for  Thermal  Power  at  Kanti

 249.  SHRI  9,  N.  TIWARY:  Will
 the  Minister  of  ENERGY  be  pleas-
 ed  to  state:

 (a)  whether  the  work  of  thermal
 power  at  Kanti  in  the  district  of
 Muzaffarpur  has  been  started;  and

 ६9)  if  not,  the  reasons  for  the  same
 and  the  date  from  which  the  work
 will  be  started?

 THE  MINISTER  OF  ENERGY
 «SHRI  P.  RAMACHANDRAN):  (a)

 Yes,  Sir.  Work  on  building  up  the
 infra-structure  has  started.

 <b)  Does  not  arise.
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 गालों  dieLerta,  बेहराह१अ  "के  कर्मचारियों jet ater  समस्या

 250.  श्भी  नंा  सिह  :  क्या  उप  प्रधान
 हुमंत्री  तथा  रक्षा  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  झार्मी  केडेट  कालेज
 देहरादून,  जोकि  पहले  पुने  मे  था,  के  कर्मचारियों
 तथा  अधिकारियों  की  आवास  समस्याप्नों  की  जानकारी

 ?

 ख)  यदि  हा,  तो  उन  भ्धिकारियों  तथा  कर्म-
 चारियों  को  आवास  प्रदान  करने  के  लिए  सरकार
 हारा  क्या  कदम  उठाये  गये  हैं  जो  इस  कालेज  के  स्थाना-
 स्तरण  के  समय  इसके  साथ  यहां  जाये  थे  ;  और

 (ग)  सरकार  सभी  कर्मचारियों  को  भ्रावास
 कब  तक  प्रदान  कर  देगी  ?

 उप  प्रधान  संजो  तथा  रक्षा  मंत्री  (भी  जनलौयम
 )  से  (ग).  भ्रपेक्षित  सूचना  एकत्रित  कौ

 जा  रही  है  बौर  सदत  के  पटल  पर  रख  दी  जाएगी  ।

 Permission  to  make  Film  on
 Bhutto

 25l.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  pe  pleased
 to  state

 (a)  whether  it  is  fact  that  Shri  I.
 S.  Johar,  the  noted  film  Actor  and
 Director,  requested  Government  for
 permission  to  make  a  film  on  Bhutto;
 and  i

 (b)  if  so,  the  action  taken  there-
 on?  ।

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K  ADVANI):  (a)  and  (b).
 Shr  I.  s.  Johar  in  his  communica-
 tion  dateq  the  24th  April,  979  ex-
 pressed  his  intention  to  produce  a
 feature  film  entitleg  ‘Bhutto  Ki
 Kahani’.  While  acknowledging  re-
 ceipt  of  this  communication  Shri
 Johar  was  informed  that  all  pro-
 ductions  have  to  be  submitted  te
 Censors  for  obtaining  the  Censer
 Certificate.
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 Seheme  to  revise  existing  system  of
 Steel  Distribution

 252.  SHRI  AMAR  ROYPRADHAN:
 Will  =the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  revise  the  existing  system
 ef  steel  distribution  in  the  country;
 wd

 by  if  so,  the  details  thereof  and
 the  progress  so  far  made  in  the
 weatter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SrEEL  AND
 MINES  (SHRI  KARIA  MUNDA)
 (a)  und  (७).  There  is  no  specif
 proposal  at  present  to  revise  the
 existing  system  of  steel!  distribution
 However,  the  system  is  con.tantly
 under  review  and  modification  are
 made  a,  and  when  necessary

 Representation  for  Loetfion  ut  Pro-
 jeety  relating  to  Petroleum,  Chemicals

 and  Fertilizers  in  Rajasthan

 263.  SHRI  BHANU  KUMAR  SHAS-
 TRI:  Wil)  the  Minister  of  PETRO-
 LEUM,  CHEMICAIS  AND  FERT!
 LIZERS  he  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  from  the  Rajas-
 than  State  Government  for  location
 ef  Central  sector  projects  relating  to
 Petroleum,  Chemicals  and  Fertilizers,
 keeping  in  view  the  Central  invest-
 ment  grossly  jnuwiequate  jn  Rajasthan
 as  compared  to  other  States;

 (b)  if  so,  details  thereof,
 (c)  the  action  being  taken  by  his

 Ministry  to  locate  projects  in  Rajas.
 than  as  given  in  (a)  above;  and

 (d)  whether  some  such  projects  are
 likely  to  be  locateg  in  the  near
 future,  and  if  so,  details  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
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 (d).  The  Government  of  Rajasthan
 requested  the  Centra]  Government
 to  ask  the  State  Chemicals  ead
 Pharmaceuticals  Corporation  (CPC)
 to  open  a  deput  in  Rajasthan  Since
 CPC's  proposeq  depot  in  Delhi  will
 vater  to  the  needs  of  all  drug  manu-
 facturing  units  in  Norther  India,
 the  opening  of  another  depot  in
 Rajasthan  has  not  been  favoured  by
 them.  Government  have  not  re-
 veived  any  other  proposal  from  the
 State  Government

 however,  a  punt  sector  drug
 formulation  unit  is  being  »ct  up  in
 Rajasthan  (in  the  Viswakarma  m
 dustrial]  Estate  near  Jaipur)  by
 Indian  Drugs  and  Pharmaceuticals
 izmited  and  Rajasthan  Industrial
 and  Mineral  Development  Curpora-
 tion.

 The  working  gioup  on  Fertilizers
 set  up  'v  the  Planning  Commission
 tf)  fornvolate  a  programme  for  deve-
 opment  of  additional  fertilizer  capa-
 sity  du  oug  the  Sixth  Five  Year  Plan.
 hye  ‘ommended  consideration  of
 the  s«‘{ing  up  of  a  phosphatic  ferti-
 lizer  project  at  a  surfable  location  im
 Rajasthan  bised  on  the  rock  phos-
 phate  ovailable  in  Jhamarkotra.  The
 excel  joecattion  of  the  project  can  be
 femed  up  only  after  gq  Feasibility
 Report  for  the  project  hag  been  pre-
 79970  a  and  alj  relevant  techno-econe-
 mic  aspects  have  been  exhaustively
 analysed.

 The  State
 ugsested

 Government  have  aiso
 that  a  nitrogenous  ferti-

 lop  plant  based  on  Bombay  High
 fas  may  be  set  up  in  Rajasthan.
 The  suggestion  of  the  State  Govern-
 ment  would  be  kept  in  vicw  at  the
 time  of  planning  additional  nitro-
 gsenow,  fertilizer  capacity.

 इस्पात  का  भ्रायात

 254.  श्री  यमुना  प्रसाद  शास्त्री:  क्‍या  इस्पात
 और  खात  मंत्री  यद  बताते  की  कृपा  करेंगे  कि

 (क)  उन  देशों  के  नाम  क्‍या  हैं  जिनसे  जनवरी,
 978%  ]  जन,  979  के  दौरान  इस्पात  का  श्ावात
 किया  गया  झौर  प्रत्येक  देश  से  कितने  लाख  टन  इस्पात
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 का  आयात  किया  नया  तथा  इस  पर  कितनी  विदेशी
 मुद्रा  खर्च  हुई  ,

 (ख)  क्‍या  यह  सच  है  कि  भारत  और  सोवियत
 सथ  के  बीच  हुए  करार  के  अनुसार  वर्ष  978-79

 :  स
 सच  को  पिग  आयरन  नहीं  भेजा  गया

 ,  भौर

 (ग)  यदि  हा,  तो  इसके  फलस्वरूप  भारत
 को  कौन-कौन  सी  वस्तुए  प्राप्त  नही  हो  रही  है  ?

 के
 इस्पात  ओर  खान  मत्रालय  में  राज्य  मंत्री

 भी  कडिया  मुच्डा)  |  (क)  जानकारी  प्राप्त
 की  जा  रही  है  औौर  सभा-पटल  पर  रख  दी  जाएगी  ।

 (@)  वर्ष  978  के  लिए  भारत-सोवियत
 व्यापार  योजना  के  झन्तगंत  दिसम्बर,  1976  तक
 200,000  टन  (कम  मे बम  190,000  टन)  कच्चा
 लाहा  जहाजो  द्वारा  भेजा  जाना  था  बाद  में  आपसी
 समझौते  के  द्वारा  यह  वधि  बढ़ाकर  मार्च,  ]979
 कर  दी  गई  थी  ।  इसकी  तुलना  में  मार्च,  979  तक
 वास्तव  में  76,700  टन  कच्चे  ला  का  निर्यात
 हुआ  हे  ।  इस  प्रकार  15,300  टन  कच्चा
 लाहा  भेजना  शेष  है।  सना  कच्चा  लाहा
 बन्दरगाहों  पर  लदान  के  लिए  उपलब्ध  था  लेकिन
 बन्दरगाहो  पर  जहाजों  को  खडा  करने  की  समस्या
 और  बिलम्ब  के  कारण  माल  का  और  लदान  नहीं  किया
 जा  सका  t  फिर  भी,  ऑ्बरैल,  979  मे  1,300,  टन
 बच्चे  लोहे  का  लदान  बर  दिया  गया  है  और  लगभग
 I2,

 श्
 0  टन  ज्े  कच्चा  लोहा  अब  जहाजो  में  लादा  जा

 रहा  है  V

 (ग)  सोवियत  रूस  का  कच्चे  लाहे  की
 उपयुक्त  आपूर्ति  के  कारण  सावियत  रूस  से  भारत
 बाने  वाली  कसी  भी  वस्तु  की  सप्लाई  नहीं  रूकी  है  ।

 Selling  price  of  Coa]  in  India  in  com-
 parison  to  Werld  Price

 255  SHRI  SARAT  KAR:  Will
 the  Minster  of  ENERGY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  tha¢  the
 selling  price  of  coal  in  India  is  the
 lowest  un  the  World;

 (b)  whether  it  is  q  fact  that  the
 Planning  Commission  jig  against  the
 tse  in  tho  price  of  the  mineral;  and

 (९)  whether  there  has  been  any
 wage  rise  for  the  coal  workers  re-
 cently?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRr  JANESHWAR  MISHRA):
 (a)  According  to  the  information
 466  LS—4.
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 available  with  the  Government  the
 price  of  coal  in  India  ig  OMe  of  the
 lowest  among  the  coal  producing
 countries  in  the  world.

 (b)  No,  Sir.

 (c)  Yes,  Sir.

 Proposal  to  revise  Advertising  Policy

 256  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASTING  be
 pleaseq  to  state:

 (ay  whether  Government  have
 decided  to  revise  the  Advertising
 policy  so  aa  to  make  3¢  more  effective
 and  to  better  serve  the  interests  of
 smal]  newspapers;  and

 (9)  if  so,  the  details  and  if  not,
 the  reasons  therefor?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHR;  L.  K.
 ADVANI):  (a)  No,  Sir.

 (b)  The  current  Advertising  Policy
 laid  down  in  November  977  already
 provides  for  due  consideration  end
 weightage  to  small  and  medium
 newspapers/periodicals  in  the  matter
 of  placing  of  advertisements.  In,  the
 Rate  Structure  alsy  there  is  g  built-
 in  weightage  for  small  200  medium
 newspapers.

 On  a  review  of  the  impact  of  the
 policy  In  November  Jast  year,  it  was
 Noticeg  that  a  numbe:  of  =  small
 papers  On  the  DAP’s  list,  which
 could  not  meet  the  minimum  re-
 quirements  of  circulation  and  print
 areas,  had  been  adversely  affected,
 and  consequently  relaxations  have
 been  introduced  for  these  papers.

 Gujarat  Goverament’s  proposal  to
 Centre  for  setting  up  a  Power  Station

 ia  Kutch

 257.  SHRI  PRASANNBHAI  MEH-
 TA:  Will  the  Minister  of  ENERGY  %e
 pleaseg  to  state:

 (a)  whether  in  view  of  scarcity  of
 power  in  Kutch  and  abundance  of
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 lignite  resources  over  there,  the  State
 of  Gujarat  has  urged  the  Centre  to
 Set  up  a  lignite  based  power  station
 in  Kutch  so  as  to  augment  the  supply
 of  power  there;

 (b)  if  so,  whether  it  igs  also  a  fact
 that  State  Government  hag  forwanded
 project  report  for  setting  up  a  power
 station  based  on  Kutch  lignite  to  the
 Central  Government  for  its  approval;

 (९)  if  so,  whether  Central  Govern-
 ment’s  clearance  to  this  project  is
 still  awaited;  and

 (d)  whether  jt  is  also  a  fact  that
 the  Gujarat  Mineral  Development
 Corporation  has  stated  that  it  would
 be  able  to  supply  lignite  of  the  order
 of  2000  M.T.  per  day  to  meet  its  re-
 quirements?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  Yes,  Sir.

 (c)  The  techno-economic  clearance
 of  the  revised  project  report,  sub-
 mitted  by  Gujarat  Electricity  Board,
 for  setting  up  of  a  2x60  MW  lignite
 based  thermal  power  station  at
 Panandhrg  (Kutch)  has  been  given.
 It  is  new  under  the  consideration  of
 Government  for  investment  decision.

 (c)  Gujarat  Mineral  Development
 Corporation  have  confirmed  that  they
 would  be  in  a  position  to  mine  the
 required  quantity  of  lignite  for
 supply  to  the  proposed  power  station.

 Study  on  Growth  of  Big  Houses

 258.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  according  to  several
 studies  conducted  in  the  recent  period,
 in  spite  of  MRTP  Act  and  constitu-
 tion  of  MRTP  Commission,  big  houses
 as  a  whole  have  grown  and  are  grow-
 ing,  but  all  through  the  period  lion's
 share  has  been  claimed  by  the  Birlas;
 and  Tatas  have  been  the  close  second;
 and
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 (b)  if  so,
 thereto?

 Government’s  reaction

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).  The
 Hon'ble  Member  is  presumably  refer-
 r
 xe

 to  the  study  of  Prof.  S,  K.  Goyal
 on  “Trends  in  concentration  in  India”
 or  another  study  entitled  “Large  In-
 ydustrial  Houses:  Assets,  Turnover
 and  Profit  before  Tax  for  the  years
 1972,  975  and  1976"  published  in  the
 Department’;  journal  viz.  “Company
 News  and  Notes”  Vol.  XVj  No.  il,
 November  978  issue.  The  said  studies
 reveal  that  the  assets  of  the  under-
 takings  under  different  large  houses
 including  Birlas  and  Tatas  have
 steadily  grown  over  the  years.

 The  increase  in  the  assets  should  be
 viewed  in  the  light  of  the  fact  that
 the  M.R.T.P.  Act,  969  is  not  aimed  at
 the  prevention  of  the  growth  of  under-
 takings  such  but  is  designed  to  re-
 gulate  their  expansion  in  various  ways
 for  ensuring  that  there  is  no  concen-
 tration  of  economic  power  to  the  com-
 mon  detriment.  The  provisions  of  the
 Act  are  being  administered  in  accor-
 dance  with  the  guidelines  Jaid  down
 in  the  Act.

 Request  of  Punjab  Government  to
 reduce  prices  of  Steel  Products

 259.  SHRI  BHAGAT  RAM:  Will
 the  Mimster  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Punjab  Government
 has  appealed  to  the  Central  Govern.
 ment  to  reduce  the  prices  of  steel
 products  88  appeared  in  the  ‘Tribune’
 (Punjabi)  dated  27th  May,  1979;  and

 (b)  what  78  the  reaction  of  the
 Union  Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Yes,  Sir.  The  Punjab  Industries
 Minister  in  his  letter  had  inter  alia
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 requested  Government  of  India  to
 consider  the  desirability  of  withdraw-
 ing  the  recent  price  increase  of  iron
 and  steel  materials  in  cage  of  material
 to  be  supplied  to  the  small  scale

 sector.

 (b)  While  determining  the  _  steel
 prices,  severa}  factors  like  cost  of
 production,  fair  return  to  producers,
 generation  of  adequate  resources  for
 the  modernisation,  rehabilitation  and
 development  of  steel  industry  to
 lessen  its  dependence  on  budgetary
 support  and  the  likely  impact  of  the
 price  revision  on  the  general  price
 levels,  etc.  are  takerf  into  account.
 ‘Thus,  there  is  no  scope  for  withdraw-
 ing  the  recent  price  increase.  The
 units  in  the  small  scale  sector  are  al-
 ready  being  supplied  stee]  through  the
 State  Small  Scale  Industries  Corpore-
 tions  at  a  price  which  is  Rs.  40/-  per
 tonne  less  than  the  corresponding  pri-
 ces  of  the  main  producers’  stockyards
 and  the  supplies  to  the  Corporations
 re  also  being  increased  progressively.

 Representation  from  contract  labour-
 ers  of  Pandaveswar  Colliery

 260.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  the  Muinister  has  re-
 ceived  a  representation  dated  l8th

 May,  979  from  the  Contract  labourers
 of  Pandaveswar  Colliery,  district
 Burdwan,  West  Bengal;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  Yes,
 Sir.

 (b)  The  workers  had  represented
 about  the  non-payment  of  full  wages
 for  the  work  gone  by  them.  The  mat-
 ter  is  being  enquired  into  by  the
 Company.  Meanwhile,  the  contrac-
 tor’s  bill  has  peen  withheld,
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 Representation  from  Hindustan  Steel
 Works  Construction  Workers’  Union

 261.  SHRI  DINEN  BHATTA  CHAR-
 YA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  to  state:

 (a)  whether  Government  have  re-
 ceived  representation  dated  6
 May,  979  from  the  Hindustan  Steel
 Works  Construction  Workers’  Union;
 and

 (b)  if  so,  what  steps  have  been
 taken  to  settle  their  demands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Yes,  Sir.

 (b)  Discussions  are  in  progress  with
 the  Umon,  both  bilaterally  and  in
 conciliation  proceedings  by  the  State
 Labour  Department,  for  arriving  at  a
 settlement.

 Installed  Power  Capacity  of  States

 262.  SHRIMATI  AHILYA  P.  RANG-
 NEKAR:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  what  was  the  installed  power
 capacity  of  States  when  planning
 began  in  ‘1957,  State-wise;  ani

 (b)  what  is  the  position  now,
 State-wise,  (excluding  the  D.V.C.  and
 other  Central  Government  under-
 takings)  where  States  have  got  no
 priority  claim?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN)  (e)
 The  State-wis®  installed  plant  cape-
 city  as  on  Ist  January  957  is  given  in
 the  attacheg  Statement-I,

 (9)  The  position  as  on  3lst  March
 979  is  given  in  the  attached  State-
 ment-IL.  \
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 Statement.I

 STATEMENT  SHOWING  INSTALLED
 PLANT  CAPACITY  AS  ON

 IST  JANUARY  957

 (State-wise)

 S!.  Name  of  the  States/
 No.  Union  Territories

 Installed  Plant
 Capacity  in  M.W.

 ]  2  3

 ASates

 1  Andhra  Pradesh  3.876
 2.  Assam  5.280
 3.  Bihar  50.44
 4.  Bombay  State  757.46
 5.  Jammu  and  Kashmir  2.875
 6.  Kerala  89.777
 7.  Madhya  Pradesh  82.306
 8.  Madras  State  249.666
 9.  Mysore  State  90.464

 10.  Orissa  33.772,
 ll.  Punjab  74.463
 12,  Rajasthan  43.787
 13.  Uttar  Pradesh  308.740

 14,  West  Benga  538.723
 15.  Damodar  Valley  54.000

 Corporation

 8,  Union  Territorjeg

 (a)  Andaman  .00
 (b)  Dethi  State  55.9
 (c)  Himachal  Pradesh  0.52

 (a)  Manipur  0.290
 (e)  Tripura  0.397

 (f)  Pondicherry  State  5.845

 TOTAL:  2886.141
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 ‘Statement.1

 STATEMENT  SHOWING  INSTALLED
 PLANT  CAPACITY  AS  ON  ‘31ST
 MARCH  979  (Statewise)  (Utilities

 only)

 Si.  Name  of  the  Total
 No.  State/U.Ts.  in  MW

 ]  a  3

 l.  Andhra  Pradesh  620.43
 2.  Assam  6.78
 3.  Bihar  885.27
 4.  Gujarat  222.0l
 5.  Haryana  977.73
 6.  Himachal  Pradesh  111.83.
 7.  Jammu  and  Kashmir  7.8
 8.  Karnataka  44.80
 9,  Kerala  0.50

 10.  Madhya  Pradesh  255.02
 il.  Maharashtra  336.30
 12,  Manipur  8.20
 13.  Meghalaya  334.7]
 14,  Nagaland  3.68
 15.  Orissa  923.2
 16.  Punjab  1556.12,
 17.  Rajasthan  899.80
 18.  Sikkim  3.0l
 19,  Tamil  Nadu  29.00
 20.  Tripura  4.06
 2l.  Uttar  Pradesh  3067.76
 22.  West  Bengal  520.54
 23.  D.V.C.  42.50
 24,  Centra]  Government  1856.00°

 Undertakings

 UNION  TERRITORIES

 (a)  Andaman  and  Nicobar  5.29
 Islands

 (b)  Arunachal  Pradesh  7.28

 (०)  Chandigarh  2.60

 (d)  Delhi  275.80
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 (e)  Lakshadweep  .38

 (f)  Mizoram  3.02

 (g)  Pondicherry

 ALL  INDIA;  26685.53

 Note:  The  Installeq  Capacity  at  the
 jointly  owned  projects  have
 been  shown  divided  between
 the  partner  states  as  per  their
 theoretical  share.

 *The  Breakup  of  the  Central  Go-
 vernment  Projects  are:  Tarapur
 (Nuclear)  420.00  MW,  RAPP  (Nu-

 clear)  220.00  MW,  Pong  (Steam)
 0.00  MW,  Neyvelh  (Lignite)  600.00
 MW,  Chola  (Steam)  96.00  MW  and
 Badarpur  (Steam)  50.00  MW.

 Centraj  Assistance  to  West  Bengal  to
 solve  Power  crisis  in  the  State

 263.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  situation  arising
 out  of  power  crisis  in  West  Bengal
 has  not  improved  so  far;

 (b)  if  so,  details  about  the  facts  of
 Central  assistance  already  given  and
 assured  to  the  Government  of  West
 Bengal;

 (e)  facts  about  the  Central  aid
 assistance  or  advice  turned  down  by
 the  State  Government;

 (d)  reasons  attributed  to  such  re-
 fusals;

 (e)  whether  the  Central  Govern-
 ment  paid  for  the  four  gas  turbine
 Benerators  purchased  by  the  State
 Government;

 (f)  whether  these  gas  Turbine
 Senerators  have  been  commissioned;

 (g)  if  not,  time  scheduled  pro-
 gramme  for  this  operation;  and
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 (४)  the  likely  power  to  be  genera-
 ted  by  these  gas  turbine  generators
 and  the  additional  cost  likely  to  be
 incurred?

 THE  MINISTER  OF  ENERGY
 (SHR]  P.  RAMACHANDRAN):  (a)

 The  power  supply  in  West  Bengal  has
 now  improved.

 (h)  About  50  to  60  MW  of  assistance
 was  arranged  by  the  Central  Govern-
 ment  from  Northern  Regional  Elec-
 tricity  Board  grid  and  Orissa  for
 supply  to  West  Bengal  for  more  than
 a  month  to  assist  the  Government  of
 West  Bengal  in  the  matter  of  power
 supply.

 (c)  and  (d).  Do  not  arise
 (९)  and  (f).  No,  Sir.
 (g)  The  present  schedule  of  com-

 missioning,  as  intimated  by  the  West
 Bengal  Government,  is  as  under:

 Ist  Unit  (Kasba)—mid  July,  1979.
 2nd  Unit  (Kasbe)—end  July,  ‘1979.
 3rd  Unit  (Siliguri)—end  July,

 1979.
 4th  Unit  (Haldia)—mid.  Septem-

 ber,  1979,
 5th  Unit  (Haldia)—mid.  Septem-

 ber,  +1979,
 (h)  It  is  anticipated  that  about  250

 million  units  of  energy  would  be
 generated  annually  by  these  gas
 turbone  units.  The  cost  of  generation
 is  expected  to  be  about  83.43  paise  pe?
 unit  at  the  bus  bars,  which  is  nearly
 4  times  the  cost  of  thermal  power
 generation  from  coal.  The  cost  of  oil
 to  be  consumed  would  be  approxi-
 mately  1072,  lakhs  per  @nnum  at
 current  prices.

 ऋषिकेश  में  इंडिवम  ्ण्स  एच्ड  फार्मास्यूटिकल्स
 लि०  बोरभा  का  उत्पादन

 264  शो  सुरेख  चिक्रम :  क्‍या  पेट्रोलियम

 ड्
 और  उ्चरक  मंत्री  यह  बताने  की  कृपा  करेगे

 कि:

 (क)  जनवरी,  1977  से  झाज  तक  इंडियन ,

 ड्  ि  फार्मास्यूटिकल्स
 fro  ,  वीरचा,  (ऋषिकेष )

 कितना  उत्पादन  झौर  वहां  उत्पादित
 िक!  का  सुल्य  1  है,
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 (s)
 क्या  यह  सच  है  कि  झाजकल  यह  कारखाना

 भाटे  में  चल  रहा  है  जबकि  पिछले  वर्ष  इससे  लाभ
 अजित  किया  था;  भौर

 (ग)  क्‍या  गत  पाच  वर्षों  के  भाय-व्यय  का  ब्यौरा
 बह  सभा  पटल  पर  रखेंगे  t

 पँट्रोलियम,  रसायन
 =

 गा
 रद  मंत्री

 हा
 हेलबतती  ननन  बहुगुणा)  :  (क)  जनवरी,  977
 से  मार्च  979  तक  की  अवधि  के  लिए  भाई०  डी०
 बीन  एल०  वीरभद्र  (ऋषिकेश)  के  फार्मुलेशनों
 झौर  कलू  झ्रौषधों  का  उत्पादन  उसकी  कीमत  के  साथ
 नीचे  दिया  गया  है  -  ‘

 बल्क  श्रोषधें  गोलियां  /कैप्सूल्स

 उत्पादन  59.7  876.75
 एम०एम  cd  ०  मिलियन  संख्या

 कीमत  37.39  470.73  ०
 मिलियन  ०

 स्वय  के  उपभोग  के  लिए  प्रयोग  की  गई  बल्क
 झौषधो  को  छोड़कर  बल्क  भ्रौषधो  की  शुद्य  कीमत

 626.  85  मिलियन  रुपये  है  ।

 (ख)  जी  हों,  |  भ्रस्थाई  भनुमानों  के  भ्रनुसार
 झाई०  डी०  पी०  एल०,  वीरभद्र  (ऋषिकेश)  को
 (1977-78  में  40.92  लाख  रुपये  के  साभ  के
 बजाए  1978-79.  के  दौरान  i82,748TE  रुपये
 की  हानि  होने  की  झाशा  है  t

 (ग)  इंडियन  ड्रग्स  एण्ड  फार्मास्यूटिकल्स  लि०
 का  बाधिक  प्रतिवेदन  तथा  लाभ  व  हानि  खाता  नियमित
 रूप  से  सभा  पटल  पर  प्रस्तुत  किया  जाता  है  तथा  ‘1977
 78  के  लिए  प्रतिवेदन  i7  मई,  i979  को  प्रस्तुत

 किया  गया  था  |  वर्ष  i978-79  का  प्रतिवेदन
 कम्पनी  की  बाधिक  झाम  बठक  तथा  खातों  के  भ्रन्तिम
 रूप  से  तैयार  होने  के  बाद  प्रस्तुत  किया  जाएगा  ।

 Stories  broadcast  uvcder  National
 Integration  Scheme

 265.  SHR]  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCAST-
 ING  be  pleased  to  state  how  many
 stories  under  National  Integration
 Scheme  and  under  Eradication  of
 Untouchability  Act  were  broadcast
 sinre  977  to  April,  19797
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  During  the  period
 877  to  April,  1979,  All  India  Radio
 Stations  broadcast  over  21,000  spoken-
 word  programmes  such  as  _  talks,
 meassages,  plays,  dialogues,  Symposia,
 stories,  etc.  on  National  Integration
 and  7,700  on  Eradication  of  Untouch-
 ability,

 Representation  for  increase  in  prices
 of  Coal

 266.  SHRI  A,  R.
 BADRINARAYAN:

 SHRI  R.  म
 SWAMINATHAN:

 SHRI  M.  प्र.  CHANDRA-
 SHEKHARA  MURTHY:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  his  Ministry  has  in-
 formed  Government  that  if  the  coal
 industry  is  not  granted  the  necessary
 price  increase  to  offset  its  continued
 losses,  it  will  lead  to  further  demo-
 ralisation  in  the  ranks  of  workers  and
 officers,  affecting  adversely  the  smooth
 running  of  the  industry;

 (b)  if  so,  what  are  the  arguments
 put  forward  by  the  Ministry  in  sup-
 port  of  their  contention;

 (c)  whether  Government  have
 considered  their  view;  and

 (d)  if  so,  the  steps  taken  by  the
 Union  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA)  (a)  to  (a).
 The  question  of  revision  of  coal  prices
 and  other  related  matters  together
 with  the  implications  including  those
 referred  to  in  the  question,  are  under
 consideration  of  the  Government.
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 News  item  captioned  “C.LL.  claim  not
 true”

 267,  SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 SHR]  P.  M.  SAYEED:
 SHRI  A.  R.  BADRI

 NARAYAN:
 Will  the  Minister  of  ENERGY  be

 pleased  to  state:

 (a)  whether  attention  of  Govern-
 ment  have  been  drawn  to  the  Finan-
 cial  Express  dated  the  30th  April,
 979  under  the  heading  “CIL  claims
 not  true”;

 (b)  if  so,  whether  the  Railways
 have  stated  that  Coal  India  Limited
 advertised  claims  that  the  stocks  at
 pitheads  have  been  increasing  and
 the  allegation  that  there  have  not
 been  enough  wagon;  to  load  the  coal
 are  not  borne  out  by  facts;

 (c)  if  so,  whether  the  Railway
 Ministry  has  admitted  that  they  could
 not  meet  the  full  wagons  require-
 ments;

 (d)  if  so,  how  many  wagons  had
 been  demanded  by  the  Coal  India
 Limited  upto  April,  979  and  also
 upto  July,  1979;

 (e)  how  many  wagons  were  made
 available  by  the  Railways  during  the
 above  period;  and

 (f)  what  was  the  shortage  and  how
 shortage  affected  the  Coal  India

 imited?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI

 “JANESHWAR  MISHRA):  (a)  Yes,
 Sir,

 (b)  No  such  intimation  has  been
 received.  The  coal  stocks  have  been
 increasing  between  November,  978  to
 March,  1979.

 (c)  The  Railways  have  stated  that
 there  was  difficulty  in  meeting  the  re-
 quirements  of  wagons  in  some  of  the
 coalfields  particularly  Bengal  Bihar  on
 eccount  of  the  floods  of  last  monsoon
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 and  law  and  order  problems  and  staff
 agitations.

 (d)  and  (c).  The  daily  average
 number  of  wagons  offered  for  coal
 loading  and  the  number  of  wagors
 loaded  during  1978-79  and  April,  May
 and  June,  979  are  as  follows: —

 Wagons  demanded  Wagons  loaded

 1978-79  0273  =  7555
 1979-80,
 April,  79  0948  8  8=©6744
 May,  79  0602  =  6778
 June,  79  07l4  68%

 The  wagons  made  available  or  loading
 are  more  or  less  of  the  same  order  as
 those  loaded.

 (f)  The  shortage  during  1978-79
 has  been  of  the  order  of  700  wagons
 per  day  compared  to  the  ,  previous
 years  and  over  000  wagons  per  day
 as  compared  to  the  actual  require-
 ments,  Part  of  this  shortage  was  made
 good  by  road  movement  but  the
 pithead  stocks  with  Coal  India  Ltd.
 went  up  from  857  million  tonnes  in
 October,  979  to  3.54  million  tonnes
 in  March,  1979.  During  April  and,
 May,  ‘1978,  4.37  million  tonnes  of  coal
 were  moved  by  road  compared  to

 3.25  mullion  tonnes  during  April-May
 ‘1978,

 Import  of  crude  and  Petroleum
 Productg

 268.  SHRI  P.  M.  SYEED:
 SHR]  NIHAR  LASKAR:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  state:

 (a)  whether  India  will  have  to  im-
 port  4.8  million  tonnes  of  crude  oil
 and  41  million  tonnes  of  petroleum
 products  thig  year  to  meet  the  rais-
 irg  demands  for  petroleum  products;
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 (b)  if  so,  what  is  the  total  con-
 sumption  of  petroleum  products  like-
 ly  to  be  during  the  current  year;

 (c)  whether  any  assessment  has
 been  made  after  State  Governments
 have  restricted  the  use  of  petroleum
 in  their  States;

 (d)  what  is  the  extra  price  Gov-
 ernment  had  to  pay  in  comparison
 to  1978-79  for  importing  crude  oil  in
 ‘1979-80;

 (e)  what  is  the  reduction  made  by
 Government  in  allotting  to  the  States;
 and

 (f)  what  are  the  countries  that
 have  assured  to  supply  crude  to  India
 to  meet  the  demand:  of  the  local
 consumption?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Im-
 port  of  crude  oi!  and  petroleum  pro-
 ducts  during  1979-80  is  presently  ex-
 pected  to  be  of  the  following  order:

 Crude  Oi]  about  7.00  million  tonnes
 Petroleum  products

 4.5  million  tonnes

 (b)  The  total  consumption  of  petro-
 Jeum  products  during  1979-80  is  ex-
 pected  to  be  about  3.4  million  tonnes.

 (c)  It  ig  the  intention  of  the  Gov-
 ernment  to  bring  about  an  overall
 reduction  in  the  consumption  of
 petrol.  Union  Ministeries/Depart-
 ments,  as  also  the  State  Governments
 and  Union  Territory  Administrations,
 have  been  advised  to  effect  a  5  per
 cent  reduction  in  the  consumption  of
 petro)  during  1979-80  over  that  in  the
 year  ‘1978-79.  The  State  Governments
 have  been  informed  that  it  may  not
 be  possible  to  supply  petroleum  pro-
 duct  at  8  level  higher  then  5  per  cent
 over  the  sales  last  year.  They  have
 also  been  requested  to  evolve  regula-
 tory  measures  to  ensure  equitable  dis-
 tribution  of  available  product  and  to
 lay  down  inter  sectoral  priorities.  The
 impact  of  all  these  measures  will  be
 known  after  some  time.  It  is  too  early
 to  make  any  assessment  of  the  reduc-
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 tion  in  the  consumption  of  petroleum
 products  as  a  result  of  these  measures.

 (d)  As  compared  with  the  import  of
 44.5  million  tonnes  of  crude  oil  at  a
 value  of  Rs.  237.03  crores  during
 1978-79,  crude  oi]  imports  to  the  anti-
 cipated  extent  of  approximately  17
 million  tonnes  during  1979-80  is  ex-
 pected  to  cost  approximately  Rs.  2000
 crores  at  the  existing  price  levels.

 (e)  Allocation  of  Kerosene  during
 March  to  June,  979  had  been  kept
 at  the  leve!  of  actual  sales  during  the
 corresponding  months  of  last  year.
 Barring  kerosene,  actual  allocations  of
 other  petroleum  products  to  the
 States/Union  Territories  is  not  made.
 These  products  are  moved  from  the
 installations/depots  of  the  oil  com-
 panies  based  on  estimated  demands  of
 products  in  the  different  zones  of  the
 country.

 (f)  Contracts  covering  crude  oil
 supplies  during  the  current  year  have
 been  firmed  up  with  Iraq,  Saudi
 Arabia,  UAE,  USSR,  Libya  and  Iran.

 Indo-Soviet  Protoco]  on  Onshore
 Exploration

 269.  SHRI  D  AMAT:  Will  the
 Minister  6  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  an  Indo-Soviet  Proto-
 ec]  has  been  signed  covering  future
 cooperation  between  the  two  coun-
 trie,  on  onshore  exploration  in  June,
 ‘1979;  and

 (b)  if  so,  what  are  the  main  fea-
 tures  of  the  Protocol?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHR  H.  N.  BAHUGUNA):  (a)
 Yes,  Sir.

 (9)  In  furtherance  of  the  Joint
 Soviet  Indian  Declaration  and  the
 Long-Term  Programme  of  Economic,
 ‘Trade,  Scientific  and  Technica]  Co-
 operation  between  USSR  and  India
 signed  by  Shri  Morarji  Desai,  Prime
 Minister  of  India,  on  26-10-1977  and
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 14-8-1979  respectively,  the  Soviet  side,
 subject  to  determination  of  mutually
 satisfactory  terms  and  _  conditions,

 (i)  To  cooperate  in  the  field  of
 geological  exploration  for  hydrocar-
 bons  in  areas  to  be  mutually  select-
 ed.

 (ii)  To  cooperate  in  the  fleld  of
 geo-physics  including  carrying  out
 combined  field  geo-physical  surveys;
 delivery  of  field  equipment  as  well
 as  deputation  of  specialists,

 (ui)  To  depute  six  specialists  to
 the  Institute  of  Drilling  and  institute
 of  Reservoir  Engineering,

 (iv)  To  prepare  jointly  long-term
 techno-economic  perspective  plan  for
 ou  and  natural  gas  exploration  and
 exploitation  in  onshore’  in  India
 during  1981-90.

 (v)  To  drill  a  deep  well  in  Tripura.

 Laying  of  pipeline  for  supply  of
 Bombay  High  Gas

 270.  SHRI  F.  P.  GAEKWAD:  Wil:
 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  refer  to  the  reply  given  to  Unstarred
 Question  No.  490  dated  27th  March,
 979  regarding  decision  to  lay  pipeline
 for  supply  of  Bombay  High  gas  end
 state:

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  has  completed  esti-
 mates  of  availability  of  free  gas;

 (b)  whether  a  review  of  the  sizing
 and  route  of  the  pipeline  for  supply
 of  Bombay  High  Gas  to  Gujarat  has
 been  made  by  ONGC;

 (6)  if  so,  the  results  thereof;  and

 (d)  if  not,  when  such  a  review  will
 be  made  by  ONGC  and  a  decision
 taken  by  Government?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 A  report  on  the  revised  assessment  of
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 availability  of  free  gas  from  the  ONGC
 is  awaited,

 (9)  The  recommendations  of  the
 Gommission  on  their  review  of  the  size
 and  route  of  the  pipeline  for  supply
 of  Bombay  High  gas  to  Gujarat  are
 also  awaited

 (c)  Does  not  arise  in  view  of  the
 reply  given  to  part  (b)  above.

 (d)  The  ONGC’s  report  on  the
 revised  assessment  of  the  availability
 of  free  gas  as  we]]  es  their  recom-
 maendations  on  the  size  and  route  of
 the  pipeline  are  expected  to  be  received
 before  the  end  of  July  1979.  A  final
 decision  on  the  landfall  point  of  the
 gas  pipeline  to  Gujarat  and  its  schedule
 of  completion  etc  is  hkely  to  be  taken
 by  the  end  of  September,  1979.

 राजस्थान  को  ग्राम  विद्युतोकरण  योजनाएं  जो
 कंडोय  सरकार  के  पास  सम्बित  हैं

 27:  श्री  मीठालाल  पटेल  :  कया  ऊर्जा  मत्री
 यह  बताने  की  कृपा  करेगे  कि

 (९)  कया  यह  सच  है  कि  राजस्थान  को  गई  ग्राम
 विद्युतिकरण  योजनाए  लम्बे  समय  से  केन्द्रीय  सरकार
 के  पास  उसके  प्रनमोदनार्थ  लम्बित  है  भौर  यदि  ऐसा  है,
 तो  उनकी  सख्या  कितनी  है  झौर  केन्द्रीय  सरकार  के  पास
 उनके  भ्रनिर्णीत  पड़े  रहने  के  क्या  कारण हैं;  भौर

 (@)  क्‍या  उनका  पूरा  विवरण  सभा-पटल
 पर  रा  जाएगा  ?

 ऊर्जा  मंत्री  (शी  पो०  रामचखब)  :  कि)
 3  मई  3979  की  स्थिति  के  अनुसार  राजस्थान

 राज्य  बिजली  बोड  द्वारा  प्रस्तुत  की  गई  25  ग्राम
 विदुयुतीकरण  स्कीम  ग्राम  विद्युतीकरण  निगम  के
 पास  विचाराधीन  थी।  दनमे  से  6  स्कीमें  97%80
 में  प्राप्त  हुई  थी,  .7  स्वीमे  979-79  के  उत्तरा्ध
 में  प्राप्त  हुई  थी  शौर  दो  स्कीमें  33  दिसम्बर,  .978
 मे  पहले  प्राप्त  हुई  थी  ।  97879  के  दौरान
 निगम  ने  राजस्थान  पे,  :2  ‘51  करोड़  रुपये  की
 कण  राशि  को  45  स्कीमे  स्वीकृत  की  थी  ।  उपरोक्त
 में  से  एक  स्कीम  निगम  ने  जून,  979  में  स्वीकृत
 कर  दी  है  ।  झन्य  24  'रकीमें  हस  समय  निगम  में
 जांच  फी  विभिश्न  अवस्थाओ  में  हैं  +

 उपरोक्त  के  अलावा  20  ग्राम  विदयुतीकरण
 स्कीमें,  जो  कि  सशोधन/स्पष्टीकरण  के  लिए  राज्य
 बिजली  बोर्ड  को  वापिस  भेजी  गई  थी,  3  मई,  979
 की  स्थिति  के  झनुसार  बोर्ड  के  पास  विचाराधीन  है  ।
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 (@)  31-5-1979  को  स्थिति  के  अनुसार  संलरत  विवरण-]  में  दिया  गया  है।  राजस्थान  राज्य
 जिन  285  ग्राम  विदयुतीकरण  स्कीमों  की  परीक्षा  ग्राम  बिजली  बोर्ड  के  पास  विभाराशीत  i2  chet  का
 विद्युतीकरण  निगम  में  की  जा  रही  है,  उनका  ब्यौरा  ब्यौरा  संलग्त  विवरण-]]  में  दिया  गया  है।

 विधरत-- 7

 3]  मई,  1979,  की  स्थिति  के  अनुसार  ग्राम  विश्युतीकरण  निगम  के  पास  विदाराधीन  उन  स्कीमों  का
 ब्यौरा  जो  राजस्थान  राज्य  बिजली  बोर्ड  द्वारा  नियम  को  प्रस्तुत  की  गई  t

 कऋ  सं०  स्कीम  का  माम  ऋण  की  राशि  /संशोधित  स्कीम
 (लाख  रुपयों  में)  प्राप्ति  की  तिनि

 I  8  ”COOO™O™OC*‘S  4

 3.  थानागाजी  थाना  प्रलवर  किला  हे  20.  980  1/79

 2.  फागी  थाना  जयपुर  जिला... .  हि  हा  55.697  2/79

 3.  राजगढ़  थाना  भ्लवर  जिला...  49.040  3/79

 4.  लूसी  थाना  जोधपुर  जिला...  83.  409  3/79

 5.  भूकिया  थाना  बांसवाड़ा  जिला  57.424  3/79

 6.  सिवाना  साना  बाड़मेर  जिला  204.04  3/79

 7.  धोरीमाना  थाना  बाड़मेर  जिला  49.33l  3/79

 8.  लद॒पुर  थाना  कोटा  जिला...  पु  मु  39.96  5/79

 9  नदौटी  थाना  सवाई  माधोपुर  जिला  88,  850  5/79

 i0  उदयपुरसती  झुनझुन  जिला  है  43.30  0/78—5'79

 Li.  श्रीमाधोपुर  सीकर  जिला  30.  699  0/78—3/79

 12.  शिवगंज  सरोही  जिला  6.270  0/78—/79

 23.  पिपराली  सीकर  जिला  हु  मु  4i,36  2/78—3/79

 *44.  गोविदगढ़  गा०  विन्नि०  उप-मण्डल  जयपुर  जिला  ढ़  36.376  /79—2/79

 15.  निबभेरा  थाना  चिसोड़गढ़  जिला.  वि  14,751  /79——2/79

 a6.  चित्तोड़गढ़  थाना  चित्तोड़गढ़  जिला  वि  19,  558  ]79—3/79

 27.  बलोचा  उप-मण्डल  बाड़मेर  जिला  हु  49.946  a/79

 r98.  पीपर  उप-मण्डल  जयपुर  जिला  30.000  3(79

 19.  पल्‍ला  पाली  जिला  5.976  4f79

 20.  केप्ली  भीलवाड़ा  जिला  7.211  8/79

 27.  दं  गला  थाना  चित्तौड़गढ़  जिला  वि  57.854  7/78
 ¥90-6-976  को  स्वीकृत  ।
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 22.  भड़सेर  थाना  अित्तौडगढ़  जिला  वि  62.  645  2/79

 23.  हिंडली  थाना  बदी  जिला  है  76.39  3/79

 24.  झालावाड  जिला  मु  गन  40.  490  12/78

 25.  उदयपुर  जिले  का  ककरोली  क्षेत्र  32.0i2  3/79

 कुल  जोड  हे  नि  492.433

 विषरण--ा

 31  मई,  979  को  स्थिति  के  झ्नुसार  संशोधन/स्पष्टीकरण  के  लिए  राजस्थान  राज्य  बिजली  बोर्ड  को
 वापस  भेजी  गई  तथा  उनके  पास  विधाचाधीन  स्कीमों  का  ब्यौरा

 क्र0सं0  स्कीम  का  नाम  ऋण  राशि  ग्रा0  वि0  नि०  संशोधन/स्पष्टी-
 में  प्राप्ति  को  के  लिए  राजस्थान

 तारीख  राज्य  बिजली  बोर्ड
 की  भूल्याकन/टिप्पणी

 भेजने  की  तारीख

 i  सचौर  थाना  जालौर  जिला  105.  393  12/78  4[79

 2  जालौर  थाना  जालौर  जिला  हे  76.  984  3/79  5/79

 3  नीखा.  थाना  बीकानेर  जिला  i25  088  12/78  4/79

 4.  बीकानेर  थाना,  बीकानेर  जिला  .84  697  3/79  4/79

 5  इटावा  थाना  कोटा  87  3  4]79  8/79

 नसीराबाद  उप-मण्डल  झजमेर  जिला  28.280  1/79  2/79

 7.  सायला बाना  जालौर  जिला  नि  48.95  179  479

 8  दीदवाना  उप-मण्डल  नागौर  जिला  नि  न  4.985  af79  8/79

 9  रेंगस  उप-भण्डल  हीकर  जिला  45.008  4/79  5/79

 सिरोही  उप-मध्डल सिरोही  जिला  20,535  1(79  4/79

 24.  भिनाई  थाना  भ्रजमेर  .  नि  2658  2/79  3/79

 12  परभातसर थाना  नागौर  जिला  हे  मर  45.370  3/79  5|  79

 कुल  ओड़  705,  544
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 Rura]  Electrification  programme  for
 Tripura

 272.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  any  rural  electrification
 programme  for  1979-80  for  ‘Tripura

 was  submitted;  if  so,  the  proposed  out-
 lay  thereof  and  whether  the  same
 Wag  approved  by  Central  Government
 and  if  so,  with  modificationg  if  any;
 and

 (b)  the  comparative  outlays  and
 targets  for  rural  electrification  in
 Tripura  and  other  States  and  Union
 Territories  in  the  North  East?

 THE  MNISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a):
 Tripura  State  had  proposed  an  out-
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 lay  of  Rs.  205  lakhs  for  Rural
 Electrification  programme  within
 the  overall  power  plan  of  Rs,  68  lakhs
 for  1979-80.  Against  this,  an  outlay
 of  Rs.  50  lakhs  was  recommended  for
 rural  electrification  in  the  approved
 power  plan  of  Rs.  336  lakhs  for  Tri-
 pura  for  1979-80.  The  entire  pro-
 gramme  of  Rura]  Electrification  jn  the
 State  is  covered  under  the  Revised
 Minimum  Needs  Programme.

 (b)  A  statement  showing  the  out-
 Jays  for  rura]  electrification  jn  various
 States/Union  Territories  in  the  North
 Eastern  Region  for  1979-80.  and  corres-
 ponding  targets  of  villages  proposed  to
 be  covered  under  RMNP  is  annexed.
 The  targets  of  villages  under  other
 programmes  is  not  available.

 Statement
 North  Eastern  Region  Annual  Plan  1979-80  (Rural  Electrification)

 Assam  Manipur  Meghalaya  Nagaland  Tripura  Arunachal  Mizoram
 Pradesh

 (a)  Rural  Electrifi-
 cation  compo- nent  (Rs.  lakhs)

 ()  RMNP  part  undes
 Rural  Electrifi-
 cation,

 800  0

 300  go

 (०)  Villages  planned to  be  electrified
 under  RMNP
 (Nos.)

 500  50

 220  85  350  row

 T30 77

 Nat
 available

 35  200  Nat
 av  ail.  Le

 Securing  of  oi]  drillers  frOQgq,  Soviet
 Union

 278.  SHR]  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  whether  Government  have  seeu-
 red  or  are  securing  oi)  drillers  from
 Soviet  Union  for  explorationg  in  the
 Ganga  Basin  including  Tripure  and
 West  Bengal;

 (9)  if  so,  the  number,  type  and
 other  details  of  the  drillers  being  secu-
 red  and  on  what  terms;  and

 (९)  the  details  of  the  drillers  being
 operated  in  Tripura  and  the  areas
 earmarked  for  explorations  therewith.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHR]  प्र.  N.  BAHUGUNA):  (a):  The
 USSR  have  agreed  to  carry  out  along
 with  ONGC  combined  geological  ex-
 ploration  for  hydrocarbong  and  the
 West  Bengal  basin  has  been  mentioned
 as  one  of  the  possible  areas  for  such
 work.  jn  Tripura,  the  USSR  have
 agreed  to  drill  a  deep  exploratory  well.
 The  USSR  may  send  technical  experts
 for  this  purpose.  However,  negotia-
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 tions  in  this  respect  have  still  to  be
 conducted  and  the  termg  and  condi-
 tions  for  signing  of  appropriate  con-
 tracts  discussed.

 (b)  and  (c):  Too  early  to  answer
 as  negotiations  have  not  yet  commenc-
 ed.

 Setting  up  of  Rural  Steel  Distribution
 Centres

 274.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  Government  have  evo-
 lved  a  scheme  for  setting  up  rural
 steel  distribution  centres  in  all  parts  of
 the  country;

 (b)  if  so,  whether  special  emphasi:
 has  been  given  there  under  to  the
 opening  of  such  rural  steel  distribu-
 tion  centres  in  the  tribal  areas  of
 Tripura  and  other  States  and  Union
 Territories  in  the  north-east;  and

 (c)  the  number  of  such  =  centres
 opened  and  to  be  opened  im  each  of
 these  States/Territorie,  under  the
 scheme  and  proportion  i  hears  to  the
 rural  population  in  these  Stateg  and
 in  the  country  a;  a  whole?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to
 (c):  The  information  is  being  collect-
 ed  and  wil]  be  laig  on  the  Table  of
 the  House.

 Representation  for  Aboliti®n  of
 Orderlies

 275.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  be  pleased  to  state:

 (a)  whether  he  has  received  re-
 presentations  for  abolition  of  Orderly
 practiceg  in  the  army  on  the  lines  as
 has  been  done  recently  in  the  police
 80  as  to  discourage  the  use  of  comba-
 tants  for  domestic  services;  and

 (b)  if  80,  what  decision  have  Gov-
 ernment  taken  in  the  matter?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b):  No  such  representations  have
 been  received  from  any  serving  per-
 sonnel,  Orderlies  are  authorised  for
 officers  and  JCOs  for  performing
 various  military  duties  like  carrying
 and  operating  wireless  set,  providing
 personal  protection  in  battle,  custody
 of  personal  weapon  and_  military
 equipment  ang  digging  of  trenches
 etc.  However,  some  instances  of  the
 misuse  of  Orderlies  or  other  than
 authorised  duties  have  come  to  the
 notice  of  Government.  The  attention
 of  the  Chief  of  the  Army  Staff  has
 been  drawn  to  this  and  suitable  direc-
 tions  have  been  issued  by  the  Army
 Headquarters  in  the  matter  stressing
 that  deterrent  action  will  be  taken
 against  any  officer  or  JCO  misusing
 Orderlieg  and  that  the  facility  of
 Orderlies  will  be  withdrawn  from
 such  offending  officer  or  JCO,

 A.LR,  stations  broadcasting  jessn,  in
 Punjabi

 276.  SHRI  G.  S.  TOHRA:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  the  names  of  AIR.  stations
 which  broadcast  Jessong  in  the  Punjabi
 language;  and

 (b)  the  duration  of  each  lesson?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b):  The
 information  is  being  collected  from:
 ALR,  Stations  and  will  be  laid  on  the
 Table  of  the  House.

 Ex-servicemea  im  Maharashtra

 277.  SHRI  R.  K.  MHALGI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  what  is  the  total  number  of  Ex-
 servicemen  in  the  State  of  Maharash-
 tra  ag  on  30th  June,  ‘1979;
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 (b)  the  number  of  total  Sainik  (sol-
 dier)  Boards  in  the  State  of  Mahar-
 ashtra  and  their  headquarters;

 (c)  what  special  facilities  and  con-
 cessions  have  been  announced  by  the
 Central  and  State  Government  of
 Maharashtra  for  the  benefit  of  Ex-
 servicemen  and  their  dependants;  and

 (d)  whether  the  Central  Govern-
 ment  have  any  proposal  under  cunsi-
 deration  to  extend  more  such  facili-
 ties  and  concessions  to  the  Ex-service-
 men  and  their  dependants;  if  so,  the
 details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)
 According  to  the  information
 furnished  py  the  Government  of  Maha-
 rashtra  in  November  ‘1978,  there  are
 about  3.32  lakhs  ex-servicemen  in  the
 State.

 (b}  Besides  9  Zila  Sainik  Boards,
 there  is  a  Rajya  Sainik  Board  in  the
 State  of  Maharashtra.

 (९)  and  (a).  Special  facilities  and
 concessions  announced  by  the  Central

 and  the  State  Government  of  Maha-
 rashtra  for  the  benefit  of  ex-service-
 men  and  their  dependants  are  as  as
 follows:
 Reervation  of  vancancies.

 G)  l0  per  cent  in  Group  ‘C’  and  20
 per  cent  in  Group  ‘D’  posts  have  been
 reserved  for  ex-servicemen  in  Central
 Government  Ministries/Departments.
 The  public  Sector  Undertakings  under
 Central  Government  and  Nationalised
 Banks  have  also  reserved  74  per
 cent  in  Group  “C”  and  27]  per
 cent  in  Group  ‘D’  posts  for  ex-ser-
 vicemen  and  dependents  of  those  kil-
 led/severely  disabled  in  action.

 The  Central  Government  have  ac-
 corded  the  following  priorities  for  the
 purpose  of  employment:—

 fa)  Pnority  I  Defenc:  S:rvice  Personnel
 disabled  in  war,

 (bY  Priority  H-A  Upto  two  members  of  each
 of  the  family  of  Defence
 Service  personnel  killed/ severely  clisabled  in  action,

 (c)  Priority  ITI  Ex-Servicemen.
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 (di)  0  per  cent  of  posts  of  Asisstant
 Commandants  in  para-military  forces
 reserved  for  ex-servicemen,

 (iii)  0  per  cent  of  vacancies  in  the
 lower  and  middle  level  (comparable  to
 Group  ‘C’  and  ‘D’)  in  voluntary  orga-
 nisations  receiving  grants-in-aid  from
 Central/State  Governments  are  to  be
 reserveq  for  ex-servicemen.

 Age  Relaxation,

 For  appointment  to  reserveq  vacan-
 cies  every  ex-servicemen  wha  has  put
 in  not  less  fan  six  months’  continuous
 service  in  the  Armed  Forces  of  the
 Union  shall  be  allowed  to  deduct  the
 period  of  such  service  from  his  actual
 age  and  if  the  resultant  age  does  not
 exceed  the  maximum  age  limit  pres-
 cribed  for  the  post/service  for  which
 he  seeks  appomtment  by  more  than
 three  years,  he  shall  be  deemed  to
 Satisfy  the  condition  regarding  age
 limit.  Benefit  of  relaxation  of  upper
 age-limit  admissible  to  ex-servicemen
 for  appointment  to  reserved  vacancies
 in  Groups  ‘C’  ang  ‘D’  posts,  also  ex-
 tendeg  to  un-reserved  vacancies,

 Relaxation  of  Educational  Qualifica-
 tions,
 (i)  Ex-servicemen  with  not  less  than

 3  years’  qualifying  service  are  exempt- ed  from  satisfying  the  minimum  edu-
 cational  qualification  for  appointment
 to  reserved  vacancies  of  Peon,  Jama-
 dar,  Daftry  and  Record  Sorter.

 (ii)  The  requirement  of  |  satisfying
 the  minimum  educational  qualification
 for  appointment  to  a  reserved  vacancy
 in  Group  ‘C’  post  where  the  prescribed
 qualification  is  a  pass  in  the  Middle
 Schovl  or  a  lower  examination,  may
 be  relaxed  at  the  discretion  of  the  ap-
 pointing  authority  provided  that  the
 ex-servicemen  has  put  in  at  least  3
 years’  qualifying  service  and  is  other-
 wise  fit  to  hold  and  perform  the  duties
 of  the  post.

 (ili}  Where,  for  appointment  to  a
 post  filled  by  direct  recruitment,  pos-
 session  of  a  simple  degree  of  B.A.  has
 been  prescribeg  as  the  minimum  edu-



 25  Written  Answers

 cational  qualification,  the  condition  is
 to  be  relaxed  in  respect  of  those  Com-
 missioned  Officers,  who  passed  out  of
 the  NDA/IMA  before  the  Jewahar  Lal
 Nehru  University  decideg  to  recognise
 their  qualification  as  equivalent  to  Uni-
 versity  Degrees.  This  relaxation  is  ad-
 missible  to  an  officer  who  has  held  a
 regular  commission  for  at  least  i
 years,  hig  record  of  military  service  is
 Satisfactory  and  is  otherwise  consider-
 @€d  suitable  by  the  selection  board.

 (iv)  For  Group  ‘C’  posts,  partly  fil-
 ted  by  direct  recruitment  and  partly
 by  promotion  or  transfer,  where  the
 minimum  educational/technical  quali-
 fication  prescribed  for  appointment  by
 direct  recruitment  is  higher  than  the

 one  prescribed  for  promotees/transfe-
 rees,  an  ex-servicemen  will  be  deemed
 to  satisfy  the  prescribd  educational/
 technical  qualification  if  he  satisfies
 the  educational/technical  qualifications
 prescribed  for  direct  recruitment  to
 the  post  from  which  promotion/trans-
 fer  to  the  post  is  allowed,  ang  has
 identical  experience  of  work  in  a  simi-
 lar  discipline  and  for  the  same  number
 of  years  in  the  Armed  Forces,  as  pres-
 cribed  for  promotees/transferees.
 Exemption  from  payment  of  Examina-

 tion/Application  fee

 Ex-servicemen  have  been  exempted
 from  payment  of  application  and  exa-
 mination  fees  for  recruitment  to  Class
 II  (non-gazetted)  and  Class  IIt  posts
 advertiseg  by  UPSC/Staff  Selection
 Cummission  for  filling  by  examination.

 Self-Employment.
 Since  avenues  of  employment  are

 limited,  the  ex-servicemen  are  en-
 couraged  to  engage  themselves  in  self-
 employment  ventures  through  small
 scale  industries  and  other  husiness  en-
 terprises.  The  Directorate  ‘General
 Resettlement  tries  to  ersiade  the
 Central  Ministries  ang  Public  Sector
 Undertakings  to  provide  agencies  and
 distributorships  etc,  to  ex-servicemen.
 Assistance  is  provided  in  the  following
 areas:—

 (i)  Assistance  in  Securing  Agencies
 of  producing  enterprises,

 ASADHA  18,  90]  (SAKA)  Written  Answers  326

 (ii)  Sales  Representatives  in  Natio.
 nal  Textile  Corporation  Limit-
 ed,

 (iii)  Resettlement  in  Land  and
 Agro  Industries.

 (iv}  Assistance  for  Small  Scale
 Industries.

 (v)  Allotment  of  Industrial  plots.

 (vi)  Allotment  of  Jai  Jawan  Stalls.

 Training  (Service  Personnel).

 Various  pre-release  ang  pre-cum-
 post  release  training  for  Officers  and
 Other  Ranks  are  organised  from  time
 to  time  to  promote  their  re-employ-
 ment  and  self-employment  opportuni-
 ties  in  civil]  life  after  retirement.
 About  33  per  cent  of  offices  are  provi-
 de@  with  orientation  training  out  of
 the  average  number  of  officers  retired/
 releaseg  every  year.
 Training—Disableg  ex-servicemen

 Arrangements  for  training  of  disabl-
 eq  ex-servicemen  are  available  at
 Queen  Mary’s  Technical  School,  Kir-
 kee  (PUNE).

 The  following  training  courses  are
 being  conducted  for  Service  Personnel /
 ex-servicemen  in  MAHARASHTRA
 State:—

 (i)  Pre-cum-post  release  training
 at  Industrial  Training  Instilu-
 tes.  Service  personnel  in
 their  last  year  of  service  are
 ehgible  for  training  in  various
 engineering  ang  non-engineer-
 ing  trades.

 (ii)  Servicing  of  Motor  Vehicles
 and  Automobile  repairs.

 (ini)  Training  of  Service  personnel
 in  Crop  production,

 (iv)  Retreading,  repair  and  main-
 tenance  training,

 (v)  Television  Technology.
 Welfare

 To  improve  the  welfare  of  disabled
 ex-servicemen  widows  and  depen-
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 dents  and  other  needy  ex-servicemen,
 te  following  concretae  measures  have,
 been  taken: —

 (i)  Financial  assistance  is  being
 given  at  the  rate  of  Rs.  ‘100/-  per
 month  to  each  widow  undergoing  train-
 ing  at  the  Wiodws’  homes.  Orders  for
 stitching  uniform  and  manufacture  of
 items  for  use  in  Defence  Forceg  are
 also  being  given  to  these  Homes.

 (ii)  A  large  number  of  widows  and
 dependents  of  service  personnel  and
 needy  ex-servicemen  have  been  pro-
 vided  plots  of  land,  housing,  sewing
 machines  etc,  to  enable  them  to  stand
 on  their  own  feet.

 (ii)  Disabled  ex-servicemen  and  wat
 widows  who  are  enable  fo  construct  a
 house  from  their  own  resources  and
 have  to  obtain  loans  from  banks,  reim-
 bursement  of  interest  upto  50  per  cent
 on  loans  by  way  of  subsidy  js  made.

 (iv)  Ex-servicemen  desirous  of  reha-
 bilitating  themselves  by  undertaking
 viable  small  scale  inqustries  who  have
 to  obtain  loans  from  banks  to  start
 these  units,  will  be  entitld  to  subsidy  '
 in  the  rate  of  interest  upto  50  per  cent
 On  loans  taken  by  them,

 (v)  The  rate  of  interest  payable  by
 the  ex-servicemen  entrepreneurs  on
 loans  upto  Rs.  5,000/-  will  be  4  per
 cent  per  annum  The  diffcrence  bet-
 ween  he  rate  of  interest  chargd  by
 the  bank  and  4  per  cent  will  be  re-
 imbursed  for  a  period  of  three  years
 from  the  date  of  grant  of  loan.

 (vi)  The  rate  of  interest  payable  by
 the  ex-servicemen  entrepreneurs  on
 loans  above  Rs  5.000 /-  and  upto
 Rs  25,000/-  will  he  7  per  cent.  The
 difference  between  the  rate  of  interest
 chargeg  by  the  bank  and  7  per  cent
 will  be  re-imbursed  for  a  veriod  of
 three  years  from  the  dat>  of  grant  of
 Joan.

 Concessions  /Facilities  provided  by  the
 Government  of  Maharashtra.

 (i)  Reservation  of  vacancies.
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 5  per  cent  of  vacancies  in  Class  III
 ang  Class  Iv  services  to  be  filled  by
 direct  recruitment  in  any  year  is  re-
 served  for  ex-servicemen.

 (ii)  Concession  in  Age

 For  appointment  to  a  reserved
 vancanty  in  Class  III  and  Clases  IV
 posts,  ex-servicemen  who  have  put  in
 not  less  than  six  months’  continuous  of
 service  in  the  Armed  Forces  of  the
 Union  are  alloweg  to  deduct  from  their
 age,  g  period  of  three  years  over  and
 above,  the  length  of  his  continuous
 service  in  the  Armeq  Forces  upto  the
 date  of  the  release  from  the  respective
 servce  in  regard  to  age  limits  pres-
 cribed  for  the  eppoontment  to  various
 posts  and  services  under  the  Govern-
 ment.

 (iii)  Exemption  from  payment  of
 examination  and  application  fee.

 In  respect  of  the  examination  which
 are  helg  by  the  Mahafushtra  PaMiic
 Service  Commission  for  filling  the
 vacancies  in  Class  III  services  and
 posts  in  the  State  Government,  ex-
 servicemen,  on  production  of  their  dis-
 charge  certificates,  are  exempted  from
 payment  of  examination  anq  applica-
 tion  fees.  This  concession  is  also  ap-
 plicable  in  respect  of  those  Class  IIT
 posts  which  are  filed  through  the
 Maharashtra  State  Public  Service
 Commission  hy  nomination/interview.

 (iv)  Welfare

 State  Government  have  implement-
 ed  schemes  and  concessions  for  ex-
 servicemen  and  their  dependents  of
 the  State  in  regarg  to  matters  concern-
 ing  land  allotment,  education  of  chid-
 ren  and  dependents,  utilization  of  wel-
 fare  funds  for  the  benefit  of  ex-service-
 men/dependents,  provision  of  legal
 safeguards  in  regard  to  rented  houses
 and  leased  land,  medical  facilities  such
 as  reservation  of  beds  in  State  Gov-
 ernment  hospitals/sanatorig  for  ex-
 servicemen  and  T.  B.  and  Leprosy
 patients,  provision  of  legal  aid  etc.
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 High  level  Committee  for  identifying
 foreign  companies  engaged  in

 Manufacture  of  Bulk  Drugs

 278.  SHRI  ८.  K.  CHANDRAPPAN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  he
 pleaseg  to  refer  to  the  reply  given  to
 Urstarred  Question  No.  854  on  28
 November,  978  regarding  high  level
 committee  for  identifying  foreign
 companies  engaged  in  manufacture
 of  bulk  drugs  ang  state.

 (a)  whether  High  level  committce
 appeinted  by  the  Government  for  the
 puzvose  of  identifying  foreign  com-
 panies  engaged  in  the  manufacture  of
 bulk  diugg  not  involving  high  tcch-
 nology,  hag  submitied  its  report;

 (b)  if  so,  relevant  details  of  the
 report  and  action  taken  by  the  Govern-
 ment  based  on  that;

 (e)  if  not,  the  reascng  for  the  mor-
 qainate  dclay;  and

 (d)  whether  thare  are  compunties
 who  did  not  give  information  to  the
 Committee  at  the  heginning  had  given
 the  intormation  later?

 TH  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र  N.  BALTUGUNA);  (a)  No.

 Sir.

 (b)  Does  not  arise.

 (c)  A  very  detailed  and  elahorate
 Questionnaize  had  been  issued  to  the
 companies  concerned,  who  took  time  to
 compile  ang  furnish  the  data.  The
 Committee  had  to  examine  the  volumi-
 nous  information  so  obtaineg  and,  be-
 sides  considering  the  status  of  techno-
 logy  already  in  use  by  the  industry,
 identify  and  lay  down  the  parameters
 of  high  technology  in  bulk  drug  pro-
 duction  with  a  view  to  determining
 possible  future  licensing  guidelines  in
 respect  of  foreign  companies  This

 ‘was  a  painstaking  ang  time-consuming
 exercise.  Such  an  exercise  was  under-
 ‘1466LS—5.
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 taken  for  the  first  time  in  the  country,
 and  the  Committee  had  to  take  into
 consideration  all  aspects  of  the  matter.
 The  Report  ig  expected  to  be  submit-
 ted  to  the  Government  soon,

 (d)  All  the  foreign  companies  who
 were  addressed  in  this  connection,  have
 furnishcg  the  information.  ‘Some  of
 them  took  moie  time  than  the  others.
 A  few  had  also’  submitted  that  the
 collection  of  the  duta  would  take  time.

 Exploitation  of  vast  mineral  resources
 in  Orissa

 279.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  steps  taken  by  Ceniral  Go-
 vernment  and  the  Government  of
 Orissa  for  exploitation  cf  the  vast
 mineral]  resources  80  far  found  an  diif-
 erent  districts  of  Orissa;

 (b)  the  minerals  found  feasihlo  for
 establishment  of  plants  and  factories
 and  the  preliminary  and  final  project
 reports  submitted  by  that  state;

 (c)  how  many  of  them  have  been
 approved  by  Central  Government  and
 are  pending  for  approval;

 (d)  names  of  the  plants  and  factor-
 ies  proposed  for  public  and  private
 sector  by  that  State;

 (e)  how  many  of  them  are  being
 or  proposed  to  be  with  foreign  colla-
 boration  and  the  names  of  the  coun-
 tries;

 (f)  plants/factories  likely  to  come
 up  for  investment  decision  in  the  year
 1979-80?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  to  (f)-
 Identification  of  mineral  prospects  and
 drawing  up  schemes  for  their  utilisa~
 tion  is  a  continuing  process,

 2  In  January,  1979,  Government
 have  accorded  sanction  to  Hindustan
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 Zine  Limited,  a  Central  Government
 Undertaking  under  this  Ministry,  for
 the  development  of  Sargipalli  lead
 deposit  in  Sundargarh  District  in
 Orissa  for  the  production  of  500  tonnes
 of  ore  per  day  ang  also  for  setting  up
 a  beneficiation  plant  at  site  for  the
 treatment  of  ore  produced  at  the  mine
 at  an  estimated  cost  of  Rs.  .88
 crores.  The  lead  concentrates  produc-
 ed  from  the  mine  will  be  sent  to  Vizg
 lead  plant  for  converting  them  into
 lead  ingots.  Necessary  steps  are
 under  way  for  the  implementation  of
 the  project,

 3.  A  feasibility  study  has  been  com-
 missioned  by  Bharat  Aluminium
 Company  Limited  for  setting  an  alu-
 mina  plant  of  6,00,000—8,00,000  ton-
 nes  per  annum  and  aluminium  smelter
 of  around  -1,60,000,  tpa  capacity  based
 on  Panchapatmali  bauxife  depesit  in
 Koraput  district  of  |  Ortssa.  Decision
 on  setting  up  these  plants  will  he  taken
 after  their  viamllity  has  been  establish-
 ec  through  the  feasibility  study  which
 35  expected  fo  be  completed  shorily

 4  A  feasibility  76907  for  the  estab-
 lishment  of  ह: ह  nickel  project  based  on
 nickel  gre  deposits  in  Sukinda  area  of
 Cuttack  District,  Orissa  was  prepured
 by  M/s  Chemical  and  Metallurgical
 Design  Company  (CMDC),  an  Indian
 consulting  firm  1971.  Though  the
 Government  of  India  spproved  the
 establishment  of  Sukinda  Nickel  Pro-
 ject  in  April.  1974,  it  was  decided  that
 prior  to  setting  up  of  the  project,  the
 datn  indicated  in  the  feasthility  report
 hy  Chemical  and  Metallurgical  Design
 Company  be  confirmed  any  thot  extrac-
 tion  process  established  on  pilot  plant
 Scale.  The  pilot  plant  set  up  hy  the
 consultints  at  Jamshedpur  did  not
 function  —  safisfactorily  and  faileq  to
 establish  the  basic  process  parameters.
 In  view  of  this  offers  have  been  ob-
 tained  from  foreign  consultants  for
 preparation  of  a  feasibility  report  for
 setting  up  of  Sukinda  Nickel  Project
 The  question  of  selecting  a  suitahle
 foreign  consultant  is  under  examina-
 tion.

 5.  M/s.  Industrial  Promotion  and  In-
 vestment  Corporation  of  Orissa  Limit-
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 ed  were  granted  a  letter  of  intent  in
 October,  977  for  the  manufacture  of
 3,00,000  tonnes  of  sponge  iron  ore  per
 annum  which  has  since  been  convert-
 ed  into  an  Industrial  Licence  in  the
 name  of  M/s.  Orissa  Sponge  Iron
 ject  Limited.  A  separate  letter  of  in-
 tent  was  issued  in  December,  978  for
 the  manufacture  of  480  tonnes  of  fer-
 rovanadium  and  48,000  tonnes  of  low
 phoshorous  pig  iron  per  annum,  An
 application  submitted  by  the  Orissa
 Mining  Corporation  for  an  Industrial
 Licence  for  the  maufacture  of  50,000
 tonnes  of  Ferro-Chrome  is  under
 consideration  All  the  three  projects
 are  in  the  State  Sector.  The  Sponge
 Iron  Project  is  to  be  located  in  Keon-
 jhar  district  of  Orissa.  M/s  Metallur-
 gical  anq  Engincering  Consultants
 (India)  Limited  are  understood  to  have
 prepared  a  feasibility  report  for  this
 project.  The  estimated  cost  of  the
 project  is  Rs.  2040  crores  The  Ferro-
 Vanadium  Project  is  to  be  located  at
 Rairanpur  in)  Mayurbhanj  district  of
 the  State  M/s,  Dastur  and  Company
 limited  aie  understood  to  have  pre-
 pared  4  feasibility  :eport  on  this  pro-
 ject  The  project  is  estimated  to  cost
 about  Rs  2520  croses.  This  project
 involves  technical  and  financial  colla-
 boration  from  abroad,  the  details  of
 which  are  vet  to  be  received  py  the
 Central  Government  =  The  high  ea  bon
 Ferro-Chrome  =  Projest  i  proposed  to
 be  loe  ved  in  Keonjhar  district  of  the
 State.  Total  investment  is  estimated
 to  be  Rs.  29  crores.  MECON  are
 understoad  to  have  been  commission-
 ed  by  Oriss:  Mining  Corperation  for
 the  prepar  ‘tion  of  a  fencibiltv  report.

 6.  Besides,  5  units  namely  Industrial
 Development  Corporation  of  Orissa
 Limited,  Indinn  Metals  ang  Ferro  Al-
 loys  Limited,  Jevpore  Sugar  Mills
 Limited,  Tata  Tron  anq  Steel  Company
 Limited  and  Utkal  Ferro  Alloys  Limit-
 ed  were  licenseq  in  the  past  for  manu-
 facture  of  about  88,000  tpa  for  various
 grades  of  ferro  alloys.  M/s,  Indust-
 rial  Development  Corporation  of
 Orissa  Limited  are  holding  a  separate
 licence  for  the  manufacture  of  lakh
 tonnes  of  pig  iron.  An  application
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 made  by  M/s,  Indian  Metals  and  Fer-
 ro  Alloys  for  an  Industrial  licence
 for  the  manufacture  of  Ferro-Chorme
 (Charge  Chorme)  is  pending  for  dis-
 posal,

 Project  Report  on  Alumina/Alumi-
 nium  Plant  at  Koraput

 280.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister
 MINES  be  pleased  to  state:

 (a)  whether  the  BALCO  complet-
 ed  the  preparation  of  project  report
 on  Alumina/Aluminium  plant  at  Kora-
 put  district  of  Orissa  and  submitted
 its  final  report  to  the  Ministry;

 (b)  if  so,  the  details  thereof;
 (c)  if  not,  when  the  final  report  is

 likely  to  be  submitted  to  the  Ministry
 by  BALCO;  and

 (d)  the  steps  taken  by  the  Ministry
 fsr  carly  and  timely  investment  deci-
 sion  on  this  proposed  Aluminium/
 Alumina  plant?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 to  (d).  Feasibility  study  has  been  com-
 missioned  by  the  Bharat  Aluminium
 Co.  Ltd,  for  setting  up  an  alumina
 plant  with  a  capacity  of  800,000  tonnes
 per  annum  and  an  aluminium  smelter
 with  a  capacity  of  50,000—80,000  ton-
 nes  per  annum  based  on  Panchapatmali
 bauxite  deposits  in  Koraput  District,
 Orissa,  The  study  is  expected  to  be
 received  by  the  end  of  this  month.  Fur-
 ther  steps  for  processing  the  report,
 with  a  view  to  an  investment  decision,
 will  be  taken  thereafter,

 Project  Reports  on  Port  Based  Steel
 _Piants

 281.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  project  reports  received  by
 his  Ministry  to  set  up  port  based.
 steel  plants  in  the  country  so  far;

 (b)  how  many  of  them  have  been
 considered  for  investment  decision  of
 his  Ministry  for  the  year  1979-80;
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 (c)  the  names  of  the  countries  which
 have  agreed  to  invest  money  on  these
 plants;

 (d)  whether  Government  of  India
 have  any  proposal  to  set  up  the  port
 based  steel  plants  with  their  own;  and

 (९)  if  so,  name  of  the  plant  propos
 ed  so  far?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a}
 and  (b).  The  Detailed  Project  Report
 for  Visakhapatnam  Steel  Plant  was  re-
 ceived  by  Steel  Authority  of  India  Ltd.
 in  October,  977  and  an  investment  de-
 cision  has  recently  been  taken  on  the
 same,  Preliminary  project  reports  for
 port-based  steel  plants  at  Mangalore,
 Paradeep  and  Haldia  are  presently  re-
 ceiving  attention  of  Government.

 (c)  Government  have  been  exploring
 for  some  time  the  possibility  of  obtain-
 ing  technical  and  financial  assistance/
 cooperation  from  certain  developed
 countries  like  West  Germany,  Romania,
 U.K.,  Austria,  USA,  Japan  and  France.
 and  discussions  have  been  held  with
 some  of  the  countries  on  the  project
 concept  and  type  of  assistance  to  be
 provided  by  them  for  _  establishing
 shore-based  steel  plants.  The  propo-
 sal’s  are  being  examined  by  Govern-
 ment.

 (d)  No,  Sir,  not  at  present.

 (e)  Does  not  arise,

 दिल्‍ली  प्रशासन  द्वारा  नेशनल  हेराल्ड  के  प्रेस  और
 सम्पत्ति  का  अधिग्रहण  किया  जाना

 282.  श्री  दयारास  शाक्य  :  क्या  सूत्तना  और
 प्रसारण  मंठी  यह  बताने  की  क्रपा  करेंगे  कि:

 (क)  क्या  उनका  ध्यान  23  मई
 के  हिन्दुस्तान!  में  प्रकाशित  इस  झ्राशय  के  सम।चार
 की  और  दिलाया  गया  है  कि  दिल्‍ली  प्रशासन  ने'
 नेशनल  हेराल्ड  के  प्रेस  और  सम्पत्ति  का  अ्रधिग्रहण
 कर  लिया  है;  और

 (ख)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 शौर

 (ग)  कर्मचारियों  के  हित  में  इस  प्रेस  में  फिर
 से  काम  शुरू  कराने  की  क्‍या  योजना  है?

 सूचना  और  प्रसारण  मंत्री  (श्री  लाल  कृष्ण
 श्राइबाणी  )  :(क)  श्रौर  (ख).  जी,  हां  i  तथापि,
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 प्रकाशित  समाचार  सही  नहीं  है।  नेणनल  हेरालड
 के  कर्मचारियों  को  फरवरी,  1979  मांस  को
 झजित  मजूरी  ‘1,850,278  6७  रापये  के  लिये
 दिल्ली  प्रशासन  द्वारा  वसूली  सर्टीफिकेट
 जारी  किये  जाने  पर  जिला  कलैकान  अफसर,
 तीस  हजारी,  ने  कर्मचारियों  को  अ्रदायगी  के  लिए
 उक्त  राशि  वसूल  करने  के  लिए  नेशनल  हेराल्ड
 की  सम्पत्ति  बुरक  कर  ली  नी।

 ग)  कम्पनी  विधि  बोर्ड  ने  कम्पती  अशधि-
 नियम  956  की  धारा  237  (ग)  के  ब्न्तर्गत
 मैसर्ग  एसासिएटिंड  जर्नल्म  लि0  के  मामलों  की
 जाच  करने  का  आदेश  पहले  ही  दें  दिया  है  t

 erie  fears  परिष्करण  बोर्ड  को  सिफारिशों
 को  क्रियान्विति

 2५3.  श्री  दयाराम  शाक्य :.  क्‍या  इस्पात  और
 खनि  मत्री  यह  बतान  की  कृपा  करेगे  जि

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय  भू-विज्ञान
 'वरिग्करण  बॉड  की  ब1वी  बैठक  i3  ग्रकनूबर,
 l470  FT  हुई  था  ,

 (ख)  यदि  हा,  ता  क्या  सरकार  को  उक्त
 बैटर  का  कार्यवाही  साराश  प्राप्त  हो  गया  है
 श्रौर  क्या  उसमें  की  गई  सिफारिशों  की  जियान्विति
 के  सिग्रे  राज्या  को  आदेश  भेज  दिए  गए  है,
 बौर

 (गो  किन  किन  राज्यों  में  उक्त  सिफारिशा
 तियान्वित  कर  दी  गई  है  और  शेष  राज्यों  के
 नाम  क्‍या  है  तथा  बहा  इनवी  क्रियान्वित  न  हाने
 के  क्‍या  कारण  है?!

 इस्पात  और  छान  संत्रालयों  सें  राज्य  मंत्रों
 श्री  करिया  मुण्डा)  (क)  बन्द्रीय  भ-वैज्ञानिक
 यायेक्म  (परिष्करण  नहीं)  बा  की  1वी  बेठक
 23  अक्तूबर,  976  को  हुई  थी।

 (@)  और  (ग)  इस  बैठक  के  कार्यवुल्त
 सरकार  को  मिले  थ  और  बे  राज्य  सरकारों  समेत
 सभी  सम्बद्ध  एजेसियो  को  भेजे  भी  गए  थे।
 बो  का  मुझ्य  उद्देश्य  भारतीय  भूवैज्ञानिक  सर्वेक्षण
 के  आने  वाले  क्षेत्रगत  त्न  के  कार्यकलापा  के  कार्य-
 क्रम  का  अनुमादन  करना  होता  है।  यही  किया
 गया  था  और  इस  प्रकार  अनुमादन  कार्यक्रम  को
 भारतीय  भूवैज्ञानिक  सर्वेक्षण  ने  976-77  में
 कार्यान्वयन  के  लिए  श्रपने  हाथ  में  लिया  था।

 होने  बाली  सभा  की  बैठक  के  लिए  प्रश्न
 पेट्रोल  का  राशन  किया  जाता

 284.  थ्रो  विजय  कुमार  मल्होत्रा  :  क्‍या
 न्ेद्रो लियम,  रसायन  शौर  उर्वरक  मल्ो  यह  बताने
 की  कृपा  करेगे  कि

 (क)  गया  पेढ़ोल,  डीजल  शौर  न्य  तेलो  के
 मुस्यों  मे  इंद्धि  करने  का  सरकार  का  विचार  है;
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 (a)  यदि  हा,  तो  कितने  प्रतिशत  बृद्धि
 की  जायेगी  ,

 (ग)  क्‍या  सरकार  पेट्रोल  का  राशन  करने
 के  प्रश्न  पर  भी  विचार  कर  रही  है,  और

 घ)  यदि  हा,  तो  किस  तारीख  से  ?

 पेट्रोलियम,  रसायन  श्र  उर्वरक  मंत्री  (श्री
 हेमवती  नन्दन  बहुगुणा)  :  (क)  पेट्रालियम  निर्यातक
 दणो  का  संगठन  श्रीपेक)  के  हाल  ही  के  निर्णयो
 की  परिणामस्वरूप  हमारे  द्वारा  श्रायात  किए  जाने
 वाले  उत्पादों  में  कमी  शौर  कच्चे  तेल  के  मूल्यों
 में  प्राधित्र  वृद्धि  हुई  है।  इस  स्थिति  से  सामना
 करने  के  लिए  अनेक  प्रस्ताव  जिसमे  मूल्य  वृद्धि
 का  प्रस्ताव  भी  शामिल  है,  मरकार  के  विचाराधीन
 है।

 (@)  इन  प्ररतावां  का  रतस्यादधाटन  करना
 सार्वजनिक  हिल  से  नहीं  है।

 (ग)  जी,  नहीं  ।  तथापि,  मरकार  का  यह
 रूख  है  कि  पेट्रोल  का  खपत  में  कल  मिलाजर
 बमी  की  जाये।  कन्द्रीय  मबालयो/विभागा  और
 राज्य  सरपारों  संघ  शासित  प्रणामनां  का  ध्यान
 शालें,  979  म  गेढ़ाल  की  प्रत्यप्रिक  खपत  की
 क्र  श्रावधित  विया  गया  था  तथा  उनसे  श्रनुराध
 विया  गया  फि  उनके  'नियवण  के  अ्नर्मत  आने
 बाले  विभागों  सावजनित  क्षव  उपक्रमा  श्रादि  के
 सम्बन्ध  में  197879  बौ  तलना  में  197%80
 के  दौरान  पेड़ाल  नी  णापत  में  5  प्रतिशत  की
 बचत  को  प्राप्प  रने  के  लिए  आवश्यक  उपाय
 किये  जाये।

 (घ)  प्रश्न  नहीं  उठता।

 Drilling  Operation  in  Tripura

 285  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Wil  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  refer  to  the  re-
 ply  given  to  Unstarred  Question  No.
 4002  dated  8th  May,  979  and  state:

 (a)  what  further  progress  has  so
 far  been  made  in  regard  to  oil  dril-
 ling  operations  on  Baramura  and
 Gujalia  structures  and  elsewhere  in
 Tripura;  and

 (b)  what  assessment  about  the  pre-
 sence  of  Oil/gas  resources  hag  been
 made  on  the  basis  thereof?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Cur-
 rently  two  wells  are  under  drilling  in
 Tripura  by  the  ONGC  on  the  Baramura
 and  Gojalia  structures.  The  well  on
 the  Baramura  structure  has  been  drill-
 ed  down  to  476  metres  and  the  well
 on  the  Gojalia  to  2]6  metres.

 (by)  ONGC  has  50  far  drilled  four
 wells  on  the  Baramura  structure.  Some
 quantity  of  gas  in  the  shallow  horizons
 of  two  wells,  namely,  Well  No,  and
 4  was  found.  One  weil  (No.  3)  has
 been  abandoned  as  dry  and  testing

 of  the  4th  well  (Wel,  No.  2)  is  cur-
 rently  in  progress.

 News  item  captioned  “CIL’s  White
 Elephant"

 286.  SHRI  BALASAHEB  VIKHE
 PATIL,  Will  the  Minister  of  ENERGY
 he  pleased  to  refer  to  the  news  item
 captioned  “Coal  India  Limited,  White
 Elephant”  published  in  the  Business
 Standard  ‘Calcutta  Edition’  of  27th
 May,  979  and  state  what  effective measures  have  been  taken  to  economise
 in  the  overheads  and  also  to  avoid  in-
 fructuous  expenditure  being  incurred
 by  the  C.l.L.  and  its  subsidiaries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  The  mea-
 sures  suggested  to  the  coal  companies
 {o  reduce  the  overheads  include  res-
 triction  o:)  the  recruitment  of  non-tech-
 nical  and  non-operational  staff,  cut  in
 office  expenditure  and  travelling  allow-
 ance,  cut  in  overtime  payment,  reduc-
 tion  in  the  number  and  size  of  foreign
 delegations  and  foreign  tours,  reduc-
 tion  in  non-functional  construction
 works,  better  utilisation  of  machinery
 reduction  of  inventories  etc.  They
 have  also  been  asked  to  review  the
 staff  strength  in  the  company  and  area
 headquarters  as  well  as  in  the  sales
 Offices,  This  is  a  continuing  process
 and  every  effort  is  constantly  being
 made  to  reduce  overheads  and  avoid
 (nfructuous  expenditure,
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 Steps  to  improve  coal  supply  to
 Industries

 287.  SHRI  R.  MOHANARANGAM:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 supply  of  coal  to  all  industries  and
 consumers  38  facing  the  same  _  cons-
 traints  which  bedevilled  our  economy
 during  the  last  two  years;

 (b)  af  so,  the  reasons  therefor  and
 the  specific  steps  taken  to  improve
 matters;  and

 (c)  if  not,  the  concrete  steps  taken
 which  hold  out  promise  of  considerab-
 ly  easing  the  position?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and
 (b),  The  coal  industry  like  many

 others  have  been  facing  severe  pro-
 duction  constraints  due  to  an  unsettled
 law  and  order  situation  and  industrial
 unrest  particularly  in  Bengal-Bihar
 and  shortages  of  power,  explosives,
 diesel  ang  trucks  during  the  last  twa
 years.  The  coal  production  also
 sufferred  on  account  of  devastating
 fidcds  in  the  Bengal-Bihar  area  in
 978  monsoon.  Since  then,  however,
 the  production  and  available  pithead
 stocks  have  by  and  large  been  ade-
 quate  to  meet  the  demand  although
 marginal  shortages  have  been  ex
 perienceq  in  certain  areas  due  to
 constraints  of  coal  transportation.

 (c)  Steps  taken  to  eace  the  position
 are  as  follows:

 (i)  several  short  gestation  projects
 have  been  identified  for  quick  step
 up  in  production.

 (ii)  Reconstruction  of  existing
 mines  and  development  of  new
 mines  have  been  accelerated.

 (iii)  The  constraints  of  inputs  like
 power,  explosives  etc.  are  being
 overcome  and  additional  plant  and
 equipment  supplied  for  increasing
 coal  production.

 (iv)  concerted  action  is  being
 taken  to  improve  the  law  and  order
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 situation  in  the  Bengal-Bihar  coal
 fields.

 (२)  Loading  infrastructure  by  rail
 is  being  augmented  by  expansion  of
 sidings,  construction  of  new  sidings
 and  coal  handling  plants  and  dep-
 loyment  of  front  ang  loaders  etc.

 (v1)  Close  coordination  is  main-
 taineq  with  the  Railways  for  stepp-
 ing  up  the  supply  of  wagons  to  im.
 prove  despatches  by  rail.  The
 shortialis  in  rail  despatches  are
 37806  good  by  road  releases  on
 request  from  the  consumers.

 Import  of  Coking  Coal

 288.  SIIRI  R.  MOHANARANGAM:
 Will  the  Minicte:  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  quantity  of  coking  coal  im-
 ported  for  use  in  Steel  Plants  during
 the  last  year  and  the  quantity  propos-
 ed  to  be  imported  during  current  vear;

 (b)  the  prices  of  the  imported  pro-
 cluct  as  compared  to  indigenous  coal;
 and

 (c)  the  reasons  wh,  our  foreign  cx-
 change  resources  ate  allowed  to  be
 drained  when  Indian  Coal  can  be  used
 by  better  beneficiation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEFL  AND
 MINES  (SHRI  KARIA  MUNDA)>:  (a*
 An  order  for  import  of  million
 tonnes  of  high  grade  low  ash  coking
 <o3l  (600,000  tonnes  from  Australia
 and  400,000  tonnes  from  Canada)  was
 placed  in  Sept  ‘78  The  first  ship-
 ments  started  arriving  at  the  Indian
 Ports  in  January  1979.  Un  to  री.
 March.  1979,  about  160,000,  tonnes  of
 coking  coal  from  Austratiy  and  80,000
 tonnes  from  Canali,  were  shipped
 and  appioximately  95600  tonnes  of
 Australian  and  25000)  =  «tonnes  of
 Canadian  Coal  were  unloaded  at  the
 Indian  Ports  The  remaininre  quantity
 is  expected  to  arrive  during  1979-80

 (४७)  The  cost  of  high  grade  low  ash
 imparted  enking  coal  delivered  at  th
 stce]  plants  would  be  around  Rs,  600/
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 per  tonne  as  against  the  average  price
 of  Rs,  200/-  per  tonne  for  the  indi-
 genous  coal.

 (c)  India  has  limited  reserves  of
 coking  coal;  even  these  are  of  inferior
 quality.  These  coking  coal  reserves
 are  likely  to  get  exhausted  in  the  next
 40-50  years  or  even  earlier,  depend-
 ing  on  the  level  of  steel  production.
 Secondly,  Indian  coal,  even  after  wash-
 ing,  has  an  Ash  content  of  9—2l  per
 cent  as  against  9-l0  per  cent  in  other
 countries.  Thirdly,  the  production/
 supplies  of  good  quality  coking  coal
 is  falling  far  short  of  actual  require-
 ments.  The  supply  during  1978-79
 was  lower  than  the  requirement  by  3
 million  tonnes  and  even  lower  than
 the  actual  supplies  in  1977-78  by  as
 much  ag  0.9  million  tonnes,  It  was,
 therefore,  decided  with  the  approval
 of  the  Cabinct  in  August,  978  to  im-
 port,  on  an  aq  hoc  basis,  one  million
 tonnes  of  high  grade  low  ash  coking
 coal,  for  the  following  reasons’

 (i)  It  will  reduce  the  gap  between
 the  requirement  of  the  steel  Planis
 and  the  indigenous  supplies  of  cok-
 ing  coal;

 Qi)  The  rmport  will  help  to  te-
 duce  the  pressure  on  the  coal  mines
 and  the  washeries:  they  can  then
 concentrate  on  improving  and  stabi-
 listing  coal  supply  both  in  terms  of
 quantity  and  qui'ity;

 (ii)  Use  of  lower  ash  coal,  besides
 having  an  impact  on  productivity,
 will  alsa  reduce  the  problems  of
 maintenance  and  increase  the  life  of
 equ  pment  ind  ma  hinery,

 (ivy  It  will  help  in  conservation
 of  om  limiled  cvking  coal  reserves

 Provision  of  street  licht  on  Prabhu
 Bhawan  Mary  (Chureh  Road)  Dethi

 289.  SIM,  कूग  K  RODIVAN.  Will
 the  Mauicter  of  ENERGY  he  pleased
 to  state:

 (a)  whether  Genoru?  Manager  and
 other  officials  of  DESU  had  received
 any  communication  from  Laxmi
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 Nagar  M-Block  Welfare  Society
 (Delhi)  for  providing  street  light  on
 Prabhu  Bhawan  Marg  (Church  Road)
 ete;

 (b)  whether  it  is  a  fact  that  this  is
 very  busy  road  for  people  from
 adjoining  blocks  to  go  to  the  Laxmi
 Nagar  Bus  Stop;

 (०)  whether  during  rainy  season
 people  are  put  to  great  hardship  while
 returning  late  evening  on  account  of
 lack  of  Street  light;

 (d)  if  so.  why  the  request  has  not
 been  taken  note  of  seriously;  and

 (e)  steps  being  taken  to  provide
 street  lights  before  the  start  of  rainy
 season?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN).  (a)
 D.E.S.U.  have  reported  that  they  did
 not  receive  any  communication  re-
 ferred  to  in  the  question.

 (b)  &  (c),  Delhi  Administration  has
 reported  that  this  is  an  unauthorised
 colony  and  no  survey  has  yet  been
 done  with  regarg  to  roads  and  hard-
 ships  caused  to  the  people  on  account
 of  lack  of  street  lighting  etc.

 (d)  In  view  of  the  reply  at  part  (a)
 above,  the  question  does  not  arise.

 (e)  Delhi  Administration  has  in.
 formed  that  necessary  steps  would  be
 taken  on  the  deposit  of  funds  by  the
 residents  of  the  area  or  alternatively
 when  the  seed  capital  is  given  by  the
 Government  of  India  to  whom  a  pro-
 posal  has  been  sent  by  the  Delhi
 Development  Authority  in  respect  of
 all  the  unauthorised  colonies.

 Co-ordination  between  Minister  of
 Railways  and  Minister  of  Energy  for

 adequate  supply  of  coal

 290.  PROF,  P.  G  MAVALANKAR:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  he  has  taken  any  ini.
 tiative  and  action  recently  in  the
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 matter  of  effective,  sensible  and  ur-
 gent  coordination  between  the  Minis-
 tries  of  Energy  and  Railways  for  en-
 suring  continued,  regular,  timely  and
 adequate  supplies  of  coal  to  various
 parts  of  the  country,  particularly  at
 industrial  units  and  electric  power
 stations;

 (9)  if  so,  full  facts  and  results  there.
 of;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and  (b).
 Continuous  and  close  coordination  is
 being  maintained  between  the  Minis.
 try  of  Railways  ang  the  Ministry  of
 Energy  for  supply  of  adequate  quanti-
 ties  of  coal  to  various  parts  of  the
 country.  Local  groups  have  been  set
 up  with  Coal  Companies,  Railways
 and  power  station  authorities  to  step
 up  the  rail  despatches  to  priority  con-
 sumers.  Setting  up  of  such  coordinat-
 ing  groups  have  resulted  in  increased
 supply  of  coa]  to  power  stations,

 (c)  does  not  arise.

 Visit  of  Minister  of  Defence  to  foreign
 countries

 291,  PROF.  P.  6.  MAVALANKAR:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  he
 pleased  to  state:

 (a)  whether  he  recently  visited
 some  foreign  countries;

 (b)  if  so,  facts  thereof,  includ  ng
 the  costs  incurred;

 (९)  purposes  of  the  said  visits  and
 the  results  (including  agreements  con-
 tracts,  etc.  signed,  if  any)  thereto;  and

 (d)  who  accompanied  him  tn  these
 visits  and  for  what  advice  and  asait.
 tance?

 THE  DEPUTY  PRIMFE  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHItr
 JAGJIVAN  RAM):  (a)  Yes,  Sir.

 (b)  DPM  (Def.)  alongwih  some
 senior  officials  and  personal  staff  visit-
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 ed  Bulgaria  and  Romania  from
 28-5-79  to  6-6-79  on  an  invitation  from
 the  Defence  Ministers  of  these  coun-
 tries  The  return  journey  was  via
 London,  Details  of  expenditure  in-
 curred  are  under  compilation  as  certain
 expenditure  details  are  still  awaited.

 (c)  This  was  primarily  a  goodwill
 visit  during  which  there  was  a  general
 and  fruitful  exchange  of  views  on
 subjects  of  mutual  interest.  No  con-
 tracts/agreements  were  signed.  A
 Protocol  was  signed  with  Bulgaria  on
 Defence  Cooperation.  In  London
 DPM  (Def)  had,  apart  from  exchange
 of  views  with  the  Prime  Minister,  the
 Foreign  Secretary  and  Defence  Secre-
 tary  of  U.K.,  lookeg  into  the  problems
 of  critical  procurement  through  India
 Supply  Wing  of  our  High  Commission
 in  U.K.

 (d)  The  following  Officers  from
 Ministry  of  Defence  and  Service  Hars.
 accompanied  DPM(Def.)  for  detarled
 study  of  the  possibilities  of  coopera-
 tion  with  these  countries,  in  addition
 PS  to  DPM  (Def.  and  a  personal
 attendant  also  accompanied.

 (i)  Lt.  Gen,  S,  Menezes,  VCOAS

 (ii)  Shri  P.  8,  Kohli,  Jt.  Secre-
 tary  (P&C).

 (iii)  Shri  8.  8.  Sahai,  Joint  secre-
 tary  (P&W).

 (iv)  Maj.  Gen.  8,  Cc  Payara,
 ccP  &  9,

 (v)  Air  Cmde.  M  M.
 OSD  (Plg.).

 (viy  Capt.  KASZ  Raju,  Jt.  Direc.
 tory  (Navy).

 Sinha,

 Provision  of  Legal  Aid  to  weaker
 Sectiong

 292.  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  LAW,  JUSIICE
 AND  COMPANY  AFFAIRS  be  peased
 to  state:

 (a)  whether  Government  propose
 to  bring  before  Parliament  at  an
 early  gate  a  Bill  for  providing  free
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 legal  aid  to  the  economically  weaker
 sections  of  the  community  all  over

 the  country;
 (b)  if  so,  how  and  when  and  with

 what  hroad  provisions;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  LAW,  JUST{CE
 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  (a)  Although
 Bhagwati  Committee  on  National
 Junidicare  have  recommended  lemisla-~
 tion  for  providing  free  legal  aid  ‘o  the
 economically  weaker  sections  of  the
 community  all  over  the  country  and
 have  appended  a  draft  bill  with  their
 Report,  the  Government  is  yet  to  take
 a  decision  thereon.  An  Inter-lerart-
 mental  Committee  has  been  set  up
 with  a  view  to  prepare  a  Paper  for  the
 directions  of  the  Cabinet  on  the
 variceus  points  emerging  from  the
 Bhagwati  Committee  Report.  li  is
 about  to  conclude  its  work.  It  would,
 therefore,  not  be  possible  to  give  a
 specific  answer  to  this  question  at  this
 stage.

 (h)  and  (c).  In  view  of  the  above,
 these  questions  do  not  arise.

 Foreign  Visit  by  Ministe;

 293.  PROF  P.  G.  MAVALANKAR:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  pe
 pleased:  to  state:

 (a)  whether  he  recently  visited
 Soviet  Union  and  other  countries;

 (b)  if  go,  full  facts  thereof;
 (ec)  purposes  ang  results  of  the

 said  visits;  and
 (a)  total  expenses  incurred  and

 the  namcg  of  the  officials  who  accom-
 panied  him  to  the  said  visit,  and
 reasong  for  thely  so  accompanying
 him?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b).  Minister  of  Petroleum,  Chemicals
 and  Fertilizers  visited  the  Soviet
 Union  and  Saudi  Arabia  from  28-5-79
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 to  1-86-79  and  2-6-79  to  6-6-79  at  the
 invitation  of  the  respective  Govern-
 ments,

 (०)  USSR
 The  purpose  of  the  visit  to  USSR

 was  to  explore  possibilities  for  enhar  c-
 ed  cooperation  in  the  field  ef  oil,
 petrochemicals,  drugs  and  ohar-
 maceuticals,  chemicals  and  velated
 areas.

 As  the  result  of  discussions  between
 Minister  of  Petroleum,  Chemicals  and
 Fertilizers  ang  the  Soviet  leeders
 following  conclusions  were  arrived  at:

 (a)  In  furtherance  of  the  Joint
 Soviet  Indian  Declaration  and  the
 Long-Term  Programme  of  Economi*
 Trade,  Scientific  and  Technical)  Co-
 operation  between  USSR  and  India
 signed  by  Shri  Morarji  Desai,  Prime
 Minister  of  India  on  26-10-77  and
 14-3  79  respectively,  the  Soviet  side,
 subject  to  determination  of  mutually
 satisfactory  terms  and  condit.ons,
 agreed  to:

 (i)  To  cooperate  in  the  field  of
 geological  exploration  for  hydro~
 carbons  in  area  to  be  mutually
 selected.

 (ii)  To  cooperate  in  the  field  of
 geophysics  including  carrying  out
 combined  field  geophysical  —  sur-
 veys,  delivery  of  field  equipment
 as  well  as  deputation  of
 specialists.

 (iii)  To  depute  six  specialists  to
 the  Institute  of  Drilling  and  Insti-

 tute  of  Reservoir  Engineering.
 (iv)  To  prepare  jointiy  long

 term  techno-economic  perspective
 plan  for  oil  and  natural  gas  ex-

 ploraticon  and  exploitation  in  on-
 shore  in  India  during  98l—90

 (v)  To  drill  a  deep  well  in  Tri-
 pura.

 (vi)  To  cooperate  in  exchange
 of  specialists  and  technical  know-
 how  7  the  field  of  lubr.carts,
 yreases,  hydraulic  oils,  catalysts,
 additives  catalytic  processes.
 (b)  (i)  Terms  and  conditions  re-

 Zarding  supply  ef  0.6  miilion  tounes
 of  crude  earher  agreed  to  in  pri‘t-i-
 ple  by  the  USSR  were  finalised.

 (i.)  Possibility  of  cooperation  in
 the  manufacture  of  new  Cardiova-

 scular  drugs  and  strepothyroid  hor-
 mones  and  production  of  Caffeine
 from  Theolremine  were  also  identi-
 fied.
 SAUDI  ARABIA

 The  visit  to  Saudi  Arabia  was  for
 the  purpose  of  exchanging  views  te-
 farding  supply  of  crude  oil  and  for
 exchanging  economic  cooperation
 betwees  India  and  Saudi  Arabia,

 As  the  result  of  discussions  with
 Saudi  leaders,  possibilities  for  coopera-
 tion  between  the  two  countries.  iuter
 alia,  in  the  field  of  censultancy,
 engineering  services,  rail  road  cons-
 truction  and  technical  exchanges  were

 identified.  India  was  also  assured  that
 existing  levels  of  supplies  of  crude  oil
 from  Saudi  Arabia  would  he  main-
 tained  and  that  Saudi  Arabia  would
 take  a  view  on  the  question  of  addi-
 t.cnal  supplies  of  crude  to  India  later.

 (d)  The  following  assisted  the  Minis-
 ter  in  his  discussions  in  USSR  and
 Arabia:

 Subject

 USSR

 Name  Designation

 Sini  P.T,  Venugopal  Chairmen,  ONGC

 Shri  K.V.  Raghvan  Chairman  EIL
 Shri  क्,  Tee  Gupta  Chainin,  7८  €!

 oO”  cxploateniird  CNC un  cee  sappy of  equiyment,  exchirge  of  experts, etc.

 Consultancy  ard  Engireerirg  servucs.
 Cniee  oil  rrd  preduct  myyplics.
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 Name  Designation  Subject

 Dz.  S.  Varadarajan  Chairman,  IPCL  Petrochemicals,  Lubricants,  catalysts,  |

 Sari  R.  K.  Baargava  Jt.  Secretary,  Deptt.
 of  Petroleum.

 Shri  Akhtar  Alam  Dir.  Foreign  Colla-
 boration  and

 nies.

 Shri  M.  L.  Hallon  P.S.  to  Minister

 IBP
 Group  of  Compa-

 greases,  hydraulic  oils,
 catalytic  processes.

 additives  and

 Matters  concerning  ONGC  and
 industry.

 oil

 Economic  cooperation  in  areas  relating  to
 Ministry  of  Petroleum,  Chemicals  and
 Fertilizers  and  associated  public  sector
 undertakings.

 |

 Nore  :—Visit  to  Moscow  of  Shri  K.  V.  Raghvan  and  Dr.  S.  Varadarajan  was  combined  with  a
 their  other  foreign  commitments  during  this  period.

 “SAUDI  ARABIA

 Soa  K  V.  Raghvan  Caiirmin,  EIL

 Shri  C.R.  Das  Gupta  Chairman,  IOC

 Shri  N.  Mohanty  Director,  Deptt.  of
 Heavy  Industry.

 Shri  V.  K.  Grover  Joint  Secretary,
 Ministry  of  Exter-
 nal  Affairs.

 Shri  Akhtar  Alam  Director,  Foreign
 Collaboration  and
 IBP  Group  of
 Companies.

 Shri  M.  L.  Hallon  Private  Secretary  to
 Minister.  -

 {

 Cooperation  in  consultancy,  Engineering
 and.  fertilizer  Sectors.

 Crude  oil  and  product  supplies.

 the  field  of Cooperation  in  Industry.

 Political  and  Economic  relations.

 Economic  cooperation  in  areas  relating
 to  Ministry  of  Petroleum,  Chemicals  and
 Fertilizers  and  associated  public  sector
 undertakings.

 Information  regarding  expenditure  incurred  is  being  collected.

 Rehabilitation  of  released  Defence
 Personnel  coming  from  Almora  and

 Pithoragarh  District  (U.P.)

 294.  DR,  MURLI  MANOHAR
 JOSHI):  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  releaseq  Army
 officers  ang  men  coming  from  Almora
 and  Pithoragarh  districts  are  unem-
 ployed;

 (b)  whether  Government  have  un-
 dertaken  any  survey  to  ascertain
 the  numfier  of  such  personnel;  and

 (c)  whether  Government  have  for-
 mulateq  any  schemes  for  the  rehabi-
 litation  of  these  defence  personnel?

 THE  DEPUTY  PRIME  MINISTER
 AND  MNISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  No  specific
 data  in  regard  to  the  number  of  un-
 employed  released  Army  officers  and
 men  from  Almora  and  Pithoragarh
 districts  is  available.  However,  603
 and  849  ex-servicemen  from  Almora
 and  Pithoragarh  districts,  respectivaly,
 were  on  the  live  Register  of  Employ-
 ment  Exchanges  at  the  end  of-  March,
 1979.
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 (b)  No  survey  to  ascertain  the  num-
 ber  of  unemployed  released  Army  offi-
 cers  and  men  from  Almora  and
 Pithoragarh  districts  hag  been  under.
 taken.

 (c)  The  following  resettlement/re-
 habilitation  schemes  are  offered  to  ex-
 defence  personnel,  including  those
 from  Almora  und  Pithoragarh:—

 (i)  Allotment  of  Army  Surplus  ‘B’
 vehicles,

 (ii)  Allotment  of  tractors.

 (ii)  Allotment  of  agencies  of
 National  Textile  Corporation,  Saia-
 par  Salt  and  Photo  Films.

 (iv)  Consultancy  regarding  the
 setting  up  of  small  scale  industries
 and  sponsoring  the  applications  to
 the  banks  for  loan  assistance.

 (v)  In  regard  te  the  Ex  service-
 men  desirous  of  rehabihtating  them-
 Selves  by  setting  up  viable  =  smull
 scale  industries  and  in  need  of  loans
 from  banks  for  the  purpose,  it  has
 been  decided  to  subsidise  the  rate
 of  interest  upto  50  per  cent  on  these
 loans

 (vi)  The  rate  of  interest  payale
 by  the  ex-servicemen  entrepreneurs
 on  loans  upto  Rs.  5,000  will  be  4
 per  cent  per  annum.  The  diiferenc-
 between  the  rate  of  interest  charged
 hy  the  bunk  and  4  per  cent  will  o¢
 re-imbursed  for  a  period  of  three
 years  from  the  date  of  grant  of  loan.

 (v.i)  The  rate  of  interest  pavabie
 by  the  ex-servicemen  entrepreneurs
 on  leans  above  Rs.  5,000  and  upto
 Rs,  25,000  will  be  7  per  cent.  The
 difference  netween  the  rate  of
 interest  chatred  by  the  bank  and  7
 per  cent  will  be  re-imbursed  for  9
 period  of  three  years  from  the  date
 of  grant  of  loan,

 Further  it  is  learnt  that  there  ate
 also  some  schemes  undertaken  by
 Director  Sainik  Kalyan,  U.P.  for  the
 iehabilftation  of  ex-servicemen  helorg-
 ing  to  Hill  Districts.
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 Public  Sector  Steel  Plant  at
 Visakhapatnam

 295.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  K.  A.  RAJAN:
 DR.  P.  V.  PERIASAMY:
 SHRI  JANARDHANA

 POOJARY:
 Will  the  Minister  of  STEEL  AND

 MINES  be  pleased  to  state:

 (a)  whether  the  setting  up  of  a
 public  sector  steel  plant  at  Visakha-
 patnam  has  been  cleared  by  Govern-
 ment;

 (b)  if  so,  total  cost  involved  and
 how  Government  propose  to  meet
 thi,  expenditure;  and

 (०)  how  far  the  demand  of  steel  in
 the  country  will  be  met  after  the
 commissioning  of  the  said  plant?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEF].  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Yes,

 Sir.

 (by  The  plant  is  estimated  to  cost
 Rs.  2°56  crores  jncluding  the  foreiga
 exchange  component  of  Rs.  500.29
 crores,  Fereign  exchange  require
 ments  for  the  plant  will  he  met
 through  a  Soviet  eredit  of  Roubles  250
 milhon  already  made  ava'lable  and
 further  credit  likely  to  be  made  avail-
 able  by  the  Government  of  USSR  after
 approval  of  the  revised  Detailed  Pro-
 ject  Report  and  finalisation  of  the
 division  list  of  supplies.  The  rupee
 expciiditure  wiJl  be  met  from  Gov-
 ernment’s  budgetary  resources  and
 internal  resources  of  SATL,

 (७)  0०  per  report  (March  979)  of
 the  Wo.k  ng  Group  on  Iron  and  Steel
 set  up  by  the  Pianning  Commission,
 the  demand  for  shaped  products  in  the
 country  is  estimated  at  9.745  million
 tonnes  in  1988-89,  With  the  comp'e-
 tion  of  Visakhapatnam  Steel  Plant  and
 the  expansions  of  existing  steel]  plants,
 jt  would  be  possible  to  meet  the  ce-
 mand  for  such  products  to  the  extent
 of  9.363  million  tonnes  per  annum.
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 तर्वर्थ  झाधार  पर  कार्य  करते  थाले  केन्द्रीय
 सुचना  सेवा  के  प्रेड-4  के  भ्रधिकारो

 296.  शी  राम  थिलास  पासवान  :  वया  सूचना
 कौर  प्रसारण  मत्नी  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  बया  कंन्द्रीय  सूचना  सेवा  के  ग्रेड-4
 (सब-एडीटर)  के  उन  झधिवस्यों  को  सूची  सभा
 पटल  पर  रखो  जायेगी  जा  गत  तीन  वर्षों  से  तदर्थ
 झाधार  पर  काम  कर  रहे  है  श्रौर  जिनकी  सेवाओो
 को  पझ्रभी  तक  नियमित  नहीं  किया  गया  है  शौर
 इस  के  कारण  कया  है,

 (ख)  ब्या  सरकार  का  विचार  उनकी  रेवा
 को  तीन  महीने  के  अन्दर  नियमित  करने  वा  है  ,

 (ग)  कया  सरकार  का  विचार  सम्बन्धित
 कर्मचारियों  की  जिम्मेदारी  निश्चित  करने  और  उन
 के  विरुद्ध  बायंवाही  बरते  का  है,  यदि  हा,  ता
 तत्सम्बन्धी  ब्यौरा  वया  है,  और

 (ग)  यदि  नहीं,  तो  इसके  क्‍या  कारण  है?

 झोर  प्रसारण  संत्रो  (श्री  लाल  कृष्ण
 प्राइवाणी )  :  (क)  बे-्द्रीय  सूचना  सेवा  के  ग्रेड-
 4  में  तदर्थ  भ्राघार  पर  कोई  अधिकारी  काम  नहीं
 कर  रहा है  । शत  उनको  नियमित  करने  का  प्रश्न
 नहीं  उठता

 (a)  से  (४).  प्रश्न  नहीं  उठते ।

 कम्पनियों  हारा  वारथिक  खातो  के  सन्तुलन-पत्र
 प्रस्तुत  ले  करना

 297.  शी  राम  विलास  पासवान  :  क्‍या  विधि,
 स्थाय  और  कम्पनों  कार्य  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  उन  प्राध्वेट  और  पब्लिक  लिमिटेड
 कम्पनियों  को  सरया  कितनी  है  जिनकी  सामान्‍य

 जी  15  लाख  रुपये  से  भ्रधिक  है  भौर  जिन्होंने
 सर्फ  वर्ष  i978-79  के  अतिग्वित  गले  तीन

 बचों  के  वित्तीय  सन्तुलन-पत्र  श्रौर  लाभ  और
 हानि  के  लेखें  प्रस्तुत  नही  किये  है,

 (ख)  उन  में  से  कितनी  कम्पनियों  को  इस
 बारे  मे  एक  बार,  दो  बार  अथवा  तीन  बार  समय
 सीमा  बढ़ाने  की  भ्रनुमति  दी  गई  है  ,

 (ग)  उक्त  भ्रनुमति  किस  स्तर  पर  दी  जाती
 है  और  प्रधिकारियों  को  राज्यवार  ऐसी  भप्रनुमति
 कितनी  झबधि  के  लिये  देने  का  भ्रधिकार  है  झोर
 क्या  थे  भ्रभी  भी  उन्हीं  पदों  पर  कार्य  कर  रहे
 हैं;  भौर
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 (3)  समय  पर  सतलन-पत्न  ब्लौर  लाभ-हानि
 लेखा  प्रस्तुत  न करने  के  लिये  क्‍या  सजा  दी  गई
 और  इस  बारे  में  गत  तीन  वर्षों  मे  किसनी  कम्पन
 नियो  की  गजा  दी  गई?

 गृह  संजालय  तथा  विधि,  न्याय  झीर  कश्पनी
 कार्य  मंत्रालयों  में  राज्य  मंत्री  श्री  एस०  डी०
 पाटिल)  ;  (क)  3i-33978  तक  देश  में  75
 लाख  २०  से  भ्रधिक  वे  प्रदत्त  पूजी  सहित  मोटे
 तौर  से  4,500  प्राठवेट  और  पब्लिक  लिमिटेड
 कम्पनिया  थी।  कम्पनियों  के  कार्य  करने  के  सम्बन्ध
 में  झकड़े  विशिष्ट  रूप  से,  कि  उसकी  प्रदन  पूजी
 8  लाख  to  से  अधश्क  है,  के  सद्  में  नहीं

 रखे  जाते  हैं।  द्सलिये  श्रपेक्षित  ऑ्ाकड़े  एकल
 करने  मे  भारी  श्रम  और  समय  लगेगा  जिसके
 पर्णिम  समानुपातिक  नहीं  हो  सकते  हैं।

 (ख)  शौर  (ग).  कम्पनी  भ्रधिनियम  r956
 की  धारा  i66  को  उप-धारा  (i)  के  हिंतीय
 परन्तुक  की  शर्तों  में,  कम्पनी  रजिस्ट्रार  किसी
 विशेष  कारण  से  वाधिक  महासभा  वी  बैठक  (प्रथम
 वाधिक  महासभा  की  बैठक  न  होने  पर)  सम्पन्न  करने
 के  लिए  3  महीनों  की  अवधि  से  श्रधक  न  होते

 ए  समय  बढा  सकता  है  t  वाधषिक  महासभा  की
 बैठक  सम्पन्न  करने  के  लिए  हस  प्रकार  के  समय
 विस्तार  से  शेयरधारियो  और  कम्पनी  रजिस्ट्रारो
 का  तुलन  पत्न  और  लाभ  तथा  हानि  लेखे  प्रस्तुत
 फरने  के  लिए  समय  बढ़ाने  का  प्रभाव  होता  है  t

 कम्पनी  रजिस्ट्रारों  हारा  यथा  भ्रनुमादित  या
 निरस्त  वाधिक  महासभा  की  बैठक  सम्पन्न  करने
 के  लिए  समय  विस्तार  धारा  i6o(i)  #  प्रन्तगंत
 झावेदन  पत्नो  वे.  सम्बन्ध  में  सूचना  निम्नाकित  है

 बर्ष  अनुमोदित  निरस्त

 1975-76  20i4  3200

 1976-77  2252  265

 ‘1977-78  2246  4i88 La

 उपलब्ध  सूचना  से  कम्पनियों  की  सख्या,  जिनको
 कम्पनी  भ्रधिनियम  की  धारा  i6o(i)  के  भनन्‍्तगंत
 एक  बार,  दो  बार  या  तीन  बार  समय  विस्तार  की
 प्रनुमति  दी  गई  है,  सुनिश्चित  करना  सम्भव  है  t

 कम्पनी  रस्ट्रारों  को  सूची,  उस  झवधि,  सहित,
 जबसे  वे  कथित  पदों  पर  हैं,  संलग्न  विवरण  में
 दी  जाती  है  ।
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 (7)  समय  के  अन्दर,  रिपोर्टों  लुलन  पत्रों  चपबन्धों  को  पअ्न्‍रन्तगेंत  बनाये  गए  श्रधिपोगों  की  कुल
 और  ले  न  हानि  लेखो  को  प्रस्तुत  करने  के  जिए  सपा  के  सम्बन्ध  मे  सूचना  तीन  वर्षों  की  अवधि
 व  नित्रों  को  न्याय नयों  द्वारा  द्ड  दिए  जलने  के  में  कम्पतियां  को  सभी  श्रेणियों  के  विरुद्ध  निम्न '  सम्बन्ध  मे  कोई  मना  से  सूचता  तुरत  'उपनन्ध  प्रकार  उल्निखित  है
 नहीं  है  ।  तथापि,  कम्पनी  भ्रधिनिप्रम  के  सम्बन्धित

 धारा  विवरण  975-76  ‘1976-77  1977-78

 159/162  165(9)  रजिस्ट्रारो  के  शेयरधारियों  2342  2569  2788
 का  वार्षिक  वित्ररणा  भ्रस्तुत
 करना  साविधिक  बैठक  सम्पन्न
 करता  तथा  सोयिधिक  रिपाठे
 प्रस्तत  करना

 166;  (68  वाधिक  महाराभा  को  बैठकें  ११6  064  968%
 220(  3)  रजिस्ट्रारों  के  पास  तलन  पत्र  03  35  49

 आदि  प्रस्तुत  करना  t
 विवरण

 क्रम  संख्या  राज्य  केन,  ५शागित  क्षेत्र  कम्पनी  रजिस्ट्रार  का  नाम  तनाती  की  तारीख

 l  fara  एवं  टरियाणा  श्री  सी०  आर०  मत्ता  (24—5-1979

 2  मदाराष्ट्र  श्री  एस०  बी०  पी०.  शर्मा  3I-5-979

 3  पण्किमी  बेंगाल  श्रा  एम  सी८  बसु  I2-5-976

 4  तामिननाडु  श्रीमती  एस०  भ्रच्णुतन  12-5-1976

 5  गजरात  श्री  बो०  बी+  गाथा  14-6-1967

 6  उत्तर  प्रद  श्री  एम०  नारायणन  16-6-1976

 7  पजाब,  हिमाचल  प्रदेश  व  चण्डीगढ  श्री  एस०  पी०  तायल  l6-2-977

 8  कनाट  श्री  पी०  दी०  गाचवानो  Aa  I-979

 ०  राजस्थान  श्री  एन०  एस०  गुप्ता  3I-5-979

 I0  जम्मू  एज  कश्मीर  श्री  एम०  एम०  सिर  (30-5-1979

 L20  झान  प्रदेश  श्री  oo  एस ०  राज  6—7-977

 i2  पाड़िचरी  श्री  एस०  श्रार०  बी०  वी0  7-7-1977,
 सत्यनारायन

 33  केरल  श्री  पी०  एस०  भ्रनवर  28—3-974

 i4  प्रमम  स्रिपुरा  मणिप्रर,  नागालैंड,  मेघालय  श्री  एम०  के०  भटटाचार्य  5-3-1979
 मिजारमब्य  झ्रुणाचल  प्रदेश

 45  बिहार  श्री  पी०  फे०  चटर्जी  2i-6-979

 36  उड़ीसा  श्री  ही०  के०  पाल  (20-9-1977

 17  मध्य  प्रदेश  की  एस०  बे  सक्सेना  20-4-1978

 गोवा,  दमन  एवं  दिव  श्री  एम०  एल०  गन्वीर  (28-4-1979
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 कम्पनियों  को  विचालिया  घोषित  करने  के  लिए
 आावेदन-पत्र

 298.  श्री  राम  बिलास  पासवान  क्‍या  विधि,
 गयाव  और  कम्पनी  कार्य  मत्रो  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  कम्पनियां  को  दिवालिया  घोषित  करने
 के  लिए  झावेदन-पत्न  किस  स्तर  पर  स्वीकार  किया
 जाता  है  श्रौर  इस  सम्बन्ध  में  बाद  की  कार्यवाही  किस
 स्तर  पर  की  जाती  है  और  निर्णय  क्या  जाता  है  ,

 (ख)  विभिन्न  राज्यों  के  कार्यालयों  से  ऐसे
 अप्रधिकारियो  की  सख्या  फितनी  है  जा  एक  ही  सोट
 पर  या  एक  ही  कार्यालय  में  गत  तीन  वर्षा  से  अधिक
 समय  से  काम  कर  रहे  है  ,

 (ग)  क्या  गत  तीन  वर्षों  से  एक  ही  सीट  पर
 काम  करने  वाले  अ्रधिकारियों  को  झन्यत्र  स्थानान्तारत
 करने  और  भविष्य  4  उनका  दो  वर्ध  से  अधिक  समय
 तक  एक  ही  सीट  पर  ने  रखने  बा  प्रस्ताव  है,  और

 च)  यदि  नहीं,  ता  इस  के  क्या  कारण  है  ?

 गृह  सत्रालय  तथा  विधि,  स्थाय  और  कम्पनी  कार्य
 सत्तालययों  में  राज्य  मत्री  (श्री  एम०  डो०  पाटिल)
 (क)  बर्पॉतियोँ,  या  ता  अ्विवाय  म्प  से  न्याया नय

 हारा  अवया,ए  हि:व  रूप  ले  रस्सेघारिया  या  लगावो
 द्वारा  परिससापित  का  जा  राकती  है  ।  एव.  कम्पनी
 के  अनिवाय  कप स  पस्सिमापित  लिये  जाने  का
 झावेदर  पद,  अपनी  द्वारा,  प्रय  पसो  जगावता
 या  कसी  उणदाना  8  रा अगवा  बग्गती  रजिस्ट्रार
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 +  या  किसी  व्यक्ति,  जो  इस  नाते  केन्द्रीय  सरकार
 द्वारा  प्राधिकत  किसी  व्यक्तित  द्वारा  उच्च  न्यायालय
 को  कम्पनी  झंधिनियम,  i956  की  धारा  433  में
 बर्णित  एक  श्रथवा  श्रधि  क  ग्राधारो  पर  जिनमें,  कम्पनी
 की  भपने  ऋणो  को  अदा  न  कर  सकने  की  असमर्थता
 सम्मिलित  होती  है,  प्रस्तुत  किया  जा  सकता  है  i
 इन  पर  उच्च  न्यायालय  द्वारा  निर्णय  किया  जाता
 है,  एवं  इस  पर  कार्यवाहिया,  शासकीय  समापको
 जा  कम्पनी  अधिनियम,  .956  तथा  कम्पनी
 (न्यायालय)  नियम,  1959  के  उपबन्धों  के
 अनुसरण  में,  न्‍्यायालया  सगे  सलरन,  पूर्ण  कालिक
 श्रथवा  भ्रश  कालिक,  अधिकारी  हैँ  द्वारा,  इसके
 निर्देशना  के  प्रन्तगंत  की  जातो  है।

 ऐच्छिक  7स्सिमापनों  के  लिये  न्यायालय  श्रथवा
 केन्द्रीय  सरकार  के  लिए  किसी  आवेदन  पत्र  की
 ग्रावश्यकता  नहीं  है।

 (ख)  विवरण  सलग्न  है।

 (ग)  ह्रौर  (घ)  ऐसे  अधिकारियों,  जो
 विशेष  नाननी  ज्ञान  एवं  श्रनभव  रखते  है,  का
 अनेक  उच्च  न्यायालयों  से  सलग्न  शासक्रीय  समा-
 पका  के  पद्दो  पर  नियक्स  किया  जाता  अपेक्षित
 होता  है।  जबकि  दया  विशिष्ठ  ्रधिकारी  का  एक
 विशिष्ट  सीट  पर  तोन  वर्षों  से  अधिया  नन  रखने
 को  जिये,  प्रत्येक  प्रसास  क्रिया  जाता  हैं,  परन्तु
 फिर  भो  इस  लीति  ये  गस्ती  से  पातन  वरना
 इग तथ्य  मे  सम्मव  ही  होता,  क्योकि  गद्य
 समिति  प्रधितवरारी  उपलब्ध  नहों  हर 1  इसक
 अतिरिक्त  ह्  पदा  की  धारिता  में  परिवतन  वारन
 a  fo  संस्वच्धित  उच्च  र्यायालय  को  जिशिष्ट
 झ्रनमा  अपेक्षित  दै।

 विवरण
 शासकोय  समापको  के  कायालयों  के  उन  प्रधिफारियों  को  मथो  तो  एक  ही

 बायालय  से  गत  तोन  वर्यो  से  श्रधिक  से  काथ  कर  रहें  है  t

 श्रम राठ  नाम  पद  नाम  अवधि  श्प्पिणी

 i=  १-75  (तदर्थ) शासवीय  समापक,  हैदराबाद
 I-7-77  (नियमित)  से  झाज  तक

 )  श्री  आर०  dto  मेवी,

 2  श्री  के०  आर०  नोपर  शासकीय  समापक  2EMA72  से  श्राज  तक
 .

 5-h  Ta!  तद ) सटाय१  शासवीय  समापक,  कलवबास।
 «  L-7h  (नियमित)  आज  तक

 3.  श्री  ए०  ारत  मजुमदार

 4  श्री  एच०  कठ  सान्याल  0—6-74  से  श्राज  तक

 5.  श्री  आर  «७  के  गप्ता  शासकीय  समापक,  इलाहाबाद  I-0-74  से  झ्राज  तक

 (26-10-74  से  4-8-77 शासवीय  समापक,  चण्डीगढ 6.  श्री  कृष्ण  वुमार



 157  Written  Answers  ASADHA  19,  1901,  (SAKA)  Written  Answers  58

 7.  श्री  कृष्ण  कुमार

 7.  श्री  बी०  पी०  सेकिया

 8.  श्री  एम०  एल०  सेठ!
 इन्दौर

 उप  शासकीय  समापक,  चण्डीगढ़

 पदेन  शासकीय  समापक,  गौहाटी
 (भ्रशकालिक  )

 शासकीय  समापक  (पअ्रंशकालिक  )

 5-8-77  से  आज  तक

 तीन  बी  से  भ्रधिक  से
 (100  २0  प्रति  मास  का

 मानदेय  दिया  जा  रहा  है)

 तीन  बची  से  अधिक  से
 (250  m0  प्रतिमास  का
 मानदेय  दिया  जा  रहा  है)

 Import  of  Power  Equipments

 299.  SITRI  CIMITTA  BASU.  Will  the
 Minister  of  ENERGY  he  pleased  _  to
 state:

 (a)  whether  Government  have  of
 late  taken  a  decision  to  import  pow-
 er  equipments  ty  instal  captive  pow-
 er  plants  in  the  vita)  sector  of  the
 economy,  particularly,  Jute,  Textile.
 Steel  ang  Cement  et;

 (9)  if  sv,  the  names  of  the  units
 which  have  been  issued  Licenve,  for
 the  import  of  equipment,  ang  total
 estimaleg  generation  capacity  with
 othe;  relevant  facts;  and

 (c)  how  many  of  them  have  since
 been  utilised  ang  captive  gencrators
 installed  till  date?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (c),  Government  have  not  taken
 any  genera]  decision  to  import  equip-
 ments  to  iastal  captive  power  plants
 in  industries.  Each  case  for  the  in-
 stallation  of  captive  power  plants  is
 considered  on  merit.

 Based  on  the  available  information,
 it  is  found  that  recently  g  decision
 has  been  taken  fo  permit  the  Steel
 Authority  of  India  Ltd.  to  import
 Power  plants  from  Poland  for  Bokaro
 Steel  Plant  (3x60  MW  units)  and
 for  Durgapur  Steel  Plant  (2x60  MW
 units),  The  import  licences  for  these
 imports  are  still  to  be  issued.

 Demutrage  paid  by  Coal  India  Limi-
 ted  to  Railways

 300.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  what  are  the  demurrage  and
 detention  charges  paid  by  Coal  India
 Limited  to  the  Railways  during
 the  financia]  year  1977-78,  1978-79
 ang  up-to-date;  and

 (hy  instances  where  such  puyments
 wore  made  and  reuson  ior  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (ay  and
 (b).  The  information  is  being  col-
 lected  and  will  be  laiq  on  the  Table
 of  the  House

 Study  by  LP.A.  on  “Trends  in
 Concentration  in  India”

 3  SHRI  CHITTA  BASU:
 SHRI  JYOTIRMOY  BOSU:

 Will  the  Minister  of  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  since  been  drawn  to  the
 study  on  the  “Trends  in  concentra-
 tion  in  India  (Economic  and  Busi-
 ness  power)”  by  the  Institute  of  Pub-
 lic  Administration  covering  the  pe-
 ring  between  937  to  1976;  and

 (b)  if  so,  the  main  points  thereof
 and  reaction  of  the  Government
 thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHR]  S.  D.  PATIL):
 (a)  and  (9).  The  Study  on
 “Trends  in  Concentration  in
 India  (Economic  &  Business  power)”
 brought  out  by  the  Indian  Institute
 of  Public  Administration  has  dis-
 cussed  the  trends,  some  concepts  and
 issue:  relating  to  concentration  of
 economic  power  in  the  context  of  the
 relevant  provisions  of  the  M.R.T.P.
 Act,  1969,  and  in  particular  sugges-
 teqg  change,  in  the  criteria  for  cxa-
 mining  the  inter-connections  of  un-
 dertakings  to  enlarge  it;  scope.  The
 study  also  deals  with  the  growth  of
 top  two  houses  in  the  country.  The
 Report  alo  suggests  the  appointment
 of  a  Committe.  of  Experts  to  re-
 view  the  composition  of  Houses  every
 five  years

 In  this  eonnection  it  is  stated  that
 the  Government  is  already  in  the
 proces,  of  considering  the  rercom-
 mendations  of  the  High  Powcred
 Expert  Committee  under  the  Chair-
 manship  of  Shri  Justice  Rajindar
 Sachar  which  submitted  its  report  in
 August  978  recommending  changes
 in  the  MR.T.P  Act,  to  make  it
 more  effective.  The  suggestion,  con-
 taineg  in  the  study  of  ITPA,  will
 he  kept  in  view  while  considering  the
 recommendations  of  the  Expert  Com-
 mittee.

 उसर  प्रदेश  में  बिजली  की  बढ़ो  हुई  वरें

 302.  श्रो  राजेश  कुमार  शर्मा  :  क्‍या  ऊर्मा
 मंत्री  यह  बताने  की  छपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  पता  है  कि  उत्तर
 प्रदेश  सरकार  ने  हाल  में  बिजली  की  दरों  में
 द्धि  की  है  शौर  यदि  हां,  तो  क्‍या  केन्द्रीय  सरकार
 का  विचार  क्ष  के  कार्यों  के  लिए  सप्लाई  की
 का  रही  बिजली  की  दरों  में  वद्धि  न  करने  के  लिए
 शज्य  सरकार  को  कहने  का  है;  और

 (7)  क्या  यह  सच  है  कि  उत्तर  प्रदेश  में
 बिजली  दो  भ्रस्य  राज्यों  को  दरो  की  सुलना
 में  पहले  से  ही  भ्रधिक  है?
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 ऊर्जा  संती  धी  पी०  रामसमाम)  :  (क)
 जी,  हां।  प्रचालन  की  बढ़ी  हुई  लागत  को  पूरा
 करने  के  लिए,  उत्तर  प्रदेश  राज्य  बिजली  थोड
 ने  दिनाक  i-e-i979  से  बिजली  की  दरे  बढ़ा
 दी  है,  किन्तु  निजी  नलक्ूपों  पष्पिग  सो  ौर  लिफ्ट,  |
 सिचाई  पम्पित  नहरों  समेत  राज्य  के  ”  नलकपो
 को  दो  जाने  वाली  सप्लाई  के  बारे  मे  कोई  वृद्ध
 नहीं  की  गई  है।

 ‘
 राज्य  बिजली  बोर्डों  के  कार्यों  का  विनियमन

 विद्युत्‌  (प्रदाय)  अधिनियम,  i948  #  प्रावधानों
 के  झनुसार  होना  है।  राज्य  विद्युत्‌  बोर्ड  इस
 बात  के  लिए  सक्षम  है  कि  वे  अपने  उपभोकताओों
 को  सप्लाई  की  जाने  वाली  विद्यत्‌  की  टेरिफ  का
 निर्धारण  कर  सकें  और  उनसे  यह  भी  प्पेक्षा
 की  जाती  है  कि  वे  अपना  कार्य  संचालन  इस
 प्रकार  करें  कि  राजस्व  पर  प्रभाय  सभी  खर्चे
 का  पूरा  करके  वे  अ्रधिशेष  उपाजित  कर  सके।
 इस  बात  को  दुष्ट  में  रखते  हुए  कि,  हाल  ही
 में  हुए  सशोधन  में,  उत्तर  प्रदेश  में  कृषि  की  दरे
 नही  बढाई  गई  है,  केन्द्रीय  सरकार  यह  उचित  नहीं
 समझती  कि  हस  मामले  में  उत्तर  प्रदेश  सरकार
 का  कुछ  लिखा  जाए।

 (ख)  कृषि  उपभोक्ताओं  के  लिए  राज्य  वार
 झौसत  दरों  को  दिखाने  वाला  विवरण  संलग्न  है  ।
 इससे  यह  देखा  जा  सकता  है  उत्तर  प्रदेश  में
 कृषि  की  दरे  ऊची  नहीं  है,  बल्कि  दूसरे  राज्यों  की
 दरो  के  धराबर  हैं  v

 विवरण

 कृषि  के  लिए  io  हार्स  पावर  is  प्रतिशत  भार
 झनुपात  (817 यूनिट,  एम०  यून)  के  लिए  प्रति
 यूनिट  पैसों  में  राज्यवार  दर  दिखाने  वाला  विवरण-
 i-6~979  को  स्थिति  के  भ्रनुसार

 क्रम  सख्या  राज्य  का  ताम  झौसत  दर
 (पैसों  में  )

 L  ह: 114:  प्रदेश  17,22

 2  प्रसम  21,00

 3  बिहार  7.5

 4  गुजरात  25.4

 5  हरियाणा  22.  45

 6  हिमाचल  प्रदेश  9.00

 7  जम्मू भौर  कश्मीर  2.50

 8  कर्नाटक  22.8i

 केरल  12,34
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 क्रम  सें०  राज्य  का  नाम  भ्ौसत  दर
 पैसों  में

 0  मध्य  प्रदेश  6  00

 4.0  महाराष्ट्र *  22  00

 l2  0  मेघालय  4.00

 3  उड़ीसा*  7.50

 4°  पजाब  72.50

 15  राजस्थान  23.00

 i6  तमिलनाद  4.6t

 I70  छत्तर  प्रदेश  34.69

 te  परिचिस  बंगाल  42.00

 नोट :  उपर्युक्त  दरों  में  बिजली  शुल्क  शामिल
 हैँ।

 *ईंधन  अधिभार  इसमें  शामिल  नही  है  ।

 Review  of  Electoral  Rolls

 303.  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  be  pleased  to  state;

 (a)  whether  Government  propose
 to  review  the  electoral  rolls  in  the
 country  which  are  very  defective
 and  ifso,  the  detail:  thereof;

 (b)  whether  it  is  a  fact  that  most
 of  the  electora]  rolls  contain  names
 of  those  persons  also  who  have  either
 left  the  country  or  have  died;  and

 (c)  the  measures  being  taken  by
 Government  for  deleting  the  names  of
 foreigners  from  electoral  rolls?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):
 (a)  There  is,  at  presertt  no  proposal

 466  LS—6.
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 under  the  consideration  of  the  Elec-
 tion  Commission  to  revise  the  elec-
 toral  rolls  throughout  the  country,
 except  in  States  where  elections  to
 the  Legislative  Assemblies  are  due
 in  979  and  1980.  However,  the
 Commission  propose  to  undertake  in-
 tensive  revision  of  the  rolls  before
 the  next  General  Elections.  The  in-
 tensive  revision  of  the  electoral  rolls
 will  be  done  by  house  to  house  enu-
 meration,  a:lowing  sufficient  time  for
 filling  claims  ang  objections  and  pro-
 rer  disposal  of  claims  and  objections
 after  on-the-spot  verification.

 (b)  In  the  absence  of  specific
 complaints,  it  is  not  possible  to  say
 whether  the  electoral  rolls  contain
 names  of  persons  who  had  left  the
 country  or  who  are  dead.  It  is,
 however,  possible  that  the  names  of
 “ome  voters  who  have  dieq  or  of
 those  who  have  left  the  places  of
 their  ordinary  residence,  might  have
 continued  in  the  electoral  rolls  in-
 spite  of  the  best  efforts  to  maintain
 electoral  rolls  up-to-date.

 (९)  The  question  of  laying  down
 clear  guidelines  for  the  determina-
 tion  of  citizenship  of  persons  seek-
 ing  enrolment  in  the  electoral  rolls
 and  of  setting  up  the  necessary  ad-
 ministrative  machinery  for  deciding
 case,  of  persons  whose  citizenship  is
 doubtful,  is  under  consideration  of
 the  Government.

 हिन्दों  पाक्षिक  पत्र  ग्राकाशवाणी  में  दिल्‍ली  दरदर्शन
 के  कार्यक्रमों  के  बारे  में  सुखना  का  प्रकाशित  न

 किया  जाना

 304.  ह...  एस०  एस०  सोमाती  :

 श्री  छीतू  भाई  गामित :

 क्या  सूचना  धश्रौर  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हिन्दी  पाक्षिक  पत्र
 झ्राकाशवाणी'  में  दिल्ली

 नहं य
 के  कार्यक्रमों  के

 बारे  में  कोई  जानकारी  दी  जाती  है  ;
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 (@)  कया  यह  सच  है  कि  भ्रगेजी  पत्निका  मे
 जानकारी  पहले  ही  दे  दी  जाती  हैँ  ;  भौर

 (ग)  यावि  हा,  तो  इसके  क्‍या  कारण  है  ?

 सूचना  झौर  प्रसारण  मंत्री  (श्री  लाल  कृष्ण
 झाड़वानी)  :  (क)  से  (ग)  प्रामतीर  पर  दिल्‍ली
 दरदश्शन  के  कार्यक्रमा  का  ब्यौरा  “प्राकाशवाणी”  कार्य-
 क्रम  पत्रिका  के  हिन्दी  और  अग्रेजी  के  सस्करणों  में
 प्रकाशित  किया  जाता  है।  तथापि,  “झ्राकाशवाशी”
 हिन्दी  के  कुछ  श्रको  में  कार्यसपों  का  ब्यौरा  नहीं
 था  t  क्योंकि  सम्बन्धित  झ प।  में  शामिल  किए
 जाने  के  लिए  इसको  दूरदर्शन  +#द्व  दिल्ली  द्वारा  समय
 पर  नहीं  भेजा  जा  सका  ।

 Inquiry  agams,  Companies  for  mak-
 ing  Contributiions  to  Political  Parties

 305  SHRI  छू  RAMAMURTHY:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  plcas-
 ed  to  state:

 (a)  whether  the  Inquiry  against
 such  vf  the  companies  ge  have  cir-
 cumvunted  the  banmng  of  contribu-
 tion  to  political  parties  with  the  ac-
 tive  commvanes  of  Chartereq  <Ac-
 countani,  by  giving  advettisemcnts
 at  exorbitant  rates.  in  utter  dispro-
 portion  to  the  henefits  to  be  detived
 trom  such  =  adverti  emenis,  to  the
 Souvenir  of  9  political  party,  has  been
 completed;  and

 (b)  af  so,  the  action  proposed  to
 be  taken  again-t  these  Companies
 and  the  Charters  q  Accou  vant  whose
 complicity  has  also  been  establish-
 ed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRIES  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  8  7  PATIL):
 (a}  and  (b).  The  report  on  the  in-
 quiry  condurted  by  the  Central  Bur-
 eau  of  Investigation  regarding  sub-
 scriptions  to  souvenirs  hrought  out
 by  a  political  party  has  just  been  re-
 ceived  by  the  Government  and  is  under
 examination  If  the  result  of  cxami-
 nation  of  the  report  reveass  any
 contravention  of  the  provisions  of
 the  Act  by  any  person  including
 Chartered  Accountants,  action  as  ap-
 propriate  under  the  law  will  be  taken
 by  the  Government,
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 Indian  Army  Officers  Court  Marti-

 allied  on  charges  of  Spying  for
 Pakistan

 306.  SHRI  K.  MALLANNA;
 SHR]  SHANKARSINHJI

 VAGIIRLA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 SHRI  SHYAM  SUNDER
 GUPTA,

 SHRI  CHIMANBHA]  H.
 SHUKLA:

 DR.  BALDEV  PRAKASH:
 SHRI  DILIP  CHAKRA-

 WARTY:

 SHRI  NIHAR  LASKAR:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MIN'STER  OF  DEFENCE
 hy  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 ofucce  of  the  Indian  Army  were
 eowt  oiiurtiatel  op  charges  of  spy-
 ing  and  cspionage  for  Pakistan;  and

 (b)  7  so,  the  names  and  ranks  as
 well  ५५  the  details  regarding  the
 charges  levellcq  against  them  by  the
 Muutary  Court?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b)  Some  months  ago,  .oma  Army
 officers,  Junior  Commissioned  Offi-
 cers  and  Other  Rank-  were  arrested
 for  indulging  in  espionage  activities
 on  behalf  of  intelligence  agents  of

 a  neighbouring  country.  Court  Mar-
 tial  proceedings  have  either  been
 completed  aiready  or  are  in  progress
 in  certain  cases  The  remaining
 case,  are  at  varinug  stages  of  in-
 vestigation  anq  further  action  under
 the  law  and  the  rules  ix  in  the  hand.
 It  will  not  be  in  the  public  interest.
 to  disclose  any  further  details,
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 Misuse  of  Government  Cars

 307.  SHRI  KANWAR  LAL
 GUPTA:

 SHRI  पू  ARUNACHALAM:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleaseg  to  state:

 (a)  how  much  petrol  485  saved
 after  the  instructions  issued  by  Gov-
 ernment  to  the  different  Centra!  and
 State  Depurtments;

 (b)  whether  Governmcnt  are
 aware  of  the  fact  that  Government
 cars  of  high  dignitaries  are  seen  in
 the  markcts  of  Delhi  used  for  the
 purchase  of  veuctables  and  fruits;
 and

 (c)  if  so,  what  step,  Government
 Nave  taken  to  check  tnem?

 THE  MINISTER  OF  PETROLE-
 UM,  CHEMICALS  AND  TERTILI-
 ZERS  (SHRI  H  N,  BALUGUNA):
 ‘a)  The  Prime  Muni  ter  has  writ-

 ten  0  Jetter  to  the  Chict  Minister  of
 States  and  Admunistrators  of  Union
 ‘Territoves  for  iedacing  the  con-
 somption  of  motor  spuit  (petrol).
 Ti  this  kett  nr,  he  hay  cugeestag  that
 steps  shuulg  he  taken  for  achieving

 ६  taivel  of  aving  of  5  per  cent  dur-
 mg  ‘1979-80,  over  that  1978-79,  in  the
 comsumption  of  petrol  by  the  State
 (  overnment  Departments,  public
 ‘ctor  undertakings,  local  hodies  and

 State-aided  agencies.  A  similar
 ietter  has  been  written  by  me  to  the
 “tate  Chief  Ministers  and  Union
 Territory  Administrators.  Under
 the  Prime  Minister’s  directions,  I
 have  alto  written  g  similar  letter  to
 the  Union  Cabinet  Ministers,  request-
 weg  them  to  take  steps  for  reducing
 the  consumption  of  petro]  by  45  per
 cent  in  their  Ministries/Departments
 and  Public-sector  Undertakings.
 Almost  all  of  them  have  since  ac-
 knowledged  these  letters  and  inti-
 mated  that  thy  have  issued/are  issu-
 ing  suitable  instructions  in  the  mat-
 ter  tg  all  concerned.  As  these  in-
 Structiong  were  issued  only  towards
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 the  end  of  March  1979,  the  annual
 extent  of  reduclion  in  the  petroi  con-
 sumption  wil  be  known  only  after
 the  current  year  is  over.

 (b)  No  specific  complaint  of  Gov-
 ernment  cars  of  high  dignitaries,  be~
 img  seen  in  the  markets  of  Delhi,
 hag  been  receiveg  in  my  Ministry,

 (c)  Instructions  regarding  ue  of
 staff  ca’s  are  issued  by  the  Ministry
 of  Finance  According  to  informa-
 tion  furnished  by  the  said  Ministry,
 detailed  instructions  wete  issued  to
 ensure  that  the  ruleg  frameq  for  re-
 gulating  the  ue  of  staff  carg  are
 strictly  enforced.

 मुख्य  चुनाव  श्रायक्त  के  सुझाव

 308.  श्रो  कंथर  लाल  गुग्त :  क्‍या  विधि,
 स्याय  और  कम्पनी  कार्य  मल्ली  यह  बताने  की
 कृपा  बरेगे  कि

 (व  7  मख्य  लनाव  झायुक्त  ने  सुझाव
 दिया  है  कि  ह.1: क  से  मतो  को  गणना  बृथ-वाश
 बृपा  की  जाये  ;

 (ख)  क्या  उन्होंने  यह  भी  सुझाव  दिया  है
 कि  उम्मीदवार  द्वारा  चनाव  पर  कया  गया  ्र्च
 भोन्द्र  सरकार  तथा  राज्य  सरकारें  मिलकर  वहन
 करे  तथा  राजनतिव  दला  एवम्‌  उम्मीदवारों
 को  खर्चा  न  करना  पडे  ;  और  यदि  हां,  तो
 इस  पर  सरवार  के  क्‍या  प्रतित्रिया  है  झौर
 यदि  मुझ

 चुनाव
 नाव  श्रायुक्त  की  सिफारिशें  स्वीकार

 कर  ली  है  तो  सरकार  के  खर्च  में  कितनी
 बृद्धि  हो  जायैगी  ,  शौर

 (7)  क्या  मुख्य  झ्रायकत  ने  यह  भी  सिफारिश
 की  है  कि  मतदान  की  झायू  2i  at  से  घटाकर
 8  वर्ष  कर  दी  जाये  और  सरकार  हस  बारे  में

 सभवत  कब  तक  निर्णय  कर  लेगी  और  मसब्कार
 द्वारा  निर्णय  में  विलम्ब  के  क्‍या  कारण  हैं  ?

 गृह  संत्रालय  तथा  विधि,  स्वाय  और  कम्पली
 कार्य  मंत्रालय  में  राज्य  मंत्री  पध्री  एस०  डी०
 बादिल ) :  (क)  निर्षमाचन  झायोग  ने  इस  प्रश्न
 पर  विचार  कर  रहा  है  कि  क्या  मतदान  केद्च-वर
 मतों  को  गणना  की  पुरानी  प्रणाली  फिर  से  चाल
 की  जाए  ।  मुख्य  निर्वाचन  आयुक्त  से  हम  बारे  में

 कोई  सिफारिश  प्रभी  तक  प्राप्त  नहीं  हुई  है  tv
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 (a)  निर्वाचच्चत  आयोग  ने  यह  सिफारिश
 की  है  कि  अ्रभ्यथियों  और  राजनैतिक  दलों  के
 निर्वाचन  व्ययों  का  एक  भाग  सरकार  द्वारा  वहत
 किय।  जाना  चाहिए  ।  सरकार  इस  प्रश्न  पर
 कि  क्या  संसद्‌  और  राज्य  विधान  मंडलों  के
 निर्वाचनों  में  अ्रभ्यथियों  के  निर्वाचच  व्यय  सरकार
 द्वारा  वहन  किए  जाएं  और  यदि  हां  तो  उसकी
 सीमा  क्‍या  हो  तथा  ऐसा  किन  शर्तों  के  अ्रधीन
 हो,  निर्वाचन  संबंधी  सुधारों  के  लिए  व्यापक
 प्रस्तावों  के  भाग  के  रूप  में  विचार  कर  रही  है  ।
 निर्वाचन  श्रायोग  ने  इस  संबंध  में  कोई  'विनिदिष्ट
 सिफारिश  नहीं  की  है  श्रौर  सरकार  इस  विषय
 पर  अभी  विचार  कर  रही  है,  इसलिए  ब्भी  यह
 नहीं  बताया  जा  सकता  है  कि  यदि  अभ्यर्थियों
 और  राजनैतिक  दलों  के  निर्वाचन  व्ययों  का  एक
 भाग  सरकार  द्वारा  वहन  किया  जाए  तो  वह
 अतिरिक्त  व्यय  कितना  होगा  जो  सरकार  को
 वहन  करना  पड़ेगा  |

 (ग)  जी  हां  i  इस  प्रश्त  पर  निर्वाचन
 संबंधी  सुधारों  के  लिए  व्यापक  प्रस्तावों  के  भाग
 के  रूप  में  विचार  किया  जा  रहा  है  ।  मतदान
 की  आयू  को  2  वर्ष  से  घटाकर  is  वर्ष  करने
 के  दूरगामी  प्रशासनिक  और  वित्तीय  परिणाम
 होंगे  इसलिए  कोई  विनिश्चय  किए  जाने  से  पहले
 इस  पर  सावधानी  पूर्वक  विचार  करना  होगा  ।

 Production  of  Coal  by  Coal  India
 Limited

 309.  SHRI  EDUARDO  FALETRO:
 Will  the  Minister  of  ENERGY  be
 pleased  to  lay  a  statement  showing:

 (a)  what  has  been  the  production
 of  coal  by  Coal  India  Limiteq  dur-
 ing  the  year  1977-78  and  1978-79
 (monthwise);  and

 (b)  what  are  the  reasons  for  mark-
 ed  fiuctuationg  of  production  in  some
 months?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  Month-
 wise  production  of  coal  by  Coca:
 India  Limited  is  given  below:—

 Month  Production  in  lakh
 tonnes

 1977-78  1978-79

 April  1  6B  934  69°45

 Mays  5  67°37  69°07
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 June.  67°43  67°26

 July.  67°07  71°86

 August  67°44  68:  68

 September  !  69°8r  75°72

 October,  66°44  63°46

 November  i  69°  9  7I°Qt

 December  80°50  80°59

 January.  है  83°88  87°95

 February  eS  89°88  84°  03

 March  92°27  I00°  54.

 Toran,  =  889° 62  goo:  52

 (9)  The  summer  months  of  April,
 May,  June  experience  higher  ab-
 senteeism  which  leads  to  a  drop  in
 production.  In  the  year  1978-79
 the  position  was  aggrevated  due  to
 power  and  explasive  shortages  as
 well.  A  mumber  of.mines  were
 flooded  due  to  heavy  rains  in  the
 last  week  of  September,  978  thus
 affecting  the  production  in  September
 and  October,  1978.  During  Febru-
 ary,  979  besides  the  less  number  of
 working  days,  one  day  more  was  lost
 due  to  strike  on  5th  February,  1979.
 The  winter  months  are  normally
 more  productive  as  conditions  during
 this  period  are  favourable  for  higher
 output.

 Demand  for  voting  right  at  the  age
 of  8

 310.  SHRI  ८.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  |  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:  .

 (a)  whether  Government  have
 received  q  resolution  adopted  by  the
 Sixth  Conference  of  the  All  India
 Youth  Federation  urging  Government  5
 to  grant  voting  right  at  the  age  of
 18;
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 (b)  if  voting  age  is  reduceg  to  18,
 how  many  new  voters  will  be  added
 to  the  voters  lists;  and

 (c)  what  is  the  final  decision  “of
 Government  in  this  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI.  S.  bom  PATIL):
 (a)  The  resolution  referred  to  here-

 in  has  not  been  received  in  the  Min-
 istry  of  Law.  However,  Govern-
 ment  had  received  a  copy  of  the  re-
 solution  passed  at  the  Fifth  National
 Confesenc,  of  the  All  India  Youth
 Federation  held  at  Cochin  from  the
 i7th  to  the  20th  January,  1974,  m-
 ter  alia  recommending  the  grant  of
 voting  right  to  persons  above  the
 age  of  8  years

 (by  According  to  the  information
 furnished  bv  the  Office  of  the  Regis-
 trar  General,  India,  the  Rumbhoy  of
 persons  between  the  ages  of  8  and

 21  years  a  on  the  Ist  March,  978
 was  3,81,34,800  approximately.

 (c)  The  question  is  being  examin-
 ed  as  part  of  the  comprehensive  vro-
 posals  for  electoral  reforms.

 दिल्ली  तथा  झन्य  शज्यों  में  कोयले  का  श्रभाव

 34.  श्री  विजय  कुमार  मल्होता :  क्या
 ऊर्जा  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  दिल्ली  तथा  श्रन्य  राज्यों  मे  कोयले  के
 श्रभाव  के  क्‍या  कारण  हैं  ;

 ख)  क्‍या  सरकार  का  विचार,  कोयले  के
 भाव  बढ़ाने  का  है  ,  और

 (ग)  कोयले  के  भ्रभाव  को  दूर  करने  के
 लिये  सरकार  क्‍या  कदम  उठा  रही  है  ?

 ऊर्जा  संत्रालय  में  राज्य  मंत्री  पश्ी  जनेश्वर
 मिथ्) :.  (क)  दिल्‍ली  जौर  शस्य  राज्यों  में
 कोयले  की  कमी  मुंझयतः  रेल  और  सड़क  परिवहन
 के  झपर्याप्त.  होने  तथा  विभिन्न  उपभोक्ता  क्षेत्रों
 से  कोयले  की  मांग  में  एकदम  वृद्धि  हो  जाने
 के  कारण  हुई  है  td

 (ख)  कोयले  की  कीमतों  में  संशोधन  पर
 विकार  किया  जा  रहा  है  1
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 (ग)  बिजली,  विस्फोटक  पदार्थों  की  कमी
 झादि  उत्पादन  उत्पादनो  सबंधी  कठिनाइयो  को
 झापात  प्राधार  पर  दूर  किया  जा  रहा  है  भौर
 कोयले  का  उत्पादन  बढ़ाया  जा  रहा  है  ।  ऐसी
 उत्पादन  योजनाझो  को  तैयार  किया  जा  रहा  है
 जिनमें  वास्तविक  उत्पादन  शुरू  होने  में  कम  समय
 लगता  हैं  और  नई  कोयला  खानो  का  निर्माण
 कार्य  तेज  किया  जा  रहा  है  t

 रेल  लदान  संबंधी  प्रारम्भिक  सुविधाप्रों  को
 बढाया  जा  रहा  है  भौर  जहा  काफी  खान  मुहाना
 स्टाक  है  वहा  से  भ्रधिक  प्रघण  करवाने  के  लिए  रेखबे
 के  साथ  घनिष्ट  समस्वय  रखा  जा  रहा  है
 जहा  कहीं  प्रावश्यक  होता  है  बहा  कोयला  कपनियां
 सड़क  से  भी  कोयला  ले  जाने  की,  शभनुर्मात  दे
 देती  हैं  t

 इस्पात  के  मूल्यों  में  बुद्ध

 3i2,  श्री  विजय  कुमार  मल्होत्रा  :  कया
 इस्पात  श्र  खान  मत्री  यह  बताने  का  कृपा
 करेगे  कि

 (क)  क्या  सरकार  इस्पात  के  मूल्यों  में
 बृद्धि  करने  पर  विवार  कर  रही  है  ,  और

 होगी  (ख)
 यदि  हा,  तो  यह  वृद्धि  कितने  प्रतिशत

 होंगी

 इस्पात  शौर  खान  मंत्रालय  में  राज्य  मंत्री
 थ्री  कड़िया  मुण्डा)  :  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  t

 Production  of  Coal  by  Bharat  Coking
 Coal  Ltd.

 33.  SHRI  SHAMBHU  NATH
 CHATURVEDI:  Wl  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  hag  been  drawn  to  an  article  in
 the  Indian  Expres,  on  26th  May,
 4979  suying  that  the  actual  produc-
 tion  of  coal  of  Bharat  Coking  Cnal
 Ltd.  has  remained  practically  static
 since  take  over  in  1971  and  the
 company  hes  been  using  q  “variety
 of  statistica]  frauds”  to  peg  up  the
 output  figures  and  thus  misleag  the
 Government  and  the  mation,  and  that
 the  deficit  between  the  initiated  figu«
 res  in  paper  and  actual  production,
 it  38  alleged,  has  been  made  good  by
 underwesghment  to  consumers,  adutt-
 eration  of  good  ९०४]  with  stoneg  att
 such  other  malpractices;  and
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 (b)  whether  Government  are  in
 a  position  to  refute  these  charges,  if
 not,  what  action  do  they  propose  to
 take  in  the  matter  or  do  they  propo-
 se  to  investigate  the  matter  imme-
 diately?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  and
 (b),  Yes,  Sir.  The  position  regard-
 ing  the  actual  production  of  BCCL
 over  the  last  fow  year,  is  as  follows:

 (rin  thyme  t  ines)

 Year  Prodection  Despatel  os

 L074  4  the  yy  76°  29
 बह  [ना  qay  ९4  ग  85

 1Q75-70  20808  r%*  2b

 1976-77  a0  68  t8+72
 4  177-78  नि  Qe  ai  20°  45

 0  9°70  8°77

 It  ig  not  correct  that  the  company
 have  been  using  a  vuricty  of  statisti-
 cai  fraud,  to  peg  up  the  output  fig
 ures  since  figures  of  despatches  dur-
 ing  this  period  also  show  a  corres-
 ponding  increase.  No  ca‘e  of  del:-
 berate  and  consistent  underweigh-
 ment  has  come  to  the  notice  of  the
 Government  and  the  bulk  of  the
 ‘wagons  are  weighed  at  railway  weigh
 bridge  before  despatches.

 Racket  in  Sale  of  Coal

 3i4.  SHRI  SHANKERSINGHJI
 VAGHELA:
 SHRI  SHYAM  SUNDER

 GUPTA:
 SHRI  D.  9.  DESAI:
 SHRI  CHIMAN  BHAI  प्र.

 SHUKLA:
 Will  the  Minister  of  ENERGY  be

 pleased  to  state:
 (a)  whether  Govetnment  have

 seen  the  press  reports  appeared  in

 JULY  10,  979  Written  Answerd  Wqz

 ‘Hindustan  Times’  dated  the  ३40
 June,  1979,  wherein  it  has  been  stat-
 ed  that  a  racket  in  the  sale  of  coal
 allegedly  carried  on  by  some  private
 parties  in  collusion  with  Govern-
 ment  and  Railway  official  was  re-
 cently  unearthed;

 (b)  if  so,  what  are  the  facts;

 (c)  whether  any  arrest  has  been
 made;  and

 (d)  what  action  has  been  taken
 by  Government  in  this  matter?

 THE  MINISTER  OF  STATE  IN
 THR  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA);

 (a)  Yes,  Sir.

 (9)  ४०  (d)  No  official  report  has
 heen  received  from  the  State  Gov-
 ernment  or  Police  who  are  reported
 to  be  investizating  the  matter,  nor
 has  any  officer  of  Central  Coalfields
 Limited  been  interrogated  by  them.

 गर-सरकारी  क्षेत्र  में  उच्च  झ्रधिकारियों  के  बेतन
 झौर  मत्तों  के  बारे  में  सार्गदर्शों  निर्देश

 ते15  खा०  रामजी  सिह:  क्या  विधि,
 स्थाय  श्रोर  कम्पनी  कार्य  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  गैर-मरकारी  क्षत्र  में  उच्च  अधि-
 कारियो  के  वेतन-भले  और  ग्न्य  वेतनेतर  लामों
 के  बारे  में  सरफार  ने  कुछ  मार्गदर्शी  निर्देश  खारी
 किये  है  ,

 (ख)  क्‍या  उक्त  मार्गदर्शी  निर्देशों  का  पालन
 किया  जा  रहा  है  ;

 (ग)  यदि  हा,  तो  किस  प्रकार  और  यदि
 नहीं,  तो  क्‍या  सरकार  का  विचार  कुछ  कठोर
 कार्यवाही  करने  का  है  ;

 (प)  क्या  प्राइवेट  क्षेत्र  की  20-22  कम्पनियों
 के  कार्यकाल  में  उन  के  द्वारा  कोई  भौगचारिक
 आावेदनपत्न  किये  बिना  ही  कम्पनी  पब्रधिनियम  के
 झ्रधीन  वृद्धि  कर  दी  गई  है  ;  भौर

 (=)  क्‍या  सरकार  ने  इस  कार्यवाही  के
 बारे  में  रियायत  दे  दी  है  शौर  यदि  नहीं,  तो
 विभाग  और  इन  कम्पनियों  के  विद्ध  क्‍या  कायें-
 वाही  करने  का  प्रस्ताव  है  ?
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 गृह  मंत्रालय  था  विधि,  न्याय  शौर  कम्पनो
 कार्य  संत्ञालय  में  राज्य  मंत्री

 ड्
 एस०  डो

 बादिल) :  (क)  सरकार  द्वारा  प्रेषित  मार्गदशी
 निर्देश  पब्लिक  बम्पनियो,  तथा  उनसे  प्राइकेट
 कम्पनियों,  जो  पब्लिक  कम्पनिया  की  सहायक
 हो,  के  प्रवन्ध/पूर्ण-कालिक  निदेशकों  के  लिये  लागू
 होते  है  ।  कार्यकारियो  को  दिये  जाने  वाले  पारि-
 श्रमिक  के  लिये  कम्पनी  ग्रवनियम,  1950  के
 भ्रन्तर्गत  कोन्द्रीय  सरकार  के  श्रनसोदन  की  श्रपक्षा
 सिवाय  उन  मामलो  का  छार  कर  नहों  हाता
 जहा,  कार्यकारी  इस  श्रधिनियम  की  धारा  ons
 तथा  34(i-a)  के  अन्तर्गत  आते  हो  ।  सशाधित
 सार्गदर्शक  निर्देशों,  जा  o-7i-4978  सा  लाग  हुये,
 की  प्रति  माननीय  ससद  सदस्यों  द्वारा  पूछे  गये
 प्रनेक  प्रश्नों  के  उत्तरों  में  सदन  के  पहल  पर

 हा
 की  गई  है  t

 (ख)  प्रबन्धकीय  बामिकों  वी  नियुक्ति  के
 श्रावेदन-पत्ा  को  पश्रममादित  करते  समय,  कम्पनी
 बाय  विभाग  इन  सशाधित  मागदर्शी  निर्देशा  ब.
 पालन  कराता  है  t  पज्लिक  कम्पनिया  के  प्रबन्धकॉय
 कामिको  द्वारा  मार्गदर्शी  निर्देश!  के  उल्लपन  वा
 कोई  मामला  सरकार  की  सूचना  में  नहीं  झ्राया
 है  ।  सरकार  द्वारा  प्रेषित  स्वाहतियां  के  उल्लंघन
 का  स्वरूप,  य  ऐसा  विपय  कु,  जा  सामान्यत
 कम्पनिया  के  लंखा-परीक्षका  द्वारा  अ्रवनाकित
 किया  जाता  है,  तथा  शस  प्रवार  के  किसी  उल्न्न
 की  दशा  में  उनसे  दमे  रिपार्ट  में  बॉणत  जारन
 की  भाशा  की  जाती  है  जिसने  वार  पर  विभाग
 द्वारा  झावश्यय  कायवाही  की  जाती  है  ।  विभाग
 वतब्न  रूप  से  भी,  गिगेषत  अम्पनी  अधिनिषम
 956  की  धारा  2008  के  अन्तगत  निराक्षपा

 तथा  घारा  235/237  &  अन्वगंत  जाच  वे,  दौरान
 इन्हें  देखता  है  |  वम्पनी  रजिस्ट्रारों  से  भी  तुलन-
 पत्रों  की  तकनीकी  सवोक्षा  के  दौरान,  इन  वि-
 निर्देशों  का  अवलोकन  करने  की  श्राशा,  वी  जाती
 है

 (ग)  से  (8).  विभाग  को  ऐसे  किसी  मामले
 की  जानकारी  नहीं  है  1  तथापि,  यदि  माननीस
 सदस्य  इस  प्रकार  के  मामला  के  ब्यौरे  भेजने  है,
 तो  उनकी  जाच.  की  जायेगी  व  भ्रावश्यक  कायवाही
 की  जायेगी  ।

 प्रकाशन  विभाग  द्वारा  प्रकाशक  पत्र-पत्रिकायें

 316.  डा०  रामजी  सिंह  :  क्‍या  सूचना  दौर
 प्रसारण  मत्री  यह  बताते  की  कृपा  करेंगे  कि

 (क)  मत्नालय  के  प्रकाशन  विभाग  हारा
 झम्रेजी  तथा  भारतीय  पाशी  में  कौन  कौन  से
 पत्न-पत्रिकायें  मकाशित  किये  जाते  हैं  झौर  प्रत्येक
 के  लिये  कितने  कर्मचारी  तथा  सम्पादकीय  सुविधागें
 उपलब्ध  है  ,

 (ख)  क्या  श्रप्रेजी  प्रकाशनो  की  तुलना  में
 भारतीय  भाषापों  के  पत्नों  तथा  प्रकाशनों  के  लिये

 कम  सख्या  में  तथा  कम  बेतन-मान  वाले  कर्मचारी
 उपलब्ध  कराये  गये  है  तथा  उन्हें  कम  सुविधापे
 दी  गई  है

 (ग)  यदि  हा,  तो  भारतीय  भाषाओं  के
 प्रकाशनों  का  भी  वहीं  सुविधायें  उपलब्ध  कराने
 के  लिये  क्‍या  कार्यवाही  को  जा  रही  है  जो  प्रग्नेजी
 प्रकाशनों  के  लिये  उपलत्ध  है  तथा  भारतीय  भाषाग्रो

 मी
 प्रकाशना  सबंधो  सम्पूर्ण  जानकरी  क्‍या  है  ,

 र

 (8)  क्या  राजभापा  ग्रविनियम  के  प्रावधानों
 बे  उल्लघन  के  लिये  कुछ  उत्तरदायो  अधिकारियों
 के  विर्द्ध  कायवाही  की  गई  है  ?

 सूचना  श्रौर  प्रसारण  मंत्रों  (श्री  लाल  कृष्ण
 आ्राडबाणी)  :  (क)  ध्स  मत्रालय  के  प्रकाशन
 विभाग  हारा  म्रप्रेजी  और  भारतीय  भाषाओं  में
 प्रकाशित  किए  जाने  वाले  पत्न-पत्रिकाओ  के  नाम
 तथा  सम्पादकवीय  कर्मचारियों  की  संख्या,  ऑ्ादि
 सलग्न  विवरण  में  दिए  गए  है  t

 (a)  और  (ग)  जी  नहीं  t  प्रकाशन
 विभाग  के  सभी  सम्पादकीय  पद  केन्द्रीय  सुचना
 सेवा  स  सम्बन्धित  ह  और  भाषा  के  श्राधार  पर
 अ्रधिकारिया  के  वेतनमानां  में  कोई  झगमानता
 नही  है  ny

 प्रकाशन  'विमाग  अग्रेजी  में  बबल  पाच  नियत-
 कार्निक  पत्न-पत्निकाए  प्रकाशित  करता  है  t  इनमें
 से  एक  अर्थात्‌  “इंडियन  एण्ड  फारेन  स्थ्यु”  का
 भारतीय  भाषा  में  काई  सस्करण  नहीं  है,  जबकि
 “योजना”  “बुरूक्षेत्र”  और  “एग्लायमेट  न्यज
 झप्रेजी  और  एक  या  अधिक  भारतीय  भाषाओं
 में  प्रकाशित  किए  जा  रह  है  ।  “भागीरथ”  के
 सामले  मैं  सम्गादकीय  वर्मचारी  सिचाई  विभाग
 (केन्द्रीय  जल  और  विद्युत  श्रायाग)  के  हैं  t

 “योजना”  के  मामले  में  प्रधान  सम्पादक
 अग्रेजी  सहित  सभी  9  सस्करणा  के  काम  का
 समन्वय  करता  है,  यद्यपि  सलगन  विवरण  में
 इनको  श्रम्नेंजी  संस्करण  के  लिए  दिखाया  गया
 है  ।  “बुन्क्षेत्र

 '  वे  अग्रेजी  श्रौर  हिन्दी  के  सस्करणो
 की  आवधिक्ता  और  स्टाफ्गि  पैटर्न  को  बरावर
 करने  का  प्रश्न  विचाराधीन  है  |  कार्यभार  और
 झन्य  बातों  का  ध्यान  में  रखते  हुए  “एमसलायमेट
 न्यूज”  के  विभिन्न  सरकरणा  बो  सम्पादकीय  में
 चारियो  की  सख्या  बटाने  वे  प्रश्त  की  भी  जाच
 की  जा  रही  है

 (a)  set  नही  उठता  4
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 विवरण

 क्रम  सं०  पत्न  पत्निका  का  भाषा  श्रावधिकता  सम्पादकीय  कर्मचारियों  की  स्वीकृत  संख्या
 नाम

 प्रधान  सम्पादक  वरिष्ठ  सह-  उप-
 सम्पादक  00—  सवाद-  सम्पादक  सम्पादक
 3500—  60080  दाता  650—  470
 800  0  a  200  750

 सम्पादक  रु०.  रु०
 1100-,
 600  %o

 .  इंडियन  एड  फारेन  रिव्य  अग्रेजी  पाक्षिक  ]  2  ]

 2.  योजना  ब्प्रेजी  पाक्षिक  ज-+  2  5)

 3  योजना  हिन्दी  पाक्षिक  ]  t

 4.  योजना  असमिया  पाक्षिक  _—  !  l

 5.  योजना  बगना  पाक्षिक  —_  i  |

 6  योजना  गुजराती.  पाक्षिक  \  1  7

 7.  योजना  मराठी  पाक्षिक  t  ]

 8.  योजना  मलयालम  पाक्षिक  _—  !  !  i

 9.  योजना  तमिल  पाक्षिक  —_  !  ]

 10,  योजना  तेलुगु  पाक्षिक  व  |

 ll  कुरुक्षेत्र  अग्रेजी  पाक्षिक  ला  2  ॥

 12.  कुरुक्षेत्र  हिन्दी  मासिक  t  1

 13.  आजकल  हिन्दी  मासिक  है

 14,  आजकल  चू  मासिक  !  —_

 L8.  बाल  भारती  हिन्दी  मासिक  ]  2

 16,  एम्प्लायमेंट  न्यूज  झप्रेजी  साप्ताहिए  l

 12  रोजगार  समाचार  उर्दू  साप्ताहिक  _  l

 18.  रोजगार  समाचार  हिन्दी  साप्ताहिक  l

 i9.  भागीरथ*  ्ग्नेजी  ब्लैमासिक

 20.  भागीरथ*  हिन्दी  त्ैमासिक  —_

 टिप्पणी  :-*प्रकाशन  विभाग  कृषि  झौर  सिचाई  मंत्रालय  (सिंचाई  विभाग)  की  ओर  से  “भागीरथ”  के  प्रंग्रेजी  भौर
 दिल्दी  दोनों  में  प्रकाशन  में  केवल  सहायता  करता  है  ।  सम्पादकीय  कमंचारी  उनके  अपने  ot
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 कीटनाशी  प्रौषधियों  का  ध्रापात

 37.  डा०  रामजी  सिह  :
 कया  हि  खिक)

 तथा

 मन
 झोर  उर्वरक  मंत्री  यह  की  कृपा

 (क)  कया  सरकार  का  ध्यान  9  मई,  3979
 के  बिल्टूज  (प्रंग्रेजी)  में  प्रकाशित  उस  समाचार
 की  शोर  झाकृष्ट  किया  गया  है  जो

 अनुसन्धान
 न

 तथा  बिकास  विभाग  के  बारे  में  है  भौर  े
 बताया  गया  है  कि  पनुसन्धान  कार्य  के  बावजूद
 करोड़ों  ्0  की  कीटनाशी  औषधियों  का  आयात
 करना  पड़ता  है;

 (ख)  कया  कीटनाशी  उद्योग  बहुराष्ट्रीय
 कम्पनियों  के  निमत्नण  में  है  ,

 (ग)  क्या  सरकार  के  पास  अनुसन्धान  तथा
 विकास  विभाग  को  श्रधिक  उद्देंग्यपूर्ण  तथा  कार्य-
 कुशल  बनाने  की  कोई  योजना  है  ,  भौर

 (घ)  इस  विभाग  पर  कुल  कितना  व्यय  श्रा
 है  और  इस  विभाग  का  कार्य  उस  पर  हुए  व्यय
 की  तुलना  में  कितना  सन्तोपषजनक  है  ?

 पैद्रोलियम,  रसायन  दौर  उर्वरक  मंत्रों  (श्री
 हैमवती  नन्‍्दन  बहुगुणा):  (के)  जी,  नहीं

 (a)  जी,  नहीं  ।  पैस्टीसाइड्स  उद्योग  में
 विदेशी  कम्पनियों  की  भूमिका  पर्याप्त  नहीं  है  |

 (ग)  देश  में  प्रनुसधान  संस्थाओं  और
 प्रयोगशालाओं  ने  निद्रोफेन,  इन्डोसल्फान,  डालापोन,
 पैन्योएट,  डिकोफोल,  भादि  जैसे  पैस्टीसाइड्स  के
 निर्माण  के  लिए  झनेक  क्रक्रियाश्रों  का  विकास
 किया  है।  इन  प्रक्रियाओं  के  भाधार  पर  कुछ
 मदों  का  उत्पादन  भी  आरम्भ  हो  गया  है।  प्रयोग-
 शालाओ  ने  कुछ  श्न्य  महत्वपूर्ण  पैस्टीसाइड्स  जैसे
 डिमेयाएट,  कारबरिल,  क्विनलफोस,  मोनोक्रोटोफोस,
 डाइजेनोन  ध्ादि  के  लिए  भी  प्रक्रिया  का  विकास
 किया  है  झौर  इन  उत्पादों  का  शीघ्र  ही
 वाणिज्यिक  उत्पादन  भारम्भ  होने  की  झाशा  है।

 च)  प्रनुसंधान  भौर  विकास  का  कोई  अलग
 विभाग  नद्दी  है।

 r968  के  बाद  बिजलो  को  दरों  में  वृद्धि

 3i8.  of  राम  नरेश
 लि

 क्या.  ऊर्जा
 मंत्री  यह  बताने  की  कृपा  किः

 (क)  968  में  झौर  इस  समय  प्रति  यूनिट
 घिजली  को  दर  कया  है;  भौर

 (=)
 कितनी  वार  ये  बरें  बढ़ाई  गई  थी

 और  बार  कितती  वृद्धि  फी  गई  थी  ?
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 ऊर्जा  मंत्री  (शी  पी0  रामचलाम  (क)  भौर
 (ख).  विभिन्‍न  राज्य  बिजली  बोडो  के  संबंध

 में,  विभिन्‍न  श्रेणी  को  उपभोक्ताशों  के  लिए,  इन
 बोर्डों  की  स्थापना  की  तारीख  से  लेकर  37  मार्च,
 979  तक  की  झवधि  की  औसत  दरों,  केन्द्रीय
 विद्युत  प्राधिकरण  द्वारा  प्रकाशित  “एवरेज  इलेक्ट्रिक
 रेट्स  एण्डड्यूटीज़.  इन  इन्डिया”  “(भारत  में  बिजली
 की  झौसत  दर  तथा  शुल्क)--भ्रगस्त,  976
 का  सस्करण  (31  मार्च,  7979  तक  यथा  सशो-
 घित)

 ”  नामक  प्रकाशम  में  दी  गई  है।  समय-
 समय  पर  प्रत्येक  श्रेणी  में  हुई  वृद्धि  को  प्रलि-
 शतता  तथा  वृद्धि  को  बारबारता  भी  बोड्ड-वार
 उममे  दर्शाई  गई  है।  उपर्यक्त  प्रकाशन  की  प्रतियां
 ससद  के  पुस्तकालय  में  उपलब्ध  है।

 Manipur  Regiment  in  Army

 319,  SHRI  N.  TOMBI  SINGH:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  Government  are  con-
 sidering  having  a  Manipur  Regiment
 in  the  Indian  Army:

 (b)  if  so,  when  and  other  details;
 and

 (c)  whether  Government  are  aware
 that  the  people  of  Manipur  are  keen  to
 see  such  a  step  taken  by  the  Govern-
 ment  of  India?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM);  (a)  No,  Sir,

 (b)  Does  not  arise,

 (c)  No,  Sir.

 Utilisation  of  artists  in  song  and
 Drama  Division

 320.  SHRI  N.  TOMBI  SINGH:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  large  number  of  artists  in  the
 Song  and  Drama  Division  in  the  Head-
 quarter  as  well  as  in  the  Regional
 Units  have  not  been  fully  utilised
 during  the  last  few  years;

 (b)  if  so,  what  steps  are  being  taken
 to  improve  the  situation;
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 (c)  if  not,  will  Government  conduct
 a  thorough  study;  and

 (d)  present  strength  of  artists  at  the
 Headquarters  and  regional  units  and
 their  activities?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  No,  Sur.  The  services
 of  the  Staff  Artists  are  being  utilised
 to  the  maximum  extent  possible.  How-
 ever  the  utilisation  of  some  troupes  has
 been  adversely  aflected  to  some  extent
 as  s0.ne  vacancies  could  not  be  filled
 up.

 (b)  Efforts  are  being  mude  to  provide
 the  full  complement  of  aurtists  with  a
 view  to  utilismg  the  troupes  more
 effectively.

 (c)  The  Regional  Centre  Scheme  of
 the  Song  &  Drama  Division  has  come
 into  operalion  from  ist  January,  979
 and  Government  proposes  to  watch
 the  operation  of  the  scheme  %efore
 conducting  any  study.

 (ad)  The  present  strength  of  artists
 at  the  headquarters  and  the  repional
 units  is  99  and  435  respectively  Their
 activities  cover  a  wide  spectrum.
 Border  Publicity  Troupes  are  utilised
 for  promoting  emotional  integration
 among  people  residing  near  the  inter-
 national  borders;  the  Armed  Forces
 Entettainment  Troupes  provide  enter-
 tainment  to  the  Armed  Forces  in  the
 forward  areas  and  the  Departmental
 Drama  Troupes  conduct  publicity-
 oriented  programmes  in  regional]  lan-
 guages  in  different  parts  of  the  country.

 Commissioning  of  the  first  phase  of
 Loktak  Hydro  Electric  Project
 32]  SHRI  N,  TOMBI  SINGH.  Will

 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  the  steps,  taken  to  quicken  the
 compiction  of  the  Loktak  Hydro  Elec-
 tre  Proiect  afier  the  explosion  in  the
 tunnel  in  January,  1975;

 (b)  is  it  a  fact  that  the  progress
 made  so  far  after  the  explosion  is
 auite  inadcouate  keeping  in  view  the
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 increasing  labour  force  and  various
 other  office  staff;

 (c)  if  so,  the  additional  labour  and
 administrative  staff  engaged  after  the
 explosion;  and

 (d)  the  likely  date  of  commissioning
 of  the  first  phase?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)  and
 (b).  With  a  view  to  expediting  the
 progress  of  work  which  was  retarded
 following  the  explosion  in  the  tunnel
 in  December  ‘1975,  the  project  autho-
 Tities  have  inducied  the  New  Austrian
 Tunnelling  Mcthod  through  which  the
 rate  of  progress  per  day  is  higher.  In
 addition,  new  method  of  tunnel  roof
 supporting,  remote  gas  monitoring,  de-
 ployment  of  personnel  trained  in  the
 use  of  sophisticated  equipment,  are
 being  used,  with  a  view  to  expediting
 the  progress,

 (ey  No  staff  more  jaan  the  minimum
 required  for  executiig  the  work  has
 heen  engaged.

 (d)  All  the  three  units  of  the  pro-
 ct  are  expected  to  be  commissioned
 in  March  1982,

 मिट्टी  का  तेल  सप्लाई  करने  के  लिये  ब्लाक  स्तर
 पर  एजेंटों  को  नियुक्ति

 (322.  श्री  ज्ञानेश्वर  प्रसाद  यादव  :  क्‍या
 पेट्रोलियम  तथा  रसायन  श्र  उर्वरक  मत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क)  क्या  ग्रामीण  क्षेत्रों  में  मिटटी  के  तेल
 की  नियमित  सप्लाई  करने  के  लिये  सरकार  का
 विचार  ब्लाक  स्तर  पर  एजेंट  नियुक्त  करने  का
 है  ;

 (ख)  क्‍या  पह  रूच  है  कि
 हक

 क्के
 जिला  मजिस्टेट  ने  यट  सिफारिश  की  कि
 बीहपुर  ब्लाक  में  मिद्टी  के  तेल  की  सप्लाई  वो
 लिए  नये  एजेंट  की  नियुक्ति  को  जाये;  झौर

 (ग)  यदि  हा,  तो  क्या  रारकार  का  विचार
 नये  तरीको  द्वारा  ग्रामीण  क्षेत्रों  मे  मिट्टी  के  तेल
 की  सप्लाई  के  लिए  विपणन  डीवीजन  को  निदेश
 जारी  करने  का  है?

 पेट्रोलियम,  रसायन  झौर  उर्वरक  संती  शी
 हैमथती  कम्बन,  बहुगुणा)  :(क)  इस  समय,  मिट्टी

 तेल  के  एजन्द  ब्लाक  मुख्यालय  सहित  किम
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 क्षेत्र  विशेष  की  क्षमता  एवं  वाणिज्यिक  व्यवहायता
 के  प्राधार  पर  निमुक्त  किए  जाते  है।

 ©  (ख)  भागलपुर  जिलाधीश  को  ऐसी  कोई
 सिफारिस  गेरे  मंत्नालथ  में  नहीं  प्राप्त  हुई  है।

 (ग)  मिट्टी  के  तेल  की  फुटकर  बित्री  के  लिये
 बतंमान  प्रबन्धों  के  भअ्रतिरिकत,  तेल  कम्पनियों  ने
 देश  के  चुने  हुए  दूर  दराज  एव  पहाडी  क्षेत्र  में
 कम्पनी  द्वारा  संचालित  डिपो  की  स्थाएता  के  लिए
 नई  योजनाएं  प्रारम्भ  की  है  जिससे  इस  क्षेत्र  में
 लोगो  तक  उत्पाद  श्ौर  सुविधाजनक  रूप  से  पहुच
 सक  ।

 Restriction  oy  production  capacity  of
 ferro  manganese

 323,  DR  BAPU  KAIJ.DATE  Will
 the  Manister  of  STEEL  AND  MINES
 be  pleased  to  :tate:

 (a)  whether  it  is  a  fact  that  Govern-
 meut  have  restricted  the  production  of
 the  Ferro-Manganese;

 (b)  if  ५०,  the  reasons  thereot,
 (ce)  whether  chere  bas  been  a  heavy

 demand  from  Japan  and  Cvechoslo-
 vakia  fur  ferro-manginese,  and

 (06)  af  ६०,  whether  Guvernment  pro-
 pose  to  increase  the  plesert  production
 cupacity?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA);  (a)  and  (5).
 As  against  a  projected  domestic
 demand  of  2.25  lakh  tonnes  of  ferrao-
 mangancse  for  the  year  1983-84,  a
 capacity  of  approximately  3.57  lakh
 tonnes  has  already  been  sanctioned
 In  view  of  this,  no  further  capacity  is
 proposed  to  pe  licensed.  This  has  been
 done  to  (i)  conserve  the  limited  re-
 serves  of  manganese  ores  in  the  coun-
 try,  (ii)  encourage  the  utilisation  of
 low  grade  ores  and  fines,  and  (in)  dis-
 courage  the  export  of  cheap  power
 from  India,  as  production  of  ferro-
 manganese  is  power  intensive.

 (c)  The  export  of  ferro-manganese
 from  India  to  Japan  during  the  last
 two  years,  aS  against  total  exports
 from  the  country,  is  indicated  below:
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 (In  tonnes)

 Lxpo  tt,  ‘Total
 Jap  un  exports

 Jrom
 Tiha

 1477-78,  T3355,  -2y.00°
 I9  70-79  28  Geo  89,041

 As  regards  Czechoslovakia,  neither
 any  quantity  of  ferro-managancse  nor
 ény  quantity  of  terro-manganese  ex-
 ported  m  the  recent  past,  to  that  coun-
 try  from  India

 (d)  For  reasons  mentioned  =  ahove,
 Government  do  not  propose  augment-
 ine  the  existing  hceensed  capacity  for
 ferro,smangancse.

 Public  Deposits  in  Companies

 324  DR  BAPU  KALDATE;  Will  the
 Mister  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ler  of  public  limited  companies  have
 advertised  showing  good  results  and
 payment  ot  high  dividends  and  collec-
 ted  huge  amounts  of  fixed  deposits
 from  public;

 (b)  is  it  also  a  fact  that  these  com-
 panies  have  not  paid  a  single  farthing
 continuously  for  two  years  to  the
 depositors  showing  heavy  losses;

 (c)  whether  the  Government  have
 proposal  to  investigate  into  the  affairs
 of  these  companies;

 (d)  whether  Government  had  any
 authority  under  the  Companies  Act  to
 stop  the  collection  of  deposits  by  the
 said  companies  and  for  full  return  of
 deposits  of  the  depositors,

 (e)  if  not,  what  other  safeguards  are
 available  for  the  public  to  secure
 their  deposits

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  S.
 9,  PATIL):  (a)  and  (b).  In  terms  of
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 Rule  4  of  the  Companies  (  Acceptance
 of  Deposits)  Rules,  1975,  as  amended
 from  time  to  time,  ९४९५  non-banking,
 non-financial  company  mtending  to
 invite  or  allowing  or  causing  any  other
 persOn  to  invite  deposits  78  required
 to  issue  an  advertisement  for  the  pur-
 pose  in  a  leading  English  newspaper
 and  in  one  vernacular  newspaper  cir-
 culating  in  the  State  in  which  the  re-
 gistered  office  of  the  company  is
 situated.  In  the  aforesaid  advertise-
 ment,  the  company  is  required  to  in-
 dicate  inter-ala  the  following  parti-
 culars:---

 (7)  profits  of  the  company,  before
 and  after  making  provisions
 for  tax,  for  the  three  financial
 years  immediately  preceding
 the  date  of  advertisement:

 (i)  dividends  declared  hy  the
 company  in  respect  of  the
 three  years  mentioned  in  (i)
 above;

 (iii),  summarised  financial  position
 of  the  company  as  in  the  two
 audited  balance  sheets  imme-
 diately  preceding  the  date  of
 advertisement,

 While  advertisements  have  been
 issued  hy  various  non-banking  non-
 financial  companies  inviting  deposits,
 complaints  against  some  of  these  com-
 panies  have  been  received  about  non-
 refund  of  matured  deposits  and/or
 overdue  interest  on  deposits,

 (c)  The  Government  consider  the
 question  of  launching  prosecution  if
 necessary.  in  appropriate  cases  against
 the  defaulting  companies  and  their
 officers  in  default  if  it  is  established
 that  any  of  the  provision:  of  Section
 BBA  of  the  Companies  Act,  956  and
 tules  made  thereunder  have  been  con-
 travened.  Till  the  end  of  June.  1979,
 prosecutions  have  been  =  sanctioned
 against  70  non-banking  non-financial
 compaines,

 (d)  and  (e),  The  Government  have
 no  authority  under  the  Companies  Act,
 ‘1956,  to  stop  the  collection  or  enforce
 the  return  of  deposits  by  the  non-
 banking  non-financial  companies,  How-
 ever,  Rule  3  of  the  Companies  (Ac-
 ceptance  of  Deposits)  Rules,  4975
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 tramed  by  the  Government  in  exercise
 of  the  powers  conferred  by  Section  58A
 read  with  Section  642  of  the  Companies
 Act,  956  prescribes  the  limits  upto
 which  the  deposits  can  be  accepted  by
 such  companies,  Any  contravention  of
 these  limits  renders  the  companies  as
 well  as  their  officers  in  default  liable
 to  criminat  prosecution.  The  failure
 to  repay  ceposits  by  a  company  gives
 rise  to  a  civil  liability  and  the  deposi-
 tor  can  8९९६  redress  in  a  Court  of  Law.
 The  depositor  can  also  scek  the  wind-
 ing-up  of  a  company  under  Section  433
 of  the  Companies  Act,  1956,  in  the
 event  of  such  failure  to  repay  his
 deposits.

 The  High-Powered  Expert  Committee
 under  the  Chairmanship  of  Shri  Justice
 Rajinder  Sachar,  in  8  Report  review-
 ing  wmter-dlia  the  provisions  of  the
 Companies  Act,  1956,  has  made  certain
 recommendativns  on  the  question  of
 acceptance  of  depnsits  from  the  public
 by  private  limited  companies  and  re-
 garding  the  measures  to  be  taken  to
 further  safeguard  the  interests  of  de-
 positors  in  public  limited  companies.
 These  recommendations  are  under
 active  consideration  of  the  Government
 and  an  amending  legislation  on  thcse
 and  other  recommendations,  as  neces-
 sary,  will  be  introduced  in  due  course.

 Suggestion  from  Maharashtra  Go-
 vernment  to  utilise  Bombay  High

 Gag  being  burnt

 325.  DR  BAPU  KALDATE;
 SHRIMATI  MRINAL  GORE;

 Will  the  Minster  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  the  Government  of
 Maharashtra  have  suggested  to  the
 Government  to  utilise  Bombay  High
 gas  which  is  now  being  burnt  in  four
 turbines  of  6  MW  each  to  be  erccted
 at  Uran  to  generate  240  MW  power;

 (b)  whether  Government  have  ac
 cepted  this  proposal;  and

 (c)  if  not,  the  reasons  therefor?



 185  Written  Answers

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  The
 Maharashtra  State  Electricity  Board
 had  reques‘ed  for  supply  of  gas  for
 their  gas  turbine  project  of  4  generat-
 ing  seis  of  60  MW  each  to  be  set  up
 at  Uran

 (b)  The  question  of  supply  of  gas/
 fuel  for  the  turbine  project  of  the
 Mahalashtra  State  Electricity  Boord
 hac  been  reconsidered  keeping  in  view
 the  revised  commissioning  schedule  of
 the  turbine  units  the  availability  cf
 associated  zas  from  the  Bombay  High
 a  per  the  present  production  pro
 grimme  of  crude  otl/assoulated  gas  and
 the  utihsation  of  this  important  re-
 source  as  per  the  priorities  Ind  down
 bv  the  Government  There  7६  no  pro
 posal  fo  suppl,  anv  टिव  for  this  pro-
 ject.  Phe  surpls  of  LSHS  to  the  ca-
 tent  7  740009  tonne  per  innum  his
 already  been  agreed

 (ey  The  information  his  been  given
 in  the  replv  {¢  pirt  (4)  above

 New  Land  Policy  of  Cantonments

 2  SHRI  R  K  MHALGI  Will  the
 DIPUTY  PRIME  MINISTER  AND
 MINISTFR  OT  DEFINCE  be  plersed
 fo  refer  to  reply  given  tc  Unstirred
 Question  No  4357  on  90th  December
 978  ind  st  ite

 (a)  whit  3  the  total  population
 whith  come  under  the  $  १005५  Can-
 tonments  in  the  country  what  is  the
 total  number  of  cantonments  m  the
 whole  of  the  country

 (by  what  are  the  main  features  of
 the  revised  land  pohcy  in  cantonment
 areas  which  was  formulated  in  Nov-
 ember  976

 (c)  whether  Government  have  now
 made  necessary  administrative  ar-
 Tangements  to  have  a  fresh  review  of
 the  policy  so  as  to  liberalise  the  policy
 further  m  favour  of  civilians,

 (b)  af  so  ‘when  and  what  are  the
 findings  of  the  review  and
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 (e)  whether  Government  have  taken
 a  final  decision  on  the  proposal  or  the
 said  findings  if  so  the  details  thertof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGIIVAN  RAM)  (a)  As  per  97
 cersus  the  tot2l  population  in  various
 cant  nment  ws  383590  The  total
 numicy  ft  Cainionmcents  in  the  country
 ws  62

 (  The  m  in  features  of  the  land
 policy  formu'ited  in  November  976
 ani  Scrienbcr  2377  have  been  men-
 ticacd  in  the  Annuil  Re  port  of  Mints-
 ti,  of  Defence  1978-79  (Pages  lll-
 2)  The  features  are  set  out
 below

 w  Sites  held  on  old  grant  and
 other  resum  ible  tenures  in  bungalow
 izcs  hould  १९  taken  over  gradu-
 lly  s  ind  when  reqiured  by  the

 Defence  S  tviecs  or  for  any  other
 purpose  or  where  the  terms  of  tenure

 rm  siolated

 (")  N»>  such  cite  will  hereafter  be
 canverted  mto  the  leaschold  Continu-
 ince  of  leasehold  svstem  will  be

 perm'tted  onl  in  the  case  of  public
 institutions  such  as  post  offices
 tants  schools  and  public  utihty  con-
 cern  like  petrol  pumps  ete  Fresh
 lea  cs  will  be  given  in  these  cases

 nix  where  the  land  cin  he  spared
 without  detriment  to  the  require-
 ments  of  the  Armed  Forces

 (it)  Renovations  and  minor  altera-
 tons  can  be  made  subiect  to  certain
 ccndition  provided  the  plinth  area
 cf  the  authorised  structures  on  the

 ite  AS  not  exceeded

 (Gv)  Sites  held  on  old  grant  and
 other  resumoble  tenures  located  im
 civil  areas  of  cantonment  will  be
 lowed  to  be  converted  into  free-
 ho'd  in  favour  of  the  occupancy
 halders  on  payment  of  market  value
 subject  to  the  provision  that  for
 Plot.  measuring  less  than  300  sq
 mt:s  graded  scales  varying  from  25
 per  cent  to  75  per  cent  of  market
 value  would  be  charged

 (c)  to  (e)  The  question  of  modifying
 the  policy  so  as  to  liberalise  the  con-
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 ditions  in  certain  respects  is  under
 consideration  of  the  Government,  It
 has,  however,  been  decided  that  pen-
 ding  revision  of  the  policy.  the  policy
 as  already  formulated  should  he  taken
 up  for  implementation  and  neecssary
 instructions  have  been  i-sued  to  the
 field  officers  of  the  DL  &  C  Service.

 News-ilem  captioned  “Acute  Power
 Crisis  Ahead”

 $27.  SHRI  WR,  K.  MHALGI:  wit
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  atteation  of  —  the
 Government  hag  been  invited  to  the
 news  published  in  the  Indian  Express,
 Bombey  dated  the  9th  April,  579
 under  the  heading  ‘Acute  power  crisis
 enead’  referred  to  Maharashtra  State,
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  with  special  regard  to  construc-
 tion  in  Maharashtra  ot  another  thcr-
 mal  power  stulion  in  Central  sector?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Government  ts  aware  of  the  repoit

 (b)  The  power  programme  for  the
 5-year  period  i978—8%  has  been  for-
 mulated  keeping  broad  ५  in  v.ew  the
 demand  as  projected  bv  the  Planning
 Commission  on  a  global  basis  in  the
 Draft  §-year  Plan  978—83,  cosistent
 with  the  development  of  the  various
 sectors  of  the  economy  cnvisaged
 therein,  the  availability  of  resources
 and  their  allocation  for  the  planned
 development  of  the  different  sectors
 of  the  economy,  availabiiity  of  inves-
 tigated  projects  and  phvsical  capabili-
 ties  of  implementing  them  etc.  The
 Centrat  Government  has  already
 faken  up  a  programme  of  establish-
 ment  of  large  regional  thermal
 power  stations  close  io  pitheads
 and  hytel  power  stations  in  the
 various  regions  of  the  country
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 to  suppiement  the  efforts  at  the
 state  level?  with  a  view  to  accelerate
 power  development.  In  the  case
 of  Western  Region,  a  large  regional
 thermal  power  station  is  being
 established  at  Korba  from  which  a
 share  in  Lhe  benefits  would  be  avail.
 able  to  Maharashtra  State  also.  The
 tentative  studies  carried  out  in  the
 Centra)  Electricity  Authority  indicate
 that  the  power  supply  position  in
 Maharashtra  in  982—84  on  the  hasis
 of  power  programme  as  formulated
 and  presently  under  implementation
 would  he  bv  and  large  satisfactory
 Power  planning  is  a  continuing  pro-
 068५  and  power  programmes  are  con-
 tinuous'v  reviewed  and  adjusted  to
 ensure  their  adequacy  to  mect  the  pro-
 jected  deming  from  time  to  time,
 keeping  in  view  the  avanlability  of
 resources

 Report  of  Working  Group  on  Tribal
 Nevelopment  for  Medium  Term  Plan

 978—83

 328  SIRI  GIRIDHAR  COMANGO:
 Wil  the  Minster  of  CNERGY  be
 pleased  to  state

 (a)  whether  Government  have
 received  the  repoit  by  working  group
 on  Tribul  Development  for  medium
 term  plan  978—83;

 (b)  if  so,  the  recommendation?
 made  hy  the  Working  Group  regard-
 ng  Rural]  Electrification  in  tribal  areas
 in  the  Report,

 (c)  the  measures  tuken  hy  Govern-
 ment  on  said  recommendations;

 (d)  guidelines  issued  to  the  con-
 cerned  States  in  this  regard;  ang

 (e)  funds  provided  by  hig  Ministry
 and  the  States  for  tribal  areas  for  the
 year  1979-80?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN).  (a)
 The  Ministry  of  Home  Affairs  had  ap-
 pointed  a  Working  Group  on  Tribal

 -
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 Development  during  the  medium  term
 Plan  978—83.  The  Working  Group
 submitted  its  report  in  July,  1978.

 (b)  The  recommendations  of  tthe
 Working  Group  relating  to  Rural
 Electrification  were  as  follows:

 (i)  Rural  Electrification  program-
 me  should  support  irrigation  pro-
 jects,  agricultural  programmes,
 household  industries  and  market
 centres.  The  Central  Government
 may  give  suitable  grants  to  make
 these  schemes  viable.

 (ii)  The  viability  norms  of  rural
 electrification  schemes  in  the  tribal
 areas  may  be  suitably  modified.  The
 Government  of  Indiamay  providea

 part  of  the  investment  by  the  Elec-
 tricity  Boards  in  the  more  back-
 ward  areas  as  subsidy  so  that  the
 electrification  may  reach  the  far  off
 points  as  well;

 (iii)  The  rural  electification  pro-
 gramme  and  economic  schemes  jn  a
 project  should  be  prepared  in  an  in-
 tegrated  fashion  so  that  the  total  in-
 vestment  necsessary  for  promotion
 of  the  economic  activity  as  well  ‘as
 building  up  of  the  electrical  infra-
 structure  is  made  available  accord-
 ing  to  the  desireq  time  schedule;

 (iv)  The  schemes  of  rural  electri-

 i  '  fication  involving  subsidy  by  the
 |  Central  Government  should  be
 cleared  on  project  by  project  basis

 |
 ensuring  appropriate  linkage  bet-
 ween  rural  electrification  and  econo-

 mic  activity;  and

 (v)  Ali  the  tribal  areas  in  the
 country  should  qualify  for  special
 treatment  by  the  Central  Govern-
 ment  for  extension  of  rural  electri.
 fication  irrespective  of  the  level  of
 development  of  rural  electrification

 -  in  the  concerned  State,

 a  (c)  The  following  are  the  measures
 adopted  by  the  Department  of
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 Power/Rural  Electrification  Corpora-
 tion  to  improve  rural  electrification  in:
 the  Tribal  areas:—

 (I)  Directives  were  issued  to
 Rural  Electrification  Corporation
 which  inter  alia,  envisage:

 (a)  All  ares  included  in  the:
 Tribal  Sub  Plan  may  be  consider-
 ed  as  Revised  Minimum  Needs
 Programme  (RMNP)  area  during
 978—83;

 (b)  In  selecting  and  sanctioning
 schemes  under  this  programme
 the  Corporation  shall  follow  a  pro-
 ject  approach.  The  Corporation
 shall  also  lay  down  and  enforce
 appropriate  stipulation  in  regard
 to  technical,  developmental,  econo-
 mic  financial  and  managerial
 soundness  of  each  scheme.

 (c)  The  programme  is  intended
 to  provide  infra-structure  and
 social  services  to  the  rural  areas
 and  to  the  weaker  sections  of  the
 population.  The  RMNP  schemea:
 may,  therefore,  cover  supply  of
 power  to  primary  health  centres,
 drinking  water  supply  schemes
 and  other  similay  categories  which
 are  important  for  development,

 (d)  REC  may  re-examine  their
 present  viability  criteria  for  loans:
 under  RMNP  in  order  that  all  the
 States  and  Union  Territories
 might  be  able  to  achieve  RMNP
 targets.  Even  softer  norms  would
 have  to  be  fixed  for  the  North
 Eastern  Region  and  other  hilly
 and  tribal  areas.

 (II)  The  Rural  Electrification
 Corporation  has  been  giving  special
 consideration  in  matters  of  rates  of
 interest,  period  of  repayment  and
 viability  norms,  to  the  rural  electri
 fication  schemeg  in  the  areas  inha-
 bited  by  tribal  population.  The  re-
 laxations  in  regarg  to  viability
 norms  made  ४76  as  follows:—

 (i)  The  break-even  leve]  jis  to»
 be  achieved  at  the  end  of  l5th  year
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 as  compared  with  l0th  year  in  the
 case  of  backward  areas  and  7th
 year  in  the  case  of  advanced  areas.

 (ii)  The  34  per  cent  net  return
 iy  to  be  achieved  at  the  end  of  25th
 year  as  compared  with  20th  year
 in  the  case  of  backward  areas  and
 l5th  year  in  the  case  of  advanced
 areas.

 (iii)  The  schemes  of  exceptional.
 ly  difficult  areas  covereq  under
 Revised  Minimum  Needs  Prog-
 rammes  (RMNP)  are  considered
 on  individual  merits  for  the  pur-
 pose  of  being  accorded  such  fur-
 ther  concessions  to  the  criteria  of
 viubility  as  may  be  necessary.
 (iv)  The  investment  on  di  KV

 (Main  &  Supr)  lines  is  excluded
 from  the  capital  base  of  the  pro~
 ject  for  the  purpose  of  computa.
 tion  of  return  on  investment.  In
 the  case  of  tribal  sub-plan  arcas
 covered  under  RMNP,  the  invest-
 ment  on  distribution  transformer
 centres  is  also  excluded  from  the
 capital  base.

 (v)  In  order  that  there  is  syn-
 chronisation  of  rural  electrification
 along  with  the  other  devclopmen-
 tal  programmes,  the  Corporation
 has  been  emphasmg  on  close  co-
 ordination  between  State  Electri-
 city  Boards  and  District  level  de-
 velopmental  agencies  and  financial
 institutions  at  the  time  of  formu-
 lation  and  implementaiton  of  a
 rurai  clectrification  scheme.

 Subsidy/Grants  for  Rural  Electrifica-
 tion

 Since  the  Rural  Electrification  Cor-

 poration  has  liberalised  its  norms  re-
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 cently,  it  is  desirable  that  we  watch
 for  some  time  and  see  if  even  in  spite
 of  the  liberalisation,  some  States  are
 unable  to  present  viable  schemes.
 While  no  doubt  RMNP  is  designed  to
 achieve  certain  minimum  levels  of  ser-
 vices  in  the  rural  areas,  the  following
 considerations,  as  far  ag  rural]  electri-
 fication  is  concerned,  have  to  be  kept
 in  view:—

 (i)  The  bulk  of  power  consump.
 tion  १5  for  pump  sets,  small  indus.
 tries  which  are  individually  owned
 ang  the  benefit  of  power  supply  ac-
 crues  to  the  concerned  individual
 ang  not  to  the  community;

 (i)  The  State  Electricity  Board  is
 to  function  as  a  commercial  organi-
 sation  and  provicing  grants  for  any
 part  of  its  activities  does  not  fit  in
 with  tins  concept  Any  change  in
 the  pattern  af  financial  asisstance
 RMNP  electrification  for  the  Plan
 period  978—88  i,  not  desirable,

 (d)  The  Rural  Electr  fication  Cor-
 poration  has  arvised  the  State  Elec~
 tricity  Boards/State  Governments  the
 relaxations  in  regard  to  viability
 norms  made  for  Rural  Electrification
 schemes  under  RMNP  ag  enumerated
 in  the  reply  to  part  (c)  of  the  ques-
 tion.

 (e)  The  Rural  Electrification  Corpo-
 ration  has  made  a  tentative  provision
 of  Rs.  28  crores  for  disbursement  dur-

 ing  the  year  978-79  in  respect  of  rural
 electrification  schemes  in  triba]  areas.
 A  statement  indicating  the  Annual
 Tribal  Sub  Plan  979-80—allocation
 for  Power  Sector,  is  attached.



 393  Written  Answers  ASADHA  19,  1901,  (SAKA)  Written  Answers  794
 Statement

 Annual  Tribal  Sub  Plan  1979-80
 Plan  Allocation  for  Power  Sector

 (Rs  lakl  s)

 Total  State  Flow  frum  State  Special  Cental
 Tribal  Sub  Plans  Plan  outlay  Plan  to  Tribal  Assistance

 for  power  Sub-Plan
 (Power  Sector)

 I  STATIS
 t  Andhra  Pradesh  i8000  360  52

 2  Assam  5500  58

 3  Bihar  30000  054  00

 4  Gujarat  2T000  330  00

 5  Himachal  Pradesh  900  «28  00

 6  Karnataka  r0800  20  00

 7  Kerala  4600  I0  GO
 8  Madhya  Pradesh  20000  1000,  00

 g  Maharashtra  30000  470  ize

 ा)  Manipur  275  T7250
 ai  Orissa  7200  Be  er

 i2  Rajasthan  30000  goo  (५

 39  Tamil  Nadu  74000  70  00

 iq  Fripura  336  45  0५

 WB  Uttar  Pradesh  23000  I4  (०
 36  West  Bengal  73000  Not  avatlable

 व  UNION  TTRRITORIES
 a  Andaman  and  Nicobar  Islands  325  28  2y*
 <  Gor  Daman  and  Diu  30  0  60*

 Norr  —*Outlays  as  proposed  by  States/Umon

 Recognition  of  National  and  Regional
 Parties  by  Election  Commission

 329  SHRI  S  R.  DAMANI:  Will  the
 Minister  of  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state.

 (a)  the  particulars  of  National  and
 Regional  Parties  that  have  been  recog
 msed  by  the  Election  Commission,
 and

 3466  LS—7

 Territories

 (b)  the  basis  on  which  this  recogm-
 tion  has  been  garanted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  S  D
 PATIL)  (a)  Two  statements  contain-
 ing  the  requisite  information  are  laid
 on  the  Table  of  the  House  (Statements
 I  &  I)
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 (b)  If  a  party  registered  with  the
 Election  Commission  88  a  political
 party  under  the  Election  Symbols  (Re
 servation  and  Allotment)  Order,  1968,
 satisfies  the  conditions  laid  down  in
 paragraph  6  of  that  Order  with  refer-
 ence  to  a  general  election  to  the  House
 of  the  People  or  as  the  case  may  be,
 to  the  Legislative  Assembly  of  g  State,
 the  Commission  recognises  that
 party.  In  accordance  with  the
 conditions  stated  in  paragraph  7
 of  the  aforesaid  Order  if  such

 a  recognition  is  accorded  to  a
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 political  party  in  less  then  four  States,
 that  party  shall  enjoy  the  status  of
 State  Party.  If  recognition  is  accord-:
 ed  to  that  party  in  four  or  more  States,
 that  party  shall  enjoy  the  status  of  a
 national  party.  The  recognition  will  be
 reviewed  after  each  general  election  to
 the  House  of  the  People,  or  as  the  case
 may  be,  to,  the  Legislative  Assembly  of
 a  State.  Extracts  of  paragraphs  6  and
 7  from  the  Election  Symbols  (Reserva-
 tion  ang  Allotment)  order,  1968,  are
 given  in  the  Annexure.

 Statement  I

 Statement  showing  the  Particulars  of
 Lap  20000

 Parties  which  have  been  recognised
 by  the  Election  Commissi xX

 Name  of  the  Partics  Symbol

 i,  Indian  National  Congress
 2.  Indian  National  Congress  (I)
 3.  Janata  Party
 ro  Communist  Party  of  India

 5  Communist  Party  of  India  (Marxist)

 Calf  and  Cow.

 Hand
 Haldhar  within  Wheel  (Chakra  Haldhar)
 Ears  of  Corn  and  Sickle.

 Hammer,  Siclke  and  Star.

 Statement  Il

 —  ;  ;  4

 STATE  PARTIES
 i,  Plains  Tribals  Council  of  Assam  Assam  Cultivator

 Cutting  crop
 2.  Vishal  Haryana  Party  Haryana  Rising  Sun

 3.  J.  &  K.  National  Conference  J.&K  Plough
 4.  Muslim  League  Keiala  Ladder

 5»  All  India  Muslim  League  Kerala  Boat
 6.  Kerala  Congress  Kerala  Horse

 7.  Kerala  Congress  (Pillai  Group)  Kerala  Coconut  tree  bearing

 8.  Revolutionary  Socialist  Party

 9.  Peasants’  and  Workers’  Party
 10.  Kuki  National  Assembly
 3i,  Hill  State  People’s  Democratic  Party  नि

 fruits.

 Kerala  and  West  Spade  and  Stocker
 Bengal

 Maharashtra  Cart

 Manipur  Two  leaves

 Meghalaya  Lion
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 72  All  Party  Hill  Leaders’  Conference

 13,  United  Democratic  Tiont

 i4  Sbromam  Akal:  Dal

 15  Dravida  Munnctra  Kazbagam

 3  4

 Meghalova  Tlower

 Nagaland  Cock

 Puny  ab  Scales

 Tam]  Nadu  ind  Raing  Sun
 Pondicl  erry

 i6  ©All  India  Anna  Dravida  Munnctra  Panu]  Naidu  ind  ‘Two  leaves
 Kazhagam  Pondicherry

 37.  All  India  Forward  Bloc  West  Beng  il  Lion

 8  Maharashtrawadi  Gomantak  Goa  aman  and  Diu  Ton

 79  People  s  Confcrence  Mizoram  Scales

 20  Inpura  Upajat:  Luba  Sumity  Tuputa  lwo  leaves

 21  Public  Demands  Innplementaticn  (  nyenticn  Megha  yr  Spide

 22  People  s  Party  of  Arunachil  Arunac)  a}  Pr  desh  =  Nathun

 Siklum  Chepch 23  Sikkim  Scheduled  Castes  I  (१४0९

 ANNEXURE

 The  Election  Symbols  (Re  crvation
 ind  Allotment  )  Order  3968

 करके  के  के  eee  oo  crs

 6  Classification  of  Political  Parties
 qd)  For  the  purposcs  of  this  Order  a  0
 for  such  other  purposes  as  the  (cm
 mission  may  specify  as  and  when  १६९  ५
 sity  therefor  arises  political  parte
 wre  either  recognized  political  parfies

 0  un  recognized  political  parties

 (2)  A  political  party  shall  be  tre  ate]
 aS  a  recognized  pebtical  pirty  on
 State  if  and  only  if  either  the  end
 tions  specified  in  clause  (A)  are  or  the
 condition  spe  ied  in  clause  (8)  is  f  I
 fuled  by  that  party  and  not  otherwi  ६
 that  i5  to  say

 (A)  that  such  party —
 (a)  has  been  engaged  in  pol  tical

 activity  tor  a  continous  peiiod
 of  five  years  and

 (b)  has  at  the  genera)  election  43
 that  State  to  the  House  m  the
 People  of  as  the  case  mav  be
 to  the  Legidlafive  Asscmbly

 for  the  time  being  im  existence
 and  functioning  returnei—

 either  (2)  at  least  one  member  tc  tne
 House  of  the  People  for  every  twe  ifs
 five  memlers  of  that  House  or  ay
 friction  of  thnit  number  elected  fiom
 that  State

 0  a)  at  least  one  member  to  the
 Legislative  Assembly  ct  thit  State  tor
 every  thirty  members  of  that  Asscmib-
 ly  or  any  fraction  of  that  number

 (B)  that  the  total  numbcr  of  li
 votes  ty  all  thc  contesting  candidat  s
 set  up  by  such  party  at  the  gene  2
 election  in  the  State  to  the  House  of
 the  People  ०  as  the  case  may  be  to
 the  I  cgislative  Assembly  for  the  t  me
 being  in  existence  and  functioning  (Ox-
 cluding  the  vahd  votcs  of  such  con-
 testing  candidate  in  a  constituency  us
 has  not  becn  clected  and  has  not  polled
 at  least  onc  twelfth  of  the  total  iun-
 ber  ef  valid  votes  polled  by  all  the
 contesting  candidates  in  that  ot  utu
 ency)  3५  not  less  than  four  per  cent  >f
 the  total  number  of  valid  votes  oiled
 ly  all  the  contesting  candidates  at  uch
 genera)  cl  clio.  in  the  State  (including
 the  vald  votes  of  those  contesting
 candidates  who  have  forefeited  their
 deposits)

 (3)  For  the  removal  of  doubts  it  us
 hereby  declured  that  the  condition  in
 clause  (A)  (b)  of  sub-paragraph  (2)
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 shall  not  be  deemed  te,  have  been  ful-
 filled  by  a  political  party  if  a  mem-
 ber  of  the  House  of  the  People  or  the
 Legislative  Assembly  of  the  State
 become  a  member  of  _  that  political
 party  after  his  election  to  that  house,
 as  the  case  may  be,  that  Assembly.

 7.  Two  categories  of  recognized  poli-
 tical  parties—(l)  If  a  political  party
 is  treated  as  a  recognized  political  party
 in  accordance  with  paragraph  6  in  four
 or  more  States,  it)  shal]  be  known  as,
 and  shall  have  and  enjoy  the  status  of,
 a  “National  Party”  throughout  the
 whole  of  India;  and  if  a  political  party
 is  treated  as  a  recogmzed  political
 party  in  accordance  with  that  para
 graph  in  less  than  four  States,  it  shall
 be  known  as,  and  shall  have  and  enjey
 the  status  of  ,  a  “State  Party”  in  the
 State  or  States  in  which  it  is  regogniz-
 ed  political  party.

 (2)  Notwithstanding  anything
 contained  in  sub-paragraph  (l),  every
 political  party  which  immediately  be-
 fore  the  commencement  of  this  Order
 i8  a  multi-State  party  shall,  on  such
 commencement,  be  a  Naticnal  Parly
 and  shall  continue  to  be  so  until  it
 ceases  to  be  a  National  Party  on  the
 result  of  any  general  election  held
 after  such  commencement.

 (3)  Notwithstanding  anyth.ng  con-
 tained  in  sub-paragraph  qa,  every  poli-
 tical  party  which  immediately  before  the
 cemmencement  of  this  Order  is  in  a
 State  a  recognized  political  party,  other
 than  a  multi-State  party  aforesaid
 shall,  on  such  commencement,  be  a
 State  party  in  that  State  and  shall  con-
 tinue  to  be  so  until  it  ceases  to  be  a
 State  party  in  that  State  on  the  result
 of  any  general  election  held  after  such
 commencement.

 Revision  of  Prices  of  Important
 Drugs

 330.  SHRI  8.  छू,  DAMANI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  the  drug  Industry  is  in-
 sisting  ov  revis'on  of  the  prices  of  all
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 important  drugs  in  defiance  of  fhe
 Drug  Prices  Control  Order,  1979,  and
 has  even  failed  to  bring  out  the  price
 list  as  demanded  by  Government,

 (b)  if  so,  the  reasens  for  the  same,
 and

 (c)  the  action  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र.  N.  BAHUGUNA)  (a)  No,
 Sur.

 (10)  Does  not  arise.

 (c)  Snce  no  instance  of  any  drug
 manufacturing  company  failing  to  com-
 ply  with  the  provisions  of  the  Order
 has  come  to  the  notice  of  the  Govern-
 ment,  the  question  of  ta€ing  action
 against  any  company  for  violation  of
 the  provisions  thereof,  does  not  arise.

 Pooling  of  Indigenous  and  Imperted
 Aluminium  Prices

 33l.  SHRI  8,  R.  DAMANI:  Will  the
 Minister  of  STEEL,  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  pooling  of  the  indigenous  and
 imported  aluminium  prices;

 (b)  if  so,  the  details  of  the  proposals;
 and

 dey  when  it  is
 mented?

 likely  ie,  be  imple-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  and  (b):
 The  Government  has  decided  to  pool
 the  cif  price  of  imported  aluminium
 with  the  price  (ex-factory  plus  excise-
 duty)  of  the  indigenous  aluminium.
 Further,  the  customs  duty  and  the
 countervailing  duty  on  imported  metal
 will  be  waived  so  long  us  the  c.i.f.  price
 of  the  imported  metal  is  higher  than
 or  equal  to  the  price  of  the  indigenous
 metal  inclusive  of  excise  duty.

 Separate  excise  duties  will  be  levied
 on  (i)  ingots  and  (ii)  rods  produced
 from  indigenous  ingets  and  the  proce-
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 dure  for  set  off  of  excise  duty  paid  on
 ingots  will  be  abolished  while  levying
 excise  duty  on  such  rods  Excise  duty
 at  the  same  rate  as  on  rods  made  from
 indigenous  ingets  wul  be  leviable  on
 rods  converted  from  imported  metal

 (c)  The  price  of  the  indigenously
 produced  metal  with  that  ot  imported
 metal  will  be  pooled  and  notify  shoitly

 Proposal  to  Abolish  Radio  and  Tele-
 vision  Fees

 332  SHRI  G  M  BANAIWALIA
 Will  the  Mimster  of  INFORMATION
 AND  BROADCASTING  be  pleased  ०
 state

 (a)  whether  t  is  a  fact  thit  there  s
 no  hcence  fee  on  Radio  and  Television
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 in  anumber  of  American  and
 European  countries,

 (b)  if  so,  their  names  and

 (c)  whether  Central  Government
 propose  to  abolish  the  radio  fee  and
 television  fee  in  the  country  and  if
 not  the  reasons  therefor?

 THE  MINISTER  OF  INFORMALION
 AND  BROADCASTING  (SHRI  I  K
 ADVANI)  (a)  Yes  Sir

 (b)  A  statement  is  enciosed

 (९)  The  question  of  lcence  fee  on
 radio  and  television  including  its  8005
 liticn  is  at  present  under  consideration
 of  the  Government

 Statement

 पू  Countries  in  Amcrica  and  }  uope  where  there  is  no  hecnce  foc  cn  radio

 t  North  America

 2  South  America

 ३.  burope

 Bihama  Islards  Bermuda  Canada,  EI
 Silvador  Haiti  Mcxuco  Panama  and
 Prerte  Rico

 Argentina,  Bolivia  Bi  aal  Colun  bia,
 Lou  der  Paraguay  Pou,  Urugusy

 Wnrtcd  Kar  gdm
 *IL  Countries  in  America  and  Turospe  where  there  as  no  licence  fee  on  television

 t  North  Americ

 2  South  America

 Canada,  7  Salvador  Puerto  Rico  and  The
 United  St  tes  of  Amaia

 Argentina  Brazil  Leuadcr  and  Venezucla,

 Wold  Comm  nines  iers—  UNIT  ५९  ()-  37°) (Source
 Indo-British  Agreement  on  (b)  The  Buitish  Government  has

 Fertilizers  oflered  to  finince  a  Fertil  er  Educa-
 tienal  Project  mm  25  districts  through

 333  SHRI  SUBIIASH  CIIANDRA  supply  of  fertilizers  work  £  30
 BOSE  ALLURI  Will  the  M  nister  of  millon
 PETROLEUM  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state

 (a)  whether  it  is  a=  fact  that  Indo-
 British  Fertilizers  agreement  has  veen
 signed  in  June  979  and

 (b)  if  so,  what  are  the  main  fe  itures
 of  the  agreement?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N  BAHUGUNA)  (a)  and

 The  sahent  featutcs  of  the  Project
 are  at  follows

 Q)  Educating  the  farmers  on  the
 correct  ८70९८  and  use  of  fertilsers

 (i)  Working  out  cropping  program-
 me  for  the  partic  pant  farmers  in  the
 project  areas  on  the  basis  of  the  reso-
 urces  available  with  farmers  and
 airanging  supply  of  inputs  viz  high
 yielding  variety  seeds,  fertilisers,  pes-



 203  Written  Answers

 ticides,  pump-sets  and  other  agricul-
 tural  equipments  and  credit  at  the

 right  time  through  proper  coordination
 with

 qd)  State  Department  of  Agriculture
 (2)  Nationalised  Banks  and  Co-opera-
 tives  (3)  Agro-Industries  Corporation
 (4)  Pesticides  Manufacturers  and  (5)
 Fertilizers  dealers.

 (c)  Organising  block  demonstration
 covering  00  to  200  hectares  in  selected
 villages.

 (d)  Holding  fertilizer  dealers’  train-
 ing  programmes;

 (e)  Construction  of  storage  godowns
 in  selected  villages  in  order  to  ensure
 timely  supply  of  the  materials  to  the
 farmers  as  per  plans.

 (f)  Providing  soil  testing  facilities
 for  analysing  the  soil  in  the  areas  and
 providing  fertiliser  quality  control
 facilities  to  test  the  sample  of  fertili-
 sers.

 Discussions  in  this  regarg  were  held
 between  officials  of  the  Government  of
 India  and  officials  of  U.  K.  Government
 in  May,  1979.

 A  formal  Agreement  between  the
 British  and  Indian  Government  is  how-
 ever  yet  to  be  signed.

 Reported  arrest  of  Pak  National  for
 espicmage  and  smuggling

 334.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:

 SHRI  D.  AMAT:

 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  recently  a  few  Pakistani
 Nationals  have  been  arrested  in  the
 Poench  and  Rajouri  border  sector  on
 eharges  of  spying  and  smuggling;  and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  and  (b).  The
 Ministry  of  Home’  Affairs,  who  are
 primarily  concerned  with  the  subject
 matter  have  been  consulted  and  accord-
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 ing  to  the  information  available  with
 them,  during  the  current  year  some
 Pakistani  nationals  as  well  as  residents
 of  Pakistan  Occupied  Kashmir  have
 been  arrested  for  espionage  and  smug-
 gling  activities  in  Jammu  and  Kashmir

 Merger  of  FCC  and  IMPEC  with
 National  Film  Development  Corpora.

 tion

 SUBHASH  CHANDRA
 BOSE  ALLURI:

 SHRI  D.  AMAT:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 335.  SHRI

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  merge  Film  Finance
 Corporation  and  the  Indian  Motion
 Pictures  Export  Corporation  with
 National  Film  Development  Corpora-
 tien;  and

 (b)  if  so,  the  main  features  of  the
 proposal?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  Yes,  Sir.

 (b)  In  order  that  the  policy  package
 for  utilising  the  full  potential  of  the
 film  as  a  powerful
 tainment,  information  and  cultural  com-
 munication  generates  adequate  impact,
 it  was  decided  that  there  should  be  a
 single  integrated  body  to  cover  various
 aspects  of  film.  At  present  Film
 Finance  Corporation  and  Indian
 Motion  Pictures  Export  Corpora-
 tion  are  engaged  in  isolation
 in  supporting  different  aspects
 of  film.  Government  has.  decided
 to  activate  National  Film  Development
 Corporation,  amalgamate  Film  Finance
 Cerporation  and  Indian  Motion  Pic-
 tures  Export  Corporation  with  National
 Film  Development  Corporation  and  to
 entrust  the  following  functions/activi
 ties  to  the  activated  National  Film
 Development  Corporation:—

 (i)  Handling  the  work  of  import
 and  export  of  feature  films;

 (ii)  Import,  allocation  and  distri.
 bution  of  raw  materials  and
 equipment  used  by  the  film

 industry;

 medium  of  enter-

 =
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 (iii)  Distribution  and  exhibition  of
 films  through  the  existing  net-
 work  in  the  country  and  also
 by  promoting  a  programme  of
 construction  of  a  chain  of  low
 east  theatres  in  conjunction
 with  State  Film  Corporations
 where  feasible,

 (iv)  Promotion  of
 and

 quality  films;

 (v)  Promotion  of  research  and
 development  in  film  equip-
 ment  and  raw  stock.

 account  for  better
 linkage  between  import  and
 export  of  films  and  consider-
 able  economies:

 ;

 Indo—Polish  Talks  on  Development  of
 Mines  in.  India

 336.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  ‘Indo-Polish  talks  were
 held  in  June,  979  for  the  development
 of  mines  in  India;  and

 (b)  if  so,  the  outcome  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI  JAN-
 ESHWAR  MISHRA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 220  KV  {Inter-State  Line  project
 between  Madhya  Pradesh  and  Andhra

 Pradesh

 337.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  a  project  report  for  220
 KV  inter-Stafe  line  between  Madhya
 Pradesh  and  Afidhra  Pradesh  has  been
 submitted  to  the  Ministry  of  Energy
 about  two  years  back;
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 (b)  whether  completion  of  such  an
 jnter-State  link  would  help  to  achieve
 good  thermal  hydel  mix  Madhya  pra-
 desh  being  predominently  a  thermal
 system  and  Andhra  Pradesh  system
 being  predominently  a  hydel  system;
 ang

 (c)  what  is  the  present  status  of  ihe
 project  and  when  is  the  project  likely
 to  be  sanctioned?

 THE  MINISTER  OF  ENERGY  (SHRI
 P.  RAMACHANDRAN):  (a)  Yes,  Sir.
 The  Project  report  for  construction  of
 220  KV  inter-state  line  between  Barsur
 in  Madhya  Pradesh  and  Lower  Sileru
 in  Andhra  Pradesh  was  received  in  the
 Central  Electricity  in  September,  1976,

 (b)  The  220  KV  inter-state  trans-
 mission  line  between  Barsur  (in
 Madhya  Pradesh)  and  Lower
 Sileru  (in  Andhara  Pradesh)
 will  enable  Madhya  Pradesh
 to  utilise  a  part  of  surplus  peaking
 power  available  in  the  Sileru-Kothagu-
 dam  complex  of  Andhra  Pradesh.  The
 line  would  also  help  in  improving  the
 poor  voitage  conditions  now  obtaining
 in  Barsur  area.

 (c)  The  construction  or  the  trans-
 mission  line  is  yet  to  be  taken  up.  The
 Central  Electricity  Authority  have
 cleared  the  scheme  from  techno-econo:
 mic  considerations.

 Availability  of  Gas  frem  Soutia
 Bassein  and  setting  up  of  Fertilizer
 Plant  and  Petro-Chemicals  Complex

 338.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS.  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  assessed  the  increase  in
 availability  of  Gas  from  off  shore  South
 Bassein  field;

 (b)  whether  Government  are  con-
 sidering  setting  up  of  one  more  Fertili-
 zer  Plant  and  three  more  Petro-Chemi-
 cal  complexes;  and

 (c)  if  so,  whether  the  Fertilizer  plant
 and  Petro-Chemical  complex  are  being
 considered  to  be  set  up  in  Madhya  Pras
 desh?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 ONGC  are  still  in  the  process  of  re-as-
 sessing  the  increased  availablity  of  gas
 from  offshore  South  Bassein  field  and
 their  report  is  expected  to  be  received
 shortly.

 (b)  In  view  of  the  iikely  increased
 availability  of  gas,  a  Working  Group
 was  constituted  on  l9th  March,  979
 to  recommend  inter-alia  the  most
 economic  and  optimal  utilisation  of  off-
 shore  gas  keeping  in  view  the  produc-
 tion  programme  of  crude  oil  associated
 gas  and  free  gas.  On  receipt  of  the
 Working  Group’s  report,  a  view  will  be
 taken  by  the  Government  regarding
 utilisation  of  offshore  gas  in  various
 regions  for  various  purposes  such  as
 production  of  fertilizers,  petrochemi-
 cals,  etc.

 (c)  Does  not  arise  in  view  of  the
 reply  given  to  part  (b)  above.

 Steps  to  bring  uptodate  Eletoral
 Rolls

 339.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  LAW,  JUSTICE  AND  COM.
 PANY  AFFAIRS  be  pleased  to  slate:

 (a)  whether,  in  view  of  the  nest
 Lok  Satha  polls  in  ‘1982,  Government
 have  taken  steps  to  bring  uptodate  the
 electoral  rolls  in  Parliamentary  Con-
 stituencies,  ‘

 (b)  whether  during  the  last  Lok
 Sabha  and  Assembly  elections,  it  was
 found  that  entire  localities  and  build-
 ings  were  omitted  from  the  rolls  thus
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 depriving  many  citizens  of  their  right
 to  vote;

 (९)  whether  adequate  machinery
 exists  at  the  district  taluk  and  village
 levels  for  bringing  electoral  rolls
 uptodate,  and

 (d)  if  so,  the  details  therecf?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  S.
 D.  PATIL):  (a)  The  Election  Commis-
 sion  proposes  to  undertake  intensive
 revision  of  the  electoral  rolls  in  1981
 throughout  the  country  before  the  next
 General  Election  to  the  Lok  Sabha  due
 in  1982.

 (b)  A  few  cases  of  omission  of  cer-
 tain  number  of  houses  and  areas  from
 enumeration  had  been  breught  to  the
 notice  of  the  Election  Commission.  A
 statement  of  such  cases  is  attached  and
 action  taken  thereon  is  also  indicated

 (c)  and  (d)  Yes,  Sir.  There  is  Dis-
 trict  Election  Officer  at  the  headquar-
 ters  of  each  District  who,  functions
 under  the  over-all  control  of  the  Chief
 Electoral  Officer.  At  the  taluk  level,
 the  Tehsildar  is  responsible  for  the  re
 vision  of  electoral  rolls.  He  is  general-
 ly  appeinted  as  the  Assistant  Electoral
 Registration  Officer  at  the  village  ievel
 the  work  of  preparation  of  rolls  is  car-
 ried  out  by  Patwaris.  They  are  res-
 ponsible  for  the  enumeration  of  voters.
 The  werk  of  revision  is  supervised  vy
 Field  Kanungos  Naib  Tehsildars  and
 Tehsildars.

 Statement

 Name  of  the  State  Contents  of  the  complaint  Action  taken

 Atidhra  Pradesh
 guda  in
 bad  assembly
 were  omitted  at  the  time  of
 last  general  election  to  the

 3247  voters  residing  at  Warasine  The  mistuke  has  Leen  recufed
 gog—  Securdera-

 constituency  ip  1978  Lefore  the  rccert  Eyes
 during  We  revisier  wrCertikar
 election  held  ficm  gr-Sccune derabad  Parliamentary  Ccrs-
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 Legislauve  Assembly  of  the
 tate  as  the  list  relating  to  the

 said  areas  was  misplaced  duc
 tituency,  The  officials  res
 ponsiblefor  the  omission  are
 being  proceeded  against,

 to  confusion  and  the  same  could
 not  be  sent  for  printing

 Karnataka  A.  few  cases  of  omission  of  certain  Drsciplirary  action  has  been
 isolated  houses  (only  5)  were  taken  against  the  enumerators
 reported  during  the  last  gr-
 neral  clection  to  the  Legisla-

 tand  supervisors  concerned  for
 these  lapses

 tive  Assambly  of  the  State.

 receiy  ed.
 Three  such  complaints  were  The  Chief  Liectmal  Officer,

 Uttar  Pradesh  was  asked  to
 take  necessary  actionin  the
 matter.

 Supply  of  crude  by  U.S.S.R.

 340.  SHRI  D  D.  DESAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  Russia  has  agreed  to
 supply  more  crude  to  India;  and

 (by  if  so,  the  total  quantity  to  be
 imported?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  and
 (b).  During  the  recent  visit  of  the
 Minister  ef  Petroleum,  Chemicals  ard
 Fertilizers  tio  US.S.R.  a  contract  was
 concluded  on  29th  May,  979  between
 Indian  Oil  Corporation  and  SNE  Mos-
 cow,  covering  supplies  of  an  addifional
 quantity  of  6,00,000  tonnes  of  crude
 oil  from  the  Soviet  Union  in  exchange
 for  export  of  rice  of  equivalent  value.
 This  quantity  will  be  in  addition  to  an
 existing  contract  which  provides  for
 supphes  of  3.5  million  tonnes  of  crude
 oil  from  U.S.SR.  during  1979.

 Working  of  newspapers

 34l.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  in  his  recent  speech  at
 Srinagar,  he  expressed  unhappiness

 about  the  unsatisfactory  working  of
 newspapers  in  the  country;

 (b)  if  so,  the  reasons  thereof;  and

 (c)  whether  the  Press  Commission
 will  go  into  the  ownership  pattern  of
 newspapers  in  the  country  and  sug-
 gest  measures  so  ag  to  make  them
 really  independent?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  (a)  and  (b).  I  had  stated
 mter  ala  that  the  present  ownership
 pattern  of  newspapers  in  the  country
 was  not  satisfactry.

 (c).  Yes,  Sir,

 Import  of  Crude

 342.  SHRI  V.  ARUNACHALAM:
 SHRI  A.  BALA  PAJANOR:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  quantity  of  crude  oil  ‘m
 ported  during  the  last  six  months  and
 the  prices  at  which  imported;

 (b)  the  quantity  proposed  to  be
 imported  during  next  six  months  and
 the  prices  therefor;

 (c)  the  effect  of  such  imports  on
 the  prevailing  price  of  petroleum  in
 the  country;  and
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 (d)  the  impact  of  the  high  price  of
 petroleum  on  the  cost  of  living  and
 on  the  budgetary  resources?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  Hl.  N.  BAITUGUNA):  (a,  and
 (b)  During  the  period  January—dJune,
 i979  a  total  quantity  of  approximately
 7.7  million  tonnes  of  Crude  Oil  has
 been  imported.  Crude  Oil  imports
 during  July-December,  979  are  ex-
 pected  to  be  of  the  order  of  9  million
 tonnes.  It  would  not  be  in  the  com
 mercial  interest  of  the  concerned  Oil
 Companies  as  also  contrary  to  interna-
 tional  practices  to  disclose  details  in
 respect  of  prices.

 (c)  The  prices  of  petroleum  products
 are  determined  on  the  basis  of  weight-
 ed  average  price  of  both  indigenous
 and  imported  crudes.  Following  the
 recent  steep  increases  in  price  of  im-
 porteq  crude  the  weighted  average
 price  has  gone  up.  The  need  for  con-
 sequent  revision  in  the  prices  of  petro-
 Jeum  products  is  presently  under  consi-
 deration,

 (a)  This  will  depend  on  the  decision
 as  to  the  extent  to  which  the  burden
 of  the  increased  prices  on  the  oil  In-
 dustry  is  decideg  to  be  recovered
 through  increase  in  prices  of  petroleum
 products,

 Production  and  availability  of  coal  for
 power  plants,  cement  units,  etc.

 343.  SHRI  A.  BALA  PAJANOR:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  the  present  position  in  regard
 to  availability  of  coal  for  power  plants,
 cement  units  and  other  industries;

 (b)  the  extent  to  which  the  short-
 comings  which  so  seriously  affected
 the  economy  during  last  two  years
 have  been  overcome;  and

 (ce)  the  revised  estimates  of  pro.
 duction  during  current  year?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI  JAN-
 ESHWAR  MISHRA):  (a)  The  stock  of
 coal  used  by  power  plant  was  about
 7  million  tonnes  and  stock  of  superior
 grade  non-coking  coal  used  by  Rail-
 ways  and  cement  plant  and  industry
 was  about  4.2  milbhon  tonnes  at  the
 begining  of  the  year.  In  addition  to  it
 production  of  coal  during  the  first
 quarter  of  1979-80  is  approximately
 23.4  million  tonnes.

 (9)  Action  is  being  taken  in  consul-
 tation  with  the  State  Government  to
 improve  the  law  and  order  situation  in
 the  coalfields  anq  also  {to  improve  the
 industrial  relations.  Efforts  are  also
 being  made  to  improve  the  availabili-
 ty  of  inputs  such  as,  power  explosi-
 ves,  steel  and  etc.  for  increasing  coal
 production,

 Efforts  are  simultaneously  —  being
 made  to  setp  up  despatches  of  coal  to
 consumers  hy  augmenting  facilities  for
 rail  loading  at  the  collienes  and  main-
 taining  close  coordination  with  the
 railways  for  stepping  the  supply  of
 wagons.  The  shortfalls  in  rail  despat-
 ches  are  being  made  good  by  increased
 release  of  coal  by  road

 With  these  steps  it  is  expected  that
 eoal  production  will  increase  further.

 (c)  The  original  target  of  production
 for  979-80  was  fixed  at  approximately
 118  million  tonnes.  The  revised  esti-
 mates  of  production  during  the  current
 year  have  not  so  far  been  determined.

 संत्रालय  के  श्रधीन  उद्यमों  में  काम  कर  रहे  परसोनल
 मेनेजर  और  परसोनल  झाफिसर

 344.  थो  राम  ह उ  सिह  :  क्‍या  पेट्रोलियम
 तथा  रसायन  दौर  खर्रक  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  मंत्रालय  के  ग्रधीन  कितने  परसोनल
 मैनेजर  और  परसोनल  झाफिसर  कार्य  कर  रहे
 हैं,  उन  में  से  कितने  पिछड़े  बंगी,  श्रनसूचित
 जातियों,  झनसूचित  जनजातियों  और  अल्प  संख्यक
 यर्ग  के  हैं  शौर  क्या  इन  पदो  के  लिए  आरक्षित
 कोटा  पूरा  हो  गया  है;  ौर

 (@)  क्‍या  रसायन  विभाग  के  ग्रधीन  कार्य
 कर  रहे  गैर-सरकारी  उद्योगों  मे  पिछड़े  वर्गों  धौर
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 अल्प  संख्यक  समुदायों  को  उनके  लियें  ग्रारक्षित
 कोटा  पूरा  करने  के  लिए  उन्हें  प्रतिनिधित्व  दिया
 है  ;  यदि  नहीं,  तो  उन्हें  कब  तक  go  प्रतिनिधित्व
 दे  दिया  जायेगा?

 पेट्रोलियय,  रसायन  और  उर्वरक  मंत्री  (श्री
 हेमदती  सस्दन  बहुगुणा)  :(क)  सूचना  एकत्रित  की
 जा  रही  है  और  सभा  पटल  पर  प्रस्तुत  की
 जायेगी  1

 (ख)  अनुसूचित  जाति/जनजाति  तथा  पिछड़े
 वर्गों  के  लिए  सरकार  ने  गैर-सरकारी  क्षेत्र  में
 पदों  का  कोई  आरक्षण  नहीं  रखा  है।

 Stagnant  production  of  Coal  India
 Limited

 345.  SHRI  SUDHIR  GHOSAL:  Will
 the  Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 investment  of  about  Rs,  900  crores
 have  been  made  since  nationalisation,
 notwithstanding  the  production  in
 Coal  India  Limited,  (CIL)  has  _  re-
 mained  almost  stagnant  and  has  shown
 a  downward  trend  between  975.76
 and  1977-78;  and

 (b)  whether  Government  have
 viewed  the  results  of  the  past  three
 years  against  the  enormous  cost?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI  JAN-
 ESHWAR.  MISHRA):  (a)  An  invest-
 ment  of  about  Rs.  900/-  crores  has
 been  made  in  Coal  India  Ltd.  since
 nationalisation.  Production  of  coal  in
 the  country  has  increased  from  the
 level  of  about  77.0  m.t,  at  the  time  of
 nationalisation  to  a  level  of  about  02
 mt.  now.  The  production  of  Coal
 India  has  increased  from  ६  level  of
 about  88.98  m.t.  in  1975-76  to  about
 90.07  m.t.  in  1978-79  though  there  was
 a  marginal  decrease  in  production  in

 I977-78.

 (b)  Though  the  cost  of  production  of
 coal  has  gone  up  due  to  the  increase  in
 cost  of  inputs,  wages  of  workers  going
 up,  incidence  of  excise  duty  on  inputs,
 depreciation  ang  interest  etc.  the  price

 -of  coal  has  not  peen  revised  since  1975.
 The  unremunerative  price  of  coal  is
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 one  of  the  factors  which  is  responsible
 for  the  losses  suffered  by  Coal  India
 Limited.

 Economy  in  consuraption  of  petrol  by
 States

 346.  SHR]  SUDHIR  GHOSAL:
 SHRI  DALPAT  SINGH

 PRASTE

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  names  of  the  States  which
 have  taken  steps  for.  the  economy  of
 petrol  in  their  States  and  to  what
 extent  so  far  their  annua]  consump-
 tion  has  been  reduced;  and

 (b)  whether  Central  Government
 have  also  issued  some  guidelines  to
 the  States  in  view  of  the  shortage  of
 petro]  in  the  country?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 All  the  State  Governments  and  Union
 Territory  Administrations  were  ad-
 dressed  by.  the  Prime  Minister  and  by
 me  also  to  take  steps  to  reduce  the
 consumption  of  motor  spirit  (petrol)
 in  respect  of  the  departments,  public-
 sector  undertakings,  etc.  coming  within
 their  control.  Almost  all  of  them
 have  since  acknoweldged  these  letters
 and  intimated  that  they  have  issued/
 are  issuing  suitable  instructions  in  the
 matter  to  all  concerned.  As  these
 instructions  were  issued  only  towards
 the  end  of  March,  1979,  the  annual
 extent  of  reduction  in  the  petrol  con-
 sumption  will  be  known  only  after  the
 current  year  is  over,

 (b)  In  the  instructions  issued  to  the
 State  Governments/Union  Territory
 Administrations,  it  has  been  indicated
 that  a  target  of  saving  of  5  per  cent
 in  the  consumption  of  petrol  by  the
 Government  Departments,  public  sec-
 tor  undertakings,  local  bodies,  Gov-
 ernment-aided  agencies  ete.  during
 i979-80  over  that  of  1978-79  should  be
 possible,  For  achieving  this  objective,
 they  have  been  advised  to  closely
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 monitor  petrol  consumption  of  these
 bodies  and  to  lay  down  physical  tra-
 gets  of  consumption  for  the  year
 1979-80  keeping  in  view  the  consump-
 tion  pattern  in  1978-79,

 Plane  Crash  in  Leh  in  June,  979

 347.  SHRI  JANARDHANA
 POOJARY:

 DR,  BIJOY  MONDAL:

 DR,  BALDEV  PRAKASH:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  an  IAF  plane  crashed
 near  Leh  on  8th  June,  1979;

 (b)  if  so,  what  the  causes  of  the
 crash;

 (c)  the  number  of  persons  killed
 and  compensation  paid  to  the  deceased
 families;

 (d)  whether  Government  are  consi-
 dering  for  giving  service  to  the  mem-
 bers  of  the  families  of  the  deceased;
 and

 (e)  if  so,  the  details  thereof?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 (b).  An  IAF  plane  crashed  near  Leh

 on  7th  June,  ‘1979,  A  court  of  Inquiry
 has  been  ordered  into  the  accident  and
 the  cause  of  the  accident  will  be
 known  after  the  report  of  the  Court
 of  Inquiry  is  received.

 (c)  27  persons  were  killed  in  the
 erash,  The  various  compensation  pay-
 able  to  the  Service  personnel  ure  as
 follows:

 (a)  Ex-gratia  Compensation:
 Rupees  one  Jakh  in  accordance  with
 Government  of  India,  Ministry  of
 Defence  letter  No.  Air  HQ/24229/
 7/PP&R-3/4930/Pen-C  dated  26th
 June,  978  on  the  subject.

 (b)  Death-cum-Retirement  Gra-
 tuity,  Family  Gratuity,  Special
 Family  Pension,  Children  Allowance
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 and  Children  Education  Allowance
 88  admissible  under  the  rules,

 (c)  Group  Insurance;  The  depen~
 dents  of  the  Service  personne]  kil~
 Jed  in  accidents  would  also  be  eligi-
 ble  for  payments  under  their  res-
 pective  Group  Insurance  Schemes.

 (d)  and  (e).  In  addition  to  the
 liberal  compensation,  Dependants  of
 Service  personnel  who  die  jn  harness
 are  eligible  for  appointment  to  Gp  ‘C’
 and  Gp  ‘D’  posts  of  Central  Govern-
 ment  without  intervention  of  the  Em-
 ployment  Exchange,  if  they  apply  for
 such  posts,  and  provided  they  fulfil
 the  necessary  conditions,

 सध्य  प्रदेश  में  पेट्रोलियम  उत्पादों  को  सप्लाई  के
 लिये  पाइप  लाइन  बिछाना

 348.  श्री  लक्ष्मी  नारायण  नायक  :  क्या
 पेट्रोलियम,  रसायन  धौर  उर्वरक  मंत्री  यह  बताने
 की  कपा  करेंगे  कि:

 |
 बया  यह  सच  है  कि  डीजल,  पेट्रोल

 तथा  के  तेल  के  लिए  बरौनी  से  इलाहाबाद
 तक  के  लिए  पाइपलाइन  है  परन्तु  मध्य  प्रदेश  में
 इस  प्रकार  की  कोई  पाइपलाईन  नहीं  है;  शझौर

 (ख)  सरकार  का  मध्य  प्रदेश  में  रीवा  तथा
 न्य  स्थानों  तक  किन-किन  स्थानों  पर  पाइपलाईन
 बिछाने  का  विचार  है?

 पेट्रोलियम,  रसायन  श्रोर  उर्वरक  मंत्री  थली
 हेमघती  नन्दन  बहुगुणा)  :(क)  जी,  ह्वा।

 (ख)  मध्य  प्रदेश  मे  रीवा  एवं  झन्य  स्थानों
 पर  पाइपलाईन  बिछाने  का  इस  समय  कोई  प्रस्ताव
 नही  है।

 Rural  electrification  in  the  district  of
 Nalanda  (Bihar)

 349.  SHR]  BIRENDRA  PRASAD:
 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  in  how  many  blocks  of  the  Dis-
 trict  of  Nalanda  in  the  State  of  Bihar,
 the  scheme  of  rural  electrification  is
 going  on  and  since  how  long;

 (b)  how  many  years  it  would  take
 to  complete  rural  electrification  pro-
 gramme;  and

 (c)  what  are  the  reasons  of  delay?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P  RAMACHANDRAN)  (a)
 Rura]  electrification  in  2  blocks  of
 Nalands  District  is  in  progress  since
 (1970-71,  under  two  schemes  sanctioned
 by  the  Rural  Electrification  Corpora-
 tion

 (b)  and  (c)  Out  of  the  260  villages
 covered  under  the  two  rural  electz-
 fication  schemes  225  villages  have  al-
 ready  been  electrified  upto  3  3-79
 The  progress  in  the  schemes  js  report-
 ed  to  be  slow  mainly  because  of  Jack
 of  consumes’  response,  shortage  of
 construction  materia]  and  inadequate
 power  supply  during  the  initial  period
 of  their  implementation

 Selling  Price  of  Paracetamol  Powder

 350  SHRI  HAR]  SHANKAR  MAHA
 LE  Will  the  Munister  of  PETRO-
 LEUM  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state

 (a)  whether  if  is  a  fact  that  the
 current  selling  price  of  IDPL  and  SSI
 unit,  for  Paracetamol  powder  does
 not  exceed  Rs  7808  per  Kg  and

 (b)  if  so  then  how  do  Government
 justify  the  price  of  more  than  77  paise
 per  tabiet  for  major  brinds  of  para-
 cetamol  Tablet.  being  sold  to  the  con
 sumer  after  announcement  of  Diug
 Price  Control  Order  (1979)?

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)
 The  maximum  selling  price  for  Para-
 cetamol  Powder  approved  under  the
 Drugs  (Prices  Control)  Order  970  is
 Rs  7808  Kg  which  Ss  being  main-
 tained  as  per  para  3(3)  of  the  Drugs
 (Prices  Control)  Order  979

 (b)  The  prices  of  various  brands  of
 Paracetamo]  tablets  were  last  fixed
 in  974  under  the  piovisions  of  the
 Drugs  (Prices  Control)  Order,  970
 It  is  a  fact  that  for  certain  brands  like
 Metacin  of  Themis  Pharmaceuticals
 and  Crocin  of  Duphar  Interfran  the
 price  so  fixed  is  around  17  paise  per
 tablet  Since  Paracetamo]  is  a  Cate-
 Rory  Ilj  formulation  it  will  come
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 under  para  I3  of  the  Drugs  (Prices
 Control)  07067  1979,  which  provides
 that  until  the  retail  price  is  fixed
 under  provisions  of  the  Order,  the
 price  which  prevailed  ymmediately  be-
 fore  the  commencement  of  the  order
 wil]  be  the  price  at  which  a  manu-
 facturer  can  sell  the  formulation

 लोक  वितरण  प्रणाली  के  माध्यम  से  “टिस्को””
 द्वारा  मिसित  इस्पात  का  वितरण

 35  श्री  बी०  जी०  हांडे
 हो  सरत  कार

 क्या  इस्पात  और  खान  मती  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  भारत  सरकार
 ने  टाटा  भायरन  एण्ड  स्टील  कम्पनी  द्वारा  निर्मित
 इस्पात  का  वितरण  लोक  वितरण  प्रणाली  में  शामिल
 करने  का  निर्णय  किया  है,  भौर

 (ख)  यदि  उपराक्त  भाग
 (7)

 का
 उत्तर  स्वीकारात्मव  हां  तो  तत्सम्बन्धी  सम्पूण
 ब्यौरा  क्‍या  है?

 इस्पात  झौर  खान  मत्रालय  में  राज्य  मली
 (श्री  करिया  सुष्डा)  (बम)  ध्रौर  च)  जी

 हा।  सरकार  ने  टिस्को  क  उत्पादन  का  विनियमित
 वितरण  प्रणाली  क॑  भ्रन्तर्गत  लाने  का  फैसला  किया
 है।  वितरण  के  बारे  मे  सेल  को  समय-समय  पर
 जारी  किए  गाए  मागंदर्शी  सिद्धात  टिस्की  पर  भी
 लाग  होगे।  झब  टिस्को  मे  श्रेषण-कामक्रमो  का
 तालमेल  सेल  के  प्रेषण  कार्यत्रमों  के  साथ  बैठाया
 जायेगा  और  शप्रापूर्ति  पर  क्षेत्रवार  तथा  सेक्टरबार
 निगरानी  रखी  जायेगी  लेकिन  मुख्य  उत्पादकों
 द्वारा  मांग  के  पजीकरण  की  वर्तमान  प्रणाली  में
 कोई  परिवतन  नहीं  कया  जायेगा।

 Coal  Supply  to  Maharashtra

 352  SHRI  प्‌  6  HANDE  Will  the
 Minister  of  ENERGY  be  pleased  to
 state

 (a)  whether  Government  of  India
 have  considered  the  problem  of  coal
 supply  to  the  thermal  power  stations
 in  Maharashtra,

 (b)  whether  it  35  also  a  fact  that
 Ministry  of  Energy  and  Ministry  of
 Railway  are  not  cooperating  with
 each  other  in  the  matter  of  coal  sup-
 ply  mm  Maharashtra  and  all  the  pro-
 jects  are  facing  difficulties  due  to  this,
 and
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 (९)  if  so,  what  remedial  steps  the
 Central  Government  propose  to  take
 and  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (a)
 Yes,  Sir.

 (9)  and  (c).  It  is  not  correct  to  say
 that  the  Ministry  of  Energy  and
 Ministry  of  Railways  are  not  coopera-
 ting  with  each  other  in  the  matter  of
 supply  of  coal  to  Maharashtra,  Meet-
 ings  have  been  held  at  different  levels
 with  the  Maharashtra  Government,
 the  Railways  and  the  Ministry  of
 Energy  to  review  the  supply  of  coal
 to  Mahafashtra,  The  representatives
 of  Western  Coalfieds  Limited,  Rail-
 ways  and  Maharashtra  State  Electri-
 city  Board  jointly  review  the  supply
 position  every  day  at  Nagpur  and
 Bilaspur,  Such  close  coordination  has
 helped  improve  coal  despatches  to
 the  power  houses  in  the  State.

 Supply  of  Coal  to  Thermal  Power
 Station  in  Maharashtra

 353.  SHRI  ve  5.  HANDE:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  due  to
 shortage  of  coal  to  the  Thermal
 Station  in  Maharashtra,  one  of  the
 20  MW  at  Koradj  had  to  be  closed
 down;

 (b)  whether  it  is  also  a  fact  that
 the  requirement  of  coal  is  5  thou-
 sands  tonnes  per  day  in  the  Thermal
 Power  Station,  but  only  30  to  2
 thousand  tonnes  is  being  supplied  te
 the  saiq  Station;  and

 (c)  if  so,  whether  Government  have
 arranged  to  provide  the  requisite
 demand  of  coal  to  the  said  power
 station?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (a)
 According  to  the  information  avail-
 able,  while  thermal  generetion  had  to
 be  reduced  in  Maharashtra  none  of  the
 units  of  Koradi  Thermal  Power  Sta-
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 tion,  Maharashtra  was  closed  down  in
 the  recent  past  for  want  of  coal.

 (b)  The  average  daily  requirement
 of  coal  of  Koradi  Thermal  Power
 Station  is  about  6,500  MT  The  actual
 receipt  during  the  months  of  April
 and  May,  979  was  about  6,300  MT  per
 day,

 (c)  Ministry  of  Energy  and  the
 Railway  Board  are  closely  monitoring
 the  supply  of  coal  to  all  the  major
 Thermal  power  stations  in  the  coun-
 try  and  for  Maharashtra  this  js  being
 done  on  a  daily  basis  to  ensure  ade-
 quate  supply  of  coal  to  meet  their
 requirements,  [In  the  case  of  Koradi
 Thermal  Power  Station,  additional
 quantities  of  coal  are  being  moved  by
 Roag  to  supplement  the  movement  by
 Rail/ropeway.  Steps  have  also  been
 taken  to  step  up  coal  supplies  by  Rail.

 Supply  of  Coal  to  Maharashtra  Ther-
 mal  Power  Station

 354,  SHRI  V.  G.  HANDE:  Wilt  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  meet
 ing  was  held  with  the  Government
 of  India  and  Minister  of  Civil  Sup-
 plies  of  Maharashtra  for  the  supply  of
 coal  to  Maharashtra  50800;  and

 (b)  what  proposal]  Government
 have  made  to  supply  the  coal  for
 Maharashtra  Thermal  Power  Station?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (a)

 Yes  Sir,  Meetings  were  held  at  diffe-
 rent  Jevels  with  the  Maharashtra
 Government,  Maharashtra  State  Elec-
 tricity  Board,  Railways  and  the  Minis-
 try  of  Energy  to  consider  the  supply
 of  609]  to  Maharashtra,

 (b)  The  coal  linkages  of  Koradi  and
 Nasik  Thermal  Power  Stations  have
 been  increased  from  95  and  90  thou-
 sand  tonnes  to  20  and  0  thousand
 tonnes  for  the  months  of  June  and
 July,  1979,  Close  co-ordination  is
 being  maintained  on  a_  daily  basis
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 between  the  coal  companies,  Railways
 and  power  station  authorities  to  re-
 view  the  supply  position  of  coal  to
 power  station  in  Maharashtra,

 Production  of  Pyrites  at  Amjhore

 355.  SHR]  D.  N.  TIWARY:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  the  production  of
 pyrites  at  Amjhore  has  been  proper-
 ly  kept  low  due  to  non  consumption
 of  Pyrites  at  Sindri;

 (b)  whether  the  Sindrj  Fertilizer
 Corporation  has  to  give  subsidy  to
 Amjhore  umt  for  keeping  production
 low;  and

 (७)  the  amount  of  subsidy  given
 every  year  for  last  three  years?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H  N.  BAHUGUNA):  (a)

 Yes,  Sir.

 (9)  The  Fertilizer  Corporation  is
 paying  P.P.CL  fixed  costs  for  the
 quantity  of  Pyrites  committeg  but  not
 lifted;  and  fixed  and  variable  costs  for
 the  quantity  lifted,

 (c)  The  amount  re-imbursed  by
 FCI  on  account  of  fixed  cost  for  the
 quantity  committed  but  not  lifted  are
 given  below: —

 १076-77  Rs.  725°20  lakhs

 1977-78
 1978-79,  (Provisional)

 रव,  364°67  lakhs

 Rs  r82°  70  lakhs

 Stepg  to  accelerate  Absorption  of
 Ex-Servicemen  in  Civil  Services

 356,  SHRI  DURGA  CHAND:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  jt  is  a  fact  that  Gov-
 ernment  have  taken  a  series  of  deci-
 sions  to  accelerate  the  absorption  of
 ex-servicemen  in  civil]  services;
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 (b)  if  so,  what  are  the  details
 thereof;

 (ec)  what  is  the  number  cf  ex-
 servicemen  at  present  who  are  with.
 out  jobs;

 (d)  what  is  the  number  of  ex-
 servicemen  who  arc  in  civil  service  at
 present;  and

 (e)  what  is  the  proposal  to  absorb
 the  ex-servicemen  in  civil  services
 during  the  next  five  years?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  The  Government
 has  recently  taken  a  series  of  decisions
 which  would  accelerate  the  absorption
 of  exservicemen  .n  civi’  sarvices/posts,
 The  details  thereof  are  as  follows: —

 (a)  and  (b).  I.  Reservation  of
 Vacancies.

 Qa)  Reservation  of  0  per  cent  of
 posts/services  m  Group  ‘C’  and  20
 per  cent  in  Group  ‘D’  will  continue.

 (ix)  0  per  cent  of  posts  of  Assis-
 tant  Commandants  in  para-military
 forces  shall  be  reserved  for  ex-
 servicemen,

 (7)  0  per  cent  of  vacancies  in
 the  Jower  and  middle  level  (com-
 parable  to  Group  ‘C’  and  ‘D’)  in
 voluntary  organisations  receiving
 grants-in-aid  from  the  Central/State
 Governments  may  be  resefveg  for
 ex-servicemen,

 I.  Age  Relaxation

 For  appointment  to  reserved
 vacancies,  every  ex-serviceman  who
 has  put  in  not  Jess  than  six  months’
 continuous  service  in  the  Armed
 Forces  of  the  Union,  shall  be  allow-
 ed  to  deduct  the  period  of  such
 service  from  his  actual  age  and  if
 the  resultant  age  does  not  exceed
 the  maximum  age  limit  prescribed
 for  the  post/service  for  which  the
 seeks  appointment  by  more  than
 three  years,  he  shall  be  deemed  to
 eatisfy  the  condition  regarding  age
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 limit.  Benefit  of  relaxation  of  the
 upper  age-limit  admissible  to  ex-
 servicemen  for  appointment  to
 reservegq  vacancies  in  Group  ट  and
 कु!  posts,  will  also  be  extended  to
 un-reserved  vacancies.

 गा,  Relaxation  of  Educational  Quali-
 fications.

 (i)  Ex-servicemen  with  not  less
 than  3  years’  qualifying  service  are
 exempted  from  satisfying  the  mini-
 mum  educational  qualification  for
 ‘appointment  to  reserved  vacancies
 of  Peon,  Jamadar,  Daftry  and  Re-
 cord  Sorter.

 (ii)  The  requirement  of  satisfying
 the  minimum  educational  qualifica-
 tion  for  appointment  to  a  reserve
 vacancy  in  Group  ‘C’  post  where  the
 prescribed  qualification  is  a  pass  in

 the  Middle  School  or  a  lower  exami-
 nation  may  be  relaxed  at  the  dis-
 cretion  of  the  appointing  authority
 provided  that  the  ex-serviceman

 has  put  at  least  3  years’  qualifying
 service  and  is  otherwise  fit  to  hold
 and  perform  the  duties  of  the  post.

 (iii)  Where,  for  appointment  to
 a  post  filled  by  direct  recruitment,
 possession  of  a  _  simple  degree  of
 B.A.  has  been  prescribed  as  the
 minimum  educational  qualification,
 the  condition  is  to  be  relaxed  in
 respect  of  those  Commissioned  Offi-
 cers,  who  passed  out  of  the  NDA/
 IMA  before  the  Jawahar  Lal  Nehru
 University  decided  to  recognise
 their  qualification  as  equivalent  to
 University  Degrees.  This  relaxa-
 tion  is  admissible  to  an  officer  who
 has  held  a  regular  commission  for
 at  least  5  years,  his  record  of  mili-
 tary  service  is  satisfactory  and
 is  otherwise  considered  suitable  by
 the  selection  board.

 (iv)  For  Group  ‘C’  posts,  partly
 filled  by  direct  recruitment  and
 partly  by  promotion  or  transfer,
 where  the  minimum  educational/

 technical  qualification  prescribed  for
 appointment  by  direct  recruitment

 is  higher  than  the  one  prescribed
 for  promotees/transferees,  an  ex-
 serviceman  will  be  deemed  to  satis-
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 fy  the  prescribed  educational/
 technical  qualification  if  he  satisfies
 the  educational/technical  qualifica-
 tions  prescribed  for  direct  recruit-
 ment  to  the  post  from  which  promo-
 tion/transfer  to  the  post  is  allowed,
 and  has  jdentical  experience  of
 work  in  a  similar  discipline  and  for
 the  same  number  of  years  in  the
 Armed  Forces,  as  prescribed  for
 promotees/transferees.

 IV.  Training

 (i)  Service  Personnel,  while  in
 service  or  after  their  release  would
 be  given  suitable  training  in  appro-
 priate  trades.

 i)  Special  re-orientation  courses
 are  to  be  organised  for  the  per-
 sonnel  due  for  release,  as  and  when
 required,  for  preparing  the  per-
 sonnel  to  enter  civilian  life  smooth-
 ly.

 V.  Absorption  in  Civil  Posts  filled  by
 Transfer.  4

 (i)  Posts  are  to  be  identified  in
 which  military  experience  would  be
 of  distinct  advantage  and  to  provide
 for  such  experience  as  an  essential
 or  a  desirable  qualification.  Neces-
 sary  provisions  are  to  be  provided
 in  the  recruitment  rules.  The
 Bureau  of  Public  Enterprises  and
 the  State  Governments  are  to  be
 requested  to  adopt  this  procedure.
 In  view  of  the  relevance  of  experi-
 ence  possessed,  lower  educational
 qualifications  may  be  prescribed  for
 ex-servicemen  candidates,

 (ii)  For  absorption  of  ex-service-
 men  in  Groups  ‘A’  and  ‘B’  posts
 filleg  by  transfer  or  deputation  of
 Government  servants  belonging  to
 more  than  one  service,  including
 civilian  posts  under  the  Ministry  of
 Defence,  the  Ministries/Departments
 should  make  a  provision  in  the
 recruitment  rules  whereby  Armed
 Forces  personnel  due  to  retire  or  to
 be  transferred  to  reserve,  within  a
 period  of  One  year,  can  also  be
 considered  for  appointments  to
 such  posts.
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 (c)  and  (d)  The  number  of  ex-
 servicemen  who  were  on  live  Register
 of  Employment  Exchanges  throughout
 the  country  by  the  end  of  December,
 978  was  1,49,689  However,  the  num-
 ber  of  ex-servicemen  jn  civil  services
 at  present  js  not  known

 (e)  There  is  no  specific  proposal
 for  absorption  of  ex-servicemen  an
 civil  services  during  the  next  five
 ycars  However  on  the  basis  of  vari-
 ous  concessions  reservations  and  faci-
 lities  granted  to  ex-servicemen  by  the
 Government  it  38  expected  that  the
 pace  of  rehabilitation  of  ex-service-
 men  in  civil  employment  will  be
 accelerated

 Proposal  to  manufacture  Military
 equipment  required  large

 quantities

 357  SHRI  DURGA  CHAND  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state

 (a)  whether  there  is  any  proposal
 under  Government's  consideration  that
 m  future  whenever  any  multary
 equipment  is  acquired  from  abroad  in
 large  quantities,  arrangements  will
 be  made  simultaneously  for  its  devel-
 opment  and  manufacture  in  India

 (9)  uf  so
 thereof,  ang

 what  are  the  details

 (c)  what  steps  have  so  far  been
 taken  in  the  development  of  Jaguar
 aircraft?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  RAGJIVAN  RAM)  (a)  and
 (b)  It  is  Governments  generel

 Pohcy  that  while  procuring  major  and
 critical  equipment  which  is  not  being
 Produced  in  the  country,  and  of  which
 substantial  quantities  are  required
 from  other  countries,  efforts  will  be
 made  to  ensure,  as  far  as  possible,
 that  in  addition  to  supplying  the  re-
 quired  equipment  for  urgent  opera-
 tional  needs,  the  concerned  foreign
 468  LS—8
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 party  also  agrees  to  transfer  techno-
 logical  know-how  and  to  assist  us
 in  the  manufacture  of  the  concerned
 ‘weapon/equipment  within  the  coun-
 tiy  Side  by  side,  the  possibility  of
 entering  into  buy-back  arrangements
 in  respect  of  such  equipment  or  its
 sub-assemblies,  parts  and  compo-
 nents  manufactured  in  India,  would
 also  be  explored

 (c)  Hindustan  Aeronautics  Ltd
 will  be  undertaking  indigenous  manu-
 facture  of  the  Jaguar  aircraft  under
 licence  collaboration  with  M/s  British
 Aerospace  All  future  development  of
 the  Jaguar  aircraft  by  M/s  British
 Aero-gpace  so  as  to  improve  its  per-
 formance  will  also  be  supplied  to
 HAL

 Mazagaon  Dock

 358  SHRI  DURGA  CHAND  Will
 the  DEPUTy  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state

 (a)  whether  it  ig  a  fact  that  the
 Naval  Headquarters  are  considering
 a  proposal  that  the  Mazagaon  Dock

 be  entrusted  the  submarine  manu-
 facturmg  project

 (b)  7  so  what  are  the  details
 thereof,  and

 (c)  what  action  Government  are
 taking  in  thig  matter?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  to  (c)
 The  Government  have  selected  Maza-
 gaon  Dock  Ltd  Bombay  for  the  pur-
 pose  of  manufacture  of  SSK  subma-
 mines  in  collaboration  with  a  foreign
 Ship-yard  to  be  selected  for  the  pur-
 pose  The  Mazagaon  Dock  Ltd  has
 been  selected  in  view  of  the  loca-
 tional  advantage,  availab:lity  of  in-
 dustrial  infrastructure,  qualified
 skilleq  labour  and  the  experience  of
 the  Shipyard  in  sophisticated  war-
 shup  construction
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 Suggestion  from  J.  &  K.  Government
 regarding  Operation  of  Multinationals

 359.  SHRI  DURGA  CHAND:  Will
 fhe  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  jt  is  q  fact  that  the
 Jammu  and  Kashmir  Government
 has  askeq  the  Central  Government
 for  relaxing  regulations  regarding  the
 operation  of  multinationals  ang  big
 businesg  houses  in  that  State;  and

 (b)  if  8०,  what  ig  the  reaction  of
 the  Central  Government  in  this
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRIES  OF  HOME  AND
 IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL).  (a)  and  (b).
 Department  of  Company  Affairs  have
 not  received  any  such  suggestion  from
 the  Jammu  and  Kashmir  Government
 in  this  regard.

 Special  Agricultural  Schemes  sanc-
 tioned  in  Chittoor  District

 360.  SHRI  Pp,  RAJAGOPAL
 NAIDU;  Will  the  Minister  of  ENER-
 GY  be  pleased  to  state:

 (a)  the  number  of  special  agricul-
 tural  gchemeg  sanctioned  in  Chittoor
 district  this  year  by  the  Rural
 Blectric  Corporation;  and

 (b)  the  schemes  out  of  them  which
 are  being  implemented  at  present?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Rural  Electrification  Corporation  has
 not  80  far  sanctioned  any  special
 agricultural  scheme  in  Chittoor  dis-
 tiret  during  the  year  19¥9-80.  However,
 eight  such  schemes  had  been  sanc-
 tioned  during  ‘1978-79,  out  of  which
 three  were  sanctioned  during  the
 period  January-March,  1979.

 (b)  ,‘The  Stat,  Electricity  Board
 has  intimated  that  all  the  three
 schemes  sanctioned  in  Januery-March
 979  are  being  implemented.

 JULY  10,  979  Written  Answers  228
 Allocation  fer  Srisailam  Project

 $6l.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  ENERGY
 be  Pleased  to  state:

 (a)  the  amount  allotted  for  Srisai-
 lam  Project  this  year;

 (b)  when  the  project  will  be  com-
 pleted;  and

 (c)  the  amount  of  power  to  be
 generated  by  the  project?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAHACHANDRAN):  (a).
 The  Planning  Commission  has  allo-
 cated  Rs,  38.38  crores  in  the  1979-80
 Annual  Plan.

 (b)  Unit  I  is  expected  to  be  com-
 pleted  in  1980.  Unit-II,  ITI  and  IV
 will  be  completed  at  intervals  of  six
 months  from  the  date  of  completion
 of  Unit-I.

 (c)  Four  Units  (4Xll0MW)  are
 expected  to  generate  3.35  Gwh  energy
 per  annum  in  the  initial  phase.

 T.V.  station  in  Rayalaseema

 362.  SHRI  P.  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal  to
 start  TV  station  in  Rayalaseema;  and

 (b)  if  80,  when  will  it  be  started?

 THE  MINISTER  QF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI).  (a)  and  (b).  Owing  to
 constraints  on  financial  resources  and
 the  low  priority  assigned  to  T.V.  ex-
 pansion,  there  iw  no  proposal  to  set  up
 a  T.V.  station  in  Rayalaseema  during
 the  current  plan  period  (978—83).

 gteel  Yard  in  Mandi  Goevindgarh,
 (Punjab)

 368.  SHRI  P,  RAJAGOPAL  NAIDU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state;

 (ay  whether  the  Small  Scale  Indus-
 tries  Corporation  ig  having  a  steel-
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 yard  m  Mandi  Govindgarh  in  Punjab
 State;

 (by  whether  the  corporation  78
 having  a  middleman  contractor,

 (c)  माँ  so,  the  name  of  the  contrator,
 (a)  the  amount  paid  by  the  Steel

 Authority  to  the  corporation  per  tonne
 of  steel  handled,  and

 (e)  the  amount  paid  by  the  middle-
 man  contractor  to  the  labourers  per
 tonne?  7  ft

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  In  their
 capacity  as  the  consignment  agent  of
 the  Steel  Authority  of  India  Limited,
 M/s  Punjab  Small  Scale  Industries
 Corporation  has  a  stockyard  in  Mandi
 Gobindgarh

 (b)  and  (c)  It  35  understood  that
 M/s  Punjab  Small  Scale  Industries
 Corporation  have  engageq  M/s
 Banars’  Das  Ramj:  Das  Iron  &  Steel
 Rolling  Mills  as  Labour  and  Transport
 Contractor

 (d)  Rs  19/-  per  tonne

 (e)  The  amount  paid  by  the  Labour
 and  Transpoitation  Contractor  to  its
 workers  vary  from  operation  to  opera
 tion  depending  on  the  nature  4  and
 quantum  of  work  involved

 सैनिक  प्राधिकारियों  झौर  प्रसंनिक  अधिकारियों  के
 बेतनमानों  में  विषमता

 364  शमी  गया  भक्त  सिह  क्या  उप
 ब्रध्न  ह.  तथा  रक्षा  मज्ी  मह  बताने  को  कृपा
 करेंगे  कि  ;

 (क)  क्‍या  सैनिक  भ्रधिकारियो  (कंप्टन  झौर
 मेजर)  तथा  ग्रार्मी  कडट  कालेज,  देहरादून  जो
 सैनिक  प्रधिकारियों  के  खिस्े  सबसे  बड़ा  प्रशिक्षण
 कालेज  है,  के  भ्रसैनिक  श्रधिकारियो  (लेक्चरार)
 के  केतममानों  प्ौर  झल्य  सुविधाप्नों  में  भारा
 बविषमता  है  ,

 (3)  यदि  हा,  तो  समान  कार्म  के  लिये
 समान  बतन  के  सिद्धान्त  को  ध्यान  में  रख

 प् झौर  इस  तथ्य  को  देखते  हमे  कि  प्रसैनिक
 कारियो  (लेक्चरासे)  की  सियुक्ति  सथ  लोक
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 सेवा  भायोग  की  सिफारिश  पर  को  गई  है  इस
 विषमता  के  क्‍या  कारण  हैं,  शौर

 (ग)  क्‍या  सरकार  दोनों  श्रेणियों  के  झधि-
 कारियो  को  समान  वेतनमान  झौर  समान  सुविधाएं
 देने  के

 नि
 पर  विचार  करेगी  और  यदि  हां,  तो

 तक

 उप  प्रधान  मत्रो  तथा  रक्षा  मरी
 डन राम)  क)  (7)  भधि-

 कारियो  भोर  भ्रतैनिक  लेक्चरारों  को  मिलने  वाले
 बेतनमानों  भौर  झन्य  सुविधाझों  में  समानता  नहीं
 वी  जा  सकती  शौर  न  दी  ऐसा  करने  का  कोई
 प्रस्ताव  है  t  क्योकि  इन  पर  विभिन्न  भलग-पलग
 सेवा-शर्तों  लागू  होती  है।  सैनिक  भ्रधिकारियो  को
 किसी  भी  जगह  तैनात  किया  जा  सकता  है  जिसमे
 सज्ियात्मक  परिस्थितियां  भी  शामिल  है,  जबकि
 असैनिक  लेक्चरारों  के  मामले  में  ऐसा  नहीं  है  t

 इलाहाबाद  उच्च  व्यायालय  में  ब्यायाधीशों  के
 रिक्त  पद

 365  ह । उ  गगा  भक्त  सिंह  क्या  विधि,

 =  =
 कम्पनी  कार्य  मल्ली  यह  बताने  की  कृपा

 (क)  इलाहाबाद  उच्च  न्यायालय  म  न्‍्याया
 घीशों  बे  कितने  पद  रिवत  हैं  शौर  कब  से  हैं
 तथा  क्‍या  इन  रिक्त  पदों  का  भरने  के  बारे  में
 सरकार  को  कुछ  प्रस्ताव  प्राप्त  हुए  है,  और

 ख)  मदि  हा,  ता  सरबार  की  उस  पर  कया
 प्रतिक्रिया  है  ¢

 विधि,  न्याय  शर  कम्पनो  कार्य  सत्री  (भी
 शान्ति  भूषण  )  (१)  इलाहाबाद  उच्च  न्यायालय
 में  न्‍मायाधीश  का  कोई  पद  रिक्त  नहीं  है  |  दा
 नये  सृजित  पदों  को,  जो  भरे  नहीं  गये  ५,  भरने
 के  लिए  कोई  प्रस्ताव  राज्य  प्राधिकारियां  से  प्राप्त
 नही  झा  है  ।  ये  पद  उन  तारीखा  से  स्वीकृत  किए
 गए  है  जब  ये  भरे  जाएगे  ।

 ख)  प्रश्न  ही  नहीं  उठता  ।

 उत्तर  प्रदेश  में  मिट्ट  के  तेश  की  कमो

 366  शनी  मंगा  भक्त  खिह  क्या  पेंट्रोलियम
 तथा  रसाथम  झोर  उथरक  मन्नी  यह  बताते

 कृपा  करेगे  कि

 (क)  क्‍या  सरकार  को  इस  बात  की  जान-
 कारी  है  कि  उत्तर  प्रदेश  के  ग्रामीण  क्षला  में  अभी
 भी  मिट्टी  के  तेल  की  कमी  है  भौर  यह  निवन्तित
 दर  पर  उपलब्ध  नहीं  है
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 (a)  यदि  हां,  तो  क्‍या  उत्तर  प्रदेश  के
 ग्रामीण  भौरह्दरवर्ती  क्षेत्रों  में  मिट्टी  के  तेल  की
 पर्याप्त  सप्लाई  सुनिश्चित  करने  के  बारे  में  ध्यान
 विया  जायेगा;  भौर

 (ग)  बहां  मिट्टी  का  बेल  नियंत्रित  मूल्य
 पर  कब  तक  उपलब्ध  हो  जायेगा  ।

 पेट्रोलियम,  रसायन  भौर  उबेर  मस्ती
 हेमबती  नन्दन  बहुगुणा)  :  (क)  जनवरी  से

 ,  है।  979  की  प्रवधि  के  दौरान  उत्तर  प्रदेश
 मिट्टी  के  तेल  की  बिक्री वर्ष  i978  के  पहले

 6  महीने  की  बिक्री  की
 ््र्ग

 में  प्रांशिक  रूप  से
 अधिक  रही  है  ।  फिर  भी,  उत्पाद  की  उपलब्धता
 संबंधी  पूरी  कमी  को  देखते  हुए  उत्पाद  को  निकासी
 में  प्रतिबन्ध  लगाया  गया  था  ।  फलस्वरूप,  उत्तर
 प्रदेश  में  कुछ  क्षेत्रों  में  मिट्टी  के  तेल  की  भ्रस्थायी
 कसी  हो  गयी  भी  t  फिर  भी,  एजेन्टो  द्वारा
 उत्पादों  के  भ्रधिक  मूल्य

 1)
 करने  की  कोई

 विशेष  रिपोर्ट  नहीं  प्राप्त  हुई  है।  भ्रावश्यक  वस्तु-
 अधिनियम,  955  के  भ्रन्तगंत  मिट्टी  का  तेल
 (मूल्य  सीमा  निर्धारण)  झादेश  में,  राज्य  सरकार

 को  चाहिए  कि  जे  मिट्टी  के  तेल  के  लिए  नियंत्रण
 करें  भौर  फुटकर  मूल्य  निर्धारित  करें  ny  राज्य
 सरकारों  से  भनुरोध  किया  गया  है  कि  वे  यह
 सुनिश्चित  करें  कि  उत्पादों  की  प्रस्थायी  =
 द्वारा  उत्पन्न  स्थिति  का  भ्रसामाजिक  तत्व  फायदा
 न  उठायें  शौर  जमालोरी,  जोर  बाजारी  श्रादि  को
 रोकें  t

 (खत)  विभिन्न  सप्लाई  वाले  स्थानों  पर  मिट्टी
 के  तेल  की  सूधी  सुधार  दी  गयी  है  और
 मिटटी  के  तेल  की  सप्लाई  को  तेज  कर  दिया
 गया  है  t  राज्य  सरकारों  से  भ्रनुरोध  किया
 गया  है  कि  वे  उपलब्ध  उत्पादों  के  समान  वितरण
 को  सुनिश्चित  करें  और  इसके  भ्तिरिक्‍त  सप्लाई
 से  ग्रामीण  एवं  दूर  दराज  के  क्षेत्रों  में  मिट्टी  के
 तेल  की  सप्लाई  में  सुधार  होने  की  भ्ाशा  है

 (ग)  उपयुक्त  भाग  (ख)  में  उत्तर  दे  दिया
 गया  है  tv

 Raise  in  prices  of  Petroleum  and  its
 likely  effect  on  consumption

 367.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  are  now
 intending  to  further  raise  the  price  of
 petroleum  for  consumers  in  the
 country;
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 (b)  whether  this  measure  is  intendeg
 to  reduce  consumption  or  meet  the
 additional  cost  of  petroleum  produc-
 tion;

 (c)  whether  experience  of  the  earlier
 price  hikes  leave  any  room  for  the
 expectation  that  consumption  would
 come  down  due  to  higher  prices;  and

 (d)  what  will  be  the  percentage  of
 people  who  would  have  to  pay  from
 their  own  pocket,  since  vehicles  run
 on  Government  and  company  account
 will  not  suffer  the  constraint  of  prices?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 Various  proposals  are  under  the  consi.
 Geration  of  Government  to  meet  the
 situation  arising  out  of  the  recent
 decisions  of  the  Organisation  of  Petro-
 Jeum  Exporting  Countries  (OPEC)  to
 increase  the  prices  of  imported  crude
 oil  and  the  consequent  increases  in  the
 prices  of  deficit  importeq  petroleum
 products.

 (b)  An  increase  in  price  not  only
 meets  the  additional  cost  of  production
 but  also  curbs  consumption,

 (c)  Yes,  Sir.  A  drastic  price  in-
 creage  tends  to  reduce  consumption.

 (d)  This  information  is  not  available.

 Reorganisation  of  D.A.V.P.  system
 368.  SHRI  AMAR  ROY  PRADHAN:

 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleaseg  to
 state:

 (c)  whether  it  is  a  fact  that  Go-
 vernment  have  decided  to  reorganise
 the  D.A.V.P.  system;

 (b)  if  so,  the  details  thereof;  and

 (c)  ig  not,  the  reasons  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sir.
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 (b)  As  all  the  activities  of  DAVP
 are  centralised,  the  need  to  invest  all
 publicity  operations  with  rural  and
 jocal  relevance  has  become  manifest.
 Programmes  are  now  proposed  to  be
 originated  from  the  regional]  centres
 for  q  meaningful  and  effective  pub-
 licity,  The  details  of  decentralisation
 schemes  are  aS  under: —

 (i)  Opening  of  three  Regional
 offices  in  East,  West  and  South:

 Each  Regional  Office  wil]  be  mini-
 ature  DAVP  equipped  with  the
 facilities  of  studio,  copywriting,
 production  of  printed  publicity
 material,  outdoor  publicity,  and
 other  anciliary  services  of  finance
 and  accounts.  A  beginning  is  being
 made  with  an  office  in  Bombay.

 (ii)  Decentralisation  of  printing
 in  the  area  of  the  language:

 DAVP  undertakes  printing  of  mate-
 rial  in  3  different  languages.  Most

 of  the  printing  work  is  centralised
 at  Delhi,  Calcutta,  Bombay  and
 Madras.  It  has  been  decided  to  set
 up  72  printing  cells  in  72  different
 parts  of  the  country  for  production
 of  the  language  version  of  our
 printed  publicity  material  in  the  re-
 gion  of  the  language.

 (iit)  Collection,  of  addresses  for
 distribution  of  printed  publicity
 material:

 This  operation  at  present  is  done
 from  headquarters.  The  Government
 have  decided  to  obtain  the  address-
 es  from  the  four  regions  (North,
 East,  West  and  South)  by  placing
 the  staff  in  the  regions,

 (९)  Does  not  arise.

 Progress  in  taking  over  TISCO

 369.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:  the  latest
 progress  so  far  made  in  taking  over
 the  TISCO?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):.
 The  matter  is  still  receiving  attention
 of  the  Government,

 (सध्य  प्रवेश)  में  पाये  गये  श्मा  पत्थर
 को  बोकारो  इस्पात  संयंत्र  के  लिये  श्रारक्षित

 करले  का  प्रस्ताव

 370.  शी  थसुना  'प्रसाद  शास्त्री:  क्‍या
 इस्पात  और  छान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय  इस्पात
 प्राधिकरण  ले  मध्य  प्रदेश  के  रीवां  जिला  में
 बनकुईयाना  क्षेत्र  में  पाये  गये  चूना  पत्थर  को
 बोकारो  इस्पात  संयंत्र  के  लिये  भारक्षित  करने
 हेतु  समन्बेषण  लाइसेंस  मांगा  है  भौर  यदि  हां,  तो
 क्या  मध्य  प्रदेश  सरकार  ने  बनकुईयाता  क्षेत्र  में
 पाये  गये  चूना  पत्थर  को  उपयोग  करने  के  लिये
 एक  सीमेंट  संयंत्र  की  स्थापना  करने  का  प्रस्ताव
 कना  सरकार  को  भेजा  है  भौर  इसने  भारतीय
 इस्पात  प्राधिकरण  की  समस्वेधी  लाइसेंस  के  लिये
 मांग  को  भी  भ्रस्वीकार  कर  दिया  है;

 (@)  क्या  यह  भी  सच  है  कि  उक्त  क्षेत्र  का
 चूना  पत्थर  i963  में  इस्पात  संयंत्र  के  लिये
 झ्रारक्षित  किया  गया  था  परन्तु  स्वयं  इस्पात

 ह
 ने  i970  में  इसका  परित्याग  कर  दिया;

 र्‌

 (ग)  यदि  हां,  तो  भारतीय  इस्पात
 करण  झब  किन  कारणों  से  उबत  क्षेत्र

 के  चुना पत्थर  को  ओकारो  इस्पात  संयंत्र  के  लिये
 कराने  के  प्रयास  कर  रहा  है  जबकि  उक्त  क्षेत्र  के
 बुना  पत्थर  के  उपयोग  के  लिये  सीमेंट  संयंत्र  की
 स्थापना  करने  का  प्रस्ताव  है  ?

 इस्पात  श्रौर  खान  संत्रालय  में  राज्य  मंत्री
 (श्री  कड़िया  मुष्डा)  :  (क)  से  (ग).  संभवत:
 माननीय  सदस्य  का  झभिषाय  मध्य  प्रदेश  के
 रीवां  जिले  में  बनकुईया  क्षेत्र  से  है  न  कि  बनकुई-
 गयाना.  क्षेत्र  से  ।  मध्य  प्रदेश  सरकार  ले सन्‌  «976
 में  बोकारों  इस्पात  कारखाने  को  (जो  स्टील
 अथारिटी  झाफ  इंडिया  लि०  का  एक  कारबाता
 है)  दो  वर्ष  के  लिए  रींवां  जिले  में  बनकुईया
 गांव  के  निकट  ‘557.  278  हैक्टर  क्षेत्र  में  चना-
 पत्थर  शौर  डोलामाइट  के  पूर्वेक्षण  के  लिए  एक
 साहसेंस  दिया  था  ।  बाद  में  इस  लाइसेंस  को
 झवधि  दो  वर्ष  के  लिए  और  बढ़ा  दी  गई  थी  ।
 झब  इस  लाइसेंस  की  भ्रवधि  :0-5s-i980  तक
 है  ।  सेल”  ने  मध्य  अ्रदेश  सरकार  से  इस  क्षेत्र
 में  पाए  गए  चुना-पत्थर  को  भ्रारक्षित  करने

 द] कोई  नया  पूर्वेक्षण  लाइसेंस  देने  की  प्रार्थना
 की  है  |  त:  उसके  द्वारा  इस  सम्बन्ध  में  की
 मई  किसी  मांग  को  अस्वीकार  करने  का  प्रश्न
 ही  नहीं  उठता  |
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 मध्य  प्रदेश  सरकार  से  सीमेट  का  एक  नया
 कारखाना  लगाने  के  लिये  कोई  प्रस्ताव  प्राप्त  नही
 हुआ  है  ।  लेकिन  मेससे  दिल्‍ली  क्‍्लाथ  एण्ड
 जनरल  मिल्‍्ज  लि०  ने  बनकुईया  क्षेत्र  में

 चुना, पत्थर  के  भण्डारों  पर  झ्ाधारित  पोर्टलैण्ड
 का  एक  कारखाना  लगाने  के  बारे  में  श्रौद्योगिक
 विकास  धौर  विनियमन  अ्रधिनियम  के  झस्तर्गत
 भारत  सरकार  से  एक  झाशय-पक्ष  के  लिए  तथा
 एम०  भार०  टी०  पी०  एक्ट  के  अधीन  अनुमति
 प्रदान  करने  के  लिए  एक  प्रार्थना  पत्न  दिया  है  ।

 भारत  सरकार  की  दिनाक  +18-5-65  की
 भधिसूचना  द्वारा  रीवां  झौर  सतना  जिलो  मे
 जिन  स्थानों  पर  चुना-पत्थर  मिलता  है  (रीबां
 जिले  में  अनकुईयां  गाव  भी  शामिल  है)  उन
 स्थानों  का  पूर्वेक्षण  केन्द्रीय  सरकार  के  लिए
 झारक्षित  रखा  गया  हैं  |  इस  बात  का  पता
 लगाया  जा  रहा  है  कि  क्‍या  बाद  में  इस  स्थिति
 में  कोई  परिवर्तत  तो  नहीं  किया  गया  है  1

 ‘Setting  up  of  a  Radio  station  in
 Sikkim

 371.  SHRI  CHHATRA  BAHADUR
 CHHETRI:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING

 *  be  pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  to  set  up  a  Radio  Station  in
 Sikkim;  and

 (9)  ४  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 K.  L,  ADVAND):  (a)  Yes,  Sir.

 (b)  The  proposal  is  to  set  up  a
 Radio  Station  equipped  with  a  20  KW
 MW  transmitter,  permanent  studios,
 receiving  facilities  and  staff  quarters
 at  Gangtok.  The  scheme  is  likely  to  be
 completed  during  Sixth  Plan  period
 (1978-83)

 Recommendations  of  the  working
 Group  on  coal  and  lignite

 372.  DR.  P.  ्  PERIASAMY:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  the  working  group  on
 coal  and  lignite  appointed  by  the  Gov-
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 ernment  under  the  Chairmanship  of
 the  Secretary,  Department  of  Coal
 has  submitted  its  report;

 (b)  if  so,  the  principal  conclusions
 of  the  Working  Group;  and

 (९)  the  stpes  Government  proposed
 to  take  on  the  recommendations  of  the
 Working  Group?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTHY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  to  (c).
 A  draft  report  has  been  prepared.  The
 final  report  is  yet  to  be  prepared.

 Restructuring  of  legal  and  judicial

 373.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  any  intention  for  res-
 tructuring  the  legal  and  _  judicial
 system  and  procedural  laws  and  rules;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).
 The  legal  and  judicial  system  in  the
 country  is  basically  sound  and  by  and
 large  suitable.  However,  whenever
 any  shortcoming  in  an  otherwise
 sound  system  manifests  itself  measur-
 es  will  be  devised  to  remedv  it.

 Guidelines  to  service  chiefs  for
 foreign  trips

 374.  SHRI  BHAGIRATH  BHAN-
 WAR:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFANCE  be  pleased  to  state:

 (a)  whether  Government  have  issu-
 ed  =  guidelines  to  service  chiefs  on
 foreign  trips;  and

 (b)  if  so,  the  details  thereef?
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 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM),  (a)  and
 (9),  Yes  Sir.  The  general  guidelines
 for  the  geodwill  visits  of  the  Chiefs
 of  Staff  to  other  countries  have  been
 evolyeg  from  time  to  time.  The  guide-
 lines  relate  to  the  factors  to  be  kept

 in  view  from  Defence  point  of  view,
 the  political  and  other  considerations
 while  finalising  list  of  countries  to  be
 visited  by  them  and  spacing  of  these
 visits  during  a  particular  year.  The
 Chiefs  of  Staff  discuss  the  proposals
 relating  to  their  visits  amongst  them-
 selves  for  purposes  of  co-ordination
 well  in  advance.

 Need  for  Large  Sized  Project  of
 Power  Generation  either  in  Saurash-

 tra  or  North  Gujarat
 375.  SHRI  PRASANNBHAI  MEH-

 TA:  Will  the  Minister  of  ENERGY
 be  pleaseg  to  state:

 (a)  whether  it  is  q  fact  that  the
 State  Government  of  Gujarat  has
 pointed  ou;y  to  the  Union  Government
 that  ail  sources  of  generation  are
 located  in  South  Gujarat  and  there  is
 no  large  sized  project  of  power  gene-
 ration  either  in  Saurashtra  or  in
 North  Gujarat;

 (b)  if  so,  whether  this  has  resulted
 in  lack  of  balance,  heavy  loss  of
 transmission  and  high  cost  of  trans-
 mission;

 (९)  if  so,  whether  in  view  of  avail-
 ability  of  free  gas  from  Tapti  High
 fields  and  improved  prospects  of  get-
 ting  larger  quantum  of  gas,  the  State
 Government  feel  that  there  is  more
 need  and  justification  to  establish  a
 Super  Power  Station  based  on  gas
 in  Satrashtra;

 (d)  whether  it  is  also  a  fact  that
 Gujarat  State  has  already  submitted
 a  proposal  in  this  regard  to  the  Cen-
 tral  Government;  and

 (e)  what  are  the  main  reasons  for
 delay  in  taking  a  final  decision?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b).  The  major  power  piants  in

 Gujarat  are  located  in  South  and
 Central  Gujarat  and  near  Ahmeda-
 bad  at  present,  mainly in  view  of  the
 logistic  advantage  oof  transporting
 fuel  to  these  sites.  While  power  re-
 quirements  of  Saurashtra~have  to  be
 met  by  transporting  power  from
 these  sources  entailing  certain  trans-
 mission  losses,  this  has  to  be  consi-
 dered  in  the  overail  context  of  opti-
 mum  location  of  power  plants  with
 respect  to  load  centres  and  sources
 of  fuel.

 (c)  to  (e).  No  project  report  for
 establishment  of  a  large  thermal
 power  station  in  Saurashtra  based  on
 utilisation  of  gas  has  been  received.
 However,  Gujarat  Government  has
 been  presenting  their  case  for  ailoca~
 tion  of  gas  for  power  generation  and
 has  also  suggested  use  of  gas  for
 power  generation  in  Saurashtra,  in
 view  of  the  logistic  problems  of  set-
 ting  up  of  a  power  station  based  on
 coal  there.  These  have  to  be  consi-
 dered  in  the  small  context  of  opti-
 mum  utilisation  of  gas.  A  Working
 Group  to  consider  these  aspects  has
 been;  set  up  for  this  purpose  by  the
 Ministry  of  Petroleum.

 Coal  Quota  to  Gujarat  State
 376.  SHRI  PRASANNBHAI  MEH-

 TA:  Wiil  he  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  State  Government
 of  Gujarat  has  requested  the  Centre
 for  sanction  of  more  quota  of  coal  to
 the  State  during  the  current  financial
 year;  ot

 (b)  if  so,  what  is  the  quantity  of
 coal  supplied  to  the  State  and  to  what
 ewtent  they  have  demanded  the  in-
 crease  in  coal  supply;

 (c)  how  much  increased  quota  has
 been  agreed  to  by  the  Government;
 and  to

 हाथ
 (d)  if  not,  the  main  reasons  there.

 for?  ‘ae
 THE  MINISTER  OF  STATS  पर  THE

 MINISTRY  OF  ENERGY  (SHRI
 JANWSHWAR  MISHRA):  (a)  and
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 (b).  No  such  separate  overall  quotas
 are  fixed  for  different  States  by  the
 Centre.  Individua!  consumers  like
 power  houses,  cement  plants  etc.  have
 to  get  their  requirements  sponsored
 by  different  agencies  of  the  Central
 or  State  Government.  For  the  move-
 ment  of  soft  coke,  hard  coke  and
 brick  burning  coal,  where  the  con-
 sumers  are  far  too  numerous  for  in-
 dividual  sponsorship,  the  Railways
 indicate  certain  ceiling  for  wagon
 movement  from  time  to  time.  Sum
 total  of  the  programmes  and  depart-
 ches  to  Gujarat  for  the  last  three
 months  are  as  foliows:—

 Programme  Despatches

 (In  thousand  tonnes)

 April,  7979  05577.  453720
 May,  7979  537  44  460°  i0

 June,  14979,  ह  =  433°93

 The  Government  of  Gujarat  has  been
 requesting  for  enhancement  of  the
 linkages  of  coal  for  the  power  houses.

 (c)  and  (d).  The  coal  linkages  for
 the  power  houses  in  Gujarat  were
 increased  from  about  2.5  lakh  ton-
 Nes  per  month  for  the  October-Dec-
 ember  quarter  of  978  to  about  2.45
 lakh  tonnes  per  month  during  the
 January-March  979  quarter  and
 about  2.85  lakh  tonnes  per  month  for
 June  and  July,  1979.  The  State  Gov-
 ernment’s  demand  for  June  and  Juty
 979  for  the  power  houses  has  been
 3.00  lakh  tonnes.  In  addition,  the
 Western  Coalfields  Ltd.  have  offered
 50,000  tonnes  of  coal  to  Gujarat  per
 month  for  April,  May  and  June  979
 to  be  allocated  to  the  needy  consu-
 mers  for  movement  by  road.  ।

 Closure  of  Industries  and  Power
 Plants  due  to  Shortage  of  coal  in

 Gujarat
 377.  SHRI  PRASANNBHAI  MEH-

 TA:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 Aas  been  an  acute  shortage  of  ००४)  in
 Cujarat;
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 (b)  if  so,  whether  it  is  also  a  fact
 that  this  coal  shortage  has  resulted
 in  closure  of  various  of  industries,
 power  plants,  etc,  during  the  months
 of  April,  May  and  June,  1979;

 (c)  if  so,  how  much  was  the  short-
 age  during  these  months;

 (d)  the  reasons  for  shortage  of  coal;
 and

 (e)  what  steps  are  proposed  to  be
 taken  to  supply  the  coal  to  the  State
 of  Gujarat  by  now?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SURI
 JANESHWAR  MISHRA):  (a)  and
 (b).  The  production  and  available
 pithead  stock  have  by  and  large  been
 adequate  to  meet  the  demand  of  Gu-
 jarat  although  marginal  shortage
 have  been  experienced  in  certain
 areas  due  to  constraints  of  coal  trans-
 portation  and  increased  demand  of
 the  State.  No  specific  instances  have
 been  reported  to  the  Government  re-
 garding  complete  closure  of  any  In-
 dustry  and  power  stations  during
 the  months  of  April  to  June,  979  al-
 though  reports  of  low  stocks  have
 been  received  from  power  stations,
 cement  plants,  textile  industries  etc.

 (c)  Programme  and  despatches  of
 coal  to  Gujarat  State  during  the
 months  April  to  June,  979  were  88
 follows:—

 Month  Programme  Despatches

 in  thousand  tonrc  )
 April,  79.  655*77...  453°  ४०

 May,  70  0871  44  460"  40

 June,  9.  =  636°85  433°93,

 Toran  I930°06  3947"  १३

 (a)  The  main  reasons  for  shortage
 of  coal  are  as  follows:—

 (i)  The  Coal  production  was
 affected  due  to  shortage  of  explo-
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 sives,  heavy  abesenteeism  and  a
 number  of  strikes  in  the  mines  of
 MCI.

 (ii)  In  certain  mines  where  pro-
 duction  levels  are  high,  siding  ca-
 pacity  is  inadequate  to  step  up  des-
 patches,

 (iii)  Inadequacy  of  wagons  in
 some  areas.

 (e)  Steps  taken  to  ease  the  supply
 position  to  Gujarat  are  as  follows'-—

 (i)  Daily  coordination  meetings
 are  hald  with  the  railways  at  Nag-
 pur  and  Bilaspur  with  a  view  to
 optimise  rai]  movement  to  Gujarat
 Power  Houses,

 (a)  Gujarat  State  was  offered
 50,000  tonnes  of  coai  per  month  by
 road  on  ad  hoc  basis  during  Apnl
 to  June,  979  for  allocation  to  con-
 sumers  in  distress.

 (पा)  The  shortage  in  rail  despat-
 ches  are  made  good  by  road  _  re-
 leases  on  request  from  the  consu-
 mers

 (iv)  Severa}]  short  gestation  pro-
 jects  have  been  identified  for  quick
 step  up  in  production.

 apply  of  Gas  to  Gujarat  State

 378  SHRI  PRASANNBHAI  METI-
 TA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pieased  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Government  of  Gujrat  has  re-
 quested  Centre  for  supply  of  associat-
 ed  gas  and  non-associated  gas  for  the
 petro-complex  for  new  fertilizer  units
 and  for  on  going  demands  of  fert.li-
 zer  plants,  existing  industry  and
 power  plants  in  the  State;

 (b)  if  so,  whether  they  have  point-
 ed  out  to  the  Centre  that  the  supply
 of  these  gases  have  been  inadequate;

 (c)  if  so,  what  was  the  tota]  quan~-
 tity  supplied  during  the  iast  financial
 year;  and  how  much  more  has  been
 demanded  by  them;  and
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 (d)  what  is  the  proposed  quantity
 of  gas  to  be  supplied  to  the  State
 Government  during  the  current  fin-
 ancial  year?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sur.

 (b)  The  State  Government  has  re-
 quested  for  additional  quantities  of
 gas  from  offshore  fields

 (c)  During  the  last  financial  year,
 ie,  1978-79  about  726  million  cubic
 metres  of  natural  gas  was  supplied  by
 ONGC  to  various  industries  in  the
 State  of  Gujrat.

 The  State  has  suggested  that  in  the
 first  phase  about  .5  mem/day  of
 natural  gas  may  be  provided  to  Gu-
 jarat  from  offshore  fields  for  manu-
 facture  of  fertilizers,  petro-chemicals
 etc.  as  against  the  requirement  of  3  8l
 mem/day  assessed  by  the  Working
 Group  for  Gujarat  with  which  a  re-
 presentative  of  the  State  Government
 was  also  associated.

 (d)  During  the  current  financiat
 year,  i.e,,  97980  ONGC  proposes  to
 supply  about  806  million  cubic  metres
 of  gas  to  various  industries  in  Gujarat
 as  per  the  existing  contracts  with
 them.

 Proposal  to  amend  MLR.TP.  Act

 379,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  Government  propose
 to  suitably  amend  the  MRTP  Act  in
 order  that  the  MRTP  Commission  may
 become  an  effective  weapon  to  check
 concentration  of  economic  power  in
 the  private  Corporate  Sector.

 (b)  if  so,  what  are  the  salient  fea-
 tures  thereof;  and

 (c)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRIES  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 to  (c).  The  Sachar  Committee  has
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 made  certain  recommendations  for
 the  amendment  of  M.R.T.P.  Act  to
 check  the  concentration  of  economic
 power  in  the  Private  Corporate  Sec-
 tor  as  well  as  to  increase  the  powers
 of  the  MRTP  Commission.  The  re-
 cOmmendations  of  Sachar  Committee
 are  presently  under  the  active  consi-
 deration  of  the  Government  and  ap-
 propriate  action,  including  legislative
 amendment,  to  give  effect  to  such  of
 the  recommendations,  ag  are  accept-
 ed  by  the  Government,  will  be  taken
 in  due  course.

 Take  Over  of  Oi]  India  Limited

 380.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pieased  to  state:  ०

 (a)  when  exactly  the  talk  for  com-
 plete  take  over  of  Oil  India  Limited
 started;

 (b)  when  a  final  agreement  is  ex-
 pected  to  be  reached  in  this  regard;

 (c)  the  reason  why  so  much  time
 is  being  taken  to  reach  an  agreement;

 (d)  total  profits  earned  by  Oil  India
 Lintited  during  the  last  three  finan-
 eial  years,  year-wise;  and

 (e)  total  amount  remitted  abroad
 by  the  company  during  the  Jast  three
 financial  years  as  reo)  profit  (2)  divi-
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 dend  (3)  royalty  (4)  Technica}  fees
 (5)  interests  and  (6)  Head  Office  ex-
 penses?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Ne-
 gotiations  with  BOC  for  resolving  cer-
 tain  disputes  relating  to  the  accounts
 of  Oi]  India  Limited  for  the  years
 97]  to  976  and  for  the  take  over  of
 whole  or  part  of  their  interest  in  the
 company  started  in  September,  1976.

 (b)  The  disputes  relating  to  ire  ac-
 counts  of  Oii  India  Limited  were  re-
 solved  in  August,  ‘1977,  It  will  take
 some  more  time  before  negotiations
 for  the  take  over  of  BOC's  interest
 in  OIL  are  finalised.

 (c)  It  was  decided  to  negotiate  the
 take  over  of  Assam  Oil  Company  and
 8008  interest  in  Oil  India  Limited
 simultaneously.  The  delay  is  due  to
 the  fact  that  necessary  data  for  a  pro-
 per  evaiuation  of  the  net  worth  of
 Assam  Oil  Co.  was  not  readily  avail-
 able.  A  number  of  income  tax  and
 excise  cases  against  Assam  Oil  Com-
 pany  were  pending  and  their  liabili-
 ties  in  raspect  of  these  could  not  be
 determined.

 (d)  Oil  India  Limited  earned  a  pro-
 fit  of  Rs.  432.28  takhs  in  1976.  Their
 accounts  for  the  years  977  and  978
 have  not  yet  been  finalised.

 (e)  The  amounts  remitted  abroad
 by  the  company  during  the  last  three
 financial  years  are  as  under:—

 (Rupees  in  lakls)

 Ye  Interim  dividends  for  1974  and  7975

 2.  Final  dividends  for  347:  to  3976

 3  Interest

 4  Technical  lees
 sence  eenimnceanat  lh  nO

 1976-77  1977-78  978-79

 196-00

 नि  434  80

 16-24  9.75  5°80

 43°66  19°62  709  57



 245  Written  Answers

 fy'  entana  for  Finished  Steel

 881,  SARI  JYOTIRMOY  BOSU
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  total  assessed  demand  for  fimish-
 ed  steel  as  at  the  end  of  1955-56
 960-6i,  ‘1965-86,  1068-69,  ‘1973-74,
 1975-76,  ‘1976-77,  1977-78.  and  ‘1978-79;

 (b)  actual  production  during  the
 period  referred  to  above;

 (e)  total  quantiry  and  value  of  steel
 imported  year-wise  from  ‘1976-77  to
 1978-79,  and  first  three  months  of  the
 financial  year  1979-80,  and

 (A)  factor,  responsible  for  the  cur-
 rent  steel  ¢325I5”

 TUE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 tc  (d)  The  information  is  being  col-
 ected  and  will  be  laid  on  the  Table
 of  the  House

 Electricity  Supplied  by  DVC  te
 Weat  Bengal

 382  SHIR]  DINEN  BHATTACHAR-
 YA  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  sta-
 tistics  prepared  by  the  Ministry  in
 April,  979  showing  that  West  Bengal
 had  an  instailed  thermal  and  hydr2-
 electric  power  generation  capacity  of
 ‘1,455  MW  and  Bihar  had  845  MW

 (b)  whether  Government  are  aware
 that  these  figures  are  exclusive  of  the
 capacity  of  DVC  (1,421  MW)  over
 which  neither  West  Bengal  nor  Bihar
 has  priority  claim  but  the  Centie  has,

 (c)  at  so,  the  reaction  of  Govern-
 ment  thereto,  and

 (d)  the  average  quantity  of  electri-
 city  supplied  by  the  DVC  to  West
 Bengal  in  1977-78  and  1978-79  when
 West  Bengal  is  suffering  from  severe
 Power  crisis?
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 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN)  (a)
 to  (c)  The  mstailed  capacity—Ther-
 mal  and  Hydro  of  West  Bengal,  Bihar
 and  D.VC.  is  as  follows:—

 West  Beng  il  455  5
 Bihar  845
 DVG  rgers

 (d)  The  average  quantity  of  elec-
 tricity  supplied  by  the  DVC  to  West
 Bengal  33  given  below:—

 1977-78  1978-79

 (In  million  KWH)

 tr,  Sile  to  consumers  ——-8972  660  949°476
 2,  Interconnection  727490  -63°8  48

 3945°090  20rr  264

 Setting  up  of  a  New  Unit  by  M/s
 Bharat  Electronics  Ltd.

 383  SHRI  DINEN  BHATTACIIAR-
 YA  Will  the  DEPUTY  PRIME  MIN-
 ISTER  AND  MINISTER  OF  DEF-
 ENCE  be  pleased  to  state  what  steps
 are  being  taken  to  set  up  a  new  unit
 in  West  Bengal  by  M/s.  Bharat  Elec-
 tronics  Limited?

 तामाए  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (SHRI  SHER  SINGH):  There
 383  no  specific  proposal  for  setting  up
 a  new  unit  of  M/s  Bharat  Electronics
 Ltd  (BEL)  in  West  Bengal  How-

 ever,  BEL,  has  submitted  a  proposal
 for  augmentation  of  their  equipment
 production  capacity,  to  meet  the  ad-
 ditional  requirements  of  Defence  Ser-
 vices,  by  setting  up  two  new  units.
 Several  State  Governments  including
 West  Bengal,  have  requested  that  one
 of  the  units  may  be  set  up  in  their
 respective  States.  The  question  of
 location  of  the  umitgs  will  be  consider-
 ed  at  the  time  of  taking  a  final  deci-
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 sion  on  BEL’s  proposal,  taking  i.to
 account  al]  relevant  factors.

 Prepesal  fer  Sponge  Iron  Plant  in
 West  Bengal

 884,  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Government  are
 considering  to  set  up  a  sponge  iron  pant
 in  West  Bengal;

 (b)  if  so,  the  details  thereof;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 No,  Sir,

 (b)  and  (०),  Do  not  arise,

 Setting  up  of  a  Coastal-Based  Steel
 Plant  at  Haldia

 385.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  State  Government
 of  West  Bengal  had  requested  for  set-
 ting  up  a  coasta:-based  stee]  plant
 at  Haldia  which  offers  ready  infra-
 structure  facilities  with  highly  me-
 chanised  port  for  handling  charges
 for  coal  and  iron  ores;  and

 (b)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Yes,  Sir.  Chief  Minister  of  West
 Bengal  had  some  time  back  written
 to  the  Union  Minister  of  Steel  and
 Mines  about  the  possibility  of  a  steel
 plant  at  Haldia,

 (b)  Location  of  future  steel  plants
 is  to  be  based  on  techno-economic
 considerations.  Steel  Authority  of
 India  Limited  have  commissioned  a
 study  on  the  input  costs  at  various
 port-sites  including  Haldia.

 JULY  10,  978  Written  Answers  248

 Extraction  of  Quality  Coal  from  High
 ulphur  Coal

 $86.  SHRI  SAMAR  MUKHERJEE:
 Wil  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  re-
 cent  findings  by  a  group  of  scientists
 which  will  now  help  miners  to  extract
 quality  coal  from  high  sulphur  coal
 which  is  abundantly  found  in  the
 north-eastern  region  of  the  country;
 and  ‘

 (7)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  Yes,
 Sir.

 (b)  The  Indian  Schooi  of  Mines,
 Dhanbad  and  the  Bose  Institute,  Cal-
 cutta  are  undertaking  a  sponsored
 project  of  Central  Mine,  Planning  and
 Design  Institute  Ltd.  for  desulphuri-
 sation  of  high  sulphur  Assam  coals
 by  bacterial  means.  The  researches
 so  far  carried  out  has  enabled  them
 to  identify  a  strain  of  bacteria  which
 can  remove  organic  sulphur  from
 coai.  Presently  work  is  in  progress
 on  optimising  the  conditions  of  de-
 sulphurisation  and  identification  of
 more  effective  strains.  However,  it
 is  too  early  to  plan  the  commercial
 application  of  the  technique.

 Cases  pending  in  High  Courts
 387.  PROF.  SAMAR  GUHA:  Will

 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  a  large  number  of
 cases  are  pending  with  various  Hign
 Courts  in  different  States;

 (b)  if  so,  latest  facts  about  such
 pending  cases  and  the  break-up  of
 the  cases  lying  with  each  High  Court;

 (९)  facts  about  the  number  of  cases
 lying  with  the  High  Courts  for  over
 three  years;

 (d)  whether  Government  have
 made  any  fresh  assessment  about  the
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 causes  behind  the  delay  in  disposal
 of  the  cases  lying  with  the  High
 Courts;

 (e)  if  so,  facts  thereabout;
 (f)  whether  Government  have

 given  any  fresh  attention  to  reason-
 ably  reduce  the  period  of  disposal  of
 such  cases  by  the  various  High  Courts;
 and  to

 (g)  if  so,  facts  thereabout?

 THE  MINISTER  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  SHANTI  BHUSHAN):  (a)  Yes,
 Sir.
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 (b)  and  (c).  The  number  ef  cases

 pending  as  on  3i-l2-978  and  cases
 pending  for  more  than  three  years  on
 that  date  in  various  (High  Courts  is
 given  in  the  attached  Statement  I.

 (a)  and  e.  The  Law  Commission
 of  India  were  requested  to  examine
 the  question  and  suggest  measures
 for  expeditious  disposai  of  cases  in
 the  High  Courts.  They  have  submit-
 ted  a  Report  in  this  respect  very  re~
 cently.

 (f)  and  (g).  Recent  steps  taken  to
 expedite  the  disposal  of  cases  are
 given  in  the  attached  Statement  II.

 Staremeat-I
 Number  of  cases  Number  of  cases

 Nam  of  the  High  Court  pending  on  pending  for  moe
 gi-32-78  than  3  years  as

 on  gi-i12-1978

 Allabahad  7,25,852  46,248
 Andhia  Pradesh  20,050  343

 Bombay  54,872  20,680

 Calcutta  477२7  26,058
 Delhi  30,130,  12,654
 Gauhat

 .
 mies  9,540

 Gujarat  12,990  1,810
 Himachal  Pradesh  5,281  1,498

 Jammu  and  Kashmir:  6,340  692०
 Karnataka  44706  6,387*

 Kerala  342552  ‘TgOr

 Madhya  Pradesh  43.206  ‘12,430

 Madras  5०756  4510

 Orissa  7908,  95°
 Patna  35,814°  0,463¢

 Punjab  and  Haryana...  we  38,278  ¥6  5745  ,
 Rajasthan  22,050  8,509*

 Sikkim  १२

 TOTAL  6,13,799  1,81,919,
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 Statement-II

 The  following  steps  have  been
 taken  during  recent  years  to  expe-
 dite  the  disposal  of  cases,  namely:--

 (i)  On  ‘1-4-1977  as  against  the
 total  number  of  349  sanctioned  posts
 of  High  Court  Judges  only  285
 Judges  were  in  position.  The
 States  and  the  Chief  Justices  have
 been  asked  to  adhere  to  specified
 time  schedule  for  sending  their
 proposals  and  the  Central  Govern-
 ment  takes  the  initiative  in  asking
 them  to  submit  their  proposals  for
 vacancies  exising  or  about  to  occur.
 The  resylt  is  that  on  4-7-1979  the
 total  number  of  High  Court  Judges
 had  gone  up  to  347,  Besides  4  ad  hoc
 Judges  have  been  appointed  under
 article  224A.

 (ii)  Since  ‘1-4-1977,  the  sanction-
 ed  strength  of  Judges  has  been  in-
 creased  in  the  High  Courts  in  res-
 pect  of  which  proposals  were  re-
 ceived.  This  increase  has  been
 made  in  the  following  High  Courts
 from  the  dates  the  posts  are  filled
 up:—

 Name  of  the  Hheh  Number  Number
 Cow  of  posts  tof

 increased  =  appoint.
 ments
 made

 againot
 new

 posts,

 Allahahad  9  7
 Dethi  6  2
 Ganhan  I

 Himachal  Pradesh  2  2

 Karnataka  6  6
 Madhya  Pradesh  6  I

 Madras,  4  3

 Patna  3
 Rajasthan  2  '

 38  22
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 (iin)  Cases  involving  a  common
 question  are  being  grouped  toge-

 ther  by  several  High  Ccurts  so  that
 with  one  judgment  the  whole  group
 would  be  disposed  of.

 (iv)  The  Law  Commission  ag  well
 as  the  Chief  Justice  of  India  were
 asked  to  make  suggestions.  The
 recommendations  of  the  Law  Com-
 mission  and  the  Supreme  Court
 have  been  received.

 Appointment  of  Class  Tl  ana  Class  Ill
 officers

 388.  SHRI  SHIV  NARAIN  SARGO-
 NIA;  Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 p:eased  to  state:

 (a)  how  many  class  II  and  III  offi-
 cers  from  Scheduled  Castes  and
 Tribes  are  there  in  his  Ministry  and
 ALR;

 (b)  how  apprenticeships  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 have  been  drawn  training  in  his  vari-
 ous  departments,  and

 (c)  how  many  non-regularised  em-
 ployees  are  in  the  Radio  Station  and
 how  many  permanent  Harijans  are
 working*in  the  Radio  Stations?

 THE  MINISTER  OF  INFORMA-
 ‘TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  to  (०).  The  in-
 formation  28  being  collected  and  wil
 be  laid  on  the  Table  of  the  House.

 Grant  of  Petrol  Pumps  and  Gas  Agen-
 cies  to  Scheduled  Castes  and

 Scheduled  Tribes
 389  SHRI  SUIV  NARAIN  SARSO-

 NIA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS,  be  pleased  to  state  the  number
 of  Scheduled  Castes  and  Tribes  grant-
 ed  Petrol  Pumps  and  Gas  agencies  in
 accordance  with  the  policy  declared
 and  where;  figures  may  be  given  from
 i960  to  976  and  १977  to  May  1979?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  The  re-
 quisite  information  is  being  collect-
 ed  and  will  be  taid  on  the  Table  of
 the  House.
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 Filling  of  Reserve  Posts

 390.  SHRI  SHIV  NARAIN  SARSO-
 NIA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  how  many
 reserved  posts  of  Class  I,  II,  III,  officers
 and  others  post  down  to  Class  III  have
 been  filled  fully  in  his  Ministry  and
 attached  offices  and  how  many  re-
 served  posts  dereserved  and  under
 what  administrative  procedure?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA).

 Department  Department
 of  of

 Petroleum  Chen
 and  fet

 (t)  No  of  post  reserved
 in  Class  T,  TTT
 during  3978  (as  on
 1-1-1979)  5  tt)

 (22)  No.  of  post  filled  4  7

 (mi)  No  of  post  de-
 reserved  Nal  to

 The  procedure  laid  down  by  the
 Ministry  of  Home  Affairs  (Depart-
 ment  of  Persennel  and  A.R.)  38  fol-
 lowed  for  dereservations,

 Allotment  of  Petrol  Pumps  to
 Defence  Personnel

 ‘391.  SHRI  SHIV  NARAIN  SARSO-
 NIA:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state  how  many
 of  the  Scheduled  Castes,  Defence  per-
 sonnel  officers  or  Indian  other  ranks
 (LOR’s)  in  the  Defence  Munistry
 were  issued  petrol  pumps  or  gas  agen-
 cies  for  Disabled  persons  during  Indo-
 Pak  War  or  Indo-China  War?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  Only
 Indian  Oil  Corporation  (IOC)  had
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 after  Indo-Pak  conflict  in  December,
 1971,  mtroduced  a  scheme  of  award-
 ing  their  dealerships/distributorships
 to  disabied  defence  personnel,  wi-
 dows  dependents  of  those  killed  or
 missing  in  war  and  ex-servicemen.
 The  appointments  were  made  on  the
 basig  of  nominations  received  from
 the  Director  General  Resettlement
 (DGR).  Upto  May,  1979,  a  total  num-
 ber  of  777  cooking  gas  distributor-
 ships  and  98  retail  outlets  have  been
 allotted  to  such  personne?  Prior  to
 December,  972  also,  25  ex-service-
 men  were  awarded  cooking  gas  distri-
 butorships.

 DGR  did  not  distinguish  among
 their  nominees  whether  they  belong-
 ed  to  Scheduled  Cas*e/Scheduled
 Tribe  category  or  not.  Accordingly,
 70  separate  records  for  such  disabled
 defence  personne:  or  widows/depend-
 ents  belonging  to  Scheduled  Castes/
 Scheduled  Tribes  have  been  main-
 tained

 Crude  Storage  Capacity  in  Coastal
 Areas

 392  SHRI  A  R  BADRI  NARAYAN:
 SHRI  R.  ध  SWAMINATHAN:

 SHRI  P.  M  SAYEED;

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  a  maior  investment  of
 Rs  300  crore  is  being  contemplated
 for  a  five  fold  increase  in  the  crude
 storage  capacity  in  Coastal  areas;

 (b)  if  so,  whether  this  proposal  was
 under  the  consideration  of  Govern-
 ment  for  long,

 (c)  whether  the  present  storage  capa-
 city  of  8  days  38  to  be  raised  to  80
 days,  and

 (d)  whether  any  final  decision  has
 been  arrived  at?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  WERTILIZERS
 (SHRI  H.  N  BAHUGUNA):  (a)  No,
 Sir,
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 (b)  Does  not  arise

 (९)  There  is  a  proposal]  to  augment
 storage  capacity  for  crude  oil  and
 petroleum  products  equivalent  to  90
 days  consumption.

 ९6)  No,  Sir.

 Staggering  of  Power  on  Statutory
 Basis

 393.  SHRI  A,  R.  BADR]  NARA-
 YAN:

 SHRI  M,  V.  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  P.  M,  SAYEED:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  State  Governments
 ‘were  asked  to  consider  the  possibility
 of  enforcing  staggering  of  power  on
 a  statutory  basis;

 (9)  if  so,  whether  in  ‘nis  regard
 Union  Minister  in  this  regard  Union
 Minister  had  made  proposals  to  the
 State  Government;

 (c)  if  so,  what  were  the  details  of
 the  proposals  made  by  the  Union
 Minister;  ang

 (d)  how  many  States  have  accept-
 ed  the  proposal?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Although  certain  guidelines  on  the
 effective  use  of  power  supply  con-
 sistent  with  inter  se  priority  of  the
 various  cOnsumers,  including  stag-
 gering  of  holidays/closed  days,  sug-

 gestions  for  incentives  to  shift  work-
 ing  from  peak-hours  to  off-peak
 hours,  were  issued  to  the  State  Gov-
 ernments,  no  reference  was  made  to
 the  State  Governments  for  enforcing
 staggering  of  power  on  ६8  statutory
 basis.

 (b)  te  (ad).  Question  does  not
 arise.
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 Agitation  by  Confidential  Steno-
 graphers  of  Bharat  Petroleum

 Corporation

 394,  SHRI  MANOHAR  LAL:
 SHRI  x  LAKKAPPA:
 SHRI  R,  L,  P.  VERMA:
 SHRI  BHANU  KUMAR

 SHASTRI:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Confidential  Stenographers
 of  Bharat  Petroleum  Corporation
 have  been  agitating  for  equal  status
 with  Lady  Stenographers  in  regard
 to  their  salaries  and  perquisites  and
 Wf  So,  details  thereof,

 (b)  the  action  taken  by  the  Mana-
 gement  of  the  Company  to  bring
 about  parity  between  the  two  cate-
 gories  and  if  not,  reasons’  therefor;
 and

 (c)  the  action  Government  propose
 to  take  in  the  matter?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  Yes,
 Sir.  Confidential  Stenographers  of
 Bharat  Petroleum  Corporation,  have
 in  the  past  represented  for  equal
 status  with  Lady  Secretaries.

 (b)  Confidential  Stenographers  are
 in  clerical  category  whose  conditions
 of  service  are  settled  through  the  pro-
 cess  of  collective  bargaining  with
 Unions,  whereas  Lady  Secretaries  are
 in  the  Management  cadre,  Since  the
 conditions  of  service  of  bargainable
 categories  are  not  comparable  with
 Management  category,  the  question
 of  parity  between  two  categories  does
 not  arise.  However,  after  the  take
 over  of  the  Company  by  Government,
 Secretarial  posts  in  the  Management
 cadre  have  been  thrown  open  to  both
 men  and  women  ang  there  is  no  dis-
 crimination  on  grounds  of  sex  for
 these  posts,
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 (ce)  Does  not  arise  in  view  of  ans-
 ~wer  against  (0)  above..

 “Interview  of  U.P.  Finance  Minister
 Recorded  by  Lucknow  T.V.  Centre

 395.  SHRI  P.  K.  KODIYAN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  report  in  the  ‘Indian
 Express’  of  l7th  June,  1979,  ihat
 ‘Lucknow  T.V.  Centre  has  recorded
 interview  with  Finance  Minister  of
 U.P.  Shri  Madhukar  Dighe  for  tele-
 east  on  June  2,  1979.

 (b)  whether  it  is  a  fact  that  the
 recorded  interview  was  not  telecast

 on  2nd  June,  i979;

 {c)  if  so,  the  reasons;

 (d)  whether  a  copy  of  the  text  of
 his  recorded  interview  will  be  placed

 on  the  Table  of  the  House;

 (९)  whether  the  Minister  has  re-
 feived  any  communication  frem  the
 Finance  Minister  in  this  connection
 and

 (f)  whether  the  censor  instruction
 came  in  the  way  of  telecasting  the
 interview?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Yes,  Sirs  (The
 report  on  this  subject  appeared  in  the
 ‘Indian  Express’  of  i6th  June,  1979).

 (b)  and  (c),  The  interview  with
 Shri  Madhukar  Dighe,  Finance  Min-
 ister,  U.P.,  was  on  the  U.P.  Govern-
 ment’s  policy  on  sales  tax  ang  the
 agitation  by  traders  on  this  issue.  It
 carried,  at  one  point,  a  personal  re-
 ference  to  the  President  of  the  UP
 Vyapar  Mandal,  which  seemed  to  con-
 travene  the  guidelines  embodied  in
 the  AIR/Doordarshan.  Code.  It  was
 suggested  to  the  Minister  that  he  may
 agree  to  the  omission  of  the  reference,
 Shri  Dighe  declined  and  the  inter-
 view  could  not,  therefore,  be  tele-
 cast  on  2-6-79.  Later,  nowever,  Shri
 Dighe  agreed  to  record  a  talk  on  the
 same  subject  on  3-6-79  over  All  India
 Radio,  “which  was  filmed  by  Door-
 32466  LS—9.

 ASADHA  19,  90l  (SAKA)  Written  Answers  258

 darshan  Kendra,  Lucknow  and  was
 telecast  from  that  Kendra  the  same
 date  at  8-10  p.m

 (d)  A  copy  of  the  text  of  the  re-
 corded  interview  is  laid  on  the  Table
 of  the  House,  [Placed  in  Library.
 See  No.  LT-4597/79].

 (e)  Yes,  Sir.

 (f)  No  censorship  exists  in  the  pro-
 gramming  of  Doordarshan,  which  is
 governed  only  by  the  principles  em-
 bodied  in  the  AIR/Doordarshan  Code
 and  guidelines  laid  down  from  time  to
 time  for  ensuring  impartality,  fairness
 and  balance  in  programmes.

 Negotiations  between  India  and
 Britain  for  Purchase  of  Harriers

 396.  SHRI  KANWAR  LAL
 GUPTA;

 SHRI  SUKHENDRA  SINGH:
 DR.  BIJOY  MONDAL:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINSTER  OF  DEFENCE
 be  pleased  to  state  what  is  the  result
 of  the  final  round  of  the  negotiations
 between  India  and  Britain  for  the
 purchase  of  Harriers  for  aircraft  car-
 rier,  Vikrant?

 THE  DEPUTY  PRIME  MINISTER.
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  The  final
 round  of  discussions  for  the  purchase
 of  Sea  Harrier  aircraft  for  the  Indian
 Navy  is  yet  to  take  place.  The  nego-
 tiations  are  however  in  an  advanced
 stage

 Cases  against  Swadeshi  Polytex
 Limited

 397,  SHRI  ए  छू  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state;

 (a)  whether  it  is  a  fact  that  the
 Company  Law  Board  has  found  prima
 facie  cas»  against  the  Swadeshi  Poly-
 tex  Limited  belonging  to  Jaipuria
 group  of  industries  and  served  show
 cause  notice  on  them;

 (b)  whether  it  is  also  a  fact  that
 the  said  company  has  been  accused
 of  evasion  of  excise  duties  to  the
 tune  of  several  crores  of  rupees  and
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 notice  has  been  issued  against  them
 by  the  Collector  of  Central  Excise,
 Kanpur;

 (c)  if  so,  at  what  stage  the  cases
 are  at  present  and  the  details  of  the
 cases;

 (d)  whether  it  is  a  fact  that  the
 Jaipurias  are  trying  to  influence
 People  in  ‘high  places’  to  escape  from
 the  cases;  and

 (e)  if  so,  what  guarantees  are  made
 So  that  no  undue  influence  will  be
 brought  in  by  the  company;  and  they
 escape?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  §,  D.  PATIL):  (a)  Yes,  Sir.

 (b)  As  the  subject  of  excise  duties
 is  the  concern  of  the  Ministry  of
 Finance,  attention  is  invited  to  the
 information  furnished  in  reply  to  Un-
 starred  Question  Nos.  6393  and  7857
 by  the  Deputy  Prime  Minister  and
 Minister  of  Finance  in  the  Lok  Sabha
 on  6th  April,  979  and  the  2Uth  April,
 979  respectively.  Attention  is  also
 invited  to  the  proceedings  02  the  half-
 an-hour  discussion  in  the  Lok  Sabha
 held  on  0th  May,  979  arising  out  of
 the  reply  given  by  the  Minister  of
 Law,  Justice  ang  Company  Aftairs
 to  Unstarred  Question  No,  3030  on
 13-3-1979.

 (ey  So  far  as  the  proceedings  under
 Section  408  of  the  Companies,  Act,
 956  under  which  show  cause  notice
 has  been  issued  to  the  Company,  are
 concerned,  the  Company  Law  Board
 has  part-heard  the  concerned  parties
 and  further  hearing  to  the  parties  is
 scheduled  to  be  given  shortly.  As  for
 the  excise  cases  referreg  to  in  part
 (b),  according  to  the  infurmation
 obtained  irom  the  Ministry  of  Fin-
 ance,  the  adjudication  proccvedings
 are  reported  to  be  still  pending.

 (d)  No,  Sir.
 (e)  Does  not  arise.

 Proposal  to  set  up  a  New  Unit  of
 Hindustan  Aeronautics  in  Punjab
 398.  SHRI_C,  K,  CHANDRAPPAN:
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 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINI€TER  OF  FINANCE  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  are  thinking  of  setting
 up  a  new  unit  of  the  Hindustan  Aero-
 nautics  in  Punjab  to  manufacture
 avionies  for  the  Jaguar  Aircraft,
 while  the  existing  capacity  of  the
 Hyderabad  division  of  the  Hindustan
 Aeronautics  are  not  fully  utilised;  and

 (b)  if  so,  the  rationale  behind  the
 decis:on?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 AND  IN  THE  DEPARTMENT  OF
 ATOMIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF,  SHER  SINGH):  (a)
 and  (०),  The  question  of  undertaking
 manufacture  of  new  ranges  of  equip~
 ment  of  Jaguar  Aircraft  at  a  separate
 factory  vis-a-vis  at  an  existing  factory
 3s  still  under  consideration  of  Gov-
 ernment,  The  selection  of  a  site
 would  be  entrusted  to  Hindustan
 Aeronautics  Limiteq  after  the  need
 for  sett:ng  up  of  an  independent  fac-
 tory  38  established,

 Drilling  Operations  in  Tami]  Nadu
 Region

 399,  SHRI  P,  8.  RAMALINGAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  the  range  and  extent  of  ex-
 ploratory  drillings  for  oi]  carried  out
 now  in  various  parts  of  the  ccuntry
 and  the  prospects  of  discovery  of  new
 deposits;  ang

 (b)  the  present  state  of  drilling
 operations  in  Tamil]  Nadu  Region
 particularly  in  Cauvery  basin  and  the
 reasons  why  deeper  drilling  cannot
 be  resort'd  to  in  the  face  of  unmis-
 takable  evidence  of  considerable  de-
 posits  in  that  region?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)

 ONGC  is  presently  carrying  out
 exploratory  drilling  in  the  states  of
 Gujarat,  Assam,  Tripura,  West.  Bengal,
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 Uttar  Pradesh  and  Andhra  Pradesh
 by  deploying  32  deep  drilling  rigs
 Besides  these  on-land  areas  explo-
 ratory  drilling  725  also  being  carried
 out  in  the  offshore  areas  in  the
 Arabian  sea  and  Palk  strait  by  three
 drilling  rigs  The  explorat.on  work
 both  in  onshore  and  offshore  areas  35
 being  undertaken  according  to  geolo-
 gical  pnortes  ascertained  ty  various
 studies  ang  surveys  carried  out  The
 exporatory  plans  formulated  for  the
 five  year  period  starting  trom  1978-79,
 envisage  directing  exploratory  efforts
 not  only  in  the  two  known  oil  bear-
 ing  basins  namely  Cambay  and
 Assin-Arakan  basins  but  also  in
 ccrtain  new  areas  in  West  Bengal  and
 cvastal  Andhra  Piadesh  which  are
 considered  to  be  prospective  In  off-
 shore  areas  exploration  will  be  ex-
 tendeg  to  east  coast  and  Andaman
 offshore  It  is  proposed  to  increase
 progiessively  the  number  of  rigs  and
 also  the  number  of  geo-exploratory
 survey  parties  to  cover  more  areas

 Tt  38  planned  to  prove  above  25
 myvhon  tonnes  (65  million  tonnes
 from  Qnshore  and  50  mijlion  tonnes
 from  Offshore)  or  additional  recover-
 able  reserves  of  oil/gas  during  the

 eriod  ‘1978-79  to  1983-84,
 (0)  Presently  no  drilling  38  rfro-

 posed  in  the  onland  Cauvery  basin
 8768  of  Tamil  Nadu  During  1979-80,
 field  seison  it  Is  proposed  to  deploy
 3  seismic  parties  in  Tami]  Nadu  to
 carry  out  systematic  surveys  of  the
 Ariyalur  Pondicherry  Thanjavour  and
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 Ramnad  sub-basins,  to  delineate  pros.
 pects  for  testing  by  exploratory  dri-
 ling  No  unmistakable  evidence  of  com-
 mercial  0]  deposits  hag  been  found  in
 the  Tamil  Nadu  Region  of  Cauvery
 Basin  so  far  by  ONGC  Only  indica-
 tions  of  some  non-commercial  oi]  had
 been  obtained  from  the  two  of  the
 wells  drilleq  in  Karaikal  area

 Rise  iu  the  price  of  Stee]
 400  SHRI  HUKAMDEO  NARAIN

 YADAV  Wul  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state

 (a)  the  extent  to  which  price  of
 Steel,  per  tonne  was  imcreased  dur-
 ing  the  period  975  to  978  and  when
 its  price  was  increased  and  the  cau-
 ses  thereof,  and

 (b)  the  shor'fal)  in  production
 year-w  se  during  the  above  period,
 and  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA)
 (a)  Price,  of  different  categories  of

 steel  plants  during  the  period  from
 1975-76  to  1978-79  is  given  below
 Broadly  there  was  70  shortfall  during
 the  year  975  76  and  1976-77

 (b)  Production  of  saleable  stgel
 qis-a-.is  the  targets  and  shortfall/
 excess  in  production  at  the  integrated
 stee)  plants  durmg  the  period  from
 1975-76  to  1978-79,  is  given  below
 Broadly  there  was  no  shortfall  during
 the  year  1975-76,  and  ‘1976-77

 Production  of  Saleable  Steel
 (  000  tonnes)

 Year  t  Actual  Fxeess  +  M Year  ae
 Shortfall)

 6  5700  5779  (Cr)79
 r976  7  6465  Boze  (4) 457
 797  37

 7373  6894  (—  )479
 197079,  7676  6597  (—)1085,

 The  production  of  saleable  stee]  in
 1977-78  and  1978-79,  was  adversely
 affected  by  a  number  of  factors  The
 main  factors  were  problems  relating
 to  supplies  of  coking  coal  both  in
 terms  of  quantity  and  quality,  short-
 age  and  frequent  restricions/fluctua-
 tions  m  power  supply,  indifferent  mn-
 dustria]  relations  im  some  of  the

 plants,  unprededented  rams  and
 floods  in  West  Bengal  in  September,
 978  resulting  in  flooding  of  coal
 fields  as  well  as  Durgapur  Steel  Plant
 and  affecting  the  rai]  movement  and
 critical  position  of  some  raw  mate-
 rialg  at  some  of  the  plants  nm  978
 caused  by  movement  bottlencks
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 22.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Bupcer  Estimarzg  oF  DAMODAR
 VALLEY  CORPORATION  FOR  1979-80,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  I  beg  to
 lay  on  the  Table  a  copy  of  the
 Budget  Estimates  (Hindi  version)  *
 of  the  Damodar  Valley  Corporation
 for  the  year  1979-80,  under  sub-sec-
 tion  (3)  of  section  44  of  the  Damodar
 Valley  Corporation  Act,  1948,  [Placed
 in  Library.  See  No.  LT-4975/79.]

 NOTIFICATION  UNDER  ESSENTIAL  CoM-
 MODITIES  ACT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  I
 beg  to  Jay  on  the  Table  a  copy  of
 Notification  No,  §.0,.  258(E)  (Hindi
 and  English  versions)  publisheg  in
 Gazette  of  India  dated  the  7th  May,
 i979,  requiring  the  use  of  all  cate-
 gories  of  steel  to  conform  to  condi-
 tions  governing  their  acquisition  with
 a  view  to  checking  mis-utilisation,
 under  sub-section  (6)  of  section  3  of
 the  Essential  Commodities  Act,  1955,
 [Placed  is  Library.  See  No,  LT-4576/
 7)  ह्  imei

 NOTIFICATIONS  UNDER  HicH  Court
 Jupces  (CONDITIONS  OF  SERVICE)  ACT,
 UNDER  SPECIAL  CouRTs  ACT  AND  UNDER

 ComPANIEs  ACT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D,  PATIL):  I  beg  to  lay
 on  the  Table: —

 (dy  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  sub-section  (3)  of
 section  24  of  the  High  Court  Judges
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 (Conditions  of  Service)  Act,
 954:—

 (i)  The  High  Court  Judges
 Travelling  Allowance  (Amend-
 ment)  Rules,  ‘1979,  published  in
 Notification  No,  G.S.R.  502  in
 Gazette  of  India  dateq  the  7th
 April,  1979.

 (ii)  The  High  Court  Judges
 (Amendment)  Rules,  1979,  pub-
 lisheq  in  Notification  No,  G.S.R.
 562  in  Gazette  of  India  dateg  the
 2lst  April,  1979.  [Placed  in
 Library,  See  No,  LT-4577/79.]

 (2)  A  copy  of  Notification  No.
 SO  323(E)  (Hind:  and  English
 versions)  publisheq  in  Gazette  ot
 India  dated  the  30th  May,  1979,
 regarding  establishment  of  Special
 Courts,  under  section  3  of  the
 Special  Court,  Act,  ‘1979,  [Placed

 in  Library.  See  No  LT-4578/79.)

 (3)  A  copy  of  the  Cost  Account-
 ing  Records  (Tractors)  Amend-
 ment  Rules,  3979  (Hindi  and  Eng-
 lish  versions)  published  in  Noti-
 fication  No,  G.S.R,  860  in  Gazette

 of  India  dated  the  2th  May.  1979,
 under  sub-section  (3)  of  section
 642  of  the  Companies  Act,  ‘1956.
 [Placed  in  Library,  Sec  No.  LT-
 4579/79.)

 STATEMENT  RE,  MARKET  LOANS  FLOATED
 By  CENTRAL  GOVERNMENT  AND  NOTI-
 FICATION  RE.  7१४४४  NATIONAL  RURAL

 DEVELOPMENT  BONDS

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  I  beg

 to  lay  on  the  Table:—

 qa  A  statement  (Hindi  and
 English  versions)  indicating  the
 result  of  market  loans  floated  by
 the  Central  Government  in  May
 and  July,  1979.  [Placed  in  Library,
 See  No,  LT-4580/79.]

 *English  version  of  the  document  was  laid  on  the  Table  on  the  5th
 May,  1979.  4
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 (2)  A  copy  each  of  Notification
 Nos,  G.S.R  388(E)  and  390(E)
 (Hind:  and  Enghsh  versions)  pub-
 lished  in  Gazette  of  India  dated
 the  22nd  June,  1979,  regarding
 issue  of  7—-Year  National  Rural
 Development  Bonds  [Placed  in
 Library  See  No  LT-4578/79  }

 ASSENT  TO  BILLS

 SECRETARY  छा,  I  lay  on  the
 Table  following  three  Bulls  passed  by
 the  Houses  of  Parliament  during  the
 last  session  and  assented  to  since  a
 report  was  last  made  to  the  Hvuuse

 dn  the  l8th  may,  979

 (l)  The  Additional  Duties  of
 Excise  (Goods  of  Special
 Importance)  Amendment  Bill
 i979

 (2)  The  Union  Duties  of  Excise
 (Distribution)  Bull,  979

 (3)  The  Goa  Daman  and  Diu
 Appropriation  (Second  Vote
 on  Account)  Bull,  979

 2  Sir  I  ‘also  lay  on  the  Table
 copies,  duly  authenticated  by  the
 Secretary-General  of  Rajya  Sabha,
 of  the  following  six  Bills  passed  by
 the  Houses  of  Parhament  during  the
 last  session  and  assented  to  since  a
 report  was  last  made  to  the  House
 on  the  8th  May,  979

 (l)  The  Estate  Duty  (Distribu-
 tion)  Amendment  Bill,  979

 (2)  The  Salary,  Allowances  ahd
 ‘  Pension  of  Members  of  Par-

 liament  (Amendment)  Bill,
 979

 (3)  The  Kosangas  Company
 (Acquisition  of  Undertaking)

 Bill,  979

 (4)  The  Parel  Investments  and
 Trading  Private  Limited  and
 Domestic  Gas  Private  Limit-
 ed  (Taking  Over  of  Manage-
 ment)  Bill,  979

 (5)  The  Inter-State  Migrant
 Workmen  (Regulation  of
 Employment  and  Conditions
 of  Services)  Bull,  979

 (6)  The  Haryana  and  Uttar  Pra-
 desh  (Alteration  of  Bounder-
 ies)  Bull,  979

 38  07  hrs

 MOTION  OF  NO-CONFIDENCE  iN,
 THE  COUNCIL  OF  MINISTERS

 MR  SPEAKER  I  have  to  inform
 the  House  that  I  have  received  a  No-
 tice  of  Motion  of  No-Confidence  in
 the  Council  of  Ministers  under  rule
 98  from  Shri  Y  B  Chavan  The
 notice  as  slightly  edited  reads  as  fol-
 lows

 “This  House  expresses  its  want
 of  confidence  in  the  Council  of
 Ministers  ”

 May  I  request  those  Members  who
 are  in  favour  of  leave  being  granted
 to  this  Motion  to  rise  in  their  places?

 Several  hon  Members  rose  in  their
 seats

 MR  SPEAKER  The  _  required
 number  is  there  Therefore  the  leave
 ly  granted  May  I  ask  the  Govern~
 ment  as  to  when  this  motion  might
 be  taken  up?

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  It  can
 be  taken  up  at  any  time  Perhaps,
 it  may  be  put  for  tomorrow  and  the
 number  of  hours  may  be  fixed

 SHRI  YESHWANTRAO  CHAVAN
 (Satara)  It  mav  be  taken  up  tomorrow
 or  next  week,  I  have  no  objection

 SHRI  RAVINDRA  VARMA:  But
 we  would  like  to  complete  the  discus-
 sion  and  voting  on  this  motion  in
 this  week  iteslf,
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 SHRI  M.  N.  GOVINDAN  NAIR:
 (Trivandrum):  After  all,  now  it  is
 mainly  for  you  and  the  Government
 side  to  decide  whiether  discussion
 should  be  taken  up.  But  I  have  to
 point  that  when  a  No-Confidence  Mo-
 tion  is  accepted,  the  discussion  should
 start  as  early  as  possible  and  no  Gov-
 ernment  with  any  sense  of  honour
 would  like  to  postpone  it.

 MR  SPEAKER:  We  are  only  consi-
 dering  the  convenience.

 SHRI  M.  N.  GOVINDAN  NAIR:
 Generally  it  is  upto  you  and  the  Gov-
 ernment  to  decide  whetha  you  can
 have  the  discussion  after  a  week.

 MR.  SPEAKER:  I  ain  fixing  un  the
 time  for  tomorrow.

 श्री  सनीराम  बागरी  (मथुरा)  प्र  कक्ष
 महोदय,  हमारी  बात  सुनिये  ।  श्राप  जरा  इस  यब
 बो  कान  में  लगा  ले।

 अध्यक्ष  महोदय  :  प्रगर  बन  में  इस  को  लगा
 लगा,  तो  बान  फट  जर |

 श्री  राज  नारायण  (राग  परेली)  :  अध्यक्ष
 महोदय .  (ग्गय  गए)

 MR.  SPEAKER  May  I  antorm  you
 that  I  would  like  to  mect  the  Icaders
 ot  the  parties  and  gious  7  का  out,
 330  pm.  doday  so  that  we  may  पर
 up  the  time  and  other  matters?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Sir,  I  may  tell
 you  that  it  can  start  right  now.

 PROF.  P.  G  MAVALANKAR:
 (Gandhinagar):  Sir,  on  a  point  of
 order  You  have  just  now  read  out
 the  motion  of  no-confidence  in  the
 Council  of  Ministers,  as  given  notice

 of  by  Shri  YY.  8  Chavan  The  requir-
 ed  number  of  Members  got  up  and  it
 was  agreed  that  the  House  will  dis-
 cuss  it.  If  you  see  the  past  practice  in
 this  matter,  the  hon.  Prime  Minister
 has  himself  gone  on  record  that  when
 ever  a  no-confidence  motion  has  been
 admitted,  no  time  should  be  wasted
 between  the  admission  of  the  motion
 and  its  discussion.
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 MR.  SPEAKER:
 provides  for  ten  days.

 The  rule  itself

 PROF.  P.  G.  MAVALANKAR:  You
 were  saying  that  at  3,30  p.m.  you  will
 meet  the  jeaders  of  various  groups.
 What  are  you  going  to  dissuss—allot-
 ment  of  5  or  20  hours?

 MR  87४47 FE  *
 provides  for  it.

 The  rule  itself

 PROF  Pp  G.  MAVALANKAR:
 Trere  is  no  tule  for  discussion  bet-
 ween  Jeadeis  of  various  groups  about
 8  no-confidence  motion.

 MR  SPEAKER:  Only  for  fining  of
 the  time.

 PROF.  P.  G.  MAVALANKAR:  Do
 not  leave  it  to  the  party  leadet-.  That
 is  not  the  practice.  (Inter7  np  tions)
 You  are  creatine  a  new  practice

 MR  SPEAKER:  [I  am  =  vielly
 going  hy  the  rules  The  rules  provide
 for  that  (Interruptions)

 श्रो  राज  नारायण  :  श्रीमान  मरा  प्लाण्ट  सह  हैं
 कि  आप  देख  रहें  हैं  कि  रूलिंग  पार्टी  रे,  श्राज  सनक
 2  ४2  |  ग्रादर्मी  हट  चुई  है  1 ह साला है.  ि  कल  तक
 ६50  आदमी  हद  ज[।ए।  इसलिए  इस  पर  डिस्कशन  के

 लिए  समय  बढाय।  जाए  ।  प्राइम  मिनिस्टर  थे  कहने
 से  क्या  हाता  है!  व्यवधान

 MR  SPEAKER  1  am  noi  postponing
 the  discussion  Nefhing  of  that  sort.
 lar:  fixing  it  up  for  tomorrow

 SHRi  RAJ  NARAIN:  It  ean  be  dis-
 cussel  within  ten  days.

 SHRI  Pp  VENKATASUBBAILAIL
 (Nandyval\-  What  is  the  mecting  for?

 MR  SPEAKER  For  fixing  the  time.
 It  will  be  taken  up  tomorrow.

 SHR!  SHYAMNANDAN  MISHRA
 (Begusaral):  Sir,  I  am  rising  on  a
 point  of  order.  Twice  it  has  happened,
 during  the  last  sessien  and  again  today,
 that  the  Chair  has  been  put  in  a  very
 awkward  situation.  The  Chair  will  re-
 call  that  during  the  last  session  it  had
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 ‘fixed  in  the  Business  Advisory  Com-
 mittee  the  discussion  an  a  No-Confi-
 dence  Motion  on  Saturday.  The
 Prime  Minister,  with  great  alacrity,
 came  and  said  that  he  wanted  the
 metion  to  be  taken  up  here  and  now,
 at  that  time,  when  the  Chair  had  al!
 ready  told  the  House  that  the  discus-
 sion  will  take  place  on  Saturday.  Again
 today,  when  the  Government  was  in  a
 state  of  extreme  indecision,  and  the
 Minister  of  Parliamentary  Affairs  said
 that  the  discussion  could  be  taken  up
 tomorrow  or  the  day  after,  and  the
 Chair....  (Interruptions)  Please  wait;

 this  is  the  mismanagement  of  the  party,
 which  has  led  up  to  this  situation..  Sir,
 the  Minister  of  Parliamentary  Affairs
 told  you  that  the  motion  could  be
 taken  up  tomorrow  or  the  day  after.

 MR  SPEAKER:  Any  time,  even
 tomorrow.

 SHRI  SHYAMNANDAN  MISHRA:
 But  he  mentioned  tomorrow,  Please
 look  at  the  record.  Then  the  Chair  said
 that  the  Chair  would  hold  a  meeting
 of  the  leaders  cf  various  groups.

 MR.  SPEAKER:  You  have  not  under-
 stood  me.  You  are  misquoting  me.  I
 said:  the  discussion.  will  start  tomorrow
 for  the  arrangement  of  other  matters
 द्  will  meet,  the  leaders  of  groups.

 SHRI  SHYAMNANDAN.  MISHRA:
 Am  I  misquoting  you?  I  am  not.

 MR.  SPEAKER:  You  are.  Please  see
 the  record.  What  I  said  was  that  the
 No-Confidence  Motion  would  be  taken
 up  tomorrow.

 SHRI  SHYAMNANDAN  MISHRA:
 त  was  going  te,  proceed  to  say  what
 you  have  said.  But  you  stopped  me
 in  the  middle.

 MR.  SPEAKER:  Nobody  could.  stop
 you.

 SHRI  SHYAMNANDAN  MISHRA:
 ‘The  Chair  could  not  speak  untruth
 because  it  has  धर्मचक्र,  प्रवर्तनीय  above  it.

 MR.  SPEAKER:  I  suppose  it  is  for
 everybody;  not  only  for  me  but  for
 everybody.

 99  (SAKA)  Reported  serious  274  \
 political  crisis  im  Mizoram  (CA)

 SHRI  SHYAMNANDAN  MISHRA?
 So,  you  in  your  wisdom  had  told  the
 House  that  you  would  call  a  meeting
 of  the  leaders  of  the  opposition,  of
 various  parties  and  groups  here,  to
 decide  about  the  time,  the  hours  for
 discussion  and  so  on,  In  the  meantime,
 again  the  hen.  Prime  Minister  comes:
 and  says  that  the  motion  could  be  taken
 up  here  and  now.  That  places  the

 Chair,  again  for  the  second  time,  in  an
 extremely  awkward.  situation.  That.
 should  not  happen  again.  That  is
 what  I  have  to  say.

 MR.  SPEAKER:  This  is  no  point  of
 order.  I  have  made  it  clear  that  the
 motion  would  be  taken  up  tomorrow.

 SHRI  MORARJI  DESAI:  May  I  say
 I  would  not  have  got  up  and  said  it?
 But  the  Leader  of  the  CPI  said  that  it
 must  be  taken  up  immediately.  I  said:
 I  have  no  objection,  it  can  be  done
 now.’  I  am  not  interested  in  keeping
 this  Government  in  office  if  there  is  a
 No-Confidence  Motion.  So,  let  it  ve
 decided  quickly.

 MR.  SPEAKER:  I  have  already  fixed
 it  up  for  tomorrow.  I  must  give  notice’
 to  the  other  party  people  to  get  ready.
 So  far  as  time  and  other  matters  are
 concerned,  I.  am  meeting  the  leaders  of
 parties  and  groups  at  3.30  p.m.  today.

 ——

 I2.2  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  SERIOUS  POLITICAL  CRISIS  IN
 MizoRAM  AND  GOVERNMENT’S  DECISION

 TO  BAN  Mizo  NaTIoNaL  FRONT

 SHRI  VAYALAR  RAVI  (Chirayinkil):
 I  call  the  attention  cf  the  Minister  of
 Home  Affairs  to  the  reported  serious
 political  crisis  developing  in  Mizoram
 and  the  decision  of  the  Government  to

 “ban  Mizo  National  Frent  and  arrest  its
 leaders...

 श्रीराज  नारायण  (राय  बरेली)  :  अ्रध्यक्ष

 =
 कीः  अधिकार  सीमा  में  है  कि  वह  चाहे

 जो  करें  ।  आपने  कहा  ह  कि  आप  पार्टी  लीडर्ज .
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 की  मीटिंग  बुलाएगे  और  तय  करेगे।  लेकिन
 सीटों  वाला  मामला  पआ्रापने  नहीं  छोड  दिया  है  ।
 से  जानना  चाहता  कि  जनता  पार्टी  (एस)  की
 कौन  सीटे  है”

 MR  SPEAKER  Mr  Ra)  Narain,  we
 are  on  Culling  Attention  now  Please
 pit  down.

 शी  ममी  रास  बागड़ो  (मथुरा)  23
 आदमियों  का  जनता  पार्टी  (एस)  दल  है  शौर
 उनको  सीटे  दने  के  बार  से  श्राप  तय  नहीं  कर
 रहे  है  7  जा  जनता  पार्टी  (सी)  हैं  उसका  ता
 आपने

 MR  SPEAKER  I  am  not  concerned
 about  it  I  do  not  belong  to  any  party

 et  water  सिह  (बाराणासी)  यह
 अनुचित  परम्परा  हांगी  कि  जनता  पार्टी  कम्युनल
 के  लिए  ता  रयान  रहे  और  जनता  पार्टी  सक्‍युलर
 के  लिए  श्राप  न  रखे

 MR.  SPEAKER  |  have  already  fixed
 up  the  time  Don’t  record

 SHRI  RAJ  NARAIN***

 SHRI  MANI  RAM  BAGRI  oa

 MR  SPFAKER  You  can  mention  all
 that  tomorrow

 SHRI  RAJ  NARAIN  Why  tomorrow?

 MR  SPEAKER  There  are  procedures
 to  be  followed  We  have  to  check  up
 and  inteim  the  other  partfes  regarding
 the  procedure  to  be  followed

 ्  चस्द्रशक्षर  सह  :  जब  आप  पेमिल  हिला
 कर  डोट  रिकार्ड  कर  देते  है  ता  बड़ी  मुश्किल
 ही  जाती  है

 MR.  SPEAKER:  Because  I  have  al
 ready  gone  to  the  Calling  Attention
 You  cannot  disturb  now
 (interruptions)  ***

 THE  MINISTER  OF  HOME
 AFAIRS  (SHRI  H.  M,  PATEL):  The
 Government  of  Indig  take  a  serious
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 view  of  the  recent  developments  in
 Mizoram,

 Soon  after  the  mid-term  elections  'n
 the  Mizoram  Assembly  which  were
 completed  peacefully  during  the  last
 week  ot  April  ‘1979,  the  Mizo  National
 Front  issued  “Quit  Mizcram  Notice’
 to  all  non-Mizos.  The  ‘Notice’  requir-
 ed  all  non-Mizos  to  leave  Mizoram  by
 Ist  July  979

 In  pursuance  of  this  Notice,  some
 aimed  underground  ot  the  MNF  kid
 napped  and  killed  Shm  R  C  Chau-
 dhary,  a  Sub-Divisional  Officer,  PWD,
 Muzoram,  on  the  i3th  of  June  97¥  On
 the  23rd  of  June,  MNF  underground
 fired  on  the  Mizoram  Police  guard  at
 the  State  Bank  of  India  Branch  in
 Saitul  causing  injury  to  one  constable
 In  anothe:  incident  at  Kolas'h  on  the
 Ist  of  July  979  two  Jawans  of  the
 CRP  were  killed  and  two  injured  In
 addition  four  more  violent  incidents
 took  place  soon  thereafter  on  Ist  and
 2nd  July  i  which  the  MNF  undet-
 ground  opened  fire  on  security  forces,
 though  fortunately  no  loss  of  lte  haS
 been  reported

 The  situation  was  discussed  by  me
 with  the  Chiet  Minister  of  Mizoram  on
 3rd  July,  979  As  a  result  of  these
 discussions,  security  measures  have
 been  further  intensified  in  Mizoram  and
 in  consultation  with  the  Munistry  of
 Defence,  the  strength  of  the  security
 forces  has  been  suitably  increased  to
 deal  with  the  situation  firmly  Orders
 suspending  the  operations  by  security
 forces  77  Mizoram  have  also  been  re-
 voked.

 MNF  and  ifs  allied  organisations
 were  declared  unlawful  under  the  Un-
 lawful  Activities  (Prevention)  Act,
 967  on  the  7th  of  July,  Shri  Laldanga,
 President  of  the  MNF  has  been  taken
 into  custody  on  8th  July  1979.  The
 reasons  which  led  the  Government  of
 India  to  take  these  measures  are:

 Mizo  National  Front  had  openly
 declared  as  its  objective  the  forma-

 *e*  Nat  recorded.
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 tion  of  an  independent  Mizoram  com-
 prising  the  Union  Territory  ot  Mize-
 ram  and  the  adjacent  Mizo  and  Kuk!
 inhabited  areas  of  Manipur  and
 Tiipura  In  furtherance  of  its  ob-
 jective  it  has  been  employing  an
 armed  force  namely  the  so-called
 Mizo  National  Army  to  attack  the
 Security  Forces  and  the  Civil  Gov-
 ernment  and  the  citizens  in  the  Union
 Ternitory  of  Mizoram  Cachar  Dis
 trict  of  Assam  and  Manipur  ind
 indulge  in  acts  of  arson  loot  and
 intimidation  and  in  pursuance  of  its
 aloresaid  objective  issued  netices  ०
 all  non  Mizos  to  yuit  Mizoram  by  Ist
 duly,  979  and  in  ibd  to  enforce  tne
 said  0006  the  members  of  the  Front
 havc  tuken  recourse  to  violunce  and
 murder  I[t  has  maintained  centacts
 with  foreign  countries  through  its
 organisations  and  armed  force  with  a
 view  to  securing  financial  assistance
 and  assist  ince  by  way  of  irms  equip
 ment  ind  truning  tor  the  ५०  ¢illed
 Mizo  National  Army  and  has  secur-

 €d  such  assistince  As  ७  scauel  to
 the  killing  of  Shri  R  C  Chaudhary
 in  Mizoram  there  were  disturbances
 in  Silchar  whch  resulted  in  the  un-
 fortunate  death  of  three  Mizos  and
 injury  to  )  others  Thc  Government
 ot  Assam  have  tikeg  suitable  action
 to  provide  security  to  Mizcs  in  Sil
 char  In  Mizoram  also  —  suitable
 measures  have  been  taken  to  vrotcct
 life  and  property  of  non-Mizos
 It  3५  unfoitunite  that

 guided  elements  in  Mizoram  have
 chosen  to  disturb  the  atmosphere  of
 peace  and  tranquihty  which  had  te
 turned  to  Mizoram  affer  years  of  strife
 and  violence  The  Government  :s,
 however  determined  to  see  fhat  such
 elements  are  not  allowed  to  disrupt
 the  normal  hfe  ot  the  Union  Territory
 and  to  harass  and  intimidate  the  law
 abiding  citizens

 some  mils

 SHRI  VAYALAR  RAVI  The  pro
 blems  of  the  northeastern  States  need
 a  national  approach,  and  not  a  partisan
 approach  The  Congress  Party  all  the
 time  tried  te  adopt  such  an  approach I  do  not  want  to  go  into  the  historical
 background  of  the  whole  prodlem,  but I  wish  the  Janata  Government  under
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 stands  in  proper  perspective  the  pro
 blems  of  the  nertheastern  sister  States
 especially  the  tribal  States  If  I  may
 say  so,  it  shows  the  ignorance  and  the
 indifference  of  the  Janata  Party  Gov-
 ernment  They  showed  callous  indif
 ference  to  the  problems  of  the  eastern
 States  and  that  resulted  in  a  gun  battle
 between  the  people  of  Mizoram  and  the
 ferces  which  you  have  employed  there
 The  previous  Government  tried  their
 level  best  to  find  a  political  solution
 and  the,  managed  to  get  these  States
 one  by  one  to  fall  in  line  with  the
 national  main  stream  As  a  result  of
 then  efforts,  in  July  976  the  same
 person  the  leade:  of  Mizo  National
 Front  who  is  now  under  detention
 Mr  Laldenga  came  to  Delhi.  and  entered
 into  an  agreement  with  the  Government
 of  India  that  he  will  work  within  the
 framework  ot  the  Constitution  He
 Was  staying  in  Delht  What  happened
 later  is  to  be  examined  Why  dd  the
 whole  thing  go  off?  Mr  Patel  has  to
 explain  that  to  the  House  Mr  Lal-
 denga  expressed  a  fear  when  Mr
 Charan  Singh  was  the  Home  Munis-
 te:  Mr  Morary  Desa:  and  Mr
 Chatan  Singh  started  a  dialogue  with
 Mr  Laldenga  You  have  to  explain
 ag  to  why  that  dialogue  could  not  ve
 continued  to  remove  the  apprehen-
 sions  which  have  been  created  in  the
 mind  of  MNF  Leader  and  the  people
 of  Mizoram
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 Every  action  that  has  been  taken
 fiom  Delhi  during  Janata  rut  has
 created  apprehension  in  the  minds  af
 the  tribals  !  will  point  them  out  '  re
 by  one  I  am  not  accusing  you  You
 must  understand  the  problems  First,

 a  Religion  Bill  was  introduced  by  a
 prominent  Member  of  the  Janata  Part)
 and  that  has  created  a  panic  amongot
 the  Christians  Their  faith  in  religion
 is  being  encroahceq  upon  by  the  au-
 thority  of  the  Central  Government
 Neither  you  nor  the  Prime  Munster
 did  anything  to  rémove  the  apprehen- sion  Then  demolition  of  churches—
 My  friend  from  Arunachal  Pradesh
 raised  the  whole  issue  the  floor
 of  the  House  This  hke  wid  fire
 You  must  know  ther  feelings
 People  of  every  region  have

 a  feeling  for  their  language.  Fanatic.
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 ism  is  being  shown  by  the  Janata
 Party  Government.  Declarations  are
 being  made  that  Hindi  will  be  impos-
 ed.  The  Prime  Minister,  when  he  weut
 to  the  eastern  region,  declared  that
 Hindi  will  be  impesed.  Such  things
 will  create  panic.  Then  the  issue  of
 banning  cow  slaughier.  We  warned
 you  that  it  will  create  tension.  The:e
 are  many  people  who  eat  beef.  By
 banning  cow  slaughter,  you  are  ¢en-

 _croaching  not  only  upon  their  faith  tn
 religion,  but  also  upon  their  food
 habits.  Is  it  the  way  to  rule  the  coun-
 try?  You  are  the  majorify  party.  Yeu
 must  accommodate  ihe  sentiments  of
 the  minorities,  of  the  Tribals  of  this
 country.  Unfertunately,  you  fail  to
 understand  their  problems.  That  has
 erupted  a  rebellion  today,  You  have
 admited  what  happened  in  Silchér.
 You  know  that  happened  during
 Assam-Nagaland  border  clash.  You
 visited  Gauhati.  What  happened  there
 was  at  the  initiative  of  the  Assam  Go-
 vernment,  which  is  being  ruled  by  the
 Janata  Party.  The  same  thing  harnpen-
 ed  in  Silchar.  Nagaland  and  Mizorain
 are  facing  a  threat  from  the  Assam
 Government.  This  shews  the  lack  of
 a  national  outlook  of  the  Janata
 Party.  Then  the  influx  of  the  refugees
 from  Bangladesh  to  these  areas---  you
 did  nothing  in  that  regard.  and  that
 created  a  feeling  among  the  Mizos  that
 they  are  being  put-numbered.  as_  it
 happened  in  Tripura.

 You  have  to  find  a  political  solution
 to  these  problems.  Mere  gun  battle
 will  not  solve  them.  That  was  what
 the  Congress  Government  did  frst.

 «Please  leave  that  obsession.  Continue
 with  the  political  process  and  find  a

 '  political  solution.

 ~  e@  forces  to  fight  the  MNF

 Yeu  must  take  it
 quite  seriously.  You  are  playing  in  the
 hands  of  Brig.  Sailo.  There  is  a  rivalry

 between  Brig.  Saile  and  Mr.  Laldenga
 and  Brig.  Sailo  is  exploiting  your  arm-

 Leader.
 Instead  of  being  a  party  to  their  group
 rivalry,  you  must  be  mediator  and
 find  a  solution.

 व.  cotieluie  with  a  quotation  from
 the  ‘Indlan.  ‘Express  which  rightly
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 pointed  out  the  inaction,  the  indiife-
 rence  and  the  ignorance  of  the  Janata
 Government.  I  quote:

 280.

 ४,  the  Central  Government  did
 nething  to  capitalise  on  the  veace
 agreement  or  the  subsequent  down-
 fall  of  Mr,  Laldenga,  The  unhappy
 tradition  of  ad  hoe  responses  to
 Mizoram  has  been  unfortunately
 fully  maintained  by  the  Janata  Go-
 vernment.  The  result  is  the  situa-
 tion  that  has  ansen  today.”

 May  I  ask  you  whatconcrete  sicps  you
 are  going  to  take  to  find  out  a  soiilical
 solution  to  the  problem  of  Mizoram,
 what  are  the  concrete  sleps  you  have
 laken  te  remove  the  apprehension  in
 the  minds  of  fhe  tribal  minorities  re-
 Barding  their  faith  in  rehgion,  their
 food  habits  and  their  culture  and,
 lastly,  would  you  propose  to  have  a
 further  dialogue  and  settle  the  whole
 issue  and  find  peace  in  this  area”?

 SHRI  H  M.  PATEL:  The  hon.  Mem-
 ber  has  posed  three  questions.  All  of
 them  really  relate  to  this  that  the
 Janata  Government  had  not  sought  a
 politicai  decision  .I  think,  the  hor.
 Member  referred  to  the  fact  that  Mr.
 Laldenga  had  comg  to  Delhi.  An  Agree-
 ment  of  Ist  July  was  signed  acknow-
 ledging  Mizoram  te,  be  an  _  integral
 part  of  India,  conveying  the  _MNF's
 resolve  to  accept  the  settlement  of  all
 problems  in  Mizoram  within  the  frame-
 work  of  the  Constitution  of  India  and
 agreeing  to  abjure  viclence,  to  surren~
 der  ail  underground  arms  and  te.  collect
 underground  personnel  in  mutually
 agreed  camps.  It  was  then  expected
 that  the  law  and  order  situation  in
 Mizoram  would  improve.  This  was  the
 political  agreement.

 Further,  it  became  evident  that  Mr.
 Laldenga,  the  President  of  the  MNF,
 was  not  sincerely  interested  in  the
 implementation  of  the  Agreement
 though  the  discussions  were  continu~
 ing  here.  It  was,  therefore,  declared
 on  99  March,  978  to  terminate  the
 talks  with  him.  The  announcement
 regarding  termination.  of  peace  talke
 with  Mr,  Laldenga.  created  a.split  in  the



 281  Reported  serious

 MNF  which  led  to  various  grcups  Mr.
 Laldenga  who  claimed  to  be  the
 spokesman  of  the  MNF,  instead  of
 pursuing  further  sincerely  and
 genuirely  the  terms  of  this  Agreement

 (Ir  terruptions)  What  was  the
 Agret  nent?  The  details  of  the  under-
 standirg  as  per  the  Agreement  are  these
 The  \i  zoram  National  Front  Delegation
 acknewledged  that  Mivoram  is  in
 integral  part  of  India  and  conve  cd  to
 the  Government  of  India  ther  resolve
 to  .ccept  settlement  of  all  prohiems
 in  Mivoram  withir  the  framework
 of  the  Constitution  of  India  This  was
 th  first  thing  Then  in  order  1o.
 bring  a  out  a  chmate  ot  understand
 ing  द्य  an  atmosphere  of  peace  and
 tranquility  m  Mizoram  at  the  earliest
 the  Delegation  agreeg  to  abjure  vio-
 lence  and  suspend  all  activities  In
 furthe:unce  of  these  cryectives  the
 underground  Deles  ition  agreed  to
 colle  {  all  underground  peisoinel  with
 the  1  ms  and  imumtion  in  |»  thu
 ajier  |  ¢umps  within  one  month  after
 estab  ishment  ind  also  agieeu  to  hand
 oc  Mes  and  inmmunition  to  the  Go-
 vernnont  Thrt  was  the  second  titng

 lhe  Government  also  decided  to  sus-
 pend  operations  thereaiter  ty  the
 secu  tv  forces  such  suspension  would
 not  apply  to  operations  against  unde
 greund  personnel  attempting  to  cross
 inter:  ational  border  and  to  the  mun-
 tenance  of  law  and  order

 It  wis  on  these  cenditions  that  tne
 Mizoram  Government  was  established
 Secondly  there  was  a  chmate  of
 understanding  that  they  had  to  surren-
 der  arms  and  ammun  tion  and  under
 ground  personnel  This  was  not  done
 It  i3  because  of  that  further  talk  with
 Mr  Laldenga  had  to  be  teym  nated
 on  490  March,  978  A_  substantial
 section  of  the  MNF,  in  fact,  came  over-
 ground  while  the  hard  core  supported

 Mr  Laldenga  and  :emained  under-
 ground  This  was  the  result  of  this
 announcement

 The  hon  Member  said  that  we  are
 favouring  Brig  Sailo  who  has  been

 elected  88  the  leader  cf  the  largest
 party  in  free  and  fair  elections  which
 were  held  at  the  end  of  April,  979  It
 seems  to  Me  extra-ordinary  People

 elected  him  im  proper  elections  and
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 gave  him  an  overwhelming  majority,
 and  he  torms  the  government  Are
 we  now  to  bypass  him?  (Interrup-
 tions)  But  before  that  i»  done,  the
 MNF  le  der  fiom  here  issues  the
 ‘Quit  Moun  Notice’  to  non-Mi.0s
 and  goes  forward  to  implement
 Thy  shoot  down  one  SDO  and  ११५
 ‘This  38  te  give  a  warong  that  we
 mean  business  Thereafter  as  I  have
 read  out  to  you  a  numbei  of  violeit
 imeidents  took  place  Therefore,  at
 thi,  stage  there  can  be  no  question
 of  doing  anvthing  else  eacept  to  ie
 what  we  have  done,  that  we  decl  e
 the  MNF  unlawful  under  the  Unlawful
 Activities  Act  and  we  have  had  ‘o
 resume  operations  to  see  that  ‘hese
 people  who  are  virtually  in  urgents
 are  controlled  Untill  that  is  done  to
 talk:  becauce  the  Bill  has  not  yet  come
 to  be  unte  wonable  But  =  certainly
 anything  that  can  make  possuble  a
 peaceful  solution  of  this  we  woud
 always  be  ready  to  con  ider  =  As  it  is
 it  is  expected  that  a  geod  number  of
 former  MNF  re  pioposn,  to  come
 forward  ani  surrender  If  they  do
 that  then  certainly  it  will)  make  at
 possible  to  pring  ahont  a  peaceful
 soluton  much  earlier  It  seems  to  me
 that  Ge  ernment  his  taken  all  the
 steps  that  they  could  possibiy  take

 To  the  question  that  we  are  inter
 fering  with  their  cultural  thing  I
 would  say  that  I  am  sorry  that  he  has
 brought  in  issues  whith  we  really  not
 relevant  to  this  partcular  questior
 But  I  mist  say  that  a  Bil:  brought  tor-
 ward  by  a  Pr  vate  Member  however
 impertant  a  person  he  maj  be,  ‘oes
 not  mean  that  is  i5  a  Government  Bill
 We  have  said  repeatedly  that  it  AS  not
 a  Bill  which  would  be  acceptable  to  us
 in  the  form  in  which  it  s  That  is  all
 what  one  could  say  in  the  informal
 talks  because  the  B  ll  has  not  yet  come
 up  It  is  astonishing  to  se  the  ameunt
 of  agitation  that  has  be.  worked  up
 on  a  Private  Member's  Bill  ‘+  has
 never  occurred  before  in  my  e\-
 perience  (Interruptions)

 SHRI  C  SUBRAMANIAM  (Palani)
 What  is  the  official  attitude?  Make  a
 categorical  declaration

 SHRI  H  M  PATEL  What  has  Seen
 the  official  attitude?  The  cfficial  afti-
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 ‘tude  has  never  been  to  say  fhat  they
 support  ft.  But  they  have  certainly
 said  .  (Interruptions).

 SHRI  VASANT  SATHE  (Akola):
 How  does  a  member  of  your  Party
 bring  a  Bill  on  such  a  sensitive  issue
 without  the  sanction  of  your  Party?

 SHRI  H.  M.  PATEL:  Whatever  you
 may  say,  it  is  quite  untrue.  It  did  not
 come  up  with  the  sanction  of  the
 Party.  This  Party  is  not  authoritari-
 annally  governed  as  yours....

 SHRI  C.  SUBRAMANIAM:  The  Go-
 vernment’s  attitude  is  important.

 SHRI  प्र.  M.  PATEL:  A  _  Private
 wlember  of  Parliament  is  entitled  to
 bring  a  Bill  that  he  consider  right.  l
 do  not  think  that  this  is  something
 which  ought  to  be  restricted.  (Inter-
 ruptions),  I  do  not  understand  this,  A
 Private  Member  produces  a  Bill  and
 you  want  the  Government  to  express
 its  opinien  even  before  it  comes  up!

 SHRI  VASANT  SATHE:  The  Prime
 Minister  is  used  to  giving  his  private
 opinion  even  as  Prime  Minister.  The

 .Prime  Minister  has  already  supported
 it.  Has  he  done  it  privately  or  as
 Prime  Minister?  What  do  you  want  us

 0  believe?  (Interruptions) .

 SHRI  H.  M.  PATEL:  I  do  not  th  nk
 that  this  is  right.  The  Prime  Minister
 has  never  said  what  you  have  said.  He
 has  never  supported  the  Bill  as  it
 stands.  He  has  said  it  categorically
 that  the  wording  of  the  Bill  would  re
 quire  to  be  changed.  But  he  has  furfher
 clarified  that  conversion  of  certain  type
 where  fraud,  monetary  inducement,  etc,

 is  practiced,  would  have  to  be  pre
 ‘vented.  The  definition,  etc.,  must  be
 so  made  that  it  is  net  abused.  This  ts
 all  that  everybody  should  be  anxious
 about,  (Interruptions.)  I  think,  I  have
 answered  his  point.

 MR.  SPEAKER:  Mr.  Ram  Gopal
 Rediy.
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 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  The  hon,  Minister  has
 said  that  Mr.  Lal  denga  has  accepted
 that  Mizoram  is  part  and  parcel  of
 India.  I  want  to  know  from  the
 Minister  whether  the  approval  of  Lal-
 denga  is  required  that  Mizoram  is
 part  and  parcel  of  India  and  that  sort
 of  acknowledgement  should  not  at  ail
 be  included  in  any  agreement.  If  that
 man  says  that  it  is  not  part  and  parcel
 of  India,  then  he  is  an  alien  to  this
 country  and  he  has  no  place  to  stay
 in  this  country.  Why  does  the  Govern-
 ment  of  India  unnecessarily  make  him
 so  big  that  his  sanction  and  his  seal
 of  approval  is  required  fhat  Mizoram
 is  part  and  parcel  of  India?  That  is
 very  bad  and  immediately  the  govern-
 ment  must  repudiate  it  and  such  clauses
 should  not  find  a  place  in  agreements
 with  private  parties.  He  is  a  private
 man.  He  is  a  defeated  man.  His  party
 is  finished  at  all  level....  (Interrup-
 tions.  Politically  we  can  finish  him.
 We  have  already  finished  him  in  the
 election.  (Interruptions)  No,  no,  He  is
 defeated.  I  want  to  know  whether  it
 is  a  political  problem  or  a  problem  of
 economics  or  a  communal  problem.
 These  Mizos  are  attacking  enly  the
 people  of  Assam  who  have  settled  down
 in  Mizoram  and  they  are  not  attacking
 any  man  who  is  connected  with  the
 Missionary  activities.  It  is  purely  a
 communal  organisation  being  led  oy
 Mr.  Lal  denga  and  the  Government
 sheuld  take  firm  steps  so  that  they  may
 not  indulge  in  such  steps.

 Then,  Sir,  the  Home  Minister  has
 visited  fhat  place.  You  have  got  two
 other  Ministers.  Why  should  they  not
 go  and  visit  that  place?  When  such
 serious  things  are  happening  in  a
 sensitive  area  of  our  country,  why  not
 the  Prime  Minister  gc  there?  As  a
 Gandhian  and  as  leader  of  this  nafion
 he  must  go  to  such  places  and  pacify
 the  people.  It  will  have  a  very  good
 effect.  If  the  Prime  Minister  stays  in
 Dehi  and  passes  orders  to  the  Army,
 to  this  man  and  that  man,  that  is  not
 going  to  help.  I  want  to  Enow  whether
 the  Prime  Minister  {s  interested  in
 going  there  and  solve  that  problem.  if
 not,  I  am  sure  though  fhe  Home
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 Minister  is  a  senior  man,  but  at  the  SHRI  M.  RAM  GOPAL  REDDY:
 satne  time  he  ig  not  having  that  much  He  has  not  answered  my  points.
 political  weight  which  the  Prime  i  हे  रा Minister  is  having  and  I  urge  upon  this  rane  haber  5  _  we  two  engi
 government  that  the  Prime  Minister  t  and  whether  it  a  neces: should  visit  that  place  and  console  and  ledgement  and  w  oc =  sary.  He  said  an  acknowledgement satisfy  everybody  because  his  word  was  made  and  it  is  a  fact  whether  it.

 hot  area.  weight
 with  the  people  of  was  necessary  or  not.  Secondly,  will.

 *  the  Prime  Minister  go  there?  He  said
 I  want  to  know  whether  the  Home  -your  feelings  will  be  anyway  mede-

 Minister  will  convey  these  feelings  to  known  to  the  Prime  Minister.
 the  Prime  Minister.  क्री  राम  बिलास  पासवान  (हाजीपुर)  :  भ्रध्यक्ष

 महोदय,  सर्व  प्रथम  तो  मैं  श्राप  को  श्राप  की  एक SHRI  H.  M.  PATEL:  Since  the  hon.  एक  रूलिंग  की  याद  दिलाना  चाहता  हूं  ।  भाप
 Member  has  spoken  in  the  House,  में  विगत  सत्र  में  कहा  था  कि  जुलाई  से  मेम्बर
 naturally  his  feelings  will  be  seen  py  झाफ  पालियामेन्ट  को  जो  भी  चीज  सप्लाई  की
 the  Prime  Minister.  Buf  I  would  like  जायगी  वह  हिन्दी  औौर  प्रंग्रेजी  दोनों  भाषाध्रों  में  दी
 to  make  it  clear  tc.  him  that  the  ques-  जायगी  ।  आज  हम  लोगों  को  साढ़े-ग्यारह  बजे
 tion  was  not  Mr.  Lal  Denga's  agreeing  att  का  स्टेटमेन्ट  दिया  गया  और  सवा-बा  रह whether  Mizoram  is  an  fMmtegral  part  बजे  हिन्दी  की  कापी  दी  गई  t  तो  इतने  कम
 of  India.  It  was,  as  I  read  out  very  समय  में  क्‍या  कालिंग  एटेंशन  मोशन,  ध्यान
 clearly,  that  the  Mizo  National  Front  आकर्षण  प्रस्ताव,  जो  इतना  महत्वपूर्ण  है,  का
 delegation  which  included  Mr.  Lal  अध्ययन  किया  जा  सकता  है?  इतने  हलके  तरीके

 Denga  acknowledge  that  Mizoram  is  से  हस  को  लिया  गया  @  i  कम  से  कम
 an  integral  part  of  India....  एक  घंटे  पहले  श्राप.  सप्लाई  महीं  करवाएंगें,  तो  हम

 क्या  अध्ययन  करेंगे  और  क्या  जवाब  पांएगे  ।
 SHRI  M.  RAM  GOPAL  REDDY:  भ्रापने  कहा  था  कि  जुलाई  के  बाद  ऐसी  शिकायत

 That  is  my  objection.  Why  is  it  का  मौका  नहीं  मिलेगा  ।  इसलिए  मैं  प्राप  से
 necessary?  आग्रह  करूंगा  कि  आप  ऐसी  व्यवस्था  करें  कि

 भविष्य  में  इस  तरह  की  शिकायत  करने  का  मौका
 SHRI  H.  M,  PATEL:  Yes,  There  न  मिले  ।

 Wasa  fight  then.  There  was  an  uncer-
 मंत्री tainty.  There  was  a  combat.  There  was  भ्रभी  माननीय  मंत्री  जी  की  तरफ  से  एक

 an  insurgency.  At  that  stage  what  is  जबाब  प्राया  है  झौर  यह  बात  सही  है  कि  हम
 done?,  It  was  acknowledged.  No  longer  लोग  जब  कालिंग  एटेंशन  का  नोटिस  देते  हैं,  तो
 it  is  a  question  of  agreeing  because  this  सरकार  की  यह  जवाबदेही  हो  जाती  है  कि  बह
 is  what  they  were  denying  before.  उस  का  जबाब  दे,  लेकिन  इन  सारी  समस्याप्नों
 Therefore,  as  a  result  of..,.  से  दूर  हट  कर  हम  लोगों  को  एक  मुख्य  चीज

 सोचनी  चाहिए  भौर  वह  यह  है  कि  भ्ाज  देश  में
 जो  भ्रादिवासी  हैं  प्लौर  हरिभन  हैं,  वे  क्‍यों  क्रिश्चि- SHRI  M.  RAM  “GOPAL  REDDY:
 यत  बसते  जा  रहे  हैं  पौर  विदेशियों  के  भंगुल  के Suppose  somebedy  denies  that  Andhra

 होते Pradesh  is  a  part  of  India,  then  will
 fees  स्टं  ह  समस्‍या:  हैं  रह  कई it  8०?

 हि  झाज  की  समस्या  नहीं  है  ।  प्रेस  कटिंगस  उनसे
 .  SHRI  H.  M.  PATEL:  It  does  not  go.  भरी

 [
 हैं  ।  i974-75  की  प्रेस  किंग्स  हमारे

 पास  हैं  शौर  यह  जो  समस्‍या  बनी,  इस  के  पीछे,
 MR.  SPEAKER:  Even  when  we  take  इसकी  तह  में  कया है,  यह  देखना  जरूरी  है  ।

 the  oath,  we  acknowledge  certain  .  इस  समस्या  की  तह  में  गरीबी  है,  भुखमरी  है  t
 things  which  are  in  the  Constitution.  झाज

 ड
 में

 ड  क  गह  कुछ
 श्च्छी

 SHRI  H.  M.  PATEL:  The  hon  Mem-  ड्  5  मिरा  हुमा  है घौर  उस'  को  ग् ber  should  understand  what  I  say.  जाता  कोई  नहीं  है।हम  शेडयूहइ  कास्ट्स  श्रौर
 Sir,  Tr  do  net  think  there  was  an  शेडयुल्ड  ट्राइब्स  कमेटी  के  काम  के

 सिलसिले
 &

 vit,  Y  owet  जाते  हैं,  हो  यह  पाते  हैं  कि  जो.  साधारण particular  point  he  has  made.  are  हैं,  की  पोस्टें  हैं  या  साधारण  सिपाही
 पौरें  £,  तो  उन  के

 र्
 भी  ग्रधिकारी MR.  SP)  ५.  Mr.  की  है

 Pratl
 LAKER

 =  —  ॥
 ‘Bilas

 लोग  सीधे  तौर  पर  गह  कह  हैं  कि  इस
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 जातियो  के  लाग  एवेलएबिल  नहीं  है  वे  गांवों
 नही  जाते  है  लेकिन  जब  हम  गावों  में  जाते
 धौर  मालूम  करते  है,  तो  इन  शझ्रादिवासी  इलाकों
 के  लोगो  मे  हम  यह  पाते  है  कि  वहा  पर  बी०  ०
 झौर  एफ०  To  पास  ये  हुए  लड़के  बेकार  फिर
 रहे  हैं  -  एक  ऐसी  भावना  जमी  हुई  है  कि  इन
 जातियों  के  लोग  नौकरी  के  लिए  नहीं  मिलते  ।
 मिजोर्म  भर  समवर्तोी  जा  दूसरे  इलावें  है,  उन
 के  बारे  में द्राप  ऐसा  ब्तें  अ  लेकिन  बिहार
 भी  तो  ऐसा  प्रदेश  है  जहां  पर  'सथालों  की  प्राब्लम
 उठ  खडी  हुई  थी  शौर  जा  एक  सीमावर्ती  प्रदेश
 नही  है  t

 MR  SPEAKER:  Mr  Paswan,  you
 raised  an  important  poimt  but  it  is  nat
 relevant

 ms}  ह्
 मे

 शौ  राम  बिलास  पासबाव  :  बिल्तुल  यही
 बात  है,  जा  सत्य  है  बाकी  जो  दूसरी  बाते  है
 बेइरेलेवेन्ट  है।  इसलिए  में  आपसे  यह  बहता  ह
 कि  कोई  भी  सीमावर्ती  इलाका  हा  या  कही  का
 इलाका  हो,  श्राप  सरकारी  मार्चा  तैयार  रखिये,
 झाप  पालीटीकल  मार्च  बनाध्ये  लेक्नि  पालीटीकल
 सोचे  के  साथ  साथ  यदि  आप  ने  श्राधिय  और
 सामाजिक  मार्चा  तैयार  मढ़ी  किया,  उस  का  झाप
 से  नही  सुधारा,  उन  के  स्टन्ड्ड  झाफ  लिविंग  का
 अपलिफ्ट  करने  का  मौका  महीं  दिया,  ता  मैं
 ऐसा  समझता  ह  कि  ये  जो  मिशनरीज  के  बढ्ते

 ए  हाथ  है  ote  विदेशी  तावते  ऐसा  कर  रही
 ,  उन  को  आप  ऐसा  करने  से  नहीं  राक  सकते  t

 इस  में  झ्लाप  यह  देखिये  कि  सिजोरम  की  राजधानी
 जो  एजाल  है,  वहा  प्रभी  तब  कई  रेल  मार्ग
 नही  है,  हां  काई  ठीक  व्यवस्था  पानी  की,  चविद्यन
 की  सही  है  1  यह  कोई  आज  का  मामला  नए  है  ny
 मेरे  पास  प्रेस  विलपिंगि  है  1ते  जनवरी  975
 की  1  वहा  पर  झ्राई०  जी०,  Sto  झाई०  जी०
 शौर  एस०  पी०  साहब  को  मार  दिया  गया  ।
 इस  तरह  में  यह  कोई  नई  घटता  नहीं  है  मिजा.
 फ्रम्ट  के  जो  नेता  है,  उन  को  सरकार  ने  गिरफ्तार
 कर  लियां  है  झौर  श्राप  ने  फ्रन्ट  पर  पावन्दी
 भी  लगा  दी  है  |  ता  में  सरकार  से  यह  पूछना
 श्वाहता  ह्  ि  कया  मात्र  पाबन्दी  लगा  देने
 से,  आप  यह  समझ  रहे  है  कि  समस्या  हल  ह . 16
 जाएगी  ?  म॑  यह  नहीं  कहता  कि  धगर  कोई
 अझराजकता  की  समस्या  पैदा  करे  या  हिसा  की
 कार्यवाही  करे,  तौ  उस  से  सरकार  को  नही
 मिपटना  चाहिए,  बेशक  उस  से  झाप  निपटये  लेकिन
 में  यह  जानता  चाहना हू  कि  इस  के  अलावा
 भी  बया  सरकार  के  णस  कोई  कार्यत्रम  भविष्य
 में  इस  तरह  का  है  कि  सिजोरस  के  जो  निवासी

 |
 जो  गरीब  है,  जो  भादिवासी  है,  जो  ट्राइबल्स

 ,  उस  से  उन  का  उत्थान  हो  सके  ?  कसा  कोई
 थोजना  सरकार  की  इसके  लिए  है  ?

 SHRI  H.  M.  PATEL:  Sir,  what  the
 “hon.  Member  has  put  in  is  a  very  verv,

 JULY  10,  1979,  political  crisie  in  288
 Mizoram  (CA)

 teasonable  one,  I  can  only  say  that
 the  programme  on  which  Brigadier
 Silo  won  his  election  was  cn  develoc
 ment  even  while  peace  is  not  complete-
 ly  secure.  His  Opposition  Party’s-—
 People’s  Conference  (8)  as  it  was,
 callei—view  was  that  first  we  must
 establish  peace  beforfe  we  proceed  with
 the  development,  (Interruptions)  We
 are  here  concerned  with  Brigadier
 Sile  because  he  has  formed  the  Go
 vernment  in  Mizoram  and  I  am  here
 explaining  what  his  policy  is  That
 5  development  is  first  And,  tor  the
 development,  whatever  funds  are  re
 au’red  to  be  spent  are  made  available
 So,  the  development  of  North-easteri
 States  has  heen  given  the  highest
 priority  by  this  Government.  A  refe
 rence  was  mide  to  railways  ete  ४
 is  for  the  first  time  that  for  the  con
 struction  of  six  ratlway  branenes,
 sanction  has  een  given  and  the  work
 298५  commenced  Communication,  that
 35  lo  sav,  road  transport  etc,  is  alsv
 being  given  a  very  high  priority
 Roads  are  under  censtruction

 SHRI  JYOTIRMOY  BOSU_  (Dia-
 mond  Harbour)  Unemployment  ot
 youths  is  there

 MR  SPEAKER:  That  is  the  biggest
 problem  as  you  vourself  sand  Bui

 this  is  a  calling  attention

 SHRI  H  M  PATEL  Sir.  Mr.  Bosu
 is  quite  right  Unemployment  pro-
 blem  is  not  only  of  Mizoram  but  of
 the  entire  country  If  he  only  realises
 this  he  will  know  that  whatever  we
 try  to  do  :s  only  for  remeval  of  un-
 employment

 SHRI  C  फट  CHANDRAPPAN  (Can-
 nanore)  Sir,  I  think  the  things  that.
 are  happening  in  Mizoram  are  very
 unfortunate  It  also  brings  to  the
 notice  of  the  House  the  failure  of  ali
 the  governments  who  ruled  in  the  Cen-
 tre  to  provide  a  feeling  to  the  people
 in  that  part  of  the  country  that  they
 are  part  and  parcel  of  India.  Here  I
 do  not  particularly  blame  the  Janata
 party  alone,  Congress  who  ruled  dur-
 ing  the  last  30  years  they  might  have
 taken  certain  political  steps  for  nego-
 tiation  and  all  that.  (Interruptions)
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 I  look  at  the  problem  from  a  differ-
 ent  atigle,  The  problem  of  that  part
 of  the  country  is  under-development,
 economic  backwardness  and  the  feel-

 dng  ameng  the  people,  the  fear  of  so
 many  kinds  of  neglect  and  also  inter-
 ference  in  their  way  of  life.

 Sir,  if  you  take  the  whole  question
 of  the  unsatisfactory  situation  of  de-
 velopment  there  you  can  see  that  there
 is  backwardness—inspite  of  the  fact
 that  Mizoram  is  a  place  where  there
 is  the  greatest  percentage  of  literacy,
 perhaps,  apart  from  Kerala—you  can

 ‘see  almost  complete  unemployment
 there,  Agriculture  358  backward  There
 is  no  trace  of  any  industry.  Ali  these
 are  realities.  Now,  the  Minister  says
 that  they  have  plans  but  for  the  last
 thirty-two  years  the  people  had  under-
 gone  a  life  of  misery.  Sir,  I  am  not
 justifying,  therefore,  that  Lal  Denga
 and  his  party  is  calling  for  separation
 but  this  creates  a  climate  that  can  be
 exploited  and  that  is  being  exploited
 in  a  big  manner  with  international
 collusion

 Sir,  I  would  hke  to  know  whether
 this  Minister  is  aware  of  the  fact  that
 the  :mpenalist  forces  whe  are
 interested  in  de-stabilising  the  country
 are  trying  to  support  and  help  and  en-
 courage  the  forces  of  fissiparous  ten-
 dencies  and  forces  of  separation  in
 that  part  of  the  country.  It  is  a  fact
 and  it  is  also  a  fact—I  was  there  last
 year  in  a  government  committee—that
 even  government  officials,  the  top-most
 ones,  while  talking  to  us  talked  about
 that  feeling  of  the  people  that  they
 feel  we  are  all  foreigners.  Who  are
 responsible  for  that  feeling  to  be  per-
 sistent  among  the  people  even  today?
 I  think  those  who  ruled  or  who  are
 ruling  this  country  they  failed  ‘in
 discharging  their  responsibflity  to-

 a
 that  neglected  part  of  the  coun-

 Secondly,  there  is  the  question  of
 foreign  aid  being  given  to  the  under
 ground,

 Sir,  Mr.  Atal  Bihari  Vajpayee  visited
 Cling  and  he  came  back  and  reported
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 to  this  House  about  this,  He  talked
 to  the  Chinese  leaders  and  they  pro-
 misted  him  that  they  will  not  hereafter
 send  arms  and  ammunitions  to  insur-
 gents  in  India,  But  is  this  not  a  fact
 that  only  yesterday  or  day  before
 yesterday  there  was  a  report  which
 appeared  in  the  papers  that  those  peo-
 ple  who  came  from  Bangladesh  to
 Nadia  district  (who  attacked  and  kill-
 ed  the  people)  carried  weapons  and
 they  used  bullets  with  Chinese  mark-
 ings?  Is  it  not  a  fact?  Is  the  Govern-
 ment  aware  of  the  fact  that  the  under
 ground  people  with  h.q.  at  the  Aravalli
 region  of  Burma  have  been  getting  aid
 both  from  US  imperialists  and  the
 Chinese?  Are  these  not  factors  which
 play  an  important  role  in  creating  this
 sort  of  a  situation  in  the  country?
 Therefore,  my  question  is  this,  Will
 the  Government  seriously  take  note  of
 this  fact  of  imperlalist  and  Chinese
 intervention  and  utilising  the  discon-
 tent  among  the  people  for  creating
 conditions  of  instability  in  India  to
 help  Mizo  and  the  present  underground
 insurgents  there  to  further  thrive?
 That  is  a  very  important  question  to
 be  answered  by  the  hon.  Minister.  My
 second  question  is  this,  Whatever  may
 be  your  political  negotiations,—if  they
 should  have  a  meaningful  conclusion,—
 the  Government  should  come  forward
 with  concrete  proposals  of  giving  a
 feeling  to  the  people  that  they  are
 treated  as  first  clasg  citizens  and  not
 as  second  class  and  third  2858  citizens
 of  the  country,  Is  there  any  concrete
 proposal  in  this  regard?  He  says  that
 Mr.  Silo  has  a  programme,  Up  till
 now  all  the  Ministers  who  ruled  this
 country  said  that  they  had  program-
 mes  buf  nothing  much  has  happened,
 So,  I  want  to  know  whether  you  have
 any  concrete  programme  in  this  re-
 gard,  to  do  something.  Unless  that
 is  done  there  would  not  be  any  peace
 in  that  region,

 I  am  now  concluding.  I  can  under-
 stand  the  undesirable  nature  of  Mizo
 National  Front  and  the  dirty  706
 played  by  Laldenga.  But  merely  by
 banning  a  party  you  will  not  find  a
 solution,  You  are  treating  a  symptom
 without  knowing  what  the  disease  is.
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 [Shri  0.  छू,  Chandrappan]
 So  I  want  to  know  whether  the  Gov-
 ernment  will  identify  the  disease  and
 treat  the  disease  and  find  a  practical
 solution  to  the  problem.  That  is  my
 question.

 SHRI  H.  M,  PATEL:  The  disease  is
 clear  The  MNF  has  decided  to  use
 violence  to  the  maximum  extent  pos-
 sible  in  order  to  unseat  the  Govern-
 mem  of  Brig.  Silo  and  to  form  a  Gov-
 ernment  of  their  own  party  with  Lal-
 danga  and  the  MNF’  people.  There-
 fore  it  is  declared  as  an  unlawful  body
 under  the  Unlawful  Activities  Act.
 Therefore  necessary  military  opera-
 tions  which  are  necessary  are  carried
 on  Until  that  is  done  and  until  cer-
 tain  conditions  of  peace  and  normalcy
 are  restored,  it  is  not  easy  to  carry
 out  many  programmes,  To  the  extent
 possible,  the  programme  is  being  car-
 tied  out,  My  hon.  friend  Mr.  Chan-
 drappan  will  not  want  me  to  say  that
 when  they  have  a  duly  elected  Gov-
 ernment  with  a  majority,  we  can  only
 assist  them  with  funds  and  help  and
 advice  and  guidance,  Beyond  that  we
 eannot  ourselves  proceed  to  carry  out
 the  programmes  We  are  doing  what-
 ever  is  possible  in  order  that  the  de-
 velopment  aspect  of  the  area  is  taken
 care  of.  We  are  trying  to  restore
 peace  and  normalcy  in  that  area

 SHRI  rom  छू.  CHANDRAPPAN:
 What  about  the  foreign  intervention?

 MR.  SPEAKER;  It  is  mentioned  in
 the  statement  but  without  naming  the
 foreign  country.

 SHRI  H  M  PATEL:  It  is  a  pig-
 ment  of  imagination,  When  he  refers
 to  Mr.  Atal  Bihar:  Vajpayee,  the
 Foreign  Minister,  and  about  the  Chi-
 nese  having  given  an  assurance,  cer-
 tainly  that  assurance  has  been  given
 and  it  is  a  fact  that  the  Chinese  have
 ceased  giving  assistance.  A  question
 ‘was  asked  with  reference  to  the  dis-
 satisfied  elements  of  India,  that  is  to
 say,  Mizoram,  Nagaland  or  any  of
 those  people.  When  you  gave  an  ins-
 tance  of  a  raid  from  Bangladesh  whicb
 had  the  Chinese  weapon,  that  I  think

 Nomination  of  Member

 is  something  to  which  Mr,  Vajpayee'>
 agreement  may  not  have  extended
 But  when  you  say  further  that  there
 are  imperialist  forces  which  are  also
 planning,  well  that  may  be  80,  we  do
 not  know.  We  have  no  information  to
 that  effect.  As  for  certainty  with  which
 he  gave  expression  tothe  fact  that
 these  are  actually  functioning,  I  will
 be  grateful  if  he  gives  me  the  sources
 of  information  on  the  basis  of  which:
 he  gave  expression  with  such  certainly
 and  firmness.

 SHRI  ०  K  CHANDRAPPAN:
 What  is  the  foreign  interference  he
 had  referred  to  in  the  statement?  Let
 him  make  it  clear.

 SHRI  H.  M  PATEL:  I  have  only
 mentioned  that  these  Mizoram  rebels
 find  shelter  both  in  Bangladesh  and  in
 Burma  and  it  is  from  there  they  came.

 2  56  hrs.

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 RrcOMMENDATION  TO  RaJyA  SABHA  TO
 NOMINATE  MEMsrR

 DR  BAPU  KALDATE
 bad)  I  beg  to  move-

 (Auranga-

 “That  this  House  recommends  to
 Raiya  Sabha  that  they  do  agree  to
 nominate  one  member  from  Rajya
 Sabha  to  associate  with  the  Com-
 miitee  on  Public  Undertakings  of
 this  House  for  the  unexpireg  por-
 tion  of  the  term  of  the  Committee
 ending  on  the  30th  April,  986  im
 the  vacancy  caused  by  the  resign-
 ation  of  Dr  Rafiq  Zakaria  from  the
 Committee  on  the  i8th  May,  979
 and  communicate  to  this  House  the
 name  of  the  member  so  nominat-
 ed  by  Rajya  Sabha.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  recommends  te
 Raiya  Sabha  that  they  do  agree  to
 nominate  one  member  from  Rajya
 Sabha  to  associate  with  the  Com-
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 mittee  on  Public  Undertakings  of
 this  House  for  the  unexpired  portion
 of  the  term  of  the  Committee  ending
 on  the  30th  April,  980  in  the  vacan-
 cy  caused  by  the  resignation  of
 Dr.  Rafiq  Zakaria  from  the  Com-
 mittee  on  the  780  May,  979  and
 communicate  to  this  House  the  name
 of  the  member  so  nominated  by
 Rajya  Sabha.”

 The  motion  was  adopted.

 12.58  brs.

 MATTERS  UNDER  RULE  377

 q@  NEED  TO  ESTABL‘Sq  PAPER  FACTORIES
 IN  CERTAIN  PARTS  OF  Uttar  PRapEst

 SHRI  SURENDRA  BIKRAM  (Shah-
 jahanpur)  Sir,  the  Government  of
 India  has  been  giving  several  licences
 fo  various  private  sector  entrepreneu-
 ers  for  setting  up  factories  for  the  ma-
 nufacture  of  various  kinds  of  papers
 in  the  country  particularly  in  the
 Uttar  Pradesh  State.  I  have  been  no.
 ticing  that  most  of  such  projects  are
 being  located  in  Western  parts  of
 Uttar  Pradesh  in  view  of  availability
 of  raw  materials,  Several  other  parts
 of  U‘tar  Pradesh  also  have  raw  mate-
 rials  for  paper  industry  in  abundance
 with  other  facilities  required  for  pa-
 ver  industries  Such  places  are  Shah-
 jahanpur,  Hardoi,  Pilibhit,  Budaun,
 Faizabad,  Gonda,  Jaunpur,  etc.  where
 new  paper  projects  of  large  capacity
 may  be  established,  The  Central  Gov-
 ernment  must  see  to  this  matter  on
 top  priority  so  that  several  new  paper
 plants  are  not  located  at  few  selected
 centres  and  these  are  distributed  at
 several  places  in  the  country  for  the
 good  of  the  people  as  well  as  paper
 industry.  In  Uttar  Pradesh  many  pa-
 per  industries  are  coming  up  in  Gha-
 Ziabad,  Sikandrabad  area  which  is  not
 justified  and  proper.  As  such  concen-
 tration  of  paper  industries  at  one  or
 two  locations  is  bound  to  create  prob-
 lems  of  shortage  of  raw  materials,
 difficulties  of  disposal  of  effluents  and
 such  other  industrial  problems.
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 (ii)  REPORTED  PANIC  AMONG  PEOPLE
 FEARING  FALL  OF  SKYLAB  SPLINTERS.

 PROF.  SAMAR  GUHA  (Contai):  Mr.
 Speaker,  Sir,  confusing  and  contradic-
 tory  reports  about  the  areas  where  the
 splinters  of  the  Skylab  are  likely  to
 fall  out  have  created  great  anxiety,
 uncertainty  and  alarm  all  over  India,
 as  in  other  parts  of  the  world,  Differ-
 ent  Space  and  scientific  agencies  are
 circulating  different  reports  about  the
 nature,  time  and  the  areas  of  the  pro-
 bable  fall  out  of  the  splinters  of  the
 Skylab,  which  have  added  to  the
 worries  and  alarm  facing  the  people,
 particularly  in  our  country.

 The  Space  Department  of  India  or
 the  Government  of  India  have  not
 made  any  specific  statement  or  given
 any  positive  information  about  the
 probahihty  of  fall-out  of  Skylab  parts
 over  the  Indian  territory.

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  Yesterday,  it  was  made
 by  the  Prime  Minister.

 PROF.  SAMAR  GUHA:  Not  a  clear
 statement  Various  press  reports  have
 created  such  an  atmosphere  of  terror
 in  the  mind  of  the  people  that  many
 people  are  hectically  moving  out  to
 diflerent  places  in  search  of  some  areas
 of  security  from  Skylab  fall-outs.

 It  is  an  urgent  duty  for  the  Gov-
 ernment  to  come  out  with  a  statement
 followed  by  necessary  actions  regard-
 ing  the  hazard  that  may  be  caused  to
 the  Indian  people  due  to  fall-out  of  the
 high  speed  splinters  from  the  crashing
 Skylab.  The  Government  should  imme-
 diately  inform  in  as  much  details  as
 they  are  capable  of

 ()  Whether  the  Skylab  splinters  are
 likely  to  fall  out  over  the  territory  of
 India,  If  ‘80,  the  areas  where  the  splin-
 ters  may  fall.

 (2)  Whether  the  Concerned  autho-
 rities  of  various  potentially  endanger-
 ed  areas  of  our  country  have  been  pro-
 perly  alerted?  If  so,  the  nature  of  the
 warning  given  to  them?
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 (Prof,  Samer  Guha]
 (3)  What  are  the  precautionary  mea-

 sures  the  Central  Government  have
 asked  the  various  State  Governments
 to  adept  to  meet  the  danger  if  it  over-
 takes  some  parts  of  India?

 {4)  What  are  the  information  about
 the  Skylab  fall-out  received  by  the
 Space  Department  of  India  from  NASA
 and  other  international  space  agencies
 and  Governments  as  well?

 The  Government  should  make  a
 prompt  and  informative  statement  to-
 day  about  all  aspects  of  danger,  appre-
 hension  and  hazards  connected  with
 the  question  of  crashing  of  Skylab  and
 fall-out  of  its  splintera,

 MR,  SPEAKER:  A  proper  reply  will
 be  possible  only  next  week,

 38.02  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 til  Fourteen  of  the  Clock,

 ee

 The  Lok  Sabha  re-assembled  after
 Lunch  at  five  minutes  past  Fourteen
 of  the  Clock,  ४

 {Mr.  Derury-Spraker  in  the  Chair]

 MATTERS  UNDER  RULE  377—Contd.

 (iii)  Locx-our  By  Messrs,  Benner
 COLEMAN  AND  CO.,  THE  PUBLISHERS  OF

 Tae  Times  of  Invia  PuBLicaT  (ons.

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  Under  Rule  377  I  wish  to
 raise  the  following,  namely:

 The  management  of  Bennet  Cole-
 man  and  Company,  publishers  of  Times
 of  India  allied  publications,  has  de-
 clared  a  lock  out  throwing  nearly  4500
 employees  out  of  employment.  The  em-
 ployees  were  agitating  on  the  demand
 for  interim  relief.  The  lock  out  in
 Delhi,  Ahmedabad  and  Calcutta  and
 the  efforts  to  take  similar  action  in
 Bembay  came  in  the  wake  of  the
 unions  im  the  four  centres  going  on
 strike  after  the  complete  breakdown  of

 JULY  10,  3979  rule  877  296

 the  two  and  half  months  of  negotia-
 tions  with  the  management,  The  ma-
 nagement  was  adopting  delaying  tactics
 not  to  reach  any  accord.  Meeting  of
 the  employees’  demands  has  become
 urgently  necessary,  especially  since  the
 presentation  of  the  Union  budget  for
 ‘1979-80.

 The  demands  of  the  employees  are
 quite  legitimate,  reasonable  and  should
 be  accepted  bythe  management  with-
 out  delay.  The  Central  Government
 should  not  remain  as  a  passive  specta-
 tor  and  should  immediately  intervene
 in  favour  of  the  employees  and  see
 that  the  dispute  is  settled  in  their
 favour.

 (iv)  Re,  Conversion  or  NATIONAL
 INSTRUMENTS  LID,  CALCUTTA,  INTO  A

 GOVERNMENT  DEPARTMENT

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  Under  Rule  377  I  would  like  to
 raise  the  following  matters  in  Parlia-
 ment:

 The  National  Instruments  Limited,
 Calcutta,  is  Government  of  India
 undertaking  under  the  Ministry  of  In-
 dustrial  Development.  It  manufac-
 tures  items  for  the  Defence  Ministry,
 Survey  of  India  and  also  consumer
 items  like  cameras  etc.

 The  number  of  employees  is  about
 1300.

 For  the  last  3  years  the  company  has
 been  suffering  losses  and  the  cumula-
 tive  loss  now  stands  at  (Rs.  6  crores.
 The  present  range  of  production  will
 not  be  able  to  wipe  out  the  loss,  The
 situation  in  the  Company  has  been
 made  more  difficult  by  the  recent  for-
 mattan  of  the  CITU  union  which  is
 causing  indiscipline,  violence  and
 logs  of  production  in  the  company.

 The  department  of  Seience  and
 Technology  has  already  recommended
 that  the  company  may  be  converted
 into  8  Government  pepartment  and
 placed  under  the  control  of  Survey  68
 India  as  ote  of  the  specialised  bran-
 ches.  The  Defence  Production  Mirtis-
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 try  has  also  expressed  the  desire  to
 convert  this  unit  into  a  defence  pro-
 duction  unit.  The  large  majority  of
 the  employees  of  the  Company  (of
 whom  46  per  cent  are  Government  ser-
 vants)  have  also  appealed  to  the  Gov-
 ernment  to  convert  it  into  a  depart-
 mental  undertaking,

 This  may  seriously  be  considered  by
 the  Ministry  of  Industry,

 (v)  REPORTED  FAILURE  OF  AIR  TRAFFIC
 ConTROL  at  NaGru'r  AIRPORT.

 SHRI  C.  N.  VISVANATHAN  (Tiru-
 ppattur).  I  request  the  Deputy  Speaker
 to  permit  me  under  Rule  377  to  men-
 tion  the  following  matter  of  urgent
 public  importance:

 I  would  like  to  draw  your  specific
 attention  to  the  hair-breadth  escape
 from  disaster  which  I  including  other
 passengers  in  the  Delhi  bound  plane
 Boeing  from  Madras  had  on  July  8th
 evening.  The  plane  ‘which  lands  at
 Nagpur  airport  had  been  cleared  to
 land  by  the  Aur  Traffic  control  and  had
 actually  descended  to  300  feet,  The
 pilot  then  discovered  that  landing  was
 fraught  with  grave  risk  as  the  airport
 was  lashed  by  thunderstorms  and  took
 the  decision  to  overfily  Nagpur  He  had
 to  do  a  steep  chmb  as  the  aircraft  had
 already  come  down  very  low,  We,  the
 passer.gers  bad  our  hearts  in  our
 mouths  in  those  nerve  racking  mo-
 ments.  Then  we  realised  the  debt  of
 our  gratitude  to  the  pilot  who  saved
 us  from  near  certain  death  by  his  skill.
 In  this  close  brush  with  destiny,  we
 cannot  help  asking  the  question  ‘How
 did  the  Nagpur  airport  authorities  give
 clearance  for  the  plane  to  land  under
 such  bed  weather  conditions  and  treat
 the  passengers  as  hostages  to  fortune.
 We  would  not  like  to  live  those  mo-
 ments  again.  It  is  not  the  first  time
 that  a  similar  experience  has  occurred
 in  Nagpur.  It  is  high  time  that  Gov-
 ernment  orders  a  thorough  check  up
 of  surveillance  and  communication
 facilities  at  Nagnur  so  as  to  avert  any
 Giaster  in  future.
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 (vi)  REPORTED  POSSIBILITY  OF  ह......०/ अ
 BY  WORKERS  OF  MrLLS  unDER  N.T.C.  at
 InwoRe  AND  OTHER  PLACES  ut  Mansy

 Praptén

 st  weary  dey  (इन्दौर)  :  उपाष्यल
 महोदय,  में  निवम  377  के  अधीन  भिम्मलिलित
 महत्वपूर्ण  विवय  की  शोर  शाप का  ध्यान  भाकषित
 करना  चाहता  हूँ--

 मध्य  प्रदेश  सरकार  ने  मध्य  प्रदेश  के  समस्त
 कपड़ा  मिलो  के  कासगारो  को  45  शपथें  प्रति
 माह  की  बेतन-शुद्धि  देने  की  घोषणा  की  है  |  इस
 के  परिणामस्वरूप  निजी  क्षेत्र  की  सभी  कपड़ा
 मिलो  ने  झपने  मजदूरों  के  बेतन  में  45  रुपये  की
 बद्ध  की  है।  लेकिन  नेशनल  टैक्सटाइल  कारपोरेशन
 ने  अपने  प्रस्तगंत  की  कपड़ा  मिलो  के

 मजदूरी
 रो  को

 उक्त  वेसन'  वृद्धि  देने  से  इन्कार  कर  '
 परिणामस्वरूप  इन्दौर  एवं  मध्य  प्रदेश  के  धन्य
 स्थानों  की  कपड़ा  मिलो  में  भ्राम्दोलन  उम्र  हो  गया
 है  घौर  हडतास  हो  गई  है  ny

 x
 में  जब  वेतन

 वृद्धि  को  ले  कर  आन्दोलन  सभी  प्रतिनिधि
 श्रम  सचहनों  एवं  कपडा  के  अब्रन्धको  से
 मामला  पच  निर्णय  के  लिये  मध्य  प्रदेश  के  मुख्य
 मंत्री  पर  सौंपा  था  ।  मेशनल  टैक्सदाइल  कार-
 पोरेशन  के  द्वारा  पच  निर्णय  को  मे  मानने  स्ले
 कपड़ा  मिल  मजदूरों  में  श्रशांति  बढ़  रही  है  t

 (vii)  REPORTED  REMOVAL  OF  NAMES
 From  Vorers’  List  in  MANGALDOL
 CONSTITUENCY  IN  ASSAM,

 SHRI  AHMED  HUSSAIN  (Dhubri):
 I  take  this  opportunity  of  drawing
 your  kind  attention  to  a  human  prob-
 lem  which  is  causing  lot  of  political
 and  social  tension  in  the  State  of
 Assam,

 Sir,  I  also  like  to  mention  here  some
 unwise  and  undemocratic  action  of  the
 Assam  Government,  as  a  result  of
 which  the  reign  of  panic  hag  been  let
 loose  in  areas  particularly  amongst
 the  minority  communities  In  the  last
 budget  session,  I  raised  the  isaue  of
 deportation  of  Indian  Citizens  and
 harassment  causeg  by  the  police  to
 the  innocent  peace  loving  citizens  of
 the  land.  We  presume  that  the  matter  +
 might  be  under  active  consideration
 of  the  Government.  But  the  recent  de-
 ployment  of  the  Police  to  get  the  Voters
 numes  excluded  from  the  let  on  the
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 wary,  is  yet  another  illegal  act  that
 has  come  to  our  notice,

 June  4  was  fixed  as  the  last  date  for
 submitting  application  for  correction
 of  Voter  Lists  in  Mongaldai  Parliamen-
 tary  Constituency.  There  is  a  legal
 procedure  for  correction  of  such  lists
 either  by  addition  or  by  exclusion  of
 the  names  in  the  Voter  List.  Now
 without  following  such  procedures
 Government  have  deployed  the  police
 to  get  the  names  of  the  vofers  excluded
 from  the  voter  list  in  a  planned  man-
 ner.  It  is  gathered,  the  Home  Depart-
 ment  asked  for  50  thousand  objection
 forms,  The  Election  Department  could
 not  supply  the  full  quantity  and  only
 0  thousand  could  be  supplied  from

 Dispur.  Another  40  thousand  forms
 were  printed  locally  at  Mongaldai  for
 the  police  at  the  instance  of  the  State
 Government,  This  shows  how  the  po-
 lice  has  been  involved  in  this  matter
 and  has  been  working  for  the  exclu-
 sion  of  the  names  of  the  bonafide  vot-
 ers  in  a  planned  way  with  a  particular
 motive.  The  forms  were  taken  in  bulk
 in  hundreds  and  thousands  to  a  Police
 Station  or  to  Inspection  Bungalows.
 The  Gaon  Buras,  Secretaries  of  VDPs
 or  such  other  persons  were  called  there.
 They  were  asked  to  sign  the  >lank
 forms.  In  some  cases  who,  the  person
 concerned  objected  to  sign,  they  ‘were
 either  allured  or  threatened  to  sign
 such  blank  forms  which  were  subse-
 quently  filled  up  by  the  Police  and
 submitted  by  tht  Police  in  Bulk  to  the
 Election  Office.

 This  is  obviously  a  gross  violation
 of  democracy  and  administrative  pro-
 cedures,  We  objected  to  such  arbitary
 and  unauthorised  action  of  the  Police
 which  amounts  to  extortion  and  fabri-
 cation  of  false  documents.  The  Police
 thus  were  committing  criminal  offen-
 ces,  In  a  Democracy  the  right  to  vote
 is  a  most  important  fundamental
 right.  If  that  right  to  vote  can  be
 nullified  so  easily  by  a  police  officer
 where  does  the  Democracy  stands?
 When  we  are  all  earnestly  asking  for
 the  prompt  action  by  the  Government
 १३०  deport  all  the  foreign  nationals  from
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 our  State  to  a  man,  but  at  the  same
 time  ‘we  urge  upon  the  Government
 not  to  victimise  any  Indian  National
 either  for  deportation  or  for  depriving
 him  of  the  right  to  vote.

 Recently,  as  it  appeared  in  a  Sec-
 tion  of  Press  that  the  Government  and
 ruling  party  in  Assam,  have  been,  per-
 suing  the  Centre  to  remove  the  foreign
 Nationals  in  the  name  of  inflatrators;
 but  in  the  actual  field  the  innocent
 Citizens  are  deprived  of  all  their  funda-
 mental  right  as  per  the  circumstances
 I  mentioned  earlier.  I  am  continuously
 raising  the  issue  of  inflatrators  who  in
 gangs  are  crossing  the  Indian  Terri-
 tory  and  committing  criminal  offences.
 Thefts  On  the  innocent  Indian  Citizens
 but  no  concreate  action  has  so  far
 been  taken  to  protect  them.  Instead
 they  are  being  harasseq  and  are  most
 likely  to  be  deported  by  the  Police
 since  their  names  have  been  excluded
 from  the  Voters  List,

 I  urge  upon  the  Home  Minister  and
 the  Election  Commission  through  this
 House  to  enquire  into  this  matter  imm-
 ediately  to  refuse  the  tension
 which  has  already  been  created  ty
 the  Police  among  the  Minority  Com-
 munities  of  Assam,

 LOKPAL  BILL-~Contd.

 MR,  DEPUTY-SPEAKER:  We  con-
 tinue  discussion  on  the  Lok  Pal  Bill.

 oft  were  met  (रीवा)  :  मान-
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 है  Lokpal  Bill

 सर्वोच्च  स्तर  से  अष्टाचार  को  समाप्त  किया
 के  स्व्प्त  को  साकार  करने  के

 यहां  पर  कुछ  सदस्यों  ते  यह  झालोचना  की
 कि  इस  की  परिध  से  बड़े-बड़े  पभ्रधिकारियो

 क्यो  बाहर  रखा  गया  है  भौर  फेवल  मतियो,
 मलनी  और  मुख्य  मत़ियो  को  भौर  ससद
 को  ही  बयो  इस  मे  शामिल  किया  गया

 है  1  जो  बड़े  बड़े  प्रधिकारी  है,  जैसे  सेत्रेटरीज  है,
 सेक्रेटरीज  है  या  डायरेक्टर्स  है,  इन  लोगो

 की  परिधि  से  बाहर  क्यो  रखा
 में  समझता  ह  कि  यह  उचित  ही  है

 ब्योकि
 कप

 भ्रष्टाचार  का  उदगम  सर्वोच्च
 स्तर  पर  होता है  बही  अगर  इस  का
 उन्मूलन  हो  जाए  तो  मुझे  विश्वास  है  कि  ये  जो
 अधिकारी  है  उत  पर  भी  इस  का  प्रभाव  पड़ेगा
 और  अ्रष्टाचार  को  हम  समाप्त  कर  सकेंगे  t
 उन  को  लिए  और  भी  झनेक  कनून हैं.  विभन्‍न
 एन्टी-करप्शन  एक्ट  है,  जिन  के  झन्तरगंत  उन  भी
 जाच  होती  है  भौर  उन  के  बिस्द्ध  कार्यवारी  हो
 सकती  है  लेकिन  वे  प्रभावकारी  सिद्ध  नहीं  होते,
 दे  सारे  कानन  बिल्कुल  निष्प्रयोजत  और  निष्फल
 हो  जाते  है  केबल  शस  कारण  से  कि  सर्वोच्च  स्तर
 जो  है,  वह  निमल  ही  है  i  इसलिए  सर्वोच्च  सस्ता
 को  निर्मल  करना  पह्ावश्यक  है  शौर  हम  के
 सम्बन्ध  में भ्राज  से  नहीं  बल्कि  बहुत  पहले  से
 अह  धारणा  रही  है

 यदयदाचरित  श्रेष्ठस्त  तत्त  वेवो  वरो  जना

 स यत  प्रमाणम्‌  बुरते,  लोकस्तदनुबर्तते  ।॥।
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 के  बिष्द्ध  भ्रष्टाआर  क  झा  पी  म  कभी  पाईंहै?
 इस  बात  की  क्‍या  शारस्टी  है  कि  तमाम  राज्यो
 की  विधान  सभाए  की  भियुक्ति  का

 में  हार
 ।  झ्राज  तक  तो  बहुत  कम  राज्यो

 मे  का
 कर

 बनाया  है  |  तौ  यह  ब्या
 आवश्यक  है  कि  पर  भगर  यह  छोड  दिया
 जाएगा  तो  राज्य  विधान  सभाये  कानून  बना  कर
 ऋ्रष्टाचार  के  उन्मूलन  के  लिए  प्रभावी  कदम
 उठाएगी  धझाशा  थी  कि  बे  ऐसा  कानून  बनाए  है
 मगर  सब  ने  ऐसा  कानून  नहीं  बनाया  भ्रौर  जहां
 कही  लोकायुक्त  की  तियुक्त  का  कालून  बना  भी
 है,  वहा  पर  मुख्य  मत्नी  का  उस  की  परिधि
 से  बाहर  रखा  गया  है  ।  जो  पिछली  सरकार  थी,
 उस  ने  तो  एडमिनिस्ट्रेटिव  रिफामंस  कमीशन  की
 रिपोर्ट  को  आलाये-ताक  रख  कर  यह  तय  किया
 कि  मुख्य  मत्री  श्ौर  प्रधान  भत्नी  को  लॉक
 पाल  घौर  लोकायुक्त की  जाच  की  परिधि  से  बाहर
 रखा  थाए।  बे  कहते  थे  कि  इन  की  जांच  होनी  ही
 नहीं  चाहिए  ।  उसी  बिचाराधारा  से  प्रभावित
 हा  कर  आज  लोग  कहते  है  कि  मुख्य  मंत्री
 का  इस  की  परिधि  के  प्रन्तगत  नहीं  रखना  चाहिये  t
 लेकिन  जो  यह  सशोधन  सरकार  की  तरफ  से
 झाया  है  कि  मुख्य  मंत्रियों  की  भी  जाब  लोकपाल
 कर  सके,  उनके  बारे  में  भी  जाब  करने  का
 अधिकार  लोकपाल  को  हाना  चाहिए,  में  इसका
 समथन  करता  है  t

 श्रीमन  एक  बात  यहां  पर  बड़े  जोरो  से  कटी
 गयी  कि  ससद  सदस्या  को  इस  लोकपाल  बल  की
 परिधि  में  नहीं  रखना  चाहिए  ।  कुछ  लागा  ने
 कहा  कि  ससद्‌  सदस्य  तो  निर्दोष  प्राणी  है,  उसके
 पास  ता  कोई  पावर  नगी  है  फिर  उनका  क्या
 लाकपाल  बी  परिधि  में  लाया  जाना  चाहिए  !
 लेकिन  श्रीमत्‌  में  समझता  हु  कि  जब  हम  लोग
 निर्दोष  प्राणी  है  जब  हम  लोगो  बे  पास  काई
 अधिकार  नही  है  तो  फिर  हमे  इस  बारे  में  आपत्ति
 नहीं  करनी  चाहिए  ।  जब  हमारे  पास  श्रष्टाचार

 समद
 को  भी  लोकपाल  बिल  की  परिध  के  प्रन्तगंत
 लाया  जाए  ।  हम  लोगो  को  भी  सहर्ष  इस  बात
 का  समर्थन  करना  चाहिए  1  जब  हम
 जीवन  खुली  क्तिब  है  तो
 4  4  4  |  >  द्द्ध  4
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 स्वागत
 झौर  कहता  है  के  ससद्‌  सदस्यों को  भी  लोकपाल
 की  परिधि  रु  रहना  चाहिए  ।

 सदस्य  झपने  लिये  होता
 उसका  तौ  कोन  ही  पह  है  कि  बह  देश  के



 पिवति  ह. ल  स्वयमेद  नाम्य

 के,  भ्रपनी  व्यक्तिगत  सम्पत्ति  के  लिए  मही  करते
 है  -  उनका  उपयोग  तो  हम  समाज  के  लिए  करते
 है  ।  उसी  तरह  से  श्रीमनू--

 ने  चन्दनों  जिन्नति  सौरभ  स्वय

 स्वय  न  खादाति  फलानि  वृक्षा ,

 प्रोपकाराय  सताप  विभूतय  ।

 बुक्ष  अपने  फल  नही  खाते  हैं,  चन्दन  प्रपनी

 मुग्
 को  स्वमं  सूघता  है  ।  वह  सारे  समाज

 लिए  होती  है  ।  इसलिए  श्रीमन्‌  ससंद्‌  सदस्यों
 को  इसकी  परिधि  में  जो  लाया  गया  है,  इस
 लोकपाल  के  झधिकार  क्षेत्र  में  लायः  गया  है  बह
 एक  सराहनीय  कदम  है  झौर  इसका  चारो  झार  से
 और  सभी  सदस्यों  की  भोर  से  स्वागत  किया  जाना
 चाहिए  ।

 शक्रीमन्‌  हमको  एक  बात  पर  जरूर  झाश्चर्य
 है  ।  इस  विधेयक  मे  इस  बात  का  प्रावधान  किया
 गया  है  कि  जब  से  यह  विधेयक  पारित  किया
 जाएगा,  जब  से  यह  कानून  या  भ्रधितियम  बन
 जाएगा  उसके  पात्र  वर्ष  के  पूर्व  के  जो  भ्रष्टाचार
 के  प्रारोप  होगे  उन्ही  की  लोकपाल  जाच  कर
 सकेगा  t  श्रीमन्‌,  मेरी  समझ  में  नहीं  झाया  कि
 यह  पांच  वर्ष  को  अवधि  ही  क्‍यों  रखो  गयी  है  ?
 इसका  तकंसगत  भ्राधार  मेरी  समझ  में  नहीं  भागा  t
 क्यो  तहीं  श्राप  i5  भगस्त,  l947  के  बाद  के
 सारे  प्रकरण  को  इसके  झन्तगंत  लाते  ?  मेरी
 राय  है  कि  झगर  इस  अवधि  के  बाद  का  कोई
 अष्टासार  का  प्रकरण  है  झौर  उसके  बारे  में
 प्रमाण  है  तो  उसके  बारे  में  भी  लोकपाल  की
 अधिकार  मिलना  चाहिए  कि  वह  जांच  कर  सके  ।
 15  अगस्त,  947  के  बाद  से  जितने  कोण  कुर्सी

 पर  रहे  हैं  भौर  जिनके  विस्दध  मदि  कोई  शिकायत

 ह
 we  लोकपाल  के  सामने  भेजी  जा  सके  झौर

 उस  पर  जाच  कर  सके,  ऐसा  प्रावधान
 इसमें  होना  भाहिए  |  मह  मेरा  सुझाव  है  झौर  में
 है « ह  करता  हु  कि  सरकार  इस  पर  विचार

 "1
 t

 ba  a  क
 ही  क्यो

 ही बह  समझ  झा  रहा  है
 रबर  महू  सीमा  रखते  हैं  तो  लोगों  को
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 कहने

 का  झबसर  मिलता  है:
 समझता  हु  कि  हें  लोकपाल  बलसूत के के  हाश
 इस  देश  को  सार्वजनिक  जीवन  की  रक्षा  करती  है तो  इस  कामूत  को  947  के  5  झचस्त  के  बाद
 के  सारे  प्रकरणों  पर  लागू  किया  जाता  चाहिए  ।

 श्रीमन्‌  दूसरी  बात  यह  कहनी  है  कि
 यह  सारे  कानून  को  पाने  के  बाद  जो  लोकपाल नियुक्त  किये  जाएगे  वे  बहुत  कमजोर  हो  जाएंगे।
 इनको  जो  काम  सौंप  गया  है  बह  ऊचा  है,
 इनको  जो  अधिकार  दिये  गये  है  दे  नी

 पाल  नियुक्त  करेसे  ।

 इसमें  कोई  सन्देह  नहीं  है  कि  एक  निष्पक्ष
 व्यक्ति  वी  तलाश  हागी  जिस  पर  सब  का  विश्वास
 हो  उस  तरह  के  व्यक्ति  को  लोकपाल  नियुक्त किया  जाएगा  ।  स्पष्ट  है  कि  कोई  अपने  मल
 पसन्द  प्रादमी  को  नहीं  कर  सकेगा  बल्कि  जिस  पर
 सब  का  विश्वास  होगा,  जिसकी  ईमानदारी  और
 निष्पक्षता  पर  सब  को  विश्वास  होगा,  जिस
 की  ईमानदारी  शौर  भाचरण  पर  किसी  को  कतई
 सन्देह  नही  होगा  उस  प्रकार  के  व्यक्ति  को  ही  लोकपाल
 नियुक्त  किया  जाएगा।  ब  जब  ऐसे  व्यक्ति  को  आप
 लॉकपाल  बनाते  हैं  तो  श्राप  उसको  ब्या  श्रध्िकार
 देते  हैं  यह  भी  श्राप  देखे  ।  आपने  कहा  है  कि
 उनके  पास  कोई  शिकायत  करेगा  ता  उसकी  जाच
 वह  कर  लेगे  और  जाच  करने  के  बाद  भ्रपनी
 रिपार्ट  सक्षम  अश्रधिकारी  के  पास  भेज  देंगे।  शब
 क्या  केवल  रि्पार्ठ  देने  के  लिए  ही  भाप  लोकपाल
 की  नियुक्ति  कर  रहे  है  और  उनको  झौर  कुछ
 अधिकार  नहीं  देना  चाहते  है।  यह  तो  उसी  तरह
 की  बात  होगी  जिस  तरह  से  शाह  झायोग  या  कोई
 अन्य  भामोग  श्राप  ने  बना  चिप  थे  ।  उन्होंने  भी
 इसी  प्रकार  से  अपनी  रिपोर्ट  दे  दी  थी।  यद्यपि
 आपने  इस  में  कहा  है  कि  उस  पर  जल्‍दी  कार्रवाई
 होगी  झोर  समय  सीमा  भी  झापने  बाधी  है  कि
 नब्बे  दिन  के  अन्दर  झन्दर  भ्रगर  कार्रवाई
 होती  है  तो  सदन  के  पभ्न्दर  झौर  उसके
 उस  को  रख  दिया  जाएगा  t  से  समझता  हू  कि
 लोकपाल  का  काम  केवल  रिपोर्ट  देना  नहीं
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 कि  हे
 फिर  वह  उसको  ससद्‌  में
 प्रधान

 हा
 बही  होता

 दल  का  बहुमत  होता  है  ।  झब  संसद
 जाएगी  तो  भी  ऐसा  हो  सकता  है  कि

 कुछ  मिकल  न  सके  और  कोई  कुछ  कहने  बाला
 t  स  वास्ते  मेरा  सुझाव  है  कि  लोकपाल
 सक्षम  भ्रधिकारी  होना  चाहियेजो  सज़ा  दे

 1  अगर  कोई  भ्रष्टाचार  का  दोधी  पाया
 है  चाहे  मलरी  हो  और  चाहे  प्रधान  मत्री

 मा  संसद  सदस्य  हो  तो  लोकपाल  को  स्वयं  उसको
 सजा.  देने  का  भ्रधिकार  होना  चाहिये,  उसको
 केवल  रिपोर्ट  देने  का  अभ्रधिकार  आप  ने  दें  ।  बैसे
 में  इस  पक्ष  में  नहीं  हू  कि  किसी  को  श्राप  सवाय
 लोकपाल  के  सक्षम  भ्रधिकार  बनाए  सज़ा  देने  के
 मामले  मे  और  मै  नहीं  चाहता  g  कि  लोकपाल
 मे  लिष्कर्षों  के  उपर  कोई  जजमेट  देने  के  लिए
 बैठे  लेकिन  अगर  झापकों  बनाता  ही  है  तो  मैं
 समझता  हू  कि  भारत  के  उच्चतम  न्यायालय  के
 मुख्य  न्यायाधीश  को  सक्षम  अभ्रधिकारी  बनाएं
 जिससे  कोई  शका  की  गुजाइश  न  रहे  ।  लोक  सभा
 के  स्पीकर  में  बारे  में  तो  फिर  भी  कहा
 जा  सकता  है  कि  उनकी  मर्जी  से  ही  उनको  बनाया
 गया  था,  उनकी  पार्टी  के  ही  थे  झौर  झगर  वह
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 चाहिये  ।

 झगर  बविसी  को  भ्रष्टाचार  का  दोषी  पाया
 जाता  है  तो  उसको  सजा  क्‍या  होगी  यह  निश्चित
 नहीं  है  t  भ्रभी  तक  जो  सजाये  दी  जाती  रही  है
 वे  बिल्कुल  भ्रपर्याप्त  रही  है,  डिटररेट  साबित  नहीं

 है
 ।  ऐसी  सजा  का  प्रावधान  होना  चाहिये

 फिर  वुआरा  भ्रष्टाचार  करने  की  किसी  को
 हिम्मत  ही  ते  हो  1  सार्वजनिक  जीवन  में  काम
 करने  वाले  व्यक्ति  भंगर  प्रष्टाचार  के  दोषी  पाए
 जाते

 =  हि
 की

 हम जाहिमे  जो  दूस  ए  उदाहरण  सा
 सके  शाकि  कोई  फिर  भ्रष्टाचार  में  लिप्त  होने
 हिम्मत  ही  न  कर  सके  ।  झगर  लोकपाल  किसी
 को  अच्टाचार  का  दोषी  पाते  हैं  तो  उसकी  सारी
 सम्पत्ति  जब्त  हो  जामी  आहिंये,  गलत  तरीके  से
 अजित  की  गई  सम्पत्ति  सारी  की  सारी  जब्त  कौ
 जानी

 ि  डस
 का  भषिकार  ह... ल  तो

 मौलिक  की  सूची  से  निकाल  दिया
 हैं  इसलिए  झमर  इस  प्रकार  का  प्रावधान

 ii  i  3  डर  कठडिगाई  4  3
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 उसको  सुप्रीम  कोर्ट  भी  क ठ  न्हीं  कर  सकेगा  ।
 इस  बस्ते  ऐसा  प्रायधान  भी  झापकों  करता  चाहिये

 आपने  हस  में  प्रावधान  किया  है  कि  भ्रगर
 कोई  व्यक्ति  शिकायत  करता  है  वह  एक

 का रुपया  सजा  करेगा  तभी  लोकपाल  जांच  |
 हम  कहते  है  कि  केवल  शिकायत  करने  पर  ही  क्यो
 जाच  करे  लोकपाल  ?  झाखिर  उतके  पास  भपना
 तत्र  होगा,  इसमें  प्रावधान  है  कि  झपने  अभ्रधि-
 कारी  होगे,  सूचना  के  स्रोत  होगे,  यह  स्वयं
 बहुत  से  कर्मचारियों  की

 ि
 करेंगे,  तो  जब

 लोकपाल  के  पास  प्रपता  होगा  तो  बिना
 विसी  मे  शिकायत  पाये  हुए  भी  अगर  लोकपाल
 को  कही  से  डानकारी  मिलती  है  कि  सार्वजनिक
 जीवन  में  काम  करने  वाले  संसद  सदस्य,  मत्नी  या
 प्रधान  मलरी  के  पास  इतनी  सम्पत्ति  है  कि  जो  उसके
 लोन  सोसेंज  झाफ  इनकम  से  ज्यादा  है  तो  उसकी
 जाच  वह  स्वय  करा  सके,  उस  पर  बह  कार्यवाही
 करा  सके,  इस  प्रकार  का  भ्रधिकार  लोकपाल
 कौ  होना  चाहिये  ।  प्रगर  इस  तरह  के  सशोधनों
 को  स्वीकार  कर  के  इस  बिल  को  पास  किया
 गया  ता  में  समझता  g  कि  हमारी  सरकार,
 झाज  का  शासन  इतिहास  में  हमेशा  स्मरण  किया
 जाता  रहेगा  कि  इसने  सचमुच  में  भ्रष्टाचार  को
 समाप्त  करने  के  लिये  एक  प्रभावकारी  कदम
 उठाया  जिससे  देश  के  सार्वजनिक  जीवन  को
 निष्कलक  झौर  निर्मेल  बनाया  जा  सका  ।

 इतना  कह  कर  में  इस  विधेयक  का  समर्थन
 करता  हु  |

 SHRI  V.  ARUNACHALAM  Alias
 ‘ALADI  ARUNA’  (Tirunelveli):  Mr.
 Deputy-Speaker,  I  welcome  this  Lok-
 pal  Bill,  subject  to  my  proposals  for
 amendment  The  long-cherished
 aspirations  of  our  people,  who  were
 repeatedly  and  consistenfly  requesting
 the  Government  to  estabhsh  an  insti-
 tution  to  enquire  about  corruption  and
 misconduct  of  public  men,  ig  going  to
 be  fulfilled  after  30  years

 Though  it  is  delayed,  I  am  happy
 that  at  least  it  has  not  been  denied.
 The  deeply  rooted  poisonous  plant  in
 the  gofl  of  evil  mind  1s  corruption  The
 turgid  growth  of  this  virus  affects  all
 aspects  of  a  welfare  State.  Its  history
 started  with  the  forbidden  frust.  There-
 fore,  the  eradication  of  corruption  is
 not  an  easy  task  in  ths  sinister  world.
 Whether  a  Government  succeeds  ar
 not,  the  paramount  responsibility  of
 the  Government  is  to  take  stepa  to~
 wards  clean  administration.



 3०7  Lokpal  Bill

 [Shri  द  Arunachalam  alias  ‘Aladi
 Arum}

 The  welfare  of  a  nation  and  happi-
 ness  of  its  people  mosffy  depend  not
 upon  the  form  of  Government  they
 have,  or  the  political  system  they
 adopt,  but  mostly  upon  the  clean,  im-
 partial,  far  and  Just  adminustration.
 Sometimes  even  a  capitalist  Govern-
 ment  with  clean  administration  will
 deliver  the  goods  to  the  country.  At
 the  same  time,  a  corrupt  socialist  Go.
 vernment  may  fail  to  show  any  de-
 velopment.  Therefore,  a  cléan  admin.s-
 tration  .is  a  crystallised  way  for  the
 pursuit  of  the  happiness  of  life.

 During  the  period  of  freedom  strug-
 gle,  the  Congress  stalwarts  harangued
 against  corruption,  abuse  of  power,
 malpractice  and  misconduct.  Sir,  the
 resounding  speech  of  Nehru  immediate-
 dy  after  his  release  from  the  jail  of
 Almora  in  945  is  still  ringing  in  the
 ears  of  political  thinkers  and  freedom
 fighters.  But,  after  the  dawn  of  free-
 dom  and  taking  charge  of  the  Govern-
 ment,  the  leaders  who  once  ignited
 against  corruption  and  misconduct  of
 public  men,  started  referring  to  the
 maximum  “Men  are  in  public  hfe  as  in
 private,  some  ood,  some  evil”.

 Within  a  few  years,  most  of  the
 public  men  in  charge  of  ministerial
 responsibility  fell  down  into  the  un-
 fathomable  ditch  of  corruption.  There.
 fore,  to  save  the  nation,  as  well  as  to
 fight  against  corruption,  our  beloved
 leader,  Jayaprakash  Narain,  asked  the
 Government  to  establish  the  institu-
 tion  namely  corruption  tribunal.  He
 was  the  first  man  who  raised  his  voice
 for  the  creation  of  an  institution  to
 enquire  into,  the  charges  of  corruption.
 Unfortunately,  the  party  in  power  in
 the  past  refused  to  accept  this  demand
 to  create  a  corruption  tribunal.

 Mahatma  Gandhi  asked  the  Cong-
 ress  leaders  to  dissolve  the  orga-
 anisation  only  because  of  the  rising
 tide  of  corruption  on  all  sides.  Apart
 from  the  Father  of  the  Nation,  our  be-
 loved  leader,  Jayaprakash  Narain,
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 some  of  the  elders  of  the  Congress
 Party,  lke  Shri  Rajendra  Prasad  used
 their  good  offices  to  form  an  insfitu-
 tion  like  Ombudsman  cf  Scandinavian
 countries  to  eradicate  corruption.

 A  surprising  fact  is  reported  in  the
 book  From  Curzon  to  Nehru  and  after
 written  by  an  eminent  journalist,  Mr.
 Durga  Das.  He  wifftes  “the  role  of
 Nehru  on  corruption  was  perhaps  the
 strongest  ‘Prasad’  over  penned.
 “Corruption”  he  said  “will  verily
 prove  a  nail  in  the  coffin  of  the
 Congress”.  Prasafi  strongly  supported
 the  proposal  of  Mr.  C.  D.  Deshmukh
 to  create  a  tribunal  which  weuld  be
 under  the  control  of  the  President  or
 would  act  as  an  independent  body.
 But  his  proposal  was  nof  accepted  by
 Panditji.  It  is  known  to  the  world
 that  Panditji  was  not  in  faveur  of
 creating  an  institution  to  inquire  into
 corruption  or  malpractices  of  public
 men,  It  has  been  turther  disclosed  in
 the  Interim  Report  of  the  Admunistra-
 tive  Reforms  Commission  (ARC)  en
 the  problem  of  redress  of  citizens’
 grievances,  as  follows:

 “The  late  Prime  “Munister,  Shri
 Jawaharlal  Nehru,  speaking  to  the
 All  India  Congress  Committee  at  Jai-
 pur  on  3rd  November,  1983,  said  that
 the  system  of  Ombudsman  fascinat-
 ed  him,  for  the  Ombudsman  had
 overall  authority  to  deal  with
 charges  even  against  ‘the  Prime
 Minister  and  commanded  respect
 and  confidence  of  all.  He  felt,  how-
 ever  that  in  a  big  country  like  India
 the  introduction  of  such  a  system
 was  beset  with  difficulties.”

 So  even  though  most  cf  the  leaders
 and  men  of  ministerial  responsibilty
 were  prevaricating  on  the  problem  the
 prevalence  of  corruption  the  existence
 of  widespread  inefficiency  and  unres-
 ponsiveness  of  administration  pres-
 surise  the  Government  to  do  some-
 thing  for  the  creation  of  such  institu-
 tions,

 In  fac€  fhe  ARC  (Admirfistrative
 Refofms  Comiifs#lon)  has  realise  the
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 aurgent  public  fmportance  of  this  pro-
 blem.  Therefore  is  opined:

 “We  have  no  doubt  that  an  urgent
 solution  o¢  this  problem  will  streng-
 then  fhe  hands  of  Government  in
 administering  the  laws  of  the  land,
 its  polidies  “without  fear  or  favour,
 affection  or  Ml-will”  and  enable  :t
 to  gain  public  faith  and  confidence
 without  which  special  and  economic
 progress  would  be  impossible.”

 In  spite  of  all  these  things,  unfor-
 tunately  the  party  in  power  failed  to
 create  an  institution  in  the  past.  Twice
 the  Lok  Pal  Bull  was  introduced  in  this
 House,  but  it  was  deliberately  allow-
 ed  to  lapse.

 This  House  is  aware  of  the  fact  that
 in  respect  of  following  certain  princi-
 ple,  the  Bill  proposed  before  this
 House  followed  neither  the  guidelines
 given  by  the  Administrative  Reforms
 Commission  nor  the  principle  adopted
 in  the  Bill  introduced  in  1968,

 Sir,  I  have  meved  some  amendments
 which  I  honestly  feel  that  they  are
 quite  necessary  to  wipe  out  the  corrup-
 tion  in  our  administration.  In  my
 amendment  I  have  requested  the  Gov-
 ernment  to  substitute  the  word  ‘office
 of  Governor’.  In  our  political  system
 Governor  is  enjoying  all  the  privileges
 and  righfs.  He  is  free  from  fear  of
 any  scrutiny.  Sir,  we  have  the  right
 to  impeach  the  President,  we  have  a
 nght  to  take  action  agamst  the  Chief
 Justice  of  Supreme  Court,  but  the
 office  of  Governor  is  free  from  all
 scrutiny.  “The  king  can  do  no  wrong”
 is  applicable  in  our  political  system
 only  to  the  office  of  the  Governor  and
 net  to,  others.  The  Indian  Penal  Code
 which  4s  élaborately  dealing  with  the
 taking  of  action  against  public  ser-
 vanis  under  Section  2l  did  not  touch
 the  office  of  Governor.

 Neither  the  Prevention  of  Corrup-
 tien  Act,  947  and  further  amendments
 nor  the  Commission  of  Inquiry  Act
 3952  have  been  armed  with  any  power
 te  take  action  against  the  office  of  the
 Governor.  We  are  not  able  to  under
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 stand  the  logic  for  this  imunity.  We
 are  not  able  to  undersfand  the  justi-
 fication  for  this  position,  Therefore,
 Governors  should  be  brought  under
 the  purview  of  this  Act.  We  know
 how  the  Governors  in  the  past  065
 haved,  how  they  were  illegally  helpful
 to  raise  the  fund  for  fhe  Party  m
 power  in  the  States  and  in  the  Centre.
 Such  Governors  are  appointed  by  the
 President.  They  hold  the  office  during
 the  pleasure  of  the  President.  There-
 fore,  since  it  is  a  central  Act,  Gover-
 nors  must  be  brought  under  the  pur-
 view  of  this  Act.

 Sir,  I  am  very  happy  to  note  that  the
 Jomt  Committee  had  omited  the  insti-
 tution  of  Chief  Minister.  In  pninciple,
 I  am  not  against  taking  any  action  or
 to  bring  the  Chief  Minister  under  the
 fire  of  any  scrutiny.  But  as  far  as  this
 Bill  is  concerned,  I  appose  the  inclu-
 sion  since  the  Chief  Minister  is  the
 Head  of  a  State.  The  Joint  Committee
 has  conveniently  omitted  the  inclusion
 of  Chief  Minister.  The  reason  men-
 tioned  by  the  Committee  is  quite  con-
 vincing  and  acceptable.  But  the  Home
 Minister  has  introduced  an  amend-
 ment  to  bring  the  Chief  Minister  with.
 in  the  purview  of  this  Bill.  It  is  purely
 politically  motivated  to  blackmail  the
 Chief  Ministers  of  the  other  political

 parties  and  place  them  under  the
 threat  of  presure  from  the  Centre.
 That  is  why  they  have  included  the
 Chief  Minister  in  this  Bill.

 I  am  not,  as  I  menfioned  earlier,
 against  taking  action  against  the  Chief
 Minister,  but  what  is  the  opinion  of
 the  Administraflve  “Reforms  Commis-
 sion?  The  question  of  the  inclusion
 of  the  Chief  Minister  within  the  pur-
 view  of  fhe  Bill  was  @uly  examined
 by  them.  They  did  not  rule  out  the
 possibility  of  amending  the  Constitu-
 tion,  but  they  clearly  said  that  with-
 out  amending  fhe  Constitution,  the
 Central  Government  has  no  right  to
 include  the  Chief  Minister  within  the
 purview  of  this  Bill,  mit  our  Minister
 has  deliberately  done  if  only  to  black-
 mail  the  Chief  Ministers  of  other  politi.
 cal  parties.
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 {Shri  Arunachalam  Alia
 ‘Aladi  Arune’]
 The  Bill  introduced  in  986  did  not

 bring  the  Chief  Minister  within  its
 purview.  It  exclusively  dealt  with
 persons  who  were  directly  within  the
 jurisdiction  of  the  State.  The  present
 Bill  is  not  applicable  to  the  Ministers
 of  the  States,  the  MLAs  and  MLCs.
 Why?  Because  they  are  within  the
 jurisdiction  of  the  State.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  I  am  sorry  to  inter-
 rupt.  When  my  friend,  Mr.  Aruna-
 chalam  is  making  an  interesting
 speech,  there  should  be  a  quorum  in
 the  House.

 MR.  DEPUTY-SPEAKER:  Let  the
 quorum  bell  be  rung..  Now  there  75
 quorum.

 SHRI  प  ARUNACHALAM  Alias
 “ALADI  ARUNA”:  They  have  not
 been  brought  within  the  purview  of
 the  Bill  because  they  are  within  the
 jurisdiction  of  the  State.  Similarly,
 the  Chief  Minister  is  also  within  the
 Jurisdiction  of  the  State,  but  he  has
 been  included  in  this  Bill.  An  amend-
 ment  has  been  proposed  by  the  Home
 Minister  with  political  motives.

 The  ARC  has’  suggested  for  our
 consideration  a  method  which  is  adop-
 ted  in  Canada.  It  says:

 “In  Canada,  where  there  is  a
 federal  government  and  a  number
 of  provincial  governments,  it  was
 realised  that  if  an  Ombudsman  were
 created  under  the  federal  law,  he
 would  not  have  jurisdiction  over
 the  provinces,  and  the  provinces
 would  have  to  establish  their  own
 Ombudsman.”

 Similarly,  this  Government  should
 ask  the  State  Governments  to  have
 their  own  Lokpals,  and  the  Chief
 Minister  may  be  brought  under  his
 purview,  but  including  the  Chief
 Minister  here  is  unconstitutional  and
 undemocratic,

 As  I  ‘mentioned  earher,  in  the  9¢8
 Bil,  the  Chief  Minister  was  not  in-
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 cluded  as  it  is  contrary  to  the  canons
 of  the  federal  principle.  This  Gov-
 ernment,  by  bringing  the  Chief  Minis-
 ter  within  the  purview  of  this  Bill,
 is  attempting  to  transgress  into  the
 jurisdiction  of  the  State.  Your  Lok
 Nayak  Jayaprakash  Narayan  reminds
 you  that  the  next  task  of  the  Janata
 Party  is  implementation  of  decentra-
 lisation  of  powers,  but  the  elite  at  the
 Centre  exploit  every  opportunity  to
 extend  the  powers  of  the  Centre.

 I  remind  you  that  a  party  with  a
 glorious  history  of  90  years  was  wip-
 ed  out  from  power  because  of  49
 months  of  undemocratic  and  despotic
 attitude.  Your  party  which  does  not
 have  a  single  sheet  of  glorious  his-
 tory  behind  it,  will  not  survive  for  a
 long  period  if  it  follows  an  undemo-
 cratic  and  unconstitutional  attitude
 against  the  States.  With  this  note  of
 warning,  I  conclude  my  speech.

 eft  गोघिन्द  रास  मिरी  :  (सारंगढ)  उपाध्यक्ष
 महोदय,  लोकपाल  विधेयक  के  उद्देश्य  तथा  कारणों
 में  बताया  गया  है  कि  इस  विधेयक  के  द्वारा
 देश  से  भ्रष्टाचार  को  मिटाना  है|  इस  विधेयक
 का  झाशय  बहुत  दी  प्रशसनीय  है  ।  परन्तु  इसको
 इतना  तोड  मरोड  दिया  गया  है  जिससे  ऐसा  भ्रभास  रीता
 है  कि  देश  शौर  समाज  में  भ्रष्टाचार  के  लिए
 जो  वास्तव  में  दोषी  हैँ,  जिम्मेदार  है,  उनको  छोड
 दिया  गया  है  1  झाज  देश  के  शासन  की  आागडोर
 सरकारी  कर्मचारियों  के  हाथ  में  है  >  जो  हमारी
 मंत्रि-परिषद्‌  @  तथा  देश  में  जो  ब्यूरोफरट्स  हैं
 उनका  झापस  में  चोली  दामन  का  सम्बन्ध  है  ।
 बिना  उसकी  मदद  के  कोई  भी  भ्रष्टाचार  नहीं
 कर  सकता  है  v  ऐसी  स्थिति  में  जो  उच्च  पदस्थ
 ब्युरोश्रैद्स  है  उनको  इस  विधेयक  की  परिधि
 से  बाहर  रखना  न्यायसंगत  नहीं  है।  इसका  उदाहरण
 हमने  i9  महीने  की  इमजेन्सी  के  समय  में  देखा
 कि  किस  प्रकार  से  राजभीतिशों  ने  उच्च  पदस्थ
 अधिकारियों  से  साठ-गांठ  करने  देश  में  प्रत्याचार
 झौर  भ्रस्याय  किए  1  इसलिए  मेरा  मत  है  कि
 जो  सेक्रेटरीश  हैं,  संचालक  हैं  या  इस  प्रकार  के
 जितने  बड़े  शड़े  प्रधिकारी  है  उनको  भी  इस



 फोरम
 सदस्य  हो  उसी  के  बहुमत  पर  छोड़  दिया

 जाना  बाहिएकि  जो  भी  ससत्सदस्य  भ्रष्टाचार  करते

 हैं  उसके
 बारे  में  वियार  करके  उसको  दण्डित

 जाए  v  बरना  सबिधान  की  धारा  i05  म
 जो  व्यवस्था  है  उसका  उललघन  होगा  क्योकि
 अष्टाचार  का  पर्दाफाश  करने  वाले  जो  ससत्सदस्य
 हूं  उनको  भयभीत  करने  के  लिए  समाज  में  लेक
 प्रकार  के  गलत  लोग  हैं  थे  सामने  प्रायेंगें  श्ौर
 खासकर  कमज़ोर  वर्ग  के  जो  ससत्सदस्थ  हैं  के
 उनके  शिकार होगे  ।  इसलिए  मेरा  मत  है  कि
 संसत्ससदय  जिनके  हाथ  में  कोई  काम्मपालता  शक्ति

 नहीं  है,  उसको  इस  विधेयक  की  परिधि  से
 अलग  रखा  जाए  t

 साथ  द्वी  साथ  मेरी  यह  कतई  मशा  नही  है
 ह  ससत्सदस्यो  को  भ्रष्टाचार  करने  की

 दे  दी  जाए  बल्कि  जैसा  मैंने  पहले  बहा,  उनके
 ्  दूसरे  फोरम  हो  सकते  है  tv

 रहेंगे,  और  मदि  लोक  सभा  के  प्रध्यक्ष
 कोई  विवाद  है  तो  सक्षम  भ्रधिकारी

 ।  लेकिस  राज्य  सभा  के  पीठासीन
 अधिकारी  के  विरुद्ध  यदि  कोई  विवाद  होता  है,

 अधिकारी  कौन  होगा,
 के

 के  बारे

 क्र  4
 विधेयक
 4

 में  4  2
 ल्म

 इस  में  उपबन्ध  है  कि  हर  वर्ष  लोकपाल
 राष्ट्रपति  जी  को  श्रपना  प्रतिवेदन  देंगे  झौर
 राष्ट्रपति  महोदय  उसे  इस  सभा  के  पटल  पर  रखने
 के  लिये  भेज  देंगे  ।  जिन  मासलो  मे  लोक  सभा
 के  भ्रध्यक्ष  या  उपाध्यक्ष  या  राज्य  सभा  के
 सभापति  को  सक्षम  अ्रधिकारी  बनाया  गया  है,
 यदि  थे  मामले  इस  सभा  में  बहस  के  बिये  झायेंगे
 तो  इस  से  झध्यक्ष  पढ  की  गरिमा  को  लाछन
 लग  सकता  है  ।  इस  लिये  मेरा  निवेदन  है  कि
 इस  बारे  में  हमें  ऐसा  प्रावधान  करना  चाहिये
 जिस  से  प्रध्यक्ष,  उपाध्यक्ष  या  सभापति  पद  की
 ग़रिमा  नष्ट  ने  हो

 अभी  हमारे  शास्त्री  जीने  कहा  कि
 कम्पलेंट  के  झाधार  पर  ही  कार्यवाही  नहीं  होनी
 चाहिये  बल्कि  सोकपाल  को  स्वय  का्यबाही  करने
 का  भी  प्रधिकार  होता  चाहिये  t  यह
 उचित  प्रतोत  होती  है  इस  में  कम्पलेंट  कट  ५

 '
 कि  उन  को  किसी  बड़े  झ्रादमी,  किसी  इृण्डस्ट्रीय-
 लिस्ट  के  पास  जाना  पड़ेगा  जो
 भी  भ्रष्टाचार  में  लिप्त  ही  कौर  उस  कस्पनेंड
 से  लाभ  उठाना  चाहता  हो  |  इस  लिये  प्रवर
 सम्रिति  मे  जसी  सिफारिश  की  है  कि  कुछ  मामलों
 में  इस  ज्ञावधान  को  शिथिल  किया  जाना  चाहिमे,
 मैं  भी  उस  का  समर्थन  करता  हु  t

 झभी  हमारे  एक  माननीय  सदस्य  ने  कहा  कि
 राज्यपाल

 कह  ले  थी  यह  यु
 की

 हिन लाना  चाहिये  यह  सुझाव  उ|  त
 होता  है  और  में  सबनम ले  निवेदन  करता  हू  कि

 र  4
 इस  सुझाव  पर  भी  मस्मीरता  से  विधार

 इन  शब्दों  के  साथ  में  इस  लोकपाल  विधेयक
 का  समर्थन  करता  हू  |

 SHRI  M  N  GOVINDAN  NAIR
 (Trivandrum)+  Mr  Deputy-Spea-

 ker,  Sir,  this  Bill  has  a  history  of
 its  own  it  started  in  3966  with  the
 ARC  Report  But  my  hon  friend
 sitting  bere,  neer  me,  claims  that  20
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 {Shri  M.  N.  Govindan  Nair)
 years  ago,  he  started  moving  a  non-
 officiai  Bill  to  stop  corruption  at
 higher  places.  So,  when  I  go  into
 the  history  and  the  present  fate  of
 this  Bill,  I  am  reminded  of  a  story
 in  Panchtantra.

 A  thief  who  tried  to  get  into  a
 house  by  digging  a  hole  in  the  wail
 got  died  because  the  wall  was  wet,
 it  was  a  newly  built  wall.  So,  the
 wife  of  that  thief  went  to  the  seat
 of  justice  and  said  that  the  house-
 Owner  was  responsible  for  the  death
 of  her  husband  because  it  was  while
 trying  to  enter  into  that  house  that
 her  husband  lost  his  life.  So  the
 house-owner  was  caught.  The  house
 Owner  said  that  he  was  not  respon-
 sible  because  the  wall  was  newly
 made  and  it  was  done  by  so  and  so.
 The  mason  was  caught.  The  mason
 said  that  he  was  not  responsible  be-
 cause  the  gentieman  who  mixed  the
 cement  was  responsible.  That  person
 was  sent  for.  The  others  were  let
 off.  When  he  came,  he  said  that  he
 was  not  responsible  because  the  pot
 in  which  he  was  carrying  the  water
 had  a  biger  mouth  and,  therefore,  it
 was  the  potter  who  was  responsible.
 He  was  let  off  and  the  potter  was
 caught.  The  potter  said  that,  while
 he  was  making  that  pot,  a  beautiful
 girl  passed  by....

 AN  HON.  MEMBER:  From  Kerala?

 SHRI  M.  N.  GOVINDAN  NAIR:
 Of  course,  we  have  beautifu:  girls
 in  Kerala.

 The  potter  said  that,  because  he
 was  enjoying  seeing  that  beautiful
 girl,  the  mouth  of  the  pot  became
 bigger.  Finally,  that  damsel  was
 caught  and  she  wis  punished.

 That  is  the  story.

 My  hon.  friend,  Shri  Patel,  after
 @oing  through  alk  these  has  found
 that  the  source  of  corruption  is  M.Ps.
 I  know  that  the  records  of  some  of
 the  MPs  are  not  clean.  There  are
 stories.  I  do  not  deny.  Here,  the
 ARC  rezort  has  clearly  and  catego-
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 rically  said  as  to  who  are  the  persons.
 who  are  actlally  invoived  in  this;
 namely,  high  officials  and  Ministers.
 And  what  was  the  reason  behind  it?
 Because  they  are  the  people  who
 have  executive  power.  People  with
 out  executive  power  also,  by  scratch-
 ing  or  something,  may  get  some  bene-
 fit.  That  is  another  matter.  But  the
 real  cuiprits  are  the  Ministers  and
 the'r  officers.  But  the  officers  are
 excluded  from  this  and  the  MPs  are
 brought  in.  That  is  why,  I  have  nar
 rated  this  story.  The  real  culprits,
 the  officers,  who  connive  with  Minis-
 ters  in  corrupt  practices,  are  left  out.
 That  is  a  very  serious  omission,  and
 I  thmk  that  Mr.  Patel,  who  has  ex-
 perience  both  as  a  Minister  and  as  an
 officer,  will  understand  the  weight  of
 my  argument  and  accept  the  amend-
 ment  which  we  are  moving

 Another  point  is  this.  The  Joint
 Committee  has  decided  to  २९४४९  out
 the  Chief  Ministers,  not  because  they
 should  not  be  brought  under  the
 ambit  of  similar  Acts,  but  consider-
 ing  the  federal  nature  of  our  set-up,
 it  was  thought  better  that  the  Chief
 Ministers  and  their  co-Ministers
 should  be  brought  under  similar  Lok-
 pal  Falls  in  their  respective  States
 Not  that  they  shou'd  be  allowed  to
 escape.  That  was  the  recommenda-
 tion  of  the  Joint  Committee  and  why
 is  it  that  you  have  now  found  it
 necessary  to  bring  it  again  as  against
 the  recommendation  of  the  Joint
 Committee.  That  also  I  cannot  under-
 stand.

 ib  hrs.

 Then  there  is  another  thing.  Wherr
 you  make  a  provision  and  pass  an
 Act,  how  are  these  things  to  he
 implemented?  What  is  the  machinery
 for  that  and  what  is  the  amount  of
 work  that  they  have  to  handle?  All
 these  things  should  become  part  of
 our  consideration  here.  You  know
 from  experience  how  many  Central
 Ministerg  are  there.  And  a  ‘Minister
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 means  himself  But,  in  our  country
 song  and  sons~in-law  have  become  a
 problem  [If  great  ladies  hke  Dr
 Sushila  Nayar  are  in  the  Minustry,
 without  any  encumbrances  there
 will  be  no  problem.

 SHRI  VAYALAR  RAVI  (Chirayin
 kil)  Even  Jyot:  Bosu  is  a  problem

 SHRI  M  N  GOVINDAN  NAIR
 Nowadays  it  s  not  like  that  Every
 son  2g  a  problem  to  a  father  who
 Is  a  Minister

 AN  HON  MEMBER  So  Lokpsal
 should  include  sons  also?

 SHRI  M  N  GOVINDAN  NAIR
 Oh,  Yes  Whether  they  stay  in  the
 same  house  or  separately  38  no  nrob-
 lem  So  they  and  all  these  Minis-
 sons  and  sons  in-law  are  a  prob-
 lem  So  they  and  all  the  Mnunis-
 ters  and  if  you  brmg  in  the  Chief
 Ministers—they  also  have  sons  and
 sons-in-law—then  it  will  be  some-
 thing  quite  unmanageable  So  leave
 out  the  Chief  Ministers  and  his  co-
 Ministers  and  have  a  Lokal  Bill  at
 the  State  level  (Interruptions)

 AN  HON  MEMBER  Our  Deputy
 Speaker  has  no  encumbrances

 SHRI  M  N  GOVINDAN  NAIR
 Yes  you  are  fit  to  be  the  Prime  Mi-
 nister  because  absolutely  you  have
 no  encumbrances  He  454  a__nationai
 figure  He  does  not  know  from

 which  part  of  the  country  he  comes
 He  knows  all  the  languages  But,
 unfortunately,  they  may  not  oblige

 Now,  coming  back,  we  are  discus-
 sing  the  Lokpal  Bill  Then,  there
 is  another  anomaiy  Finally  the  Prime
 Minister  is  the  competent  authonty

 to  decide  whether  he  or  his  collea-
 gues  have  committed  an  offence  of
 corruption.  How  35  it?  Our  Home  M-
 nister  for  the  last  2  years  was  active-
 ly  functioning  in  this  House  and  the
 other  House  I  do  not  want  to  name
 the  people.  But  what  did  happen

 an  the  other  House?
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 About  someone’s  son  they  had  a
 Resolution  In  spite  of  that,  you  want
 the  Prime  Minister  to  be  the  com-
 petent  authority  You  will  only  be
 embarrassing  him  by  doing  that  So,
 my  suggestion  is  that  it  should  be
 the  President

 The  Speaker  should  be  the  per-
 son  That  suggestion  is  also  there
 But,  he  will  also  be  in  a  very  em
 barrassing  position  So,  the  one  per-
 son  who  can  be  considered  above
 all  is  the  President  And  at  the
 same  time  it  735  he  who  is  fo  reckon
 with  the  opinion  of  the  Council  of
 Ministers  And,  if  such  a  person  s
 put  as  a  competent  authority,  thet
 would  be  much  more  appropriate
 than  the  present  arrangement

 Finally,  I  would  say  that  the  MPs
 should  be  left  out  of  this  But,  then
 the  ghosts  of  Shri  Tu]  Mohan  Ram
 and  Shr:  Mudgal  are  there  There-
 fore  I  think  the  MPs  should  be  left
 out  of  this  Bill  but  some  other  ‘ne
 chamsm  should  be  found  to  try  such
 cases  I  am  not  suggesting  what
 that  mechanism  should  be  But  by
 bringing  in  the  MPs_  within  the
 ambit  and  leaving  out  the  Officers
 will  only  create  a  very  embarrassing
 situation  whereby  the  functioning  of
 a  Member  of  Parliament  will  be-
 come  difficult  I  stress  this  aspect  and
 I  want  to  bring  im  an  appropriate
 amendment  by  which  even  though  the
 MPs  are  left  out  of  this,  their  mis-
 deeds  are  at  least  examined  and
 appropriate  punishment  is  given  to
 them  also  This  is  my  suggestion

 SHRI  YASHWANT  BOROLE  (Jal-
 gaon)  Mr  Deputy-Speaker,  Sir,  as
 the  Bill  emerges  after  the  Joint
 Select  Commnttee’s  report,  its  rigour
 has  been  reduced  The  expectation  is
 that  this  is  the  best  type  of  measure
 which  shouid  be  adopted  to  root  out
 the  corruption  This  can  never  be
 fulfilled  by  such  a  type  of  Bill

 Sir,  since  1966,  there  had  been  a
 thought  gomg  on  in  this  country  to
 provide  for  ah  institution  like
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 budsmen  in  order  that  the  grievances
 of  the  people  may  be  adequately  re-
 dressed.  Grievances  are  not  only
 relating  to.  the  corruption  but  they
 are  plenty.  We  will  find  that  the
 natuure  of  the  grievances  is  such  that
 they  only  provide  a  ground  for  com-
 mutting  the  corruption.

 We  are  thinking  to  root  out  the
 corruption  but  we  are  concentrating
 on  the  actual  act  of  corruption  when
 it  has  been  completed.  But  the  stage
 which  leads  to  corruption  has  to  be
 reduced  and  the  stage  which  will
 come  when  we  take  an  action  that
 will  reduce  the  corruption  manifold

 times  and  that  was  the  real  inten-
 tion.  What  the  Administrative  Re-
 forms  Commission  has  observed  is
 that  a  Lokpal  and  a  Lokayukt  have
 to  be  appointed  in  order  to  go  into
 grievances  of  the  people  which  could
 not  be  ventilated  by  either  of  the
 meang  which  are  available.  One  is
 that  one  has  to  proceed  in  a  court
 of  law  against  any  officer  who  must
 have  done  injustice  to  him.  The
 other  procedure  is  provided  within
 the  hierarchy  of  the  administration
 itself  by  way  of  an  appeal  and  revi-
 sion  to  the  higher  authority  in  order
 to  get  the  grievances  redressed  and
 the  third,  as  we  take  it,  in  a  demo-
 cracy  ig  by  way  of  representation
 through  the  representative  of  the
 people  and  to  ventilate  it  in  Parlia-
 ment.  All  these  three  methods
 which  have  been  provided  are  found
 to  be  highly  inadequate  in  order  to
 meet  the  growing  needs.  The  ex-
 pansion  in  the  activities  of  the  Gov-
 ernment  are  so  much  so  that  the
 previous  limited  field  has  increased
 manifolds  and  it  is  humanly  impossi-
 ble  for  any  minister  or  any  one  indi-
 vidual  to  have  a  good  control  over
 it  howsoever  intelligent  and  honest
 he  may  be.

 Therefore,  Mr.  Deputy  Speaker,  Sir,
 the  intention  which  was  underlying
 the  Administrative  Reforms  Commis-
 sion’s  report  has  been  completely
 fone  away  with  by  this  Bill.  I  will
 just  point  it  out  by  reading  para
 3  of  thé  Statement  of  Objects  and
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 Reasons  for  thig  Bil:

 “the  matter  hag  been  re-examin-
 ed  having  regarding  to  the  7९५
 commendations  of  the  Administra-
 tive  Reforms  Commission  and  pro-
 visions  of  97i  Bill  and  other  laws
 On  the  subject  enacted  in  the  vari-
 ous  States  from  time  to  itme  and
 experience  of  functioning  of  such
 institutions  in  the  States  where
 they  have  been  set-up.  In  the  light
 of  this  re-examination  it  is  pro-
 posed  to  alter  the  schemes  of  Lok-
 pal.”

 Now,  let  us  see.  The  ARC  recum-
 mendations  are  there.  Some  States
 like  Rajasthan,  Maharashtra,  Bihar,
 and  Orissa  have  their  own  enact-
 ments  for  Lokayukt  and  Up  Loka-
 yukt.  Now,  the  working  of  these
 particular  enactments  by  the  States
 and  the  recommendations  of  the  ARC
 and  the  previous  two  bills  which
 have  been  tabied  are  considered  and
 this  para  has  been  written  down.
 This  38  a  complete  fraud  on  us.  This
 is  a  deception.  It  is  nowhere  stated
 that  the  working  and  the  functioning
 of  the  Lokpal  and  Lokayukt  would
 not  be  physically  possible.  It  is  no-
 where  stateg  by  any  Report  thet
 the  Lokayukt  and  the  Lokpal  would
 not  be  a  successf}  Institution  or  woul
 not  be  an  adequate  remedy  also.  How-
 ever,  this  para  observes  quite  contrary
 to  it  and  thig  is  because  the  intelligent
 buureaucracy  has  by  itself  incorporated
 very  fine  words  here  also.  Corruption
 at  higher  levels,  the  word  ‘political’  has
 been  introduceg  solely  by  saying  that
 ‘higher  political  level  corruption’  comes
 within  the  purview  of  this  Bill,

 I  do  not  know  why  it  is  not  possi-
 ble  to  bring  in  the  bureaucracy,
 working  and  functioning  in  this
 country,  within  the  purview  of  this
 Act.

 Therefore,  I  would  submit  to  the
 House  that  they  must  see  the  reason
 why  the  bureaucracy  hag  been  taken
 out  of  the  purview  of  this  Bill.  What
 are  the  reasons?  In  fact,  the  deci-
 sion-making  power  les  with  the  bu-
 reaucraty  more  than  with  the  Minis-
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 ter  even.  This  is  the  positio#.  I  am
 making  this  statement  because  it  is
 the  bureaucracy  which  is  well-vers-
 @d  with  the  rules  and  regulations  and
 they  are  constantly  there  whereas
 the  Ministers  are  coming  and  going.
 The  bureaucracy  knows  very  well
 where  a  certain  matter  stands  and
 what  is  to  be  done.  In  the  bureaucra-
 tic  act  lies  the  whole  origin  of
 corruption.  The  Minister  is  enabled
 to  commit  an  act  of  corruption  only
 with  the  aid  of  the  bureaucracy.  No
 act  of  corruption  can  be  accomplish-
 ed  without  the  connivance  of  the
 bureaucracy.  So,  kindly  examine  this.
 All  the  matters  of  corruption  are
 accomp‘ished  only  with  the  aid  of
 the  bureaucracy.  Take  the  case  of
 Mr.  Pratap  Singh  Kairon.  Could  it
 have  been  done  without  the  concur-
 rence  of  the  bureaucracy?  Therefore,
 there  lies  the  role  of  the  bureaucracy.
 Of  course,  it  is  the  Minister  who
 is  held  responsible  and  he  should
 be  held  responsible  and  there  is  no
 doubt  about  it.  But  what  I  wish  to
 Say  is  that  the  bureaucracy  is  the
 onity  instrument  which  the  Minister
 will  have  at  his  command  to  commit
 any  type  of  corruption.  Are  there
 any  cases  of  corruption  indulged  in
 by  the  Minister  without  the  aid
 of  the  bureaucracy?  There  are  no
 such  cases.  Hardly  there  may  be  one
 Or  two  such  cases.  The  margin  of  juris-
 diction  of  a  Minister  and  that  of  a
 Secretary  is  very  thin.  One  cannot
 Say  really  where  one’s  jurisdiction
 bagan  and  where  the  other’s  jurisdic-
 tion  ended.  It  38  extremely  difficult
 to  demarcate  it.  Even  in  the  case
 of  Mr.  Pratap  Singh  Kairon,  the
 Order  was  passed  by  the  bureaucracy.
 It  is  atways  considered  that  the  act
 is  done  bv  the  Minister  himself  al-
 though  various  action;  were  taken
 by  the  bureaucracy  Consequently
 these  two,  that  is  the  Bureaucracy
 and  the  Minister,  heading  this  bu-
 reaucracy,  are  necessarily  inseparate
 entities  If  we  try  to  separate  them
 the  consequential  result  would  be

 that  they  will  escape,  they  will  have
 an  acquittal,  at  the  hands  of  any
 judge,  Therefore,  what  I  would  urge

 the  ben.  House  is  that  the  in-
 of  buraucracy  je  8  must.  This

 )कक  १9.35,
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 is  an  important  point  which  must  be
 pressed  by  ts,  as  I  think  that  without
 thig  provision  being  included,  this
 enactment  as  a  whole  will  be  highty
 ineffective  to  book  the  offenders  to
 book.  One  cannot  undérsfand  why
 the  M.Ps.  are  included  but  the  bu-
 reaucracy  is  excluded.  The  MP.  has
 no  executive  role  to  play.  The  bureau-
 cratic  officer  who  has  this  executive
 role  to  play,  has  been  excluded.  It
 is  impossible  for  a  Minister  to  com-
 mit  any  act  of  corruption  withqut
 the  aid  of  a  bureaucracy.  i

 But  the  bureaucracy  which  appoints
 which  has  com  to  play  havoc,  has
 been  excluded,  has  been  safely  ex-
 cluded.  This  is  what  has  happened
 with  this  particular  Bil],  Therefore,
 the  first  important  thing  would  be
 that  the  bureaucracy  must  be  brought
 within  the  purview  of  this  particular
 enactment,  if  at  all  we  want  to  suc-
 ceed.  (Interruptions)  What  we  are
 saying  it  that  we  should  think  from
 the  aspect  of  the  effectiveness  of  a
 particular  enactment  for  which  we
 all  want  certain  desired  results.  [If
 the  desired  resuits  are  to  follow,  it
 is  for  one  and  all  to  consider  in  a
 very  cogent  manner  and  to  find  out
 whether  this  will  be  an  effective
 weapon  or  whether  this  will  have
 no  effect  whatsoever  and  will  be  8
 good  statute  left  in  the  statute  book
 without  any  result  whatsoever.

 Therefore,  Mr.  Deputy-Speaker’,
 Sir,  I  would  like  to  submit  that  if  we
 80  through  the  reports  of  the  various
 commissions  which  have  been  ap-
 pointed—Khanna  Commission,  Sar-
 joo  Prasad  Commission,  Mitter  Com-
 mission,  Sarkaria  Commission,  Shah
 Commission,  Grover  Commission
 and  Vimadalal  Commission—~we
 will  find  that  iw  at  all  we  do
 sincerely  desire  to  comhat  the
 evil  of  corruption,  it  is  absolutety
 necessary  to  bring  within  the  pur-
 view  of  any  particular  Act,  a]  the
 persons  concerned  and  those  who
 cannot  be  detected  at  least  those  who
 are  inter-linked  must  be  taken  to-
 gether.  Otherwise,  the  responsibili-
 ties  would  be  shifted  and  one  can
 escape  and  the  other  will  also  simu.
 taneously  escape  and,  therefore,  के  -
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 necessary  that  the  officers  must  be
 brought  within  the  purview  of  this
 enactment,  Therefore,  in  the  case
 of  Secretaries,  Joint  Secretaries  and
 the  Deputy  Secretaries  who  are  func-
 tionaries,  who  are  more  well-versed
 than  the  Ministers  themselves  at
 times,  there  is  a  need  to  bring  them
 under  the  purview  of  this  enactment.
 IT  would  iike  to  conclude  with  a  re-
 quest  to  the  House  that  the  था
 which  has  been  un  this  modified  form,
 after  it  has  emerged  out  of  the
 canopy,  needs  to  be  reconsidered  by
 this  House  at  great  length  so  that
 it  can  be  an  effective  weapon  really
 for  the  purpose  for  which  we  are
 enacting,  and,  therefore,  it  38  absoJu-
 tely  necessary  that  along  with  the
 Ministers  concerned,  the  high  top-
 ranking  officials  in  the  Secretariats
 must  be  brought  within  the  purview
 of  this  enactment.  Otherwise,  the
 Minister  would  also  escape  as  the
 Secretary  has  already  eseaped

 SHRI  O.  V.  ALAGESAN  (Arko-
 nam):  Mr,  Deputy-Speaker,  Sir,  the
 Joint  Committee  which  went  into
 this  question,  lIsboured  for  a  long
 time.  But  what  it  produced  is  not
 commensurate  with  its  long-tabour-
 ed  effect.  Sir,  this  is  a  case  where
 it  looks  as  though  the  dissenting  mi-
 nutes  can  Be  more  properly  called
 the  main  report  and  the  main  report
 may  be  the  dissenting  minute  In

 meny  matters,  TE  leoks  as  though  the
 Committee  had  to  act  against  its
 better  judgement.  It  ३9०८४  as  though
 it  was  under  some  compulsion,  some
 form  of  coercion;  that  it  was  not  a
 free  agent.  I  very  much  sympathise
 with  the  Committee  for  the  predica-
 ment  in  which  it  found  itself  in
 dealing  with  this  Bull.

 I  do  not  pretend  to  be  original,
 much  of  the  ground  that  has  to  be
 coyered  has  already  been  very  ably
 covered  by  the  speakers  who  preced-
 ed  me.  I  spoke  on  this  Bill  eariier
 when  it  was  referred  to  the  Joint
 Committee  and  I  had  said  that  seve-
 ral  improvements  would  have  to  be
 made  and  the  Joint  Committee  would
 Jowk  pany  fem.  The  Committee  cer-
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 tainly  looked  into  some  aspects
 and  incorporated  certain  things.  And
 even  some  good  things  that  the  Com-
 mittee  wanted  to  do  are  being  sought
 to  be  undone  by  Government  by  its
 present  amendments.

 As  far  as  the  history  and  back-
 ground  of  the  Bill  goes,  here  Shr
 Kamath  sits  and  my  friend  who  claim
 to  be  the  father  of  thig  Bill  ig  Shri
 P  K.  Deb.  Though  it  ig  not  his
 exact  product,  he  Was  the  father  of
 the  idea,  the  concept.  This  is  how
 it  started.

 SHRI  HARI  VISHNU  KAMATH:
 Foster  father.

 SHRI  0.  V.  ALAGESAN:  Let  us
 take  the  question  of  the  competent
 authority  with  regard  to  the  Prime
 Minister.  I  said  when  I  spoke  ear-
 ler  that  the  Prime  Minister  cannot
 be  the  competent  authority  to  consi-
 der  a  report  against  the  Prime  Minis-
 ter  himse?f  by  the  Lokpal.  That  was
 there  in  the  original  Bill  and  that  was
 really  a  strange  thing.  I  suggested
 even  then  that  the  competent  autho-
 rity  in  the  case  of  the  Prime  Minis-
 ter  can  either  be  the  Speaker  07
 the  House.  Now  the  Committee  in
 its  wisdom  thought  that  the  compe-
 tent  authority  in  the  case  of  the
 Prime  Minster  should  be  the  Spea-
 ker.  In  this  one  respect,  I  accept
 what  the  Government  has  said.  The
 Government  by  an  amendment  is
 going  to  have  this  House,  the  Lok
 Sabha  as  a  whole,  as  the  competent
 authority  with  regard  to  the  Prime
 Minister  They  have  given  cogent
 reasons,  They  do  not  want  to  involve
 the  chair;  they  have  said  that  the
 chair  shouid  be  above  these  things;
 it  should  be  apart  from  the  Govern-
 ment  machinery  etc  These  are  all
 very  valid  reasons.  Perhaps  this  78
 the  only  good  thing  which  the  Gov-
 ernment  by  its  amendment  is  going
 to  do.

 I  am  also  against  the  Chief  Minis-
 ters  of  States  being  included  in  the
 scope  of  the  Bili.  There  is  a  contra-
 diction  in  the  Bill  itself  with  regard
 to  the  treatment  that  is  being  méte®!

 mt  at
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 out  to  the  Prime  Minister  and  the,
 treatment  proposed  to  be  meted  out

 _to  the  Chief  Mimsters  It  would  be
 very  natural  to  say  that  the  campe-
 tent  authority  m  the  case  of  the
 Chief  Ministers  of  various  States
 would  be  the  legisiative  assemblies,
 if  it  igs  Parliament  in  the  case  of  the
 Prime  Mmister  Instead  we  find  that
 the  Chief  Minster  himself  will  be
 the  competent  authority  with  regard
 to  the  Chief  Minister  if  he  is  a
 sitting  Chief  Minister  If  he  is  not
 in  Office  or  for  some  reason  there
 is  no  Chief  Minister  in  the  State,
 then  2t  will  be  the  Governor  who  wiil
 be  the  competent  authority  It
 should  be  very  natural  that  the  Gov-
 ernment  brings  an  amendment  and
 makes  the  legislative  assembhes  of
 the  various  States  to  be  nominated
 as  the  competent  authority  with  re-

 aoe
 to  the  Chief  Ministers  of  the

 es,

 Similarly  Mr  Deputy-Speaker,
 you  have  to  go  through  this  embar-
 rassment;  earlier  also  you  were  in
 the  char  Who  ig  the  competent  au-
 thority  with  regard  to  Speaker  The
 Deputy-Speaker  has  been  made  the
 competent  authority  I  think,  it  is
 an  embarrassment  Which  should  be
 avoided,  as  far  88  the  Deputy-Spea-
 ker  ig  concerned

 There  should  be  nothing  wrong  It
 will  be  very  proper  if  the  House  8
 again  made  the  competent  authority
 with  reference  to  the  Speaker,  beca-
 Use  there  should  be  none  elise  who
 should  sit  in  judgement  over  the
 Speaker,  except  the  House  itself

 ’  Now  I  come  to  the  question  of  in-
 cluding  the  Chief  Ministers  of  States
 Within  the  scope  of  this  Bill  When I  soke  earlier,  I  pleaded  very  much
 arainst  it,  and  said  that  Chief  Minis-
 tes  should  not  be  brought  within
 the  scope  of  the  Bill  And  I  gave  my
 Teacons  also  The  Committee  agreed pth  them.  They  omitted  the  Chief
 Ministers  trom  the  scope  of  the  Bill,
 i

 even  to-day,  it  was  saiq  that
 was

 that  0  sold  lefislate  With
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 reference  to  QOhief  Ministers  But
 then,  Mr  Patel  has  relied  on  the
 verdict  pronouncetl  by  the  Chief
 Justice  of  India  and  said  that  it  is
 all  legal  May  be  I  am  not  a  legal
 expert  myself  This  is  how  he  has
 quoted  the  Chief  Justice.  I  have
 taken  it  from  his  speech  The  Chief
 Justice  said:

 “I  have  come  to  the  conciusion
 that  no  such  principle  of  federalism
 could  be  found  there,  which  could
 implicitly  cut  down  expressly  con-
 ferred  powers  on  Parliament  to
 legis‘ate  with  regard  to  enquiries
 of  every  type,  including  enquiries
 against  Ministers  of  the  State  Gov-
 ernments  in  respect  of  wrongs  al-
 leged  to  have  been  committed  in
 the  exercise  of  Government  ‘po-
 ह...

 Perhaps  he  hag  reed  on  this
 Why  perhaps—he  has  relied  on  this
 pronouncement  of  the  Chief  Justice;
 and  so  he  says  he  is  including  the
 Chief  Mimstere

 within  the  scope  of
 this  Bili

 As  the  report  of  the  Joint  Committee
 has  disclosed,  the  Attorney  General—I
 do  not  say  he  is  a  bigger  authority
 than  the  Chief  Justice—has  opined  that
 it  would  be  better  to  leave  sut  the
 Chief  Ministers  from  the  Mischief
 or  spoke  of  this  Bill  Apart  from
 legal  and  constitutional  questions,
 I  would  like  to  ask  whether  it  would
 be  wise  to  include  Chief  Ministers.
 What  is  the  present  scenario?  It  38
 not  the  same  party  as  before  There
 was  8  time  when  the  Congress  Party
 ruled  at  the  Centre  and  in  all  the
 States  but  now  afferent  parties  are
 the  ruling  parties  in  various  States
 In  mv  own  Sate  it  is  the  AIADMK,  in
 Kerala  7078  a  coalition  ministry  In
 Karnataka  it  is  the  Congress  mit.stry
 (Interruptions)  It  Uy  the  Karnataka
 Congress  Mimstry  At  any  rate  it  is
 not  a  Congress(I)  Ministry  Then
 there  are  various  States  It  is  the
 Akah  mimstry  in  Punjab  Various
 States  have  different  parties  as  their
 ruling  parties  Under  the  cireums-
 ances,  I  would  atin  appeal  to  the  Gov-
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 ernment  not  to  press  this  issue  and  in-
 clude  Chief  Ministers,  because  it  may
 lead  to  people  accusing  this  Govern-
 ment  of  political  malice.  You  would
 do  well  to  leave  the  Chief  Ministers  out
 of  thig  Bil.  This  is  what  the  Com-
 mittee,  in  its  report,  says:

 “The  Committee  are  further  of
 the  opinion  that  when  an  example  is
 set  by  the  Centre,  it  would  automati-
 cally  be  followed  by  the  States,  under
 the  pressure  of  public  opinion.”

 It  would  be  good  to  rely  on  the  pres-
 sure  of  public  opinion  on  the  various
 State  Governments  to  enact  a  similar
 legislation  which  can  very  well  bring
 the  Chief  Ministers  under  its  scope.

 I  now  come  to  the  most  vicious  part
 of  this  Bill,  namely,  the  inclusion  of
 MPs  and  non-inclusion  of  administra-
 tive  officials,  This  is  the  most  vicious
 Part  of  the  Bill.  Mr.  Venkatasubbsiah
 ‘went  go  fay  as  to  say~and  I  entirely
 agree  with  him—that  this  Bill  shouid
 be  withdrawn  or  taken  back  for  some
 time,  there  should  be  fuller  thinking
 of  this  Bill,  I  do  not  wants  to  spend
 any  time  on  this.  Even  now  we
 ah  introduce  the  amendments.  I
 think  this  is  the  most  vicious  part  of
 the  Bill;and  I  pleased  jvery  strongly
 that  MPs  should  be  excluded  and  the
 higher  officials  should  be  brought
 within  the  scope  of  the  Bill.  But
 then  the  Minister  while  commend-
 ing  the  Joint  Select  Committee's
 Report  to  the  House  haq  said
 that  if  only  Ministers  are  going
 to  be  looked  after  by  the  Lokpal,  then
 there  may  not  be  enough  cannon  fod-
 der.  He  dig  not  use  the  word  ‘cannon-
 fodder’.  He  said  that  there  may  not
 he  many  people.  The  Lokpal  may
 have  to  waste  his  time.  So.  vou  in-
 clude  as  many  88  postihle  so  that  the
 Lokpal  may  be  fed.  This  was  the
 strange  argument  which  our  Home
 Minister  had  put  forward  while
 commending  this  particular  aspect  of
 the  Bill.  With  regard  to  this  matter,  I
 cannot  express  myself  more  forcefully
 than  what  had  been.  said  by  my  friend,

 Shri  Bhupesh  Gupta  in  his  dissenting
 note,  Fe  is  q  veteran  parliamentarian
 amQ  ्  used  all  his  skill  in  mershall-
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 ing  all  the  arguments  against  inclusion
 of  MPs  and  against  exclusion  of  tha
 officials.  In  fact,  one  disturbing  thing
 he  said  in  his  dissenting  note  is  this:
 It  is  very  disturbing.  He  hag  quoted
 the  Prime  Minister,  and  I  think  it
 should  have  been  properly  quoted.  He
 has  quoted  the  Prime  Minister  as  say-
 ing:  “I  would  like  to  say  that  it  is  only
 the  Select  Committee  Members  who  do
 not  want  the  MPs  to  be  included.”
 Perhaps  if  is  this  sort  of  pressure  that
 was  put  on  the  Committee  which
 made  it  go  against  its  own  judgment.

 Now  the  bureaucracy  should  be  the
 happiest  of  the  lot.  They  should  be,
 thinking  that  here  the  MPs  tried  te
 spread  g  net  to  catch  them.  Now  they
 are  seeing  to  it  that  they—that  M.Ps—
 are  caught  in  their  own  net  that  they
 spreag  for  others  and  the  bureaucrats
 have  cleverly  escapeq  from  being
 caught  in  this  net.  Thig  should  be  the
 happiest  thought  crossing  their  mind.
 And  here  I  cannot  put  it  more  effecti-
 vely  than  my  predecessor  Mr.  Borole
 had  put  that  when  you  proceed  against
 a  Minister  you  proceed  only  against
 one  half.  Have  we  got  any  case  of
 corruption  or  experience  of  corruption
 where  it  has  been  committed  only  by
 the  Minister  without  the  aid  of  his  own
 officials.  They  are  an  inseparable
 thing.  The  corruption  results  as  8  re-
 sult  of  chemicals  union  of  the  Minister
 and  his  own  official  aides.  Is  it  possi-
 ble  that  you  catch  hold  of  one  and
 leave  the  others  scot  free?

 Now  the  Committee  is  very  muclp
 concerneq  about  this.  It  finds  itself  ir
 a  very  helpless  situation.  They  are  not:
 able  to  do  anything.  But  I  had  said
 even  earlier  that  it  is  not  the  MPs  that
 should  Le  brought  within  the  scope  of
 the  Bill  but  such  MPs  or  such  legisla-

 tors  who  occupy  posts  of  Chairmen  or
 the  Managing  Directors  of  varioug  pub-
 lie  undertakings  Now  the  Committee
 on  Public  Undertakings  have  made  8
 recommendation  that  Members  of
 Parlament  and  not  officials  should  be
 made  Chairmen  of  the  various  publie  |
 undertakings.  I  do  not  know  whether  4 government  will  accept  it  or  not.  I
 myself  was  not  personally  for  it.  But
 that  recommendation  has  been  mate.

 !
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 In  various  States,  we  find  that  several
 Jegielators  ang  MLAg  are  occupying  the
 posts  of  Chairmen  of  various  public
 undertakings.  It  is  more  than  the
 Ministership,  because  you  are  not  80
 directly  answerable  to  the  legislature.
 You  can  do  anything.  You  can  do  as
 you  please  in  the  particular  empire
 that  has  been  carved  out  for  you.  So
 it  is  sought  after  more  eagerly  by
 legislators  than  even  ministership.  I
 have  no  objection  if  you  bring  in  such
 MPs  and  MLAs  who  preside  over  pub-
 lc  sector  undertakings  within  the  mis-
 chief  of  this  Bill  because  they  will
 have  powers  to  dispense  contracts,  to
 do  various  purchasing  ang  selling
 transactions.  Such  people  can  be
 brought.  But  if  you  are  going  to  bring
 ordinary  M.Ps  under  the  mischief  of
 this  Bill  you  will  pe  crippling  the  free-
 dom  of  the  Members  of  Parliament
 and  cramping  their  style  of  working
 As  has  been  pointed  out  in  many  dis-
 senting  minutes,  the  Democles’  sword
 will  be  having  over  the  heads  of  parlia-
 mentarians  and  they  will  certainly  be
 cramped  in  their  style.  they  will  not  be
 able  to  discharge  their  duties  as  one
 woulg  like  them  to  do.

 In  this  connection  I  should  like  again
 to  refer  to  the  report  of  the  committee,
 It  is  almost  a  swan  song  of  the  joint
 committee,  it  is  said  that  it  is  not  able

 to  exclude  the  M.Ps,  or  include  the
 officials,  in  the  last  para  it  says:  “How-
 ever  the  Committee  are  of  the  opinion
 that  government  in  the  light  of  the
 experience  gained  during  the  working
 of  the  present  provisions  of  the  propos-
 @d  legislation  after  its  enactment  might
 examine  if  it  was  necessary  in  the
 interest  of  the  main  object  of  the  Bill
 to  bring  forward  an  amending  Bill  at
 a  later  stage  to  cover  such  civil  ser-
 vants.”  In  fact  they  regret  that  they
 have  pot  been  able  to  do  it  themselves.
 Why?  perhaps  because  of  that  one
 sentence  which  was  uttered  by  the
 Prime  Minister.  They  almost  regret  it
 that  they  are  not  able  to  achieve  thi
 ln  their  own  right,  when  the  opportu-
 nity  was  before  them.  The  positive
 mischief  of  bringing  in  the  M.Ps,  into
 the  scope  of  the  Bill  and  the  nega-
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 tive  mischief  of  excluding  the  civil
 servants,  bureaucracy  from  the  scope
 of  this  Bill  should  be  removed.
 This  is  the  most  vicious  part  of
 the  Bill.  I  think  Mr,  Patel  the
 Home  Minister  is  both  a  public  man
 and  an  ex  bureaucrat;  he  combines
 both  these  roles  ang  he  will  understand
 my  plea  and  I  hope  he  will  himself
 bring  forwarg  an  amendment  to  this
 Bill.  This  point  was  stressed  by  many
 Members  and  I  also  strees  it.  There
 is  a  saying  in  Tamil  that  in  the  hustle
 and  bustle  of  marriage  the  bridegroom
 forgot  to  tie  the  thali,  that  is  mangala
 sutra,  around  the  neck  of  the  bride,  that
 is  the  most  important  thing,  he  forgot
 to  do  that  Similarly,  the  most  import-
 ant  thing,  the  ombudsman,  the  grievan-
 cemean  has  been  given  a  go  by  in  this
 Bill,  everybody  has  forgotten  him.
 That  was  the  main  purpose  of  this
 measure  ang  that  had  been  left  out.
 The  main  purpose  was  grievance
 machinery  for  redressal  of  grievances.
 In  fact  it  is  entwined  with  corruption.
 I  am  not  pleading  the  case  of  corrupt
 ministers.  But  it  is  from  the  lower
 officialg  that  people  suffer,  the  impact
 is  more.  Mr.  Pabitra  Mohan  Pra-
 dhan  said  that  when  he  was  minister
 for  eradication  of  corruption  he  was
 able  to  attain  50-60  per  cent  success.
 I  congratulate  him  if  it  is  true  because
 to  eradicate  corruption  to  the  extent  of
 50-60  per  cent  is  almost  cent  per  cent.
 He  should  be  a  bold  man,  he  has  made
 the  claim  on  the  floor  of  the  House.  It
 is  a  very  good  thing  that  I  heard.  Om-
 budsman  or  some  machinery  for  red-
 ressn!  of  grievance  has  been  devised
 and  other  countries  are  having  it.
 We  have  completely  forgotten  it.  So,
 the  ordinary  man  should  have  some
 recourse  when  administrative  justice
 has  not  been  meted  out  to  him.  He
 should  go  somewhere  and  state  his
 grievances  and  get  them  redressed.
 That  is  most  importgpt.  I  qo  not  say
 that  corruption  matter  fs  not  an  import-
 ant  thing,  What  I  say  is—there  is  a  say-
 ing,—‘the  better  should  not  be  the  ene-
 my  of  the  good’.  I  am  going  to
 eradicate  corruption  from  public  life,
 but  I  am  not  going  to  leave  this  ques-
 tion  untouched—that  {s,  the  question
 af  redressal  of  grievances.  Every  lit-
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 tle  man  or  small  man  is  cancerned  with
 it.  That  has  been  entirely  forgotten.
 It  has  been  given  a  go  by.  This
 lacuna,  I  think,  should  be  filled,

 One  more  point  and  then  I  close.  I
 spoke  about  this  also—the  retrospec-
 tive  effect  being  given  to  the  Bill  for
 five  years.  I  said  this  is  more  don”
 with  the  political  motive.  Let  not  this
 Government  at  his  stage  in  its  career
 expose  itself  to  the  charge  that  if  is
 doing  things  with  a  political  motive.
 Tf  you  want  if  on  the  ground  that  no
 mew  offence  has  been  created,  then
 give  effect  from  the  date  when  the
 Constitution  began,  that  is,  from  26h
 January,  1950.  Nobody  will  object  to
 it.  Let  it  be  a  free  for  all.  Let  it
 take  effect  from  the  day  when  Consti-
 tution  began  or  let  it  be  prospective.

 One  non-Congress  Chief  Minister
 said  in  Tamilnadu  that  they  would  go
 through  the  records  of  the  earlier
 Congress  Government  and  they  would

 take  Congressmen  to  court  iy  they  had
 done  anything  wrong  in  the  previous
 five  years.  Shri  Bhakthavathsalam
 the  earlier  Congress  Chief  Minister
 said—not  only  five  years,  you  take  the
 entire  record  as  we  have  been  from
 1946.  You  can  take  that.  We  are
 7९809  to  face  any  scrutiny  or  enquiry.
 That  is  what  I  said—you  want  to  give
 retrospective  effect  for  five  years  on
 the  ground  that  no  offence  has  been
 created.

 SHRI  KANWAR  LAL  GUPTA
 (Dethi  Sadar):  You  have  an  amenmd-
 tment.

 SHRI  O.  ्  ALAGESAN:  Thank  you
 fer  the  advice.

 ty
 They  want  to  give  getrospective effect  on  the  basis  that  no  new  offence

 hhas  been  created  under  the  Act.  If
 that  is  so,  let  it  be  from  the  date  when
 the  Constitution  began.  If  you  have  a
 doubt  in  your  ming  that  you  have  new
 offenees  under  the  Act  and  people
 cannot  be  punished  for  an  offerice  that
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 did  nat  exist  under  the  Act,  then  you
 make  the  Act  prospectively.  That  is
 all.  I  have  done.

 SHRI  HAR]  VISHNU  KAMATH
 (Hosshangabad):  Mr.  Deputy-Speaker,
 this  essential  piece  of  legislat  on,  much-
 needed  piece  of  legislation,  the  first  of
 its  kind  in  free  India  has  had  a  curious,
 sad  and  chequered  _  history.  The
 genesis  of  this  Bill  or  the  legislation
 goes  back  to  the  Thrd  Lok  Sabha,  in
 many  ways  a  notable  Lok  Sabha.  The
 Third  Lek  Sabha  saw  three  Prime
 Ministers  and  three  wars.  Three  Prime
 Ministers  bega)  with  Pandit  Jawahar-
 lal  Nehru.  Then  came  Shri  Lal  Baha-
 dur  Shastr:  and  in  the  last  year  of  its
 tenure  or  term  Shrimati  Indira  Gandhi
 was  inducted

 DR  SUSHTILA  NAYAR  (Jhansi):
 What  about  Shn  Gulzari  Lal  Nanda?

 SHRI  HARI  VISHNU  KAMATH.  I
 am  not  talking  of  acting  Prime  Minis-
 ters.  In  that  Lok  Sabha,  the  idea  was
 first  mooted  m  Apmil,  1963,  during  the
 last  declining  year  of  the  then  Prime
 Minister,  when  he  was  steeply  on  his
 physical  and  mental  decline.  The  idea
 was  first  mooted  during  the  budget  de-
 bate  in  1963.  The  then  Law  Minister—
 I  believe  it  was  Shri  A.  K.  Sen  at  that
 time—replying  to  the  debate  on  the  de-
 mands  of  the  Law  Ministry,  when  the
 idea  was  first  mooted,  said  that  it  may
 be  necessary  to  have  a  constitutional
 provision  for  this  purpose.  Then  later
 in  the  same  year  on  the  Srd  November
 3983  at  Jaipur,  the  then  Prime  Minister,
 Shri  Jawaharlal  Nehru,  referred  to
 this  in  explicit  terms  and  said:

 “The  sytem  of  Ombudsman  feacin-
 ates  me,  for  the  Ombudsman  fave
 overall  sutherity  to  deal  with  char-
 ges  even  against  the  Prime  Minister
 and  commands  the  yespect  ang  con-
 fidence  of  all.”

 But—there  comes  the  snag—-Shri  Nehru
 felt  that  “in  a  big  country  like  India,
 the  introduction  of  such  a  system  ig
 beset  with  difficuities.”  Therefore,  he
 was  allergic  to  the  establishment  of
 this  institution.  As  a  matter  of  fact,
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 it  is  a  curious  coincidence,  a  tragic
 coincidence  in  some  ways  that  just  be-
 fore  Shri  Lal  Bahadur  Shastri  passed
 away  at  Tashkent  on  the  midnight  of
 ‘10-11,  January,  1966,  five  days  before
 that,  the  Gazette  Notification  was  issu-
 ed.  But  the  decision  had  been  taken
 earlier  before  he  left  for  Tashkent,
 because  he  had  invited  me  to  hs  cham-
 ber  to  discuss  the  matter  with  him.
 He  suggested  that  I  should  agree  to
 join  the  Commission—the  Administra-
 tive  Reforms  Commission.  I  asked
 him,  “Why  of  all  persons  do  you

 ask  me?  I  have  been  a  vehement  critic
 of  your  Government  and  previous  Gov-
 ernment  also”,  as  Mr.  Alagesan  knows
 very  well.  “Why  do  you  want  me  to
 join  this  Ccmmission?”  He  said  with
 a  disarming  smile,  “That  is  exactly,  Mr.
 Kamath,  why  I  want  you  to  join  this
 Commission,  because  you  have  been  a
 vehement  critic.’’  That  d.sarmed  me
 and  I  said,  “Yes”.  Then  before  he  left,
 Shri  Gulzari  Lal  Nanda,  the  then  Home
 Minister,  was  asked  to  draw  up  the
 terms  of  reference,  the  notification  and
 ali  that.  Mr,  Nanda  showed  this  to
 me  after  Shri  Lal  Bahadur  Shastri  had
 left  for  Tashkent.  Therefore,  it  occurs
 to  me—I  may  be  wrong  in  my  presump-
 tion—that  if  the  notification  had  been
 delayed  and  had  not  been  issued  on
 5th  January,  !966—that  was  the  day
 on  which  it  was  issued—if  it  had  been
 delayed  by  a  week,  there  would  have
 ०९९7३  no  Lekpal.  There  would  have
 been  no  Administrative  Reforms  Com-
 mission  appointed  at  all,  because  the
 daughter  of  Shri  Jawaharlal  Nehru  was
 totally  antithetical,  totally  opposed  to
 such  a  commission,  as  her  subsequent
 acts  showed,  She  put  on  an  appear-
 ance  of  wanting  to  put  down  corrup-
 tion,  but  having  been  in  more  ways
 than  one  the  fountain  head  of  corrup-
 tion,  she  had  no  mind,  no  heart  really
 to  have  that  institution  in  India.  That
 is  why  the  Lokpal  Bill,  in  pursuance
 of  the  unanimous  recommendations  of
 the  Administrative  Reforms  Commis-
 sion  headed  by  the  present  Prime
 Minister,  Shri  Morarji  Desai,  was  in-
 treduced  once  in  968  in  the  Fourth

 ie
 Sabha.  I  was  not  there  in  that

 ha,  tt  adapte:  with,  cer-
 tain  aeenmerte  Maat  ae  amend-
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 ments—I  would  use  the  word  which
 Shri  Alagesan  used—excluding  the
 Prime  Min.ster  from  the  jurisdiction
 of  the  Lokpal.  Curious  arguments
 were  advanced  by  the  then  Home-
 Minister,  Shri  Vidya  Charan  Shukla.
 Anyway,  with  the  majority,  they  passed
 that  demanded,  mutilated  Bill,  trun-
 cated  Bill  and  then  it  was  sent  to  the
 Rajya  Sabha.  Theie  it  was  lying  in
 cold  sterage  till  the  dissolut.on  of  the
 Lok  Sabha  in  1970.  Nothing  happened till  then.  It  was  not  taken  up  for  con-
 sideration  at  all  by  the  Government  of
 the  day  and  it  lapsed  on  the  dissolu-
 tion  of  the  Lok  Sabha.  It  was  re-
 intreduced,  You  Mr.  Deputy  Speaker, were  there,  perhaps,  in  the  Rajya Sabha  then,  4  am  not  sure.  You  might be  knowing  the  inside  story  of  that
 episode.  I  do  not  know  about  that.  [ leave  it  to  you  to  judge  as  to  what  hap- pened  then.

 Then  in  497  after  the  ‘Garibi  Hatao’ election  were  they  had  got  reportedly
 or  propagatedly  massive  mandate,  not in  terms  of  votes  but  in  terms  of  seats all  right—votes  were  less  than  what Shri  Jawaharlal  Nehru  had  got  in  his time  in  962—anyway,  they  had  got two-third  majority  in  the  Lek  Sabha, the  Bill  was  re-introduced  in  the  Lok Sabha  in  97l.  There  it  suffered  a
 Worse  fate  than  in  the  Fourth  Lok Sabha.  In  the  Fifth  Lok  Sabha  it  was
 never  taken  up  for  consideration.  I  jo not  know  whether  a  Joint  Committee Was  appointed  then  or  earlier  in  the
 Fourth  Lok  Saabha,  Anyway,  for  six
 years,  it  was  lying  in  cold  storage, it  was  almost  in  a  mortuary  so  to
 Say.  And  finally,  on  the  dissolu-
 tion  of  Fifth  Lok  Sabha,  it  again
 lapsed.  That  clearly  proved,  if  at
 all  proof  was  needed,  the  malafides of  the  then  Prime  Minister  whom
 the  country  had  the  ‘misfortune
 of  having  for  eleven  long  years  from
 3966  to  1977.  Twice  the  Bill  was  in-
 treduced  and  twice  it  was  massacred,
 slaughtered.  Nothing  had  happened. Now,  the  Janata  Government,  I  am
 glad  to  say  has  introduced  the  Bill
 within  a  short  time.  That  means,  one
 year  the  Jo'nt  Committee  deliberated
 upon  it  and  now  the  Bill  is  before  the Lok  Sabha.  I  hope  and  pray  that  this
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 Bill  will  become  law,  will  get  the  Presi-
 dent’s  assent  before  the  end  of  this
 year.

 SHRI  P.  VENKATASUBBAIAH
 (Nandyal):  Before  you  get  out  of
 power,

 SHRI  HARI  VISHNU  KAMATH:  You
 May  rest  assured  about  that,  there  will
 be  no  change  Unterruptions).
 There  is  lot  of  letting  off  steam  and  all
 that  but  nething  will  happen.

 I  hope  and  pray  and  I  am  sure,  you
 will  also  be  at  one  with  me  that  by  the
 end  of  १979  this  Bill  becomes  law  and
 the  first  Lokpal  will  begin  functioning
 on  the  Republic  Day  of  980  so  that  the
 "80s  o¢  this  century  will  begin  with  the
 institution  of  Ombudsman  because  this
 is  an  institution  wh.ch  has  been  tried
 and  tried  with  effect  and  success  in
 several  countries,  in  Scandinavian
 countries.  The  first  Lokpal  was  ap-
 poinied  in  Sweden,  It  was  not  Lokpal
 there.  It  is  our  Hindi  word  which  we
 in  the  ARC  after  some  deliberation,
 devised  and  coined.  We  have  an  Arti-
 cle  in  the  Constitution  about  Rajyapal.
 So.  we  wanted  to  have  a  good  word,  a
 proper  word  So,  we  coined  the  word
 ‘Lokpal’,  It  has  been  accepted  and
 commended  by  the  whole  House  and
 the  Nation  that  Lokpal  is  a  good  word.

 The  first  Lokpal,  Ombudsman,  was
 appointed  in  the  Scandinavian  coun-
 tries,  in  Sweden,  as  far  back  as  805  or
 80,  more  than  70  years  ago  Sweden
 had  the  first  Ombudsmen,  and  then  it
 was  followed  by  Norway,  Denmark  und
 Finland  in  the  last  century.  In  this
 century  similar  institutions  were  estab-
 lished  in  the  United  Kingdom,  Austria-
 lia,  New  Zealand,  Canada  and  also,  I
 believe,  in  some  States  of  the  United
 States,  not  at  the  Cenire,  at  the
 federal  level,  but  at  the  State  level,
 so  that  this  institution  hag  been
 gathering  momentum,  gathering  popu-
 larity,  and  it  was  high  time  that  our
 country  also  had  this  institution.

 The  Administrative  Reforms  Commis-
 sion  was  appointed  with  the  following
 ten  terms  of  reference.  I  do  not  wish
 to  read  the  entire  Notification,  but  the
 terms  of  reference  of  the  ARC  were  as
 follows:
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 “The  Commission  will  give  consi
 deration  to  the  need  for  establishing
 the  highest  standards  of  efficiency
 and  integrity  in  the  public  services
 and  administration  and  for  making
 public  administration  a  fit  instru-
 ment  for  carrying  out  the  social  and
 economic  policies  of  the  Government
 and  achieving  the  social  and  econo-
 mic  goals  of  development  as  also  one
 which  is  responsive  to  the  pecple,  In
 particular,  the  Commission  will
 consider  the  following»—

 (1)  the  machinery  of  the  Govern-
 ment  of  India  and  its  proce-
 dures  of  work;

 (2)  the  machinery  for  planning  at
 all  levels;

 (3)  Centre-State  relationships;
 (4)  Fmancial  administration,
 (5)  Personnel  administration;
 (6)  Economic  admunistaration;
 (7)  Administration  at  the  State

 level;
 (8)  District  Administration;
 (9)  Agricultural  Administration;

 and
 (10)  Problems  of  redress  of  citi-

 zens’  grievances,”
 The  Commission  gave  top-most  prio-
 rity,  the  highest  priority,  to  item  No.
 10,  the  last  item,  the  last  became
 the  first.  I  am  glad  to  say  that  the
 then  Chairman  of  the  Commussion,
 Shr  Morarj:  Desai,  now  Prime  Minis-
 ter,  decided  at  the  very  first  meeting
 that  this  should  be  taken  up  first,  and
 rightly  so,  and  we  submitted  our  re-
 port  in  October  1966.  But  the  Octo-
 ber  Report,  as  I  said  earlier,  had  a
 very  curioug  and  chequered  history,
 it  had  a  long  gestation  period,  and
 ultimately  today  in  1979  it  is  well
 within  the  reach  of  final  enactment.

 When  the  first  report  on  “prob-
 lems  of  redress  of  citizens’  grievan-
 ces”  was  presented  to  the  then  Prime
 Minister,  by  the  Chairman  of  the  ARC,
 while  forwarding  the  report  it  was
 made  clear  that  there  would  be  two
 institutions  to  be  designatea  as  the
 Lokpal  anq  the  Lokayukta.  The  Lok-
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 pal  will  look  into  complaints  against
 administartive  lapses  of  Ministers  and
 Wecrétaries  to  the  Government  at  the
 Centre  and  in  the  States  (this  letter
 was  signed  by  Shri  Morarji  Desai)  and
 a  Lokayukt  is  to  be  appointed  in  each
 State  and  one  at  the  Centre  for  the
 Union  Territories,  too  look  into  comp-
 laints  against  administartive  acts  of
 authorities  below  the  level  of  Secreta-
 ries.  This  was  the  scheme  envisaged
 and  incorporated  in  thig  slim  report
 of  the  ARC  in  October  1966.

 (SHrt  N.  K.  SHETWALKAR  in  the
 दर  Chair]
 36.05  hrs.

 Now  it  is  strange  that  the  Bull,  as
 it  has  emerged  out  of  the  Joint  Com.
 mittee,  makes  a  wide  departure  from
 the  recommendations  of  the  ARC,
 which  were  unanimous.  In  the  ARC,
 there  were  five  members,  four  of  the
 Congress  Party,  then  ruling  party,  and
 I  was  the  only  member  from  the  op-
 position.  We  were  all  unanimous
 with  regard  to  the  recommendations
 made  in  the  Report,  Now  the  Joint
 Committee  of  the  two  Houses  of
 Parliament  has  made  gome  very  vital
 changes,  radical  changes  I  would  say,
 which  perhaps  were  not  very  neces-
 sary

 First  I  would  take  up  the  provision
 about  “competent  authority.”  Compe-
 tent  authority—is  it  really  necessary?
 Is  not  the  Lokpal  of  such  a  calibre,
 of  such  a  status,  of  such  competence
 himself  that  he  cannot  decide  whether
 a  particular  complaint  should  be  in-
 quireq  into  or  not?  Why  ghould  it
 Zo  to  a  competent  authority  for  pre-
 liminary  examination  or  investigation,
 preliminary  probing,  because  that  will
 make  cumbrottg  the  entire  machinery

 (Mr,  Sprarsr  in  the  Chair]
 36.06  hrs.  .  नि

 MR.  SPEAKER:  Mr  Kamath,  will
 you  permit  me  to  disturb  you  just
 for  a  minute,  just  for  an  announce-
 ment?
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 26.06  we  hrs.

 ANNOUNCEMENT  RE.  LEADER  OF
 OPPOSITION  IN  LOK  SABHA

 MR.  SPEAKER:  There  has  been  a
 request  foy  change  of  official  Leader
 of  the  Opposition,  and  in  view  of  the
 change  circumstances,  I  have  consul-
 ted  Shri  Stephen,  he  has  no  objection
 to  my  designating  Shri  Y.  B.  Chavan
 as  the  Leader  of  the  Opposition.  I

 ,  accordingly  designate  Shri  Y.  B,  Cha-
 .van  as  the  Leader  of  the  Opposition.
 mm...

 (Surt  N.  छू,  SHesJWwALKAR  in  the
 Chair]

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  We  want  to  congra-
 tulate  Mr.  Chavan.

 6.77  brs,

 (Interruptions)
 SHRI  R.  VENKATARAMAN  (Mad.

 rag  South):  It  is  a  domestic  arrange-
 ment.

 MR.  CHAIRMAN:  Mr,  Kamath,  you
 ean  continue,

 SHRI  HARI  VISHNU  KAMATH:
 Mr.  Chairman,  this  has  been  an  im-
 portant  and  pleasant  diversion  be-
 cause  it  evoked  both  sympathies  and
 congratulations,  sympathies  verging
 on  condolence,

 SHRI  A.  BALA  PAJANOR  (Pondi.
 cherry):  I  take  objection  to  this.  It
 is  a  musical  chair.  So,  anybody  can
 go  and  occupy  and  rotate  also,

 MR.  CHAIRMAN:  What  is  the  ob-
 jection  there?

 SHRI  HARI  VISHNU  KAMATH:
 You  want  to  harp  on  music?  I  have
 no  objection.

 SHRI  A,  BALA  PAJANOR:  M2.
 Kamath  said,  condolence  for  Stephen.
 I  said,  it  is  not  like  that.

 SHRI  HARI  VISHNU  KAMATH:
 Sympathy  verging  on  condolence.
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 SHRI  A.  BALA  PAJANOR:  That
 is  the  matter  I  wanted  to  get  clariffed.
 After  all,  it  is  in  a  good  spirit,  in  a
 sportive  spirit,  I  said  it  is  a  mustcal
 chair.  I  wish  ३  may  come  round  also
 like  that.

 MR.  CHAIRMAN,  That  stage  will
 apply  to  those  who  do  not  get  any
 chair.

 SHRI  A  BALA  PAJANOR:  No.  I
 may  go  this  way  or  that  way.

 SHRI  HARI  VISHNU  KAMATH:
 Mr.  Bala  Panjanor,  it  is  more  likely
 that  you  may  have  music  without  the
 chair.

 16.08  hrs.

 LOKPAL  BILL—Contd,

 SHRI  HARI  VISHNU  KAMATH:
 Mr,  Chairman,  I  was  talking  about
 the  competent  authority.  The  compe-
 tent  authority,  Sir,  is  an  original  idea
 generateg  by  the  fortile  brain  of  the
 Joint  Committee,  collective  brain  of
 she  Joint  Committee,  but  I  do  not
 know  whether  it  will  not  add  to  the
 eumbrousness  of  the  entire  procedure
 @and  process  of  the  entire  institution,
 make  for  dilatory  procedure.  That
 means,  in  a  way  it  will  also  make  o-
 ple  think  that  we  do  not  trust  the  dis-
 cretion  ang  judgment  of  he  Ombuds-
 man  or  the  Lokpal  himself.  But  if
 the  competent  authority  should  be
 there,  has  to  be  there,  then  the  vari-
 Oug  authorities  precribed  in  the  Bill—
 I  am  sure  you  will  also  agree  with
 me,  Mr.  Chairman,  not  when  you  are
 there  up  above,  but  down  below  here—
 that  some  of  them  are  preposterous,
 to  use  a  very  mild  word.  I  do
 not  kn  how,  the  Prime  Minis-
 ter  can  Ye  the  competent  authority  in
 his  own  case,  the  Deputy  Speaker  to
 be  the  competent  authority  in  the
 ease  of  the  Speaker  etc,  It  is  very
 strange.  We  tried  our  best,  some  of
 us,  to  reverse  it  in  the  Joint  Com-

 ~mittee,  but  the  majority  did  not  agree
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 with  this  view  that  the  Prime  Minis.
 ter  should  not  be  the  competent  a
 thority  in  his  own  case,  that  the  De-
 puty  Speaker  shoulg  not  be  the  com-
 petent  authority  in  the  case  of  the
 Speaker  etc.  If  at  all  there  should
 be  a  competent  authority,  I  personal.
 ly  think  that  in  the  case  of  the  Prime
 Minister  the  competent  authority  sho.
 प्रात  be  the  President,  but  unfortuna-.
 tely  there  is  here  a  snag,  a  difficulty
 imposed  upon  us  by  the  Constitution.
 Under  the  Constitution,  the  President
 38  obliged  to  act  on  the  advice  of  the
 Council  of  Ministers,  So,  I  have  sug-
 gesteq  that  the  President  in  this  pars
 ticular  case  should  act  in  his  indivi.
 dual  judgment,  but  for  that  purpose
 the  Constitution  may  have  to  be
 amended.  J  do  not  know  whether  it
 is  necessary,  but  if  necessary  it  sho.
 ujd  be  amendeg  because  the  ARC  in
 its  first  report,  of  which  I  spoke  ear-
 lier,  clearly  states  that  at  some  stage
 the  Constitution  may  have  tq  be
 amended.  They  say  in  Para  37,  and
 I  quote:

 “The  Constitutional  amendment
 and  any  consequential  modification
 of  the  relevant  statute  can  follow.”

 So  that,  if  necessary,  a  constitutional
 amendment  may  be  brought  in  to
 enable  the  President  to  act  in  his  in-
 dividual  judgment  in  this  matter.

 Or,  the  Vice-President  should  be  the  i
 competent  authority,  because  the’
 Vice-President  is  not  obliged  to  act
 on  the  advice  of  the  Council  of  Minis.
 ters.  There  is  no  such  obligation  on
 the  Vice-President,  ang  in  the  War-
 rant  of  Precedence  he  stands  higher
 than  the  Prime  Minister,  and  there-
 fore  he  should  be  the  competent  aut-
 hority  in  the  case  of  the  Prime  Minis.
 ter.  In  the  case  of  Members  of  Par-
 liament,  I  suppose  it  is  the  Speaker.
 We  can  go  into  further  details  when
 the  clauses  are  taken  up,

 There  are  two  other  features  of  the
 Bill  as  it  has  emerged  from  the  Joint
 Committee  to  which  I  wish  to  refer.
 On  the  others  I  reserve  my  further
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 abservations  for  the  second  reading
 The  ARC  report  was  very  positive
 that  so  far  as  the  Secretaries  to  the
 Government  are  concerned,  they  sho-
 uld  be  brought  within  the  ambit  of  the
 Lokpal  Bill,  and  this  is  the  argument
 given  by  the  ARC

 “A  word  may  be  said  about  our
 decision  to  include  Secretaries’  ac-
 tiong  along  with  those  of  Ministers
 im  the  Jurisdiction  of  the  Lokpal
 We  have  taken  this  decision  because
 we  feel  that  at  the  Jevel  at  which
 Munsters  and  Secretaries  function
 —I  may  use  the  phrase  that  they

 are  often  hand-in-glove  with  each
 other

 re  it  might  often  be  difficult  to
 decide  where  the  role  of  one  func-
 tionary  ends  and  that  of  the  other
 begins  The  line  of  demarcation
 between  the  responsibilities  and  m-
 fluence  of  the  Minister  and  the  Se-
 cretary  is  thin,  in  any  case  much
 depends  on  their  personal  equation
 and  personality  and  it  is  most  likely
 that  2  many  a  case  the  determina-
 tion  of  responsibilities  of  both  of
 them  would  be  involved”

 The  present  Home  Minister  is  for-
 tunate  in  one  respect  He  hag  been
 Secretary  to  many  of  the  Munistmes
 of  the  Government  of  Indsa  in  his
 Jong  career  as  a  civil  servant,  and  he
 had  occupieg  that  position  in  vytal,
 key  Ministries—the  Defence  Ministry

 and  also  the  Finance  Ministry  You
 know  certain  episodes  occurred  when
 he  was  Secretary  during  those  years
 in  the  Finance  Ministry  88  well  as
 the  Defence  Ministry  I  suppose  the
 first  jeep  scandal  not  the  latest
 ecandal—of  free  India  came  to  light

 —
 the  present  Home  Minister  was

 lence  Secretary  The  Mundhra
 Episode  also  came  to  light  when  he
 was  the  Fmance  Secretary  He  knows
 more  about  these  things  than  J  can
 presume  to,  and  I  should  like  him  to
 gonsider  this  matter  as  to  whether  the

 Speretanies
 to  Governmen}—hand-in-

 as  they  are—should  also  not  be
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 brought  withm  the  ambit  of  the  Lok.
 pal  This  may  be  considered  and  he
 may  himself  bring  forward  an  amend-
 ment  so  that  the  scope  of  the  Bull  will
 be  enlarged  I  think  that  without  that,
 this  Bill  may  defeat  the  purpose  which
 2  78  supposed  to  serve

 One  last  worg  and  I  have  done  for
 the  present  Later  on,  I  may  take  up
 other  matters  It  has  been  suggested
 that  the  Members  of  Parliament
 should  be  excludéd  from  the  jurisdic.
 tion  of  the  Lokpal  As  a  matter  of
 fact,  the  ARC  Report  dig  not  recom-
 mend  the  inclusion  of  the  MPg  or  the
 Members  of  the  State  Legislatures
 within  the  ambit  of  the  Lokpal  and
 the  Lok  Ayuktas  But  the  Joint  Com.
 mittee  has  decided  to  include  the
 Members  of  Parliament  within  the
 jurisdiction  of  the  Lokpal  Now  hav-
 ing  incorporated  the  Members  of  Pare
 larrent  in  the  provisions  of  the  Bull,
 it  would  not  be  proper,  to  say  the
 least  for  us  as  Members  of  Parha-
 ment  to  get  it  deleted  because  that
 will  create  an  adverse  psychological
 impact  upon  the  people  If  it  had  not
 been  there,  it  would  have  been  all
 right,  but  now  that  it  is  there  30  would
 be  unfortunate  uf  we  oppose  it  with-
 out  suggesting  an  alternative  machi.
 nery  for  any  complaints  against  the
 Members  of  Parliament  If  we  sug-
 gest  an  alternative  machinery,  that
 would  be  all  mght  But  7  we  have  a
 blanket  opposition  to  the  proposal,  in
 view  of  the  fact  that  two  Members  of
 Parhament  have  in  the  past  been  ar~
 raigned  in  the  House  as  well  88  out-
 side—one  in  95l  ang  another  m  the
 seventies  (Interruptions)  My  hon
 friend,  Mr  Somnath  Chatterjee  says
 that  many  more  should  have  been
 done  I  do  not  wish  to  say  anythmg
 upon  that  I  have  not  been  m  the
 Lok  Sabha  for  ten  years  I  am  not
 as  knowledgeable  as  he  is  about  these
 matters.  So,  I  would  suggest  that  ४
 woulg  be  imrpolitic  and  unwise  to  op-
 ‘pose  this  provision  for  enquines  into
 the  complaints  against  the  MPs  un.
 less  we  can  suggest  ang  devise  an
 effective  alternative  machinery  ‘for

 going
 into  fhe  complaints  against

 em
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 SHRI  CHITTA  BASU  (Barasat):

 ‘ou  can  have  Special  Courts,

 SHRI  HARI  VISHNU  KAMATH:
 You  can  suggest  an  amendment.

 Finally  one  word.  Many  years  ago,
 when  the  first  report  of  the  British
 Parliamentary  Commissioner  of  Ad-
 ministration  came  in  967  or  so,  he
 asked  for  more  powers  for  the  Om-
 budsman  and  that  is  what  we  would
 like  to  have  for  Lokpal.  As  g  matter
 of  fact,  the  powers  that  are  to  be  con-
 ferreq  upon  him  will  not  be  adequate
 for  achieving  the  purpose  which  we
 have  set  before  us  in  this  Bull.  The
 Manchester  Guardian  commenting
 upon  that  report  had  said—]  remem-
 ber,  I  happened  to  be  in  London  at
 that  time.  I  reag  that  Editorial.  ‘It
 is  an  important  report  that  has  come
 and  unless  more  powers  are  conferred
 upon  the  Ombudsman,  he  will  no  lon-
 ger  be  an  Ombudsman,  the  Ombuds-
 man  will  become  an  Ombudsmouse.”
 Regarding  the  Tokpal  we  cannot  use
 the  same  phrase;  we  cannot  use  the
 word  “mouse”,  it  does  not  fit  in,

 With  these  words,  I  do  hope,  what
 I  have  said  at  this  stage  wil]  commeng
 itself  to  the  Minister  of  Home  Affairs
 and  to  my  hon.  friends,  right,  left  and
 centre,  so  that  necessary  amendments
 will  be  made  ip  this  Bill,  so  that  it
 ‘will  really  become  a  Lokpal  Bill,  and
 create  not  q  mere  apologia  an  anemic
 substitute  for  a  Lokpat.  We  want  a
 vigorous,  buoyant  and  vibrant  Lokpal
 in  this  country  because  there  are
 many  problems,  and  abuses  of  autho-
 rity  are  rampant.  I  am  sorry  to  say
 that  even  after  the  Janata  Party  came
 to  power,  these  things  have  not  abated.
 I  realise  very  well  that  corrup-
 tion  and  these  other  things  cannot  be
 eradicated.  But  it  should  be  minimis-
 ed.  ‘The  Lokpal  cannot  eradicate  it
 but,  I  am  sure,  he  will  at  १९४४६  mini-
 mise  it.  We  should  give  proper  powers
 to  this  Authority  and  not  depend  too
 much  on  other  authorities.

 SHRI  CHITTA  BASU  (Barasat):
 Mr.  Chairman,  Sir,  I  rise  to  general-
 ly  welcome  the  Bill  because  of  the
 fact  that  thig  is  an  attempt  to  institute

 JULY  10,  070  Lokpal  Bit  344

 an  office  of  the  Lokpal,  in  the  name  of
 Lokpal,  to  go  into  the  charges  of  cor-
 ruption  against  political  and  public
 men.  While  I  welcome  the  Bill,  I  have
 got  certain  reservations  particularly
 because  the  Bill  does  not  go  the  way
 I  wanted  to  go,  because  the  Bill  has
 got  certain  deficiencies  and  because
 the  Bili  cannot  claim  itself  to  be  an
 effective  instrument  to  cradicate  cor-
 ruption  from  public  life  in  our  country
 today.

 Of  course,  it  has  been  mentioned
 by  our  esteemed  friond,  Mr.  Kamath,
 that  the  Lokpal  Bill  cannot  eradicate
 corruption  to  the  fullest  measure.
 But  an  attempt  to  have  an  institution
 which  can  really  play  an  _  effective
 role  might  combat  corruption.  Ac-
 cording  to  me,  at  the  present  stage  of

 sdevelopment  of  our  country  and  s0-
 ciety,  it  is  an  insignificant  step  parti-
 cularly  in  view  of  the  fact  that  in  the
 last  32  years,  there  has  been  no  effec-
 tive  effort  in  this  direction.  So,  I
 welcome  this  Bill  only  to  that  extent,
 not  heyond  that,  not  more  than  that.

 There  has  been  an  attempt  on  the
 part  of  the  Janata  Party  to  introduce
 the  Bill  and  to  refer  it  to  the  Joint
 Committee  to  establish  an  institution
 which  would  go  into  the  charges  of
 corruption  against  public  men.  But
 there  are  many  snags  in  it.  The
 Joint  Committee  in  its  wisdom  has
 made  certain  changes.  I  do  not  doubt
 their  bona  fides  or  integrity  as  mem-
 bers  of  the  Jomt  Committee.  Why  I
 am  constrained  to  make  this  general
 observation  is  that  the  Joint  Commit-
 tee  in  its  wisdom  hag  reduced  or  ra-
 ther  lessened  some  of  the  effectiventes
 of  the  original  Bill.  The  Bill  envisag-
 es  an  office  of  the  Lokpal  who  is  to
 take  certain  action  against  public
 men  on  charges  of  misconduct.  There
 are  two  crucial  aspecte,  namely,  the
 definition  of  public  men”  and  the
 definition  of  “misconduct”.  In  these
 two  crucial  aspects,  I  find,  there  has
 been  substantial  departure  made  from
 the  recommendations  of  the  ARC,  I
 do  not  want  to  go  into  the  details  be.
 cause  it  has  been  adequately  dealt
 with  by  my  esteemed  friend,  Mr.
 Kamath.  It  is  also  found  that  there  ‘has
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 been  some  departure  from  the  origi-
 nal  Bill  itself  in  the  matter  of  defin-
 ing  public  men  and  in  the  matter  of
 defining  mis-conduct.  I  would  only  draw
 your  attention  to  the  Joint  Commit-
 tee’s  Report  regarding  Clause  3.  It
 says  that  the  Committee  notes  the  de-
 finition  of  mis-conduct  proposed  in  the
 Clause  is  too  wide  and  is  therefore
 liable  to  be  amenable  to  different  in-
 terpretations.  That  is  the  crucial
 point,  of  what  constitutes  “mis-con-
 duct”.  I  think  there  are  many  sound
 case  laws,  during  these  30  years,  which
 were  created  by  several  Commissions
 appointed  under  the  Commissions  of
 Inguiry  Act,  1954;  and,  at  this  stage,
 I  am  tempted  to  go  into  certain  obser-
 vations  made  by  the  Das  Commission
 in  cornection  with  Kairon’s  13  case,
 wherein  the  Commission  -  mentioned
 about  mis-conduct,  corruption,  etc.  It
 says:

 “Mis-conduct  on  the  part  of  a  pub-
 lic  man  shall  cover  not  only  corrup-
 tion  of  the  kind  made  punishable  by
 the  Prevention  of  Corruption  Act,
 1947,  but  extends  to  corruption  in
 its  ordinary  etymological  meaning,
 signifying  rotten,  putrid  or  impure
 act  or  conduct.”

 So,  if  the  object  of  the  Government
 is  to  combat  corruption,  to  fight  cor-
 ruption,  to  create  a  congenial  atmos-
 Phere  of  clean  administration,  of  a
 clean  life  of  public  men,  then  this  con-
 cept  of  mis-conduct  should  be  wide-
 ned.  My  grouse  against  the  Joint
 Select  Committee  is  that  instead  of
 expanding  the  scope  of  the  Bil,  it
 tends  to  restrict  the  operation  of  the
 Bill,  to  restrict  the  area  of  operation
 of  the  Bill,  restrict  the  operation  of
 the  Bill  or  the  Act  itself,

 Therefore,  my  first  point  is  that  this
 definition  of  mis-conduct  should  he
 sufficiently  wide  to  cover  alt  assects
 of  corruption,  particularly  violation

 of  norms  which  ought  to  be  followed
 by  a  class  of  pubic  men,  to  which
 elass  they  are  attached.  That  is  the
 important  and  crucial  thing.  Sup-
 pose  a  Member  of  the  Council  of
 Ministers  has  certain  norms  to  follow,
 if  he  does  not  follow  a  particular
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 norm,  certainly  it  constitutes  an  act
 of  mis-conduct.  Similarly,  a  Member
 of  Parliament  is  supposed  to  have
 certain  norms  of  conduct:  if  a  Mem-
 ber  of  Parliament  does  not  behave  in
 accordance  with  those  norms  of
 eonduct,  the  Member  of  Parliament  is
 slable  to  be  charged  with  mis-conduct.

 Therefore,  if  we  have  a  social  view
 of  the  problem  instead  of  having  a
 partisan  view  of  the  problem,  then
 the  definition  of  ‘mis-conduct’  has
 the  greatest  significance.  My  grouse
 against  the  Joint  Select  Committee  is
 that,  instead  of  having  a  social  view
 of  the  problem,  they  have  been  guided
 by  the  consideration  of  a  partisan
 outlook,  This  means  they  did  not
 understand  that  implication  of  corrup-
 tion  in  our  itife  and  the  impediments
 in  the  way  of  establishing  a  clean  po-
 litical  life  and  a  clean  adminisira-
 tion.

 A  point  may  be  raised  that  the
 norms  cannot  generally  be  incorpora-
 ted  in  the  Act.  Here  I  wouid  only
 like  to  mention  certain  Acts  which
 mention  the  norms  in  the  Acts  them-
 selves.  Section  45  of  the  Army  Act  of
 i950  makes  it  an  offence  for  any
 officer,  Junior  Commissioned  Officer
 Or  Warrant  Officer,  to  behave  in  a
 manner  unbecoming  of  his  position
 and  the  character  expected  of  him.
 In  the  Advocates  Act  also  it  is  said
 that  a  particular  advocate  can  ४8
 punished  or  censured  if  his  behaviour
 is.  not  in  accordance  with  the  norms
 of  the  profession  he  belongs  to.

 Therefore,  I  do  not  understand  why
 the  Joint  Committee  disagreed  with
 the  idea  of  having  a  particular  norm
 to  be  followed  by  a  pub:ic  man,  in-
 cluding  Members  of  Parliament.
 Therefore,  my  feeling  is,  as  I  have
 already  mentioned,  the  Joint  Com-
 mittee  did  not  take  a  social  view  of
 the  problem  but  it  rather  took  a
 partisan  view  of  the  problem.  That
 is  the  basic  weakness  of  the  Bill.

 Coming  to  the  second  area,  that  is,
 ‘public  man’,  I  would  only  join  my
 voice  with  what  has  already  been  men-
 tioned  by  many  hon,  friends.
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 [Shri  Chitta  Basu]
 Bureaucrats  are  willing  partners  in
 corruption.  The  hon.  Minister
 knows  the  mechanism,  how  a  _  civil
 servant  helps  or  abets  in  the  practice
 of  corruption  at  the  South  Block  or
 North  Block  level.  He  should  share
 his  experience  with  us,  and  should
 try  to  plug  the  loopholes,

 Then  I  come  to  ‘Competent  authc-
 tity’.  Again  there  has  been  some
 restriction  here.  A  particular  atti-
 tude  has  been  taken  towards  Members
 of  Parliament  and  Legislature.  Deal-
 ing  with  the  misconduct  of  the  legis-
 lators  is  different  from  that  of  the
 ordinary  citizens.  This  has  already
 created  an  impression  among  the
 people  that  the  Members  of  Parlia-
 ment  and  Legislature  are  always
 prone  to  protect  themselves;  while
 they  accuse  the  people  outside,  Mem-
 bers  of  Parliament  and  Legislature
 are  prone  to  protect  themselves  under
 a  protective  umbrella.  Therefore,
 this  is  another  deficiency.  By  this,
 we  do  not  set  an  example,  we  do  not
 enthuse  the  people  of  our  country
 that  the  Members  of  Partiament  also
 have  a  certain  responsibility  to  create
 a  climate  for  combating  corruption.

 Then,  the  Prime  Minister  is  going
 to  be  the  competent  authority  in  his
 own  case.  .So-  far  as  the  Chief
 Ministers  are  concerned,  under  cer-
 tain  conditions,  they  should  also  be
 brought  under  the  purview  of  this
 legislation.  This  has  been  proved
 necessary  particularly  after  the
 Grover  Commission’s.  report.  The
 Grover  Commission  submitted  8  re-
 port.  The  Government  of  the  day
 under  the  law,  cannot  but  remit  it  to
 the  same  Government,  to  the  same
 Chief  Minister,  to  take  necessary
 follow-up  action.  That  means,  there
 will  be  no  follow-up  action  of  the
 Grover  Commission’s  report.  This
 is  absurd.  Therefore,  there  should
 be  some  mechanism  provided  in  this
 Bil!  to  bring  in  the  Chief  Ministers
 under  the  purview  of  this
 legislation.
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 Regarding  implementation  of  _  this.
 Bill,  I  have  got  an  apprehension  which
 I  would  bring  to  the.  notice  of  the
 House.  My  apprehension  is  that.
 this  wilt  ever  remain  a  non-starter
 because  it  is  so  restrictive,  the  mecha--
 nism  is  so  complicated,  that  it  will
 remain  a  non-starter.  Therefore,  at
 this  stage,  I  also  want  to  be  assured:
 that  it  shall  not  remain  a  non-starter
 but  it  will  become  a  starter.

 श्री  कंबरलाल  गुप्त  (दिल्ली  सदर)
 सभापति  जी,  मैं  माननीय  गृह  मंत्री  जी  को  बधाई
 देना  चाहता  हूं  कि  जो  विधेयक  i2  साल  से
 अभी  तक  सदन  के  सामने  नहीं  आया  था,  कोल्ड-
 स्टोरेज  में  रखा  हुआ  था,  उसे  जनता  पार्टी
 पहली  बार  यहां  लायी  ।  मुझे  मालूम  है,  हमारे
 इधर  के  साथी  कई  बार  जनता  पार्टी  को  दोषी
 ठहराते  थे  कि  आप  जान-बुझकर  लोकपाल  बिल
 नहीं  ला  रहे  हैं  ।  वह  तो  कभी  इस  बिल  की
 लायेही  नहीं,  लेकिन  आज  उनकी  उस  बात  की
 हालोनैस,  कि  .  जनता  पार्टी  लोकपाल  बिल  नहीं
 लाना  चाहती,  जनता  के  सामने  आ  गई  और  आज
 यह  बिल  इस  सदन  में  डिस्कस  हो  रहा  है
 जनता  पार्टी  के  मंत्री  इस  बिल  की  लाये  हैं,
 उसके  लिये  उन्हें  पूर्णतया  बधाई  देना  चाहता  हु ।

 पहले  कवल  लोकपाल  की  बात  की  गई  थी  ।
 लोकपाल  बिल  भी  आया;  इन्ट्रोडयस  भी  हुआ,
 लेकिन  वह  सरकार  उसकी  पारित  करना  नहीं
 चाहती  थी  ।  जनता  पार्टी  इसकी  पारित  करने
 के  लिये  सदन  में  लाई  है  ।  जनता  पार्टी  जो  कहती
 है,  वही  करती  है  ।  पहले  की  सरकार  जो  कहती
 थी,  वह  करती  कुछ  और  थी  और  सोचती  कुछ
 शर  थी

 सबसे  बड़ी  बात  इस  बिल  में  यह  है  कि
 प्रधान  मंत्री  को  भी  इसमें  शामिल  किया  गया  है  ॥
 पहली  सरकार  जो  बिल  लायी  थी  उसमें  प्रधान
 मंत्री  शामिल  नहीं  थे,  प्रधान  मंत्री  को  उन्होंने
 अलग  रख  दिया  था  कि  प्रधान  मंत्री  भ्रगर  कोई
 मिस-कंडक्ट  करता  है  या  करप्शन  करता  है  या
 करती  हैं  तो  वह  लोकपाल  के  पास  नहीं  जायेगा...
 यानी  प्रधान  मंत्री  में  वह  दूसरे  मंत्रियों  में  और
 संसद-सदस्यों  में  भेदभाव  किया  गया  था  ।  जनता
 पार्टी  के  प्रधान  मंत्री  ने  पहली  बार  यह  बात
 बतायी  कि  कानून  के  सामने  चाहे  प्रधान  मंत्री  हो
 चाहे  मंत्री  हो  या  कोई  भी  संसद-सदस्य  हो,  अगर
 कोई  कानन  को  तोड़ेगा  मिस-कंडक्ट  करेगा,  कर-
 प्शन  करेगा  तो  लोकपाल  के  सामने  उसकी  बात
 रखी  जायेगी  और  सजा  दी  जायेगी  ॥  यह  नहीं
 हो  संकता  कि  अ्रगर  कोई  प्रधान  मंत्री  है  और
 वह  करप्शन  -  करंता  है  तो  उसको  तो!  सजा  नः
 दी  जाये  और  जो  दूसरे  मंत्री  हैं,  उनको  सज
 दी  जाँये  i  इन  दोनों  का  भेदभाव  जनता  gq
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 ने  हटाया,  उसके  लिये  भी  में  मन्त्री  महोदय  को
 बधाई  देना  चाहता  हूं  ।  गृह-मंत्री  भी  सरकार  के

 >  कल
 ही  है,  इसलिये  मैं  गृह-मंत्री  और  सरकार

 ों  को  ही  बधाई  देना  चाहता  हूं  ।

 1-3  इसमें  चीफ  मिनिस्टर्स  को  भी  इन्क्लूड  किया
 है  ।  मुझे  मालूम  है  कि  कई  लोगों  को  इस  बात
 का  एतराज  होगा  कि  चीफ  मिनिस्टर  को  इसमें
 दाखिल  करने  से  हमारे  अधिकार  का  हनन  किया
 गया  ।  लेकिन  अगर  हम  पिछले  30  साल  की

 ह््ट्री  देखें  तो  आखीर  में  यह  कानूनी  बात
 भी  साबित  हो  गई  कि  केन्द्रीय  सरकार  चीफ
 मिनिस्टर  की  इन्क्वायरी  करा  सकती  है,  सुप्रीम
 कोट  की  रूलिंग  भी  आ  गई,  अटार्नी  जनरल  की
 हलिंगे  भी  है  और  इसके  अतिरिक्त  30  साल  का
 जो  चीफ  मिनिस्टर्स  का  इतिहास  है  वह  उठाकर

 -  पे
 ।  कैरों  को  देखें,  बंसीलाल  को  देखें,

 अर्स  को  देखें,  कितने  ही  मुख्यमंत्री  हैं
 जिनकी  फिलाफ  करप्शन  कें  कमीशन  बनाये  गये  और

 #८आखिर  में  यह  सिद्ध  हुआ  कि  चीफ  मिनिस्ट्स  कई
 मामलों  में  करप्शन  के  शिकार  हैं।  इसलिये  यह
 जरूरी  था  कि  केन्द्रीय  सरकार  चीफ  मिनिस्टर्स
 को  इस  लोकपाल  बिल  के  अधीत  लाती  और  यह
 ठीक  लाया  गया  है  ।  किसी  राज्य  सरकार  का
 अधिकार  कंन्द्र  में  आये,  यह  कोई  इस  भावना-  से
 नहीं  किया  गया  है  बल्कि.  स्वच्छ  प्रशासन  हो,
 क्लीन  एडमिनिस्ट्रेटश  हो  और  बेईमानी  न  हो,
 इस  चीज  के  लिये  यह  जरूरी  था  कि  चीफ
 मितिस्टर्स  भी  इसमें  आयें  और  में  समझता

 हूँ  कि  यह  एक  बहुत  अच्छा  काम  है  और  राइट
 डायरेक्शन  में  यह  कदम  है  ।  उसको  इसी  स्पिरिट  में
 लिया  जाना  चाहिए  ।  यह  नहीं  सोचना  चाहिए

 ्क्किं  उन्हें  करप्शन  करने  दीजिए  ।  अगर  करों
 साहब,  बंसी  लाल  और  देवराज  अर्स  के  खिलाफ
 कमीशन  न  बिंठोये  जाते,  तो  क्या  वे  खुद  अपने
 ऊपर  कमीशन  बिठाते  ?--कभी  नहीं  बिठाते।
 अ्रगर  माननीय  सदस्य  चाहते  हैं  कि  राज्य  सर-
 कारों  में  भी  करप्शन  हटे,  तो  चीफ  मिनिस्टर  को
 इसमें  शामिल  करना  चाहिए  ।

 3  लेकिन  झ्स  बिल  का  एक  लिमिटेड  परपज
 हैं.  ।  में  इसको  बहुत  ज्यादा  महत्व  नहीं:  देता
 हूं  |  जेसा  कि  कहा  गया  है,  हमारे  देश  में  ऐसे
 75  मानोपली  हाउसिज  हैं,  जिनके  पास  दस

 क्रोड़  रुपये  से  ज्यादा  है  7  अगर  ईमानदारी  से
 एसेसमेंट  हो  और  ठीक  तरीके  से  एनक्वायरी  कराई

 जाये,  तो  ऐसे  पालिटीशन्ज  75  से  ज्यादा  निकलेंगे,
 जिनके  पास  करोड़ों  रुपये  हैं  ।

 एक  माननीय  सदक्य  :  वे  उधर  बैठते  हैं  ।

 श्री  कंवर  लाल  गुप्प्त  :  मैं  इधर  या  उधर  की
 नहीं  कहता  हूं  ।  मेरी  निगाह  में  कोई  भी  पार्टी

 इससे  छूटी  हुई  नहीं  हैं  ।  मैं  यह  नहीं  कहना
 AS  चाहता  हूं  कि  एक  पार्टी  अच्छी  है  और  दूसरी

 खराब  हैं--डिग्नरी  का  फर्क  हो  सकता  है  लेकिन
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 आज  जनता  के  सामने  पालिटोशन्ज  का  इमेज
 अच्छा  नहीं  है,  जिस  तरह  का  होना  चाहिए,  वह
 नहीं  है  ।  यह  श्रिज्यूम  किया  जाता  है  कि  वह
 तो  करप्ट  होगा  ही  ।  पिछले  तीस  साल  में  हमारा
 आचरण  इसी  तरह  का  रहा  है  ।

 करप्शन  की  समस्या  केवल  कानून  बताने  झ
 हल  नहीं  होगी  i  जब  पोलीटिकल  पार्टियां  यह
 जानते  हुए  कि  कोई  आदमी  करप्ट  है,  उसको
 टिकट  देती  हैं,  उस  को  मंत्री  और  मुख्य  मंत्री
 बनाती  हैं,  उसको  और  पद  देती  हैं,  तो  फिर
 करप्शन  का  विरोध  किस  तरह  होगा  ?  जब  तक
 जनता  में  कप्रशन  के  प्रति  हेट्रिंड  की  भावना
 पैदा  नहीं  होती  है,  इस  बारे  में  पब्लिक  को  एजुकेट
 नहीं  किया  जाता  है,  तब  तक  ऐसे  बिलों  से  काम
 नहीं  चलने  वाला  है  ।  इस  बिल  का  एक  सीमित
 उद्देश्य  है  कि  अगर  कोई  व्यक्ति  शिकायत  ले  कर
 लोकपाल  के  सामने  जायेगा,  तो  उसकी  एन-
 क्वायरी  की  जायेगी  ।

 मेरी  मांग  है  कि  लोकपाल  की  प्रोसीडंग्ज
 पब्लिक  होनी  चाहिए  i  शाह  कमीशन  का  क्‍या
 हुआ  |  इन्दिरा  जी  के  खिलाफ  दो  साल  तक
 कार्यवाही  चलती  रही  |  उसके  बाद  मुकदमा
 कहां  से  शुरू  हुआ  ?--मैजिस्ट्रेट  से  ।-  इसमें
 काफ़ी  देर  हो  गई  |  श्गर  लोकपाल  की  रीकमें-
 डेशन  में  कोई  दोषी  पाया  गया,  तो  पहले  पुलिस
 के  यहां  कम्पलेंट  दायर  होगी  और  फिर  मैजिस्ट्रेट
 के  यहां  केस  चलेगा  ।  उसमें  और  भी  देर  होगी  ।
 पब्लिकमैन  को  सब  से  बड़ी  सजा  इसी  तरह  दी
 जा  सकती  है  कि  लोकपाल  के  सामने  उसकी.
 पब्लिक  हीयरिंग  हो,  बाकि  उसका  सही  रंग-रूप
 जनता  के  सामने  आये  ।  इसलिए  गृह  मंत्री  से
 मैरी  पहली  मांग  यह  है  कि  जो  भी  कार्यवाही
 हो,  वह  पलिब्क  होनी  चाहिए,  इन  क्रैसरा  तहीं
 होनी  चाहिए  1

 इसमें  पालियामेंट  के  मेम्बरों  को  रखा  जाये
 या  नहीं,  यह  विवाद  की  बात  हो  सकतीं  है-।
 इसमें  ईमानदाराना  दो  राये  हो  सकती  हैं  ।  मैं
 नहीं  समझता  कि  पालियामेंट  के  मेम्बरों  को  कोड
 अधिकार  प्राप्त  है  ।  उन्हें  इस  बिल  में  शामिल
 किया  गया  है,  लेकिन  उन्हें  काफी  प्रोटेकक्‍्शन  दी
 गई  है  |  मिसकन्‍्डक्ट  की  डेफिनीशन  पालियामेंटः
 के  मेम्बरों  के  लिए  अलग  है  और  मंत्रियों  के  लिए
 अलग  है  |  श्री  चित्त  बसु  ने  कहा  कि  मिसकन्‍्डक्ट
 और  करप्शन  की  डेफिनीशन  और  वाइडन  होनी
 चाहिए  ।  मेरे  ख्याल  में  ऐसा  नहीं  करना  चाहिए  ।;
 अगर  इसको  ज्यादा  वाइडन  किया  जायेगा,  तो
 कोई  मंत्री  फाइल  पर  हस्ताक्षर  नहीं  करेगा  और
 उसका  इनशिएटिव  खत्म  हो  जायेगा  ।  ऐसा  भी
 हमें  नहीं  करना  चाहिए  कि  सारे  देश  में  और
 सारी  दुनिया  में  ऐसा  वातावरण  हो  जाए  कि
 हिन्दुस्तान  में  सारे  ही  करप्ट  हैं  साथ  ही  उनका
 इनीशिएटिव  *भी  समाप्त  नहीं  होना  चाहिए  t
 इसलिए  जो  परिभाषा  मिसकंडक्ट  की  मिनिस्टसे
 के  लिए  है  वह  ठीक  है  और  पार्लियामैन्ट  के  भेस्बंस्‌
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 [श्री  कंवय  लाल  गुप्त]
 लिए  है  वह  ठीक  है  और  पाल॑मेन्ट  क

 मम्बम  कें  लिए  है  वह  भी  ठीक
 है

 पालंमेंट  कें  पासजो
 शिकायत  जायेगी  वह  स्पीकर  या  प्राइम  मिनिस्टर
 के  पास  जायेगी  और  उसके  बाद  लोकपाल  के  पास
 जायेगी  ।  अगर  कोई  दोषी  पाया  जायेगा  तो
 कांयेवाही  की  जायेगी  i  मैं  समझता  हूं  उसके
 लिए  काफी  सेफगार्डस  हैं  और  उसका  भी  मैं
 समर्थन  करता  हूं  1

 इस  बिल  में  एक  चीज  का  अभाव  है  ।  जैसी
 कि  ए  आर  सी  की  रिपोर्ट  है  और  जैसा  कि
 न्‍कामत  साहब  ने  भी  कहा  है  कि  पब्लिक  ग्रीवांसेज
 के  लिए  आपने  कया  कार्यवाही  की  है  ?  ठीक  है,
 आज  आप  मिनिस्टर  के  खिलाफ  कार्यवाही  कीजिए,
 मेम्बर  पालंमेन्ट  के  खिलाफ  कार्यवाही  कीजिए
 लेकिन  आज  जनता  पिस  रही  है,  सरकार  ने
 इतने  कानून  बना  दिए  हैं,  आज  मंत्री,  सेक्रेटरीज
 और  दूसरे  आफिससे  को  चिटि्ठयां  लोग  लिखते
 हैं  लेकिन  उनका  कोई  जवाब  नहीं  ्ाता  है
 लोग  शिकायतें  कहते  हैं  लेकिन  उनको  दबा  लिया
 जाता  है।  आखिरकार  इनका  क्‍या  इलाज  है  ?
 जो  पब्लिक  ग्रीवांसेंज  हैं  उनका  क्‍या  इलाज  है  ?
 जैसे  जैसे  समय  बीतता  है,  जनता  की  गरदन  पर
 सरकारी  पंजा  ज्यादा  मजबूत  होता  जाता  है
 इसलिए  पब्लिक  ग्रीवांसेज  को  दूर  करने  के  लिए
 जब  तक  कोई  इंस्टीट्यूशन  नहीं  होगा  तब  तक
 काम  चलने  वाला  नहीं  है  ।  आप  ए  आर  सी  की
 रिपोर्ट  देखें--मोराजी  भाई  स्वयं  उसके  श्रध्यक्ष  चर
 उन्होंने  स्वयं  कहा  है  कि  पब्लिक  ग्रीवांसेज  को
 दूर  करने  के  लिए  कोई  अलग  इंस्टीटयूशन  होना
 चाहिए  ।  में  गृह  मंत्री  जी  से  पूछना  चाहता  हूं
 कि  पब्लिक  ग्रीवांसेज  के  सम्बन्ध  में,  सरकारी
 ढांचा  जो  इतना  ठेढ़ा-मेढ़ा  है,  कोई  आदमी  कौन
 सा  दरवाजा  नाक  करे  ?  मेरे  पास  परसों  ही
 एक  केस  आया  जिसमें  किसी  लड़की  को  जला
 दिया  गया  था  ।  वे  लोग  एक  दरवाजे  से  दूसरे
 दरवाजे  'घमत  रहे  ।  वे  मंत्री  जी  के  यहां  गए  तो
 मंत्री  जी  के  पी  ए  ने  भी  उनको  धक्का  दे  दिया ।

 “आग  राखिर  ऐसे  लोग  कहां  जायें  ?  जब  तक  ऐसी
 ग्रीवांसिज  दूर  करने  के  लिए  कुछ  नहीं  होता  है
 तब  तक  मैं  समझता  हूं  यह  काम  अधूरा  रहेगा  ।
 में  मान  सकता  हूं  कि  इस  बिल  के  जरिए  से

 यह  काम  नहीं  हो  सकता  है  लेकिन  कम  से  कम
 वग  कोई  बिल  लाने  का  आप  अश्योरेंस  और

 बतायें  पब्लिक  ग्रीवांसेज  को  दूर  करने  के  लिए
 'भी  कुछ  किया  जायेगा  ।

 हु  सेक्रेटटीज  का  सवाल  है,  सेलेक्ट
 कमेटी  ने  सरकार  से  प्रार्थना  की  है!  कि  वह  अलग
 से  बिल  लाये  जिसमें  सेक्रेटरीज,  स्पेशल  सेक्रेटरीज

 “और  एडीशनल  सेक्रेटरीज  शामिल  किए  जायें  ।
 मैं  कामत  साहब  से  इस  बात  में  सहमत  हूं  कि

 मंत्री  और  सेक्रेटरीज  के  बीच  का  *रिश्ता  इतना
 स्बाॉरीक  है  जिसमें  यह  कहना  मुश्किल  है  कि
 #श्किसने  क्या  किया  ।  आशा  थी  कि  सरकार  इसमें
 “कुछ  करेगी  ।  ज्यादा  समय  में  नहीं  लेना  चाहता

 जहा  तक
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 मैं  चाहता  हूं  कि  जनता  की  ग्रीवांसेज़  को  दूर
 करने  की  तरफ  मंत्री  जी  जरूर  ध्यान  दें  a

 4 t

 सभापति  महोदय,  यह  लोकपाल  बिल  जो
 लाया  गया  है,  यह  दुनिया  के  इतिहास  में  अन-
 पैरेलल्ड  है  ।  किसी  भी  देश  ने  एसा  बिल  नहीं
 बनाया  है  |  खास  तौर  से  50  लाख  या  I
 करोड़  की  आबादी  वाले  जो  देश  हैं  जहां  लिमि-.
 टेड  स्कोप  है  वहां  भी  इस  तरह  का  व्यापक
 बिल  नहीं  बनाया  गया  है  1  इसके  लिए  मैं  जनता
 पार्टी  तथा  जनता  सरकार  को  बधाई  देता  हूं  और  ५
 आशा  करता  हूं  कि  मेरे  जो  दो  तीन  सुझाव  हैं
 उन  पर  मंत्री  जी  विचार  करेंगे  और  इस  सदन  को
 विश्वास  दिलायेंगे  कि  इस  तरह  का  एक  व्यापक
 विधेयक  संदन  के  सामने  लाया  जायेगा  ।

 SHRI  P.  K.  DEO  (Kalahandi)*
 Mr.  Chairman,  Sir,  [  am  the  happiest

 | person  today  because  I  see  that  a™
 legislative  measure  gover  which  ]  have
 been  striving  for  the  last  more  than
 twenty  years  is  going  to  see  the  light
 of  the  day.  At  least  it  has  come  to
 consideration  stage  and  [I  hope  that  it
 will  be  passed  and  it  will  find  a  place
 in  our  statute-book,

 Sir,  in  this  regard  I  would  like  to
 congratulate  Shrj  Morarji  Desai,  our
 Prime  Minister,  who  happened  to  be
 the  Chairman  of  the  Administrative
 Reforms  Commission  and  Shri  H.  M.
 Patel,  the  Home  Minister,  who  has  the
 Swatantrg  background,  I  mention
 ‘Swatantra  background’  because  it
 was  the  Swatantra’  Party  that  pro-
 pagateg  the  idea  of  having  an  insti-
 tution  like  the  Lok  Pal  since  the  year
 1960.  This  was  done  at  the  inspira-
 tion  of  no  less  a
 Rajaji,  the  relentless  crusader  against’
 corruption.  He  drafted  the
 statement  which  was  adopte
 l9th  of  March,  1960.
 says:

 on  the
 That  paragraph

 “The  Party  js  of  the  view  that,
 while  efficiency  of  administration  is
 necessary,  its  integrity  is  the  very
 essence  of  good  Government.  It
 will  therefore  endeavour  to  set  up
 a  supreme  authority  to  whom  an,
 appeal  can  be  made  by  individuais~
 who  super  injustice  as  a  result  of  -
 administrative  action  such  as  can-
 not  be  remedieg  otherwise.  There

 person  than  Shr?

 party’s  «

 4 /
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 is  necessity  for  such  an  autharity,
 where  Party  government  prevails.
 There  is  precedent  for  it  in  the  coun-
 tries  of  Scandinavia  where  the  Om-
 budsman  is  8  non-Party  man  elected
 by  Parliament  and  invested  with
 wide  powers  of  investigation  and
 &ecess  to  official  papers.  He  js  an
 Officers  of  very  high  status  and  acts
 on  the  complaint  of  any  citizen
 who  has  a  grievance  and  seeks  jus-
 tice.”

 Sir,  in  966  the  Administrative  Re-
 forms  Commission  was  set  up  at  the
 initiative  of  our  then  Prime  Minister,
 Shri  Lal  Bahadur  Shastri.  Shri  H.  V.
 Kamath  happened  to  be  a  Member
 there.  He  has  related  the  entire
 history  and  how  they  gave  this  recom-
 mendation  first  priority  for  the  setting
 up  of  an  institution  like  the  Ombuds-
 man  in  this  country.

 Sir,  as  is  the  uswal  case,  when  con-
 fronted  with  inconvenient  recommen-
 dations,  the  Government  ai  that  time
 dragged  its  feet.  Perhaps  in  the  con-
 text  of  the  Permit-Licence-Quota  raj
 at  that  time,  they  were  reluctant  to
 implement  this  measure,  which  is
 quite  understandable,  It  was  kept  in
 cold  storage,  I  thought  it  to  be  my
 Parliamentary  duty—and  it  was  under
 the  compulsion  of  my  conscience—that
 I  should  bring  an  jdentical  non-official
 Bilt  and  ६  brought  it  and  it  got  pric-
 rity,  it  was  classified  in  ‘A’  category
 and  it  came  up  for  discussion.  You  will
 be  surprised  to  know  that  at  that  time
 the  Government  did  not  advise  the
 President  to  give  his  recommendation
 for  its  consideration  in  the  Lok  Sabha
 as  it  involved  financial  commitment.
 Though  it  is  an  usual  practice  that
 Sug  motu  such  recommendations
 should  come  from  the  President,  this
 was  denied  to  me.  At  the  same  time,
 I  thought  that  this  Bill  should  not  be
 scttehed  at  that  stage  and  I  moved
 the  motion  for  eliciting  public  opinion
 and  it  came  up  for  discussion  in  this
 House  and  I  was  gurpriseg  that  the
 leader  of  the  Opposition—who  hag  heen
 declared  just  now-—Shri  Y.  B.
 Chaven,  who  has  gow  bem  elevated
 to  the  status  of  the  leader  of  the
 468  LS—2
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 Opposition,  happened  to  be  the  Home
 Minister  at  that  time  and  he  strongly
 opposed  this  very  Bill.  At  that  time,
 it  was  to  be  taken  up  fer  discussion,
 elicit  public  opinion  and  was  pressed
 for  vote.  On  the  Ist  December,  1967,
 it  was  presseq  to  vote  and  for  the
 first  time,  in  the  history  of  this  Lok
 Sabha  the  Government  ‘was  defeated
 on  a  substantive  motion  of  a  Private
 Member,  The  Government  lost  by  48
 to  46  votes  and  my  motion  was  carried
 and  jt  wag  circulated  for  eliciting
 public  opinion;  favourable  opinion
 came  from  all  over  India,  Those  high
 priests  who  talk  of  eradicating  2075
 ruption,  once  they  go  to  the  ivory
 tower,  once  they  become  Ministers,
 become  blind  to  the  realities.  They
 became  धृतराष्ट्र,  they  become  blind
 their  own  sons  and  s0ns-in-law  and
 their  own  relations  are  to  make  hey
 while  the  Sun  shines.  So,  we  expect
 that  these  Ministers  who  preside  over
 the  destiny  of  this  nation  when
 elevated  to  that  position  should  be
 ike  Caesar's  wife,  They  shoulqg  be
 free  from  corruption  -and  set  such
 moral  standard  that  would  inspire
 confidence  in  public  men,  But,  Sir,
 our  misfortune  in  this  country  is  very
 unpalatable,  the  experience  is  very
 said.  So  many  Commissions  have
 been  instituted.  They  have  pointed
 their  fingers  at  the  guilty  men,  but
 they  now  adorn  the  helm  of  the
 affairs  they  are  now  in  power  and
 position  and  unless  the  various  re-

 commendation  of  the  Commissions  of
 Inquiry  are  followed  up,  unless
 follow-up  actions  are  taken  it  is  no
 use  to  have  Commissions  of  Inquiry,
 to  have  those  reports  to  be  kept  in  the
 cold-storage  of  the  archives  of  the
 Government  of  India.  So,  must  res-
 pectfully  submit  that  whea  the  Com-
 missions  of  Inquiry  give  their  report,
 there  shoulg  be  usual  follow-up
 action.  Otherwise  any  recommenda-
 tion  of  the  Lokpal  will  be  completely
 redundant  because  under  this  legis-
 lation,  he  has  to  make  a  certain
 recommendation  as  to  whether  there
 is  a  prima  facie  case  against  that  parti-
 ewlar  person  and

 ie  Purllamelte
 Teport  to

 be  submitted  to  the  and
 ultimately  the  Parliament  hee  to
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 fShri  P.  K.  Deo]
 decide  whet  action  the  Parliament  is
 going  to  take,  whether  prosecutions
 are  to  be  instituted  or  whether  it
 should  be  further  investigated,  etc,
 But  I  find  that  if  the  attitude  of  the
 Government  would  be  like  the  various
 commissions  of  Inquiry,  this  institu-
 tion  will  have  absolutely  no  signifi-
 cance.  Now,  two  points  have  been
 highlighted  by  the  Administrative
 Reforms  Commission,  that  is,  regard-
 ing  complaints  and  grievances,  com-
 plaints  against  various  administrative
 measures  or  against  individuals  and
 grievances  of  the  public  men,  This
 Bill,  as  it  has  emerged  from  the  Joint
 Committee,  lacks  in  remedy  so  far  as
 the  grievances  of  the  public  men  are
 concerned,  I  do  not  want  to  com-
 plicate  this  matter  at  this  stage  be-
 cause  J  want  that  this  should  imme-
 diately  be  passed  and  should  find  a
 place  in  the  Statute  Book  of  this
 country  and  the  institution  of  Lokpal
 should  start  functioning  in  right  ear-
 nest  and  as  we  see  its  working,  we
 may  bring  necesasry  amendments  to
 improve  the  Bill.  I  am  sure,  the  Home
 Minister  will  give  a  serious  thought  so
 far  sy  finding  a  remedy  for  grievances
 of  the  public  men  is  concerned.

 37  hrs,

 I  entirely  associate  myself  with  the
 sentiments  expressed  by  most  of  the
 hon,  Members  that  it  would  be  wrong
 to  exclude  the  Secretaries  and
 bureaucrats  from  the  purview  of  this
 Bill  as  they  are  a  part  of  the  adminis-
 trative  machinery  and  are  supposed
 to  give  advice  and  aid  the  Minister  in
 arriving  at  a  decision.  That  is  why,
 most  rightly  the  Administrative  Re-
 forms  Commission  recommended  that
 they  should  be  included  in  this.  If  you
 do  not  want  to  include  the  Secretaries,
 why  in  the  Special  Courts,  you  are
 trying  to  hunt  after  the  ghost  of  Mr.
 हे,  x  Dhawan,  Mr.  Bhinder  and
 others.  They  are  qlso  bureaucrats,  I
 would,  therefore,  urge  that  90  far  as
 administrative  matters  are  concerned,

 Secretaries  sh:

 JULY  10,  979  Lokpal  Bill  356

 Ag  regards  the  Members  of  Parlia~
 ment,  have  nothing  to  say.  This
 was  a  new  thing  which  was  initiated
 by  Shri  Charan  Singh,  who  happened
 to  be  the  Home  Minister  when  this
 Bill  went  to  the  Joint  ee  for
 scrutiny.  The  reply  that  he  gtve  to
 my  non-official  Lokpal  Bill  in  this  Lok
 Sabha  goes  to  prove  that  he  was  very
 particular  to  include  the  Members  of
 Parliament.  पु  do  not  know  what
 administrative  power  or  executive
 authority  the  Members  of  Parliament
 exercise.  Hardly  they  exercise  any
 executive  authority  except  endorsing
 a  passport  or  giving  a  caste  certificate
 or  making  some  recommendations.
 Besides  that,  they  usually  function
 in  the  House  and  take  part  in  the
 various  legislative  measures,  The
 most  important  thing  to  which  the
 Members  of  Parliament  or  legislature
 are  susceptible  js  the  political  corrup-
 tion,  when  there  is  political  horse
 trading,  when  the  legislatoks  become
 ‘a  purchasable  commodity,  when  they
 change  their  loyalties  ang  change
 their  parties.  We  see  this  horse  trad-
 ing  very  often  in  the  various  State
 assemblies;  that  game  has  now  started
 here.  However,  in  the  Janata  plat-
 form,  we  fing  that  there  has  been
 mutual  recrimination  between  various
 leaders;  it  is  most  disheartening,  At
 least,  political  honesty  should  be
 observed  by  the  Memberg  of  Parlia-
 ment  or  the  Members  of  the  legisla-
 tures.  If  we  lack  in  cheracter,  lack
 in  morality,  we  have  got  no  right  to
 continue  to  be  legislators  either  in  the
 Parliament  or  in  the  Assemblies.  For
 that,  the  only  remedy  woulg  be  a
 Political  remedy.  If  they  go  on
 changing  sides,  they  should  automati-
 cally  lose  their  MP-ship  or  MLA-ship.
 For  that,  if  necessary,  the  electoral
 laws  have  to  be  amended.

 Coming  to  collection  of  funds,  my
 observation  will  be  incomplete  unless
 I  read  a  few  lines  from  President
 Sanjiva  Reddy’s  remarks  while  addtes-
 sing  the  52nd  annual  session  of  FICCI
 in  New  Delhi  on  3i-3-979.  It  says
 here:

 ‘Mr  Reddy  made  a  biistering
 attack  on  politicians  who,  he  said,
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 oollected  black  money  for  their
 parties  and  business  men  who
 wanted  to  be  in  their  good  books.
 These  two  groups  worked  in  collu-
 sion  and  created  chaos,  He  said
 individuals  had  started  collecting
 funds  row  and  it  was  not  known  to
 the  party  president  ‘who  collected
 and  how  much.  This  permits  vested
 interests  to  have  a  stranglehold  over
 administration.’  oe

 So,  taking  all  these  various  aspects
 into  consideration,  I  most  respect-
 fully  submit  that  my  friend  Shri
 मर,  M.  Patel  should  see  that  this  Bill,
 when  jt  is  passed,  is  made  fool-proof
 and  that  the  various  suggestions  made
 by  Members  should  be  incorporated
 at  the  stage  of  clause-by-clause  consi-
 deration.

 SHRI  JAGANNATH  RAO  (Ber-
 hampur):  Mr,  Chairman,  Sir,  I  am
 afraid  this  Bill  does  not  go  far  enough
 to  root  out  corruption,  either  in  high
 places  or  in  public  life,

 When  Chaudhuri  Saheb  was  the
 Home  Minister  and  introduced  this
 Ball,  I  had  high  hopes  that  the  Bill
 would  be  effective  in  achieving  its
 objectives.  But  the  Bill  as  it  has
 come  out  of  the  Joint  Select  Com-
 mittee,  has  been  completely  watered
 down,  I  think  the  objective  which
 was  there  when  it  was  introduceg  in
 this  House,  will  not  ०९  achieved.

 I  also  agree  that  corruption  cannot
 be  checked  or  eradicated  mainly  by
 passing  laws.  It  is  a  code  of  conduct
 which  every  public  man  has  to  ob-
 serve.  We  have  to  build  up  a  code
 of  public  morality  and  political  ethics,
 Every  political  party  has  a  responsi-
 bility  in  this  respect.  It  is  not  merely
 to  be  left  to  the  Government  to  pass
 a  law,  to  check  corruption.  We  can
 check  a  few  cases,  but  corruption  will
 remain,

 This  Bill  applies  only  to  Ministers
 and  Members  of  Parliament.  It  is
 well  known  thet  Ministers  act  on  the
 advice  of  the  Secretary  or  the  Joint
 Secretary.  There  is  no  point  in  ex-
 cluding  them  from  the  purview  of  this
 Bill.  Without  officers,  Ministers  can-
 not  go  anything.  The  former  are  a
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 part  and  parce]  of  the  machinery  and
 it  ig  not  proper  to  exclude  them.
 Therefore,  an  amendment  should  be
 introduced,  bringing  in  Secretaries
 and  the  officers  concerned—if  hot  in
 this  session,  but  it  can  wait  till  the
 next  session,

 The  most  important  thing  ig  re-
 dressal  of  public  grievances.  Every
 public  man  speaks  of  the  common
 man.  The  common  man  is  over-
 diagnosed  but  he  is  under-treated.
 When  we  pass  a  law,  we  forget  the
 common  man,  Is  there  a  provision
 in  this  Bill  to  attend  to  public  grie-
 vances?  Do  you  know  how  much  the
 loca]  officers  harass  the  people  in
 villages?  It  is  necessary  that  our
 statements  are  taken  by  the  people  as
 honest  or  bona  fides  ones,  So,  I
 would  request  the  Home  Minister  to
 make  a  provision,  by  an  amendment
 in  this  very  Bill,  to  give  powers  to
 the  Lokpal  to  hear  public  grievances
 and  give  them  instant  redress.  That
 ig  highly  necessary.  Then  I  come  to
 the  question  of  a  competent  authority.
 According  to  me,  there  is  no
 need  for  a  competent  authority.
 The  Lokpal  is  a  highly  paid  officer,  a
 man  of  integrity.  When  he  is  dis-
 charging  certain  duties,  he  should  be
 clotheg  with  all  the  powers  even  of
 a  High  Court  Judge.  He  shoulg  have
 all  the  powers  of  a  court—a  criminal
 court  or  a  civil  court,  It  is  not  mere-
 ly  to  go  into  the  question  whether
 there  is  a  prima  facie  case  against  a
 Minister  or  a  legislator,  For  that,
 why  should  there  be  such  a  highly
 paid  officer?  He  should  have  all  the
 powers  himself  to  pass  a  sentence
 which  he  thinks  fit,  Under  the  pro-
 posed  Bill,  the  competent  authority
 will  receive  the  report.  He  is  given
 three  months’  time.  He  will  examine
 the  report  and  take  such  action  as  he
 thinks  fit.  This  report  is  being  re-
 viewed  by  a  competent  authority.
 Here  I,  do  not  agree.  The  scheme  it-
 self  is  not  sound.  Therefore,  you  omit
 the  clause  of  a  competent  authority
 and  cloth,  the  Lokpal  with  all  the
 powers  required  so  that  he  can  go
 into  the  question  and  pass  sentence,
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 [Shri  Jagannath  Rao]
 Secondly,  the  Bill  has  no  teeth  in

 it,  What  ig  the  punishment  that  the
 Lokpal  can  give?  He  cannot  give  any
 punishments  under  the  Bill  as  it  stands
 today.  He  only  reports.  Then  for
 what  purpose  all  this  paraphernalia
 of  Lokpal  is  there?  ‘You  also  give
 him  the  machinery  to  enforce  his  own
 orders.  If  he  passes  a  sentence
 against  a  person  for  an  offence  prov-
 ed  before  him,  he  should  have  the
 right  to  pass  a  sentence  and  see  that
 it  is  executed  by  his  own  machinery
 That  will  serve  the  purpose  of  the
 Bill.  Otherwise,  simply  getting  a
 report  and  passing  it  on  to  the  com-
 petent  authority  will  lead  us  no-
 where,  I¢  the  competent  authority
 clause  is  to  be  retained  in  respect  of
 the  Prime  Minister,  then  as  suggested
 by  my  friends,  it  should  be  the  Presi-
 dent  or  the  Vice-President,  but  not
 the  Speaker,  much  less  the  Prime
 Minister  himself,  He  cannot  be  a
 judge  of  his  own  case.  I  do  not  know
 how  this  amendment  was  introduced
 by  the  Government  where  the  Prime
 Minister  will  be  a  party  to  it,  will
 be  a  judge  in  his  own  case  There-
 fore,  if  thig  competent  authority
 clause  is  to  be  retained,  I  would
 suggest  that  in  respect  of  the  Vrime
 Minister,  it  should  be  the  President  or
 the  Vice-President.  The  President
 Would  not  be  acting  under  the  Cons-
 titution.  Only  in  that  case,  he  is
 bound  by  the  advice  of  the  Council
 of  Ministers.  It  ig  not  coming  within
 the  purview  of  the  Constitution;  it  is
 outside  the  Constitution.  As  a  first
 citizen  of  the  country;  he  can  exercise
 his  discretion,

 In  respect  of  the  Members  of  Par-
 lament,  thig  should  also  be  there,
 ‘We  sre  all  public  men,  We  are  open
 to  etiticism.  Therefore,  we  should

 eos

 ourséives  to  the  scru-
 .  wt  a  complaint  is  made  against

 of  us,  if  anyone  of  us  has
 any  misconduct,  then  cer-

 tainly  we  should  be  punished.  We
 should  not  feel  shy  about  it.  To  say
 that  a  separate  forum  should  be  created
 for  us  is  not  correct.  I  do  not  agree  be-
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 cause  we  are  creating  an  institution
 for  this  purpose.  Therefore,  that  ins-
 titution  should  have  the  jurisdiction
 to  try  such  MPs,  who  are  guilty  of
 misconduct,  Therefore,  any  argu-
 ment  in  respect  of  this  would  not
 appeal  to  me  and  I  would  not  be  a
 party  to  it.

 When  a  question  of  misconduct  is
 considereg  either  in  respect  of  a
 Minister  or  a  legislator,  the  same
 norm  should  be  applied.  In  respect
 of  misconduct,  we  have  given  certain
 conditions  for  a  Minister,  but  for  a
 legislator,  we  have  given  a  separate
 standard.  This,  according  to  me,
 woulg  not  be  correct.  A_  legislator
 would  have  a  narrow  scope  to  come
 under  misconduct  while  the  Minister
 will  have  a  wider  scope  to  commit
 misconduct.  He  may  be  guilty  of
 several  cases  of  misconduct  whereas
 a  legislator  may  be  guilty  of  one  case
 or  two  cases,  If  there  is  any  mis-
 conduct,  the  same  norm  should  be
 applied  in  both  the  cases,

 As  4  said,  this  Bill  has  no  teeth  in
 it  What  is  the  remedy?  What  is
 the  punishment  that  the  Lvkpal
 shoulg  inflict.  Suppose  a  Minister  is
 found  to  be  gutlty  of  misconduct.  He
 has  no  power  to  impose  any  punish-
 ment.  At  least  the  Bill  should  con-
 tain  8  clause  which  empowers  the
 Lokpal  to  disqualify  a  Minister  or  a
 legislator  for  his  misconduct  for  a
 period  of  six  years  for  standing  in
 election.  That  should  be  there  that
 ig  not  there.  In  the  case  of  a  criminal
 offence,  the  criminal  court  should  take
 eare  of  it.  In  the  case  of  Mr.  Tul-
 mohan  Ram,  MP,  the  criminal  pro-
 secution  was  launched,  Against  Mud-
 gal,  the  Committee  of  the  House  had
 decided  that  his  conduct  was  unworthy
 of  a  Member  of  Parliament.  There-
 fore,  he  was  expelled  from  the  mem-
 bership  of  the  Lok  Sabha  for  the  rest
 of  the  term  of  the  Lok  Sabha.  There-
 fore,  when  we  want  to  judge  others,
 we  should  also  judge  ourselves  by
 the  same  standard.  That  is  why  this
 Bill  should  give  that  power  to  the
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 Lokpal  to  at  least  disqualify  a  person
 who  is  found  guilty  of  misconduct
 from  standing  for  election  for  a  period
 of  six  years,  a3  you  find  under  the
 Representation  of  people  Act  when  the
 offence  of  corrupt  practice  is  proved.
 Several  commissions  of  enquiry  have
 been  appointed  against  ministers  and
 Chief  Ministers.  What  happened?
 They  have  come  back  with  a  bang;
 nothing  has  happened,  From  past  ex-
 perience  we  should  Jearn  and  then
 pass  the  law.  It  should  be  effective
 so  that  we  can  achieve  the  purpose  for
 which  the  law  is  enacted.  The  Bill
 ‘as  it  js  will  be  ineffective  and  will
 not  serve  the  purpose,  So  it  should
 be  amended  to  remove  the  lacunae  so
 that  the  Bill  could  be  improveq  and
 it  coulg  take  care  of  the  situation
 it  should  invest  Lokpal  with  the  powers
 of  the  criminal  court  and  the  civil
 court.  The  Supreme  Court  has  said
 that  he  commission  of  enquiry  is  not
 a  court.  So  also  Lokpal  will  not  be  a
 court  though  the  is  given  some  powers
 under  the  code  of  civil  procedure  for
 production  of  documents  which  is  not
 sufficient,  Therefore,  you  should  give
 him  powers  if  you  mean  business;  if
 you  intend  to  do  what  you  want  to
 do.  Create  a  Lokpal  and  give  him
 all  the  powers  necessary  so  that  he
 can  be  effective  and  discharge  his
 functions  and  achieve  the  objective
 for  which  this  Bil]  was  introduced.
 Otherwise,  it  will  only  be  a  farce  and
 the  purpose  will  not  be  served.  Corrup-
 tion  will  continue;  nobody  can  eradi-
 cate  corruption.  Gulzarilal  Nanda  was
 the  Home  Minister  in  the  sixties;  he
 used  to  proglaim  from  housetops  that
 he  would  eradicate  corruption  from
 public  life;  otherwise  he  would  go.
 He  went  corruption  remained.  When
 Chaudhary  Saheb  came  speaking  on
 the  demands  of  the  Home  Ministry—
 I  was  in  the  Congress  then—I  repeat-
 ed  this,  Kamath  used  to  say  jocularly
 that  Nandaji  had  become  the  clearing
 house  of  all  corruption  in  the  country.
 He  could  not  clear  corruption;  he
 cleared  himself,  This  is  a  good  step
 taken  by  the  government  to  eradicate
 corruption,  The  rea]  cause  of  corrup-
 tion  is  the  costly  expenditure  on  elec-
 tion,  Elections  should  be  made  less

 ASADHA  19,  80]  (SAKA)  Lokpat  Bill  362

 expensive  ang  government  should
 bear  amajor  part  of  the  elec--
 tion  expenses  incurred  by  the  poli-
 tical  parties  so  that  the  greed  or
 incentive  to  collect  money  by  political
 parties  for  the  purpose  of  elections
 would  not  be  there.  That  would  be
 a  major  step  that  would  prevent
 corruption  in  public  life.  |  also  ap-
 peal  to  afl  political  parties  to  come
 together  and  evolve  a  code  of  conduct
 of  political  ethics  and  public  morality.
 If  everyone  dedicates  himself  to  lead
 a  clean  life  as  a  public  man,  certainly
 corruption  would  be  eradicated,  I
 appeal  to  the  Home  Minister  to  con-
 sider  these  points  and  come  forward
 with  necessary  amendments  to  this
 very  Bill,  and  not  say  that  they  would
 bring  another  amending  Bill  at  a
 future  date;  God  knows  when  the
 future  Bill  will  come.  It  should  be
 done  in  this  Bill  itself.

 MR,  CHAIRMAN.  Before  I  call  on
 the  next  Member  to  speak,  I  should
 inform  the  House  that  the  time  alloted
 for  this  Bill  is  upto  5.50.  A  number
 of  Members  want  to  speak,

 SOME  HON.  MEMBERS:  Time
 should  be  extendeg  by  two  hours.

 SHRI  C.  N.  VISVANATHAN  (Tirup-
 pattur):  Extension  by  two  hours  is  &
 reasonable  time.

 MR.  CHAIRMAN:  [think  the  sense
 of  the  House  is,  for  discussion  of  this
 Bill,  two  hours  time  will  be  extended
 at  the  consideration  stage,  Of  course,
 it  will  depend  upon  the  business  when
 it  finds  time  to-morrow  or  the  day
 after.  Extension  will  be  for  two  hours
 for  general  consideration  including  the
 reply  of  the  hon.  Minister.

 I  propse  that  hon.  members  should
 be  brief  and  should  not  go  beyond  ten
 minutes  in  any  case.  Only  in  that
 case  I  can  accommodate  most  of  the
 members.  I  cannot  say  that  all  of
 them  will  be  accommodated.

 Is  it  the  pleasure  of  the  House  to
 extend  the  time  for  two  hours?

 SOME  HON.  MEMBERS:  Yes.
 MR.  CHAIRMAN:  The  time  is  ex-

 tended  by  two  hours,
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 SHRI  GEV  M.  AVARI  (Nagpur):
 This  Bill  is  engaging  the  attention  of
 the  whole  country  because  it  touches
 a  evry  sensitive  area~corruption  ia
 public  life.  All  the  members  have  said
 many  things.  But  one  thing  remains
 pertinent,  earlier  in  the  Administra-
 tive  Reforms  Commission  when  Shri
 Desai  was  the  Chairman  it  was  said
 it  would  be  nice  to  have  Lok  Pal  to
 go  into  the  conduct  of  any  person  at
 higher  levels,  But  now  when  this  Bill
 has  come,  this  time  very  sweet  sound-
 ing  to  ear  but  in  meaning  very
 sharp  words  have  been  added  “poll-
 tieal  high  level”  only.  When  this
 is  so  a  doubt  comes  to  our  mind,
 why  only  political  High  level,  why
 not  official  and  other  high  level
 also,  Therefore,  this  demand  has  been
 made  by  many  members  that  officials
 should  not  be  left  out  from  the  pur-
 view  of  this  Bill  because  otherwise  we
 will  have  many  of  our  doubts.  We
 know  in  democracy  officials  and  per-
 sons  at  political  levels  go  together.  We
 know  in  democracy  people  are  sove-
 regin.  In  the  set  up  of  political
 democracy  which  we  have  today,  I
 think  officials  are  having  more  of
 a  say,  and  especially  when  the  per-
 sent  Janata  Government  is  finding
 {itself  shaky,  when  the  Government
 is  not  very  strong,  s  not  very  asser-
 tive,  the  officials  rule  the  country  We
 find  to-day  that  is  after  3977  the
 officials  are  almost  ruling  every  where.
 Many  times  we  find  Ministers  saying
 “T  eannot  do  anything  because  the
 officer  or  Secretary  says  it  cannot  be
 done.”  He  puts  it  in  the  Munister's
 head.  Minister  is  very  busy.  There-
 fore,  it  cannot  be  done.  The  officials
 have  been  left  out  of  the  purview  of
 the  Bill  I  have  not  heen  able  to  know
 the  logic  behind  it  Why  do  you  want
 to  leave  the  officers?  Do  you  consider
 bureaucracy  as  not  being  a  part  of
 democracy.  Do  you  consider  that  bu-
 reaucracy  ry  not  at  all  a  high  level?
 What  is  the  reason  behind  it  that  you
 are  leaving  them?  The  first  thing  is
 that  officials  must  be  included  in  it
 and  suitable  words  added  with  the
 word  ‘political  which  has  been
 brought  in.  That  must  be  changed.
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 Corruption  is  at  high  level,  whether
 it  be  very  high  offcials  or  Military
 Generals,  We  know  to  day  that  in
 many  of  the  democratic  countries  are
 run  by  Military  Generals,  Do  you
 think  that  no  General  can  rule  India
 at  all?  In  the  political  instable  situa-
 tion  that  is  arising  to  day  any  Gene-
 ral  can  do  that  harm  to  day.  There-
 fore,  even  people  of  military  service,
 civil  service,  foreign  service,  all  of
 them  shoulg  be  addeg  to  this  That  is
 our  first  demand.

 Secondly,  you  have  added  Members
 of  Parliament,  Of  course,  the  whole
 House  has  strongly  put  its  opinion
 that  Members  of  Parliament  should
 not  be  added  to  it,  firstly  because  the
 Members  of  Parliament  have  no  ex-
 ecutive  power.  Today  we  find  that
 the  Members  of  Parliament,  Members
 of  Legislative  Assemblies,  Members  of
 Municipal  Corporation,  all  these  peo-
 ple  are  almost  acting  as  a  shock  ab-
 sorber.  They  have  to  go  to  the  public.
 If  anything  goes  wrong  or  anything
 wrong  is  done  by  the  Government  or
 the  Minister,  public  is  angry.  Who  gets
 beating?  It  is  the  Members  of  Parlia-
 ment  of  the  ruling  party,  it  is  the
 Members  of  Parliament  or  the  Mem-
 bers  of  Legislative  Assembly  who
 get  beating.  It  is  the  Member  who
 absorbs  shock  And  then  again  you
 bring  him  under  his  purview  and
 say  that  the  conduct  of  M.  P.
 should  be  gone  into  by  the  Lok
 pal.  I  think  that  is  very  unfair.  If  at
 all  Members  of  Parliament  behave
 badly  or  if  at  all  Members  of  Parlia-
 ment  have  any  misconduct,  if  at  all
 Members  of  Parliament  indulge  in  cor-
 ruption,  there  are  other  avenues
 to  punish  him.  The  best  part  of
 it  would  be  to  set  up  the  House
 Committee.  If  could  be  set  wp
 to  punish  Members  of  Parliament.
 Many  members  have  quoted  instances
 when  Members  of  Parliament  were
 severely  punished.  I  think  this  pur-
 view  shoulg  be  taken  out,  Again  i
 have  a  doubt  beause  it  is  bureacracy
 at  large  which  is  always  against  the
 Members  of  Parliament,  against  the
 whole  parliamentary  democratic  struc~
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 ture,  because  of  late  bureaucracy
 seems  to  have  become  more  of  &
 vested  interest,  more  than  the  mono-
 polies  and  multi  nationals,

 Thig  ig  one  of  the  best  examples  of
 what  the  bureaucracy  would  like  to
 do  in  the  set  up  of  the  Indian  demo-
 cracy.  This  should  be  sternly  dealt
 with.  I  request  the  Home  Minister
 to  exclude  the  Members  of  Parhament
 from  this.

 The  third  point  which  I  have  not
 been  able  to  understand  is  this.  In
 this  present  Government,  we  do  not
 have  Deputy  Ministers,  But  in  the  Bill
 I  find  that  a  Deputy  Minister  is  sup-
 posed  to  be  an  ordinary  Member  of
 Parliament.  If  tomorrow  the  Prime
 Minister  decides  to  appoint  some
 Deputy  Ministers,  then  the  Deputy
 Ministers  do  have  some  powers  of
 patronage.  They  do  negotiate  some
 contracts  sometimes.  So,  I  think  to
 make  a  Deputy  Minister  equal  to  an
 ordinary  Member  as  in  the  Bill  is
 highly  wrong.  This  should  be  clari-
 fled.

 SHRI  HARI  VISHUN  KAMATH:
 On  page  2  of  the  Bill  it  is  said:

 “a  member  (including  a  Deputy
 Minister)  of  the  Council  of  Minis-
 ters  for  the  Union”.

 So,  he  is  covered.

 SHRI  GEV  M.  AVARI:  Then  I
 withdraw  what  I  said.

 Another  matter  of  importance  is
 the  power  of  awarding  punishment.
 Ag  many  members  have  pointed  out,
 after  the  Lokpal  was  found  that  a
 person  at  g  high  level  ig  corrupt,  he
 does  not  have  the  power  to  award
 punishment,  I  do  agree  that  the
 power  of  hment  should  be  given
 to  the  Lokpal,  Since  952  when  the
 Comurnission  of  Inquiry  Act  was  pass-
 ed,  there  have  been  so  many  Inquiry
 Commigsions  in  Indig  and  many  of
 the  persons  who  were  found  guilty
 have  escaped  any  sort  of  punishment
 till  today.  That  ig  why  we  say  that
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 the  Lokpal  should  be  given  the  power
 to  inflict  punishment.  The  Home
 Minister  can  call  together  the  leaders
 of  the  various  groups  in  Parlament
 go  that  a  solid  arrangement  can  be
 tmde  in  thig  regard.

 Another  main  point  is  that  while
 the  Prime  Minister  has  been  icclud-
 eq  under  the  purview  of  the  Lokpal,
 the  Chief  Ministers  have  not  heen
 included

 AN  HON,  MEMBER:  They  have
 brought  an  amendment  for  including
 them,

 SHRI  GEV  M.  AVARI:  These  are
 the  major  points  I  wanted  to  put
 forth,  because  these  points  have  been
 agitating  the  minds  of  many  hon
 members.  The  majority  of  members
 who  have  spoken  today  have  alse
 said  the  same  thing.  I  am  sure  the
 public  outside  also  is  eagerly  waiting
 for  this  Bill.  The  Janeta  Govern-~
 ment,  while  putting  forth  this  Bill
 should  be  rather  objective,  because
 our  experience  in  the  past  has  not
 been  so  well.  There  have  always
 been  insinuations.  We  have  also  felt
 that  the  Janata  Government  should
 not  bring  a  Bill  with  vindictiveness.
 Always  we  hear,  “Because  the  pre-
 vious  Government  did  this,  we  are
 doing  this!”  Let  this  attitude  come
 to  an  end  and  let  the  Janata  Govern-
 ment  be  objective  while  bringing
 forth  this  Bill.

 SHRI  B.  P,  MANDAL  (Madhe-
 pura):  Sir,  88  pointed  out  by  the  hon.
 member,  Shri  Kamath,  the  idea  of
 Lokpal  was  first  movted  by  the
 Administrative  Reforms  Commission
 in  1966,  In  the  Lok  Sabha,  the  Lok
 pal  Bill  was  brought  in  1968.  was
 also  a  member  at  that  time  and  I
 had  the  privilege  of  participating  in
 the  debate.  In  1971  it  was  brought
 again.  This  time  the  Bill  was  referr-
 eq  to  the  Joint  Committee,  but  the
 Bill  as  reported  by  the  Joint  Com-~-
 mittee  is  full  of  drawbacks.  It  has
 mot  come  up  te  our  expectations.  I
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 [Shri  8.  P.  Mandal]
 will  make  some  suggestions  to  reform
 this  Bill,

 The  entire  country  hag  been  look-
 ing  forward  to  the  Lokpal  Bill.
 People  are  expecting  that  after  this
 Bill  is  passed,  corruption  at  every
 high  place  will  be  up-rooted.  But
 thig  Bil,  has  not  been  passed  so  far.
 I  do  not  understang  why  only  Minis-
 ters  and  Members  of  Parliament  have
 been  included  in  the  purview  of  the
 Bill  ang  why  the  bureaucrats  and
 other  high  dignitaries  like  Supreme
 Court  Judges,  High  Court  judges  and
 others  have  mot  been  included.
 Can  we  say  that  all  the  Supreme
 Court  judges  and  High  Court  judges
 are  above  board  and  they  are  like
 Caesar's  wife  ang  only  we,  the  Mem-
 pers  of  Parliament  ang  Ministers  of
 Parliament  and  Ministers  also,  are
 corrupt?  It  ig  quite  wrong.  So,  I
 think,  the  purview  of  this  Bill  should
 be  widened  to  include  in  it  the
 Supreme  Court  judges,  the  High
 Court  judges  and  even  diplomats
 who  are  posted  in  foreign  countries.
 Nobody  should  escape  from  it.  They
 have  been  speared  and  Members  of
 Parliament  have  been  included.  We
 ell  know  that  we  the  Members  of
 Parliamnt  have  no  executive  power
 whatsoever.  What  we  think  just  and
 proper,  we  contribute  here.  Then
 what  is  the  idea  of  bringing  the
 Members  of  Parliament  in  its  purview
 when  they  have  got  no  executive
 power.  When  any  Member  of  Parlia-
 ment  in  the  past  lke  Shri  Tulmohan
 Ram  who  comes  frm  my  district,
 committed  something  wrong,  he  was
 convicted  and  sentenced.  The  ordi-
 nary  law  of  the  land  can  take  care
 of  the  Members  of  Parhament.  Be-
 sides  that,  there  is  a  Privileges  Com-
 mittee  here.

 What  is  the  duty  of  a  Member  of
 Parliament?  Our  duty  is  to  contri-
 bute  here  atid  sit  in  the  Committees.
 For  such  a  duty,  how  can  we  be
 brought  under  the  purview  of  Lokpal.
 Certaig  constituents  come  ito  the
 Member  of  Parliament  and  he  recom-
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 mends  certain  things,  Is  it  obligatory
 on  the  part  of  the  Minister  to  ebide
 by  that  recommendation?  I  find
 generally  that  so  many  recommenda-
 tions  are  being  sent  by  the  Members
 of  Parliament  and  Ministerg  do  not
 take  care  of  them.  Minister;  take
 care  only  of  those  recormmendations
 in  which  they  themselves  are  interest-
 ed.  So,  instead  of  bringing  the  Mem-
 berg  of  Parliament  within  the  purview
 of  Lokpal,  I  think  the  Ministers  who
 accept  the  recommendations  of  these
 Members  of  Parliament,  should  be
 hauled  up.  So,  there  is  no  justifica-
 tion  whatsoever  in  bringing  the  Mem-
 berg  of  Parliament  within  the  purview
 of  Lokpal.  This  will  weaken  partia-
 mentarians.  Parliamentarians  should
 be  those  who  fear  none  and  who
 favour  none.  After  all,  they  have
 got  the  right  to  give  expression
 to  their  views  in  the  Parliament  and
 there  they  are  protected  by  the  Con-
 stitution.  So,  there  is  no  justification  in
 bringing  the  Members  of  Parliament
 within  its  purview.  Instead  all
 dignitaries  including  the  judiciary,
 the  executive  and  all  should  be
 brought  within  the  purview  of  this
 Bill.

 The  Joint  Committee  suggested
 that  in  the  case  of  Prime  Minister
 the  competent  authority  should  be  the
 Speaker.  And  the  hon.  Minister  has
 brought  an  amendment  saying  that
 the  Prime  Minister  himself  should
 be  the  competent  authority  in
 his  own  case.  I  oppose  both.  For
 instance,  everybody  knows  that  one
 who  1s  the  Prime  Minister  here,
 comes  from  the  majority  party  and  the
 Speaker  cannot  dare  generally—I  say
 this  with  al,  respect  to  the  Chair—to
 go  against  the  wishes  of  the  leader
 of  the  majority  party  if  he  wants  to
 continue  as  Speaker.  So,  this  is
 wrong.  And  to  say  that  the  Prime
 Minister  himself  will  be  the  compe-
 tent  authority  is  more  ridiculous,
 This  country  had  the  Prime  Minister
 like  Mrs.  Indira  Gandhi,  When  we
 are  enacting  a  legislation,  we  should
 not  take  into  account  the  present
 Prime  Minister  or  the  present  person.
 Anybody  like  Mrs.  Indira  Gandhi  or
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 even  worse  than  her  may  one  day
 become  the  Prime  Minister  of  this
 country.  So,  there  is  no  sense  at  all
 in  it  that  the  Prime  Minister  should
 be  the  competent  authority  for  his
 own  lapses.  I  would  suggest,  as  some
 of  the  hon.  Memberg  suggested,  that
 in  the  case  of  the  Prime  Minister,
 the  President  should  be  the  competent
 authority  and  while  acting  as  the
 competent  authority,  the  President
 should  not  be  guided  by  the  advice  of
 the  Council  of  Ministers.  After  all,
 what  is  the  necessity  that  in  every
 case  the  President  will  be  guideq  by
 their  advice?  Long  ago,  when  Dr.
 Rajendra  Prasad  was  the  President,
 this  question  had  cropped  up.  Dr.
 Rajendrg  Prasag  had  given  a_  press
 statement  that  he  was  quite  aware  of
 the  powers  of  the  President  and  he
 wanted  that  some  judicia]  experts
 in  this  country  shoulg  discuss  it.
 Then  Shri  Jawaharlal  Nehru  had
 opposed  it,

 I  think  it  igs  not  correct  to  say  that
 the  President  of  India  igs  like  the
 monarch  of  Great  Britain,  because
 the  institution  of  monarchy  in  Great
 Britain  ig  hereditary  in  nature,
 having  no  representative  character,
 while  the  President  of  India  has  a
 representative  character,  in  some
 respects  more  representative  character
 than  even  the  Prime  Minister.  So,
 there  ig  no  harm  in  giving  this  power
 to  the  President.  If  there  ig  any
 constitutiona)  difficulty,  the  Constitu-
 tion  may  be  amended.  I  think  there
 can  be  no  difficulty  in  the  President
 acting  88  the  competent  authority  for
 the  Lokpal.  There  could  be  a
 separate  proviso  in  the  relevant
 article  of  the  Constitution  to  say  that
 while  the  President  is  acting  as  the
 competent  authority,  he  need  not  be
 guided  by  the  advice  of  the  Council
 of  Ministers,

 The  very  ideg  of  competent  autho-
 rity  does  not  appeal  to  me.  What  is
 the  necessity  of  keeping  a  competent
 authority?  The  Lokpal  is  for  eradica-
 ting  corruption.  Why  should  we
 shielg  some  officers  by  creating  this
 compentent  authority  so  that  the
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 favourites  of  the  competent  authority
 may  escape?  J  think  that  the  very
 idea  of  competent  authority  is  not
 at  all  necessary.  If  the  Lokpal  thinks
 that  the  complaint  is  prima  facie,  he
 may  take  it  up  and  there  is  mo  neces-
 sity  for  this  competent  authority.

 When  the  Lokpal  makes  certain
 recommendations,  according  to  the
 Bilt  it  is  for  the  competent  authority
 to  look  into  the  recommendationg  of
 the  Lokpal  and  then  decide  whether
 some  steps  should  be  taken  or  not.
 That  is  wrong.  I  entirely  oppose  it.
 If  you  ere  going  to  establish  this
 institution  of  Lokpal,  then  the  recom-
 mendations  of  the  Lokpal  should  be
 mandatory;  not  that  the  competent
 authority  shoulq  go  on  considering
 whether  any  steps  should  be  taken  or
 not.  In  case  it  does  not  take  any
 step,  the  only  alternative  left  to  the
 Lokpal  is  representation  to  the  Presi-
 dent.  I  do  mot  like  it.  I  want  that
 the  recommendations  of  the  Lokpal
 should  be  mandatory.

 In  my  State  of  Bihar  we  have  got
 the  institution  of  Lokayukt  for  the  last
 ten  years.  But  that  institution  has
 not  come  Up  to  the  expectations  of
 the  people.  Why?  Because  the
 enactment  was  faulty.  Shri  S.  8.
 Sohony,  a  retired  ICS  officer,  was
 appointed  as  Lokayukt,  There  were
 some  complaints  against  some  Minis-
 terg  and  the  Lokayukt  wanted  to
 proceeq  with  them.  The  Ministers
 went  to  the  High  Court  and  challeng-
 ed  the  appointment  of  the  Lokeyukt.
 Since  then,  even  though  there  is  the
 institution  of  Lokayukt,  nobody  takes
 care  of  it.  It  has  become  very  weak
 and  meek.

 SHRI  HARI  VISHUN  KAMATH:
 Has  he  resigned?

 SHRI  B.  P.  MANDAL;  Another
 Lokayukt  was  appointed.  If  he  takes
 some  Ministers  to  task,  his  appoint-
 ment  will  also  be  challenged.

 The  provisions  in  the  present  Bill
 regarding  the  appointment  of  the
 Lokpal  are  not  adequate.  Several
 members  have  given  suggestions  in
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 thig  regard.  I  have  also  given  some
 suggestions.  I  would  request  the
 Home  Minister  to  look  into  the  matter
 in  the  light  of  these  suggestions  and
 make  the  necessary  changes  in  the
 Bill  so  that  the  institution  of  Lokpal
 woulg  not  become  ridiculous,

 Regarding  the  appointment  of  the
 Lokpa]  it  ig  mentioned  here  that  the
 President  shall  do  it  in  consultation
 with  the  Chief  Justice,  the  Speaker
 and  the  Chairman  of  the  Rajya  Sabha.
 It  means  that  after  consultation  the
 President  may  or  may  mot  agree.
 Why  could  it  not  be,  as  in  the  case  of
 a  constitutional  amendment,  by  two-
 thirds  majority  in  both  Houses  when
 more  than  half  the  total  number  of
 members  are  present?  I  am  not  satis-
 fied  witn  the  Bill  because  what  we
 have  been  seeing  in  our  Lokpal—
 again  I  say  ‘Lokayukt’  because  there
 is  Lokayukt  in  my  State  and  that
 institution  has  failed.  So,  I  am
 afraid  the  Lokpal  institution  at  the
 Centre  may  fail  just  as  the  Lokayukt
 institution  has  failed  in  Bihar,  and
 in  the  matter  of  appointment  also
 there  should  be  2/3rds  majority  of
 both  the  Houses  It  shoulg  not  only
 be  by  consulting  the  Speaker  and  the
 Chairman,  because  after  all,  what
 does  consultation  mean?  The  Presi-
 dent  will  consult  and  may  abide  by
 the  advice  of  the  Speaker  or  the
 Chairman.  After  all,  the  President
 will  go  according  to  the  advice  of  the
 Council  of  Ministers  as  has  always
 been  done.

 SHRI  HARI  VISHNU  KAMATH:
 No  concurrence,  only  consultation.

 SHRI  B.  P.  MANDAL:  The  word
 is  ‘consultation’.  So,  there  should  be
 concurrence,

 With  these  words,  I  would  say  that
 I  think  these  are  the  defects  of  the
 Bill  and  I  will  request  the  hon.  Home
 Minister  to  kindly  look  into  it  and
 frevise  the  Bill  so  that  it  may  be
 uitable,  it  may  come  to  the  expecta-
 tion  of  the  people.  It  shoulg  not  only
 be  about  corruption  among  the
 Ministers  and  the  M.  Ps.,  but  it  should
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 include  corruption  among  the  Secreta-
 ries,  high  officers  and  High  Court  and
 Supreme  Court  Judges.

 With  these  words,  I  conclude,

 PROF,  P.  G.  MAVALANKAR
 (Gandhinagar):  Mr.  Chairman,  Sir,

 I  stand  to  welcome  this  Bill  and  the
 reason  is  obvious  that  all  round  cor-
 ruption  and  less  than  low  standards
 of  public  life  in  politics  and  utterly
 selfish  and  narrow  party  politicking
 have  all  combineg  and  conspired  to
 make  a  mockery  of  our  democratic
 politics,  and  indeed  they  have  brought
 us  all  to  mear  collapse  of  the  whole
 system.  The  people’s  credibility  not
 only  in  politicians  and  partymen  but
 I  am  sorry  to  find,  even  in  the  parlia-
 mentarians  an  parliamentary  insti-
 tutions  as  such,  is  going  down  very
 rapidly  and  therefore,  unless  we  take
 very  active  and  concrete  steps  as
 early  as  possible,  we  will  not  be  able
 to  restore  that  sense  of  confidence
 and  credibility  among  the  people  for
 the  politicians  and  the  law-makers.
 Therefore,  obviously,  Sir,  I  welcome
 this  Bill  and  I  support  it.  In  fact,
 such  a  Bill  should  have  come  to  this
 House,  ‘o  this  Parliament,  long
 tame  back  And  it  is  significant
 that  this  Bill  never  came  up  for
 consideration  during  the  entire  period
 of  the  Fifth  Lok  Sabha  when  I
 had  the  privilege  of  being  a  Member
 and  also  had  the  peculiar  privilege  of
 working  with  the  Leader  of  the
 House,  no  less  a  person  than  Mrs.
 Indirg  Gandhi.  You  could  not  expect
 at  that  time  of  the  Parliament,
 throughout  the  period,  anybody  doing
 this  in  order  to  eradicate  corruption.
 The  system  was  getting  more  and
 more  corroded  and  eroded  because  of
 political  corruption  at  the  highest
 level  and  it  is  significant  that  this
 Bill  had  never  come  up  in  the  Fifth
 Lok  Sabha.  It  has  now  come  up  in
 the  Sixth  Lok  Sabha,  and  since  I  have
 the  privilege  of  being  returned  to  this
 hon  House,  I  am  very  glad  at  this  op-
 portunity  of  welcoming  this.

 Having  said  this,  I  must  say  at  the
 outset,  however,  that  I  really  do  not
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 know  what  exactly  I  am  supporting
 iy,  terms  of  concrete  proposals  of  this
 Bill,  I  am  supporting,  of  course,  the
 laudable  objective  behind  the  Bill,
 but  when  I  begin  to  look  and  look
 again,  by  way  of  study  and  repeated
 study,  lining  and  underlining—as
 students  of  political  science  we  are
 useq  to  this  kind  of  habit—the  more
 I  read,  the  more  I  am  confused  and
 perplexed  because  apart  from  suppor-
 ting  the  Jaudable  objective,  I  do  not
 know  exactly  what  the  Bill  is  all
 about.  Because  my  esteemed  elder,
 Shri  H.  V.  Kamath,  spoke  before  me,
 I  cannot  say  that  he  stole  my  words,
 but  I  wanted  to  say  the  same  thing,
 that  this  Bill  has  had  a  chequered
 history,  The  ARC  and  the  previous
 Bills  and  the  previous  discussions  not
 only  in  Parliament  but  outside  Parlia-
 ment  and  in  the  whole  country,
 those  discussions,  those  Bills,  and
 most  notably  the  recommendations  of
 the  ARC,  have  not  been  properly  and
 fully  taken  into  account  by  the  pre-
 sent  legislation.  I  hope  the  hon.  Home
 Minister  will  explain  why  they  left
 out  many  of  these  points  from  the
 original  thing,  and  have  reduced  the
 Bill  to  ils  present  proportions.  There-
 fore,  I  want  to  say,  not  by  way  of  a
 charge,  but  by  way  of  criticism,  that
 the  original  purposes  have  been  con-
 siderably  diluted,  if  not  mutilated.
 What  has  remained  now  is  good  in
 many  parts,  but  is  also  doubtful  in
 Some  parts,  questionable  in  some
 other  parts  and  even  improper  in  the
 remaining  few  parts.

 It  is  good  that  the  Janata  Govern-
 ment  has  resurrected  this  Bill  and  sent
 it  to  the  Joint  Select  Committee,  I
 must  congratulate  them,  have  produc-
 ed  such  a  valuable  report.  Their  de-
 liberations  have  been  worthwhile,
 although  they  took  more  time  than
 they  should  have;  nonetheless,  they
 have  produced  a  800g  report,  notably
 the  Minutes  of  Dissent.  In  fact,  they are  a  very  valuable,  precious  part  of
 the  Report,

 But  the  point  is  I  do  not  understand
 why  and  how  some  ef  the  unanimous
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 proposals  and  amendments  produced
 by  the  Joint  Select  Committee  have
 now  been  sought  to  be  negatived  by
 my  esteemed  friend  the  Home  Minis-
 ter.  I  am  not  saying  that  this  is  irre-
 gular  in  terms  of  the  procedures  of
 the  House.  The  procedures  of  the
 House  do  not  say  that  they  cannot
 negative  it,  I  know  that,  but  I  think
 it  is  highly  improper  that  Government
 should  now  negative  by  a  very  simple
 amendment  what  the  Committee,
 after  long  deliberations,  have  recom-
 mended  unanimously.  After  all,  the
 Government  had  a  built-in  majority
 in  the  Joint  Select  Committee.  All
 Committees  have  built-in  majorities
 of  the  government  of  the  dey.  Why
 did  they  not  persuade  the  colleagues  of
 the  ruling  party  in  the  Joint  Select
 Committee  to  do  what  they  want  the
 House  to  do  now?  I  am  only  saying
 that  this  is  not  a  very  healthy  and
 desirable  practice.

 This  institution  of  the  Lokpal  is,  of
 course,  based,  one  might  say,  on  the
 institution  of  the  Ombudsman,  but  if
 anyone  has  the  impression  that  the
 concept  of  the  Ombudsman  and  the
 institution  of  the  Ombudsman  have
 been  transformed  into  the  institution
 of  the  Lokpal,  he  would  be  totally  in
 the  wrong,  In  fact,  the  Bill  before  us
 is  far  from  the  original  idea  and  con-
 cept  of  the  Ombudsman,  I  have  no
 time  to  go  into  the  details  of  the  his-
 tory  ‘the  very  fascinating  history
 and  purpose  and  the  original  concept
 itselg  of  the  institution  of  the  Om-
 budsman.  It  was  way  back  in  809
 that  Sweden  had  its  first  Ombudsman
 and  the  Swedish  example  was  follow-
 ed  after  many,  many  accedes,  al-
 most  after  the  end  of  the  First  World
 War  and  particularly  after  the  Second
 World  War,  when  countries  became
 more  and  more  conscious  of,  and  ac-
 tivised  by,  the  idea  of  qa  Welfare
 State  and  the  activities  of  the  States
 began  to  increase  and  expand  rapidly,
 when  in  the  name  of  the  Welfare
 State,  the  liberties  of  the  individual
 were  being  eroded  and  _  corroded.
 Therefore,  the  need  of  the  Ombuds-
 man  was  felt  more  vigorously,  and
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 therefore,  you  have  the  example  of
 Sweden  being  followed  by  Finland,
 Denmark,  Norway,  New  Zealand,
 Guyana,  and  Great  Britain  in  967
 through  its  Parliamentary  Commis-
 sioner.

 SHRI  HARI  VISHNU  KAMATH:
 Australia.

 PROF.  P.  6.  MAVALANKAR:  Shri
 Kamath  says  Australia,  but  as  far  as
 I  know,  only  parts  of  it  have  adopted
 it.  But  I  do  not  want  to  go  into
 those  details.  My  only  point  is  to
 make  it  clear  that  the  Lokpal  is  not
 be  taken  as  the  Indian  Ombudsman,
 because  the  Lokpal  is  not  exactly
 the  Ombudsman.  The  Ombudsman’s
 functions  have  been  wider,  more
 comprehensive,  because  the  rights  of
 citizens,  and  the  citizen’s  inherent
 right  to  have  legal  remedies  against
 autocratic  government  and  increasing-
 ly  bureaucratic  government,  are  not
 there  in  the  present  Bill.  The  prac~
 tice  of  redressal  of  grievances  is  also
 not  found  in  this  Bill.  There  is  no
 protection  for  the  citizen  against  ad-
 ministrative  and  bureaucratic  over-
 lordship.

 As  far  back  as  1929,  in  Great  Bri-
 tain,  it  was  the  then  Chief  Justice,
 Lord  Hewart  who  wrote  the  book
 called  “The  New  Despotism”  and  that
 book  has  been  really  the  basis  in  one
 sense  for  the  institution  of  Ombuds-
 man  in  Great  Britain.  But,  none  of
 these  things  are  embodied  in  this
 Bill  and  I  wish,  therefore,  that  the
 Janata  Government  brings  forward
 another  important  Bill  to  come  to  a
 nearer  parallel  of  a  real  Ombusdman
 that  we  ought  to  have  because  India
 also  is  a  welfare  state  and  India  has
 taken  on  this  path  of  a  welfare  state
 and,  therefore  the  citizens’  rights
 against  the  increasing  bureaucracy
 have  to  be  protected  with  greater
 vigour  and  concern,

 Now,  in  the  remaining  few  minutes
 at  my  disposal,  I  want  to  go  quickly
 through  some  of  the  major  provisions
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 of  the  Bill.  My  esteemed  colleagues,
 who  spoke  before  me,  have  said
 about  the  competent  authorities.  I  do
 not  want  to  repeat  them.  But  one
 point—how  can  the  Prime  Minister  be
 his  judge  in  his  own  case?  My  friend
 Mr.  Nathwani  or  someone  else,  poin-
 ted  out  that  it  should  be  the  Speaker.
 But  then,  you  are  putting  the  Spea-
 ker  in  a  very  embarrassing  position.
 I  would  have,  therefore,  thought  that
 in  the  case  of  the  Prime  Minister,  it
 should  be  the  President,  but  the  Pre-
 sident  unaided  by  the  advice  of  the
 Council  of  Ministers.  I  do  not  agree
 with  Mr,  Nathwani  when  he  says  that
 the  Prime  Minister  will  not  sit  in  that
 particular  meeting  when  his  case  is
 being  discussed.  It  is  just  like  the
 Directors  of  companies  not  participa-
 ting  m  the  Board  meetings  when  mat-
 ters  involving  their  interests  are  being
 discussed,  But  then  their  interests
 are  always  passed.  When  the  Prime
 Minister  is  there,  it  is  no  use  giving
 it  to  the  Council  of  Ministers,  It
 must  be  given  to  an  all-party  Parlia-
 mentary  Committee  headed  by  the
 Speaker,  Perhaps,  that  could  be  an
 alternative,  I  am  only  suggesting  an
 alternative.

 Now,  about  the  Speaker—I  do  not
 know  why  the  Bill  says  that  the  com-
 petent  authority  for  the  Speaker
 should  be  the  Deputy  Speaker.  In
 my  humble  opinion,  I  feel  that  the
 competent  authority  for  the  Speaker
 if  at  all  the  speaker  is  to  be  brought
 within  its  purview,  should  be  no  less
 a  person  than  the  Vice-President  of
 India  because  he  is  not  only  the  Ex-
 Officio  Chairman  of  the  Council  of
 States,  but  he  is  also,  under  the  Con-
 stitution,  not  aided  by  and  advised  by
 the  Council]  of  Ministers.  But  I  would
 go  one  step  further.  I  want  to  sug-
 gest  that  the  more  fundamental  point
 here  involved  is—I  am  asking  this
 question  aloud—whether  we  should  in-
 clude  the  Speaker  in  this  category  be-
 cause  after  all,  the  Prime  Minister
 and  the  Ministers  and  the  Member
 of  Parliament  stang  in  one  category
 and  perhaps  the  office  of  the  Speaker
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 is  unique  in  more  than  one  sense  and
 I  would  have,  therefore,  thought  that
 the  Speaker  should  be  kept  out  of  this
 altogether.

 About  MPs,  many  of  my  colleagues,
 including  my  young  friend,  Mr  Avari,
 have  said  that  the  MPs  should  be
 excluded.  Let  me  be  frank.  I  am  quite
 clear  in  my  gind  that  we,  as  Members
 of  Parliament  cannot  be  excluded
 because  we,  88  members  of  Parliament
 and  our  relatives—my  friend,  Mr.
 Nathwani  has  brought  forward  amend-
 ments  elucidating  what  those  rela-
 tionships  are—are  we  really  having
 a  g00q  image  of  the  Members  of
 Parliament  in  the  eyes  of  the  peo-
 ple?  It  is  no  use  saying  that  we  do
 not  have  executive  powers  and  there-
 fore  we  cannot  be  corrupt.  Without
 executive  powers,  there  are  many
 areas  and  avenues  where  the  Members
 of  Parliament  can  be  corrupt.  But  if
 the  Members  of  Parliament  are  honest
 and  if  they  have  not  done  anything
 wrong,  then  why  should  we  be  afraid
 or  nervous  about  any  such  thing?
 Having  said  that,  I  would  like  the
 Members  of  Parliament  to  be  brought
 within  its  purview,  but  with  a  diffe-
 rent  modality.  I  am  not  very  happy
 with  what  has  been  suggested  in  the
 Bill.  But  since  I  cannot  propose  an
 alternative,  reluctantly,  I  am  accept-
 ing  the  present  position  of  the  Bill
 viz.  the  Members  of  Parliament
 should  be  included.  Having  said  that,
 I  completely  oppose  the  idea  of
 giving  the  MPs  a  special  treatment.
 Even  the  Joint  Select  Committee  Re-
 port  says  that.  I  do  not  know  why  the
 Committee  had  gaid  like  that.  I  am  not
 going  into  the  details.  The  Report  of
 the  Joint  Select  Committee  says  in
 9878  29,  Clause  i4  that  in  the  case  of
 MPs,  the  enquiries  should  be  held  in
 camera.  Why  should  there  be  ६  special
 treatment  for  MPs?  In  fact  that  would
 give  rise  to  a  doubt  in  the  mind  of
 the  people  that  there  is  something
 fishy  or  something  wrong  in  the  state
 of  Denmark!

 Therefore,  I  conclude,  by  saying  that
 Members  of  Parliament,  if  they  are
 Pure  and  honest,  ang  if  they  are  do-
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 ing  the  duty  og  representation  as  im-
 portant  and  valuable  bridges  between
 the  people  on  one  side  and  the
 Government  on  the  other  and  if  they
 are  doing  it  without  any  considera-
 tion  at  all,  then  I  do  not  see  why  and
 how  they  shoulg  be  worried  about
 their  inclusion  in  this  Bill,

 Lastly,  by  way  of  an  important  ad-
 dition,  I  say,  the  Lokpal  Bill  has  not
 produced  anything  in  terms  of  Secre-
 taries  and  senior  civil  servants.  I
 have  no  time  to  go  into  details.  But
 here  is  the  Statement  of  Objects  and
 Reasons  signed  hy  Mr.  Charan  Singh
 who  was  the  Home  Minister  at  that
 time  and,  I  suppose,  the  present  Home
 Minister,  Mr.  H.  M.  Patel,  continues
 to  subscribe  to  the  Statement  of  Ob-
 jects  and  Reasons  of  the  original  Bill.
 I  want  to  ask  him  one  thing.  There
 is  one  single  sentence  in  the  State-
 ment  of  Objects  and  Reasons:

 “Allegations  against  civil  servants
 will  not  come  within  the  purview
 of  the  Lokpal?”

 But,  why?  The  Statement  of  Ob-
 jects  and  Reasons  does  not  give  rea-
 sons  as  to  why  Secretaries  and  senior
 civil  servants  are  excluded.  There-
 fore,  I  want  to  suggest  that  Secreta-
 ries,  senior  civil  servants,  Chairmen
 of  public  sector  corporations,  public
 sector  companies  and  chief  executives
 should  also  be  included  in  some  form
 either  by  an  amendment  or  by  an
 accompanying  Bill.  I  have  no  time
 except  to  889  that  Mr.  Bhupesh  Gupta’s
 Minute  of  Dissent  with  regard  to  ex-
 clusion  of  Secretaries  and  senior  civil
 servants  is  very  telling  and  is  effec-
 tively  worded.  I  endorse  his  views.

 As  regards  the  implementation,  who
 will  implement  the  provisions  of  the
 Lokpal  Bill?  There  are  various  Go-
 vernment  agencies.  Here  comes  the
 most  questionable  part.  I  want  to
 submit  that  the  competent  authorities
 are  not  armed  with  effective  teeth
 and  effective  tools  and  because  you
 are  not  giving  them  effective  teeth
 and  effective  tools,  the  competent
 authorities  will  not  be  able  to  do
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 much  even  after  the  Lokpal  has  given
 the  report  to  the  concerned  authori-
 ties.  Therefore,  it  will  mean  that
 even  if  you  make  a  good  choice  of  the
 Lokpal—his  image,  pay,  office  and
 powers  are  good—my  difficulty  is  that
 the  whole  exercise  that  we  are  now
 going  into  might  perhaps  end  up  into
 some  kind  of  self-deception  which  is
 bad  enough  and  what  is  worse  is  that
 wt  will  be  cheating  and  fooling  the
 people  of  India,  telling  them,  “We
 have  passed  the  Lokpal  Bill  and  let  us
 go  happy  and  be  content.”

 I  hope,  the  hon.  Minister  will  look
 into  all  the  points  and  do  something
 in  terms  of  suggestions  that  I  have
 made.  I  am  grateful  to  you,  Sir,  for
 the  consideration  shown  to  me  in
 giving  me  a  few  extra  minutes.

 444  द

 ञ
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 at  वह  क्यो  न  इसमें  भागें?  ae  कोई  नई  बात  नहीं
 है।  हमें  इग्लैच्ड  बा  बाहर  के  देशों  की  तरफ
 देखन ेकी  जरूरत  नहीं  है  कि  वहां  पर  i80%  या 870

 चे
 और

 बी
 किया  ?

 प्रगर  हम  का  इतिहास  देखें,  तो  पता  चलता
 है  कि  यहा  लोकपाल  नहीं  किये  जाते  थे,
 बल्कि  कुछ  लोग  खुद  बनते थे  :  भगवान्‌
 परशुराम  एक  तरह  से  लोकपाल  थे  ।  जो  राजा
 अन्याय  करता  था,  बहू  उसके  ख़िलाफ़  एक्शन  लेते
 थे  ।  यही  भगवान्‌  हछृष्ण ने  किया  ।  देश  में
 जहां  जहां  कोई  राजा  ध्रत्याचारी  हुआ,  तो  वह  उसके
 खिलाफ़  एक्शन  लेते  रहे  ।

 हमारी  ताज़ा  तारीख  में  पजाब  में  महाराजा
 रणजीत  सिंह  का  केस  है  ।  महाराजा  रणजोत  सिंह
 पर  कोई  इल्जाम  लगा  और  इसके  लिए  उन्हें  प्रकाल
 तख्त  के  सामने  पेश  होता  पडा  ।  यह  अकाल  तब्त
 के  उस  वक्‍त  के  हैड.  ग्रथी,  अकाली  फूलासिह  के
 सामने  पेश  हुए  ।  उस  वक्‍त  कोई  कानून  नहीं
 भा,  लेकिन  सब  से  बड़ी  बात  यही  थी  कि  एक
 महाराजा  ने  कोई  ग़लती  की  है  झौर  भ्रकाल  तख्त
 पर  जो  शख्स  बैठा  है,  वह  उसके  खिलाफ  एक्शन  ले
 सकता  है  t

 सभापति  महोदय :  माननीय  सदस्य  अपना
 भाषण  कल  जारी  रखे  ।

 38.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday,
 July,  i,  979/Asadha  20,  90l  (Saka)


